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 LOK  SABHA

 Wednesday,  May  7,  1968]  Vaisakha  nM,  890
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 MR.  SPEAKER  :  Shri  Narayana  Rao.

 SHRI  K.  NARAYANA  RAO:
 tion  No.  1557,

 Ques-

 SHRI  SRADHAKAR-  SUPAKAR  :
 Question  No.  577  may  also  be  taken  up
 with  this.

 MR.  SPEAKER:  Yes.

 Asia  Foundation

 #1557,  SHRI  K.  NARAYANA  RAO:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  there  are  any  institutions
 in  India  which  received  money  from  the
 Asia  Foundation  during  ‘1965-66  and  1966-
 67.

 (b)  whether  any  such  institutions  in
 India  received  grants  from  the  Govern-
 ment  of  India  on  ad  hoc  basis  consequent
 upon  the  discontinuance  of  the  Asia  Foun-
 dation  grants  ;

 (c)  if  so,  the  names  thereof  ;  and
 (d)  what  is  the  criterion  for  giving

 such  ad  hoc  grants  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  8.  7.  BHAGAT);  (a)  A  list  of
 various  institutions,  financed  by  the  Asia
 Fopndation  during  965-€7  is  placed  on  the
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 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT—II!/68].

 (b)  No,  Sir.
 (c)  and  (d),  Do  not  arise.

 Asia  Foundation

 *i577.  SHRI  S.  0.  SAMANTA  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Asia  Foundation  has
 closed  down  their  offices  in  India  ;

 (b)  whether  the  Asia  Foundation  alleg-
 ed  to  bea  conduit  of  the  American  CIA
 has  appointed  a  local  Public  and  Press
 Relations  man  ;

 (c)  whether  the  Press  Institute  of  India
 and  several  mewspapers  were  financed  by
 Asia  Foundation  ;  and

 (d)  who  are  the  journalists  and  news-
 papermen  who  themselves  or  whose  close
 relatives  were  patronized  by  the  Asia
 Foundation  through  fellowships  and  travel
 grants  ?  :

 THE  MINISTER  OF  STATE  IN  THE  !
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  8.  R.  BHAGAT):  (a)  The  Asia
 Foundation  is  in  the  process  of  winding:  up  ‘
 its  office  in  India.  This  will  take  a  few  ¢
 more  months  to  be  completed.  t

 st (b)  Government  of  India  have  no  ir-  I formation  about  the  appointment  of  ३
 local  Public  and  Press  Relations  man.

 (c)  and  (d).  68  statement  is  laid  on  | the  Table  of  the  House  setting  out  infor-
 mation  regarding  the  financial  assistance
 rendered  by  the  Foundation  to  journalists,
 newsmen,  the  Press  Institute  of  India  and
 others.  However,  it  should  be  stated  thar  Ww
 the  Press  Institute  refunded  a  sum  o:°
 Rs.  75,000  in  967  following  the  disclosu:
 that  Asia  Foundation  had  received  Ci’  ™
 funds.  [Statement  Placed  in  Library.  {
 No,  LT—4J2/68),  4
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 SHRI  K.  NARAYANA  RAO:  Mr.
 Speaker,  Sir  from  the  Jist  it  is  very  clear
 that  quite  a  large  number  of  academic
 institutions  have  been  receiving  financial
 aid  from  the  Asia  Foundation.  Now  that
 the  Asia  Foundation  has  cut  short  its
 fiaancial  assistance,  a  serious  crisis  has
 taken  place  in  most  of  the  institutions.  In
 view  of  this  fact,  may  I  know  whether  the
 Government  is  considering  to  see  that  the
 academic  work  of  these  institutions  should
 not  suffer  by  virtue  of  this  crisis  and,  if  so,
 whether  the  Government  would  be  extend-
 ing  its  financial  help  and,  if  so,  on  what
 criterion  ?

 SHRI  B.R  BHAGAT:  This  matter
 was  considered  in  the  Cabinet  and  it  has
 directed  that  consideration  should  be  given
 to  the  setting  up  of  a  fund  of  Rs.  50  lakhs
 to  Finance  all  worth-while  research  pro-
 grammes  in  the  field  of  social  science,  and
 this  matter  is  now  being  examined  by  the
 Ministry  of  Education  in  consultation  with
 the  Planning  Commission.

 SHRI  S.C.  SAMANTA  :  May  I  know
 when  the  Foundation’s  offices  have  been
 closed  here,  what  are  the  agencies  through
 which  the  promised  amounts  will  be  given
 to  these  institutions  ?

 SHRI  8.  8.  BHAGAT:
 Offices  ?

 How  many

 SHRI  S.C.  SAMANTA:  In  reply  to
 Part  (a)  of  my  criginai  question,  the  hon.
 Minister  hus  said  that  the  offices  of  the

 -¥Foundation  have  been  closed.

 SHRI  8.  R.  BHAGAT:  The  question
 of  grants  from  the  Asia  Foundation  does
 Not  arise  ;  there  will  be  no  grants.  They
 have  stopped  disbursing  any  further
 amount  ;  it  will  not  be  allowed.

 SHRI  S.C.  SAMANTA  :  Since  many
 offices  have  been  closed,  |  wanted  to  know
 how  the  promised  amounts  will  be  given
 to  the  institutions.

 THE  PRIME  MINISTER,  MINISTER
 ‘IF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-

 “TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  The  matter  is  stil]  under
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 consideration  ;  but  I  suppose  it  will  go
 through  the  Ministry  of  Education.

 SHRI  R.  K.  AMIN:  In  view  of  the
 fact  that  the  Asia  Foundation  was  not  get-
 ting  the  money  directly  but  indirectly—it
 is  a  fact  that  they  were  getting  money  from
 the  CiA  and  it  has  been  stopped  now—
 may  I  know  whether  it  is  a  fact  that  the
 Indian  Institute  of  Law,  of  which  I  sup-
 pose  Shri  Narayana  Rao  is  the  Secretary-
 General,  and  of  which  Mr.  Menon  was  the
 founder,—is  it  not  so—are  receiving  CIA
 money  and,  if  so,  has  action  been  tuken  to
 stop  that  money  ?

 SHRI  K.  NARAYANA  RAO:  He  is
 referring  to  the  Indian  Law  Institute  ;  un-
 fortunately  it  is  not  the  Indian  Law  insti-
 tute;  it  is  the  Indian  Society  of  Inter-
 national  Law.

 SHRI  R.  K.  AMIN:  Yes;  is  it  re-
 ceiving  CIA  money  and,  if  so,  has  it  been
 stopped  ?

 SHRI  8.  R.  BHAGAT:  I  have  given
 alist  of  all  the  institutions  which  have
 been  receiving  money  during  1965,  966  and
 ‘1967.  The  hon.  Member  should  carefully
 go  into  it  and  find  out  how  much  money
 they  were  receiving.

 श्री  देवन  सेन  :  मैं  मन्त्री  महोदय  से
 जानना  चाहता  हूं  कि  एशिया  फाउ  डेशन  बेनामी
 नाम  पर  अभी  काम  कर  रहा  है  या  नहीं  ?  वह
 इन  सब  नामों  से  काम  कर  रहा  है  या  नहीं  :

 अमेरिकन  कौंसिल  श्राफ  आर  एम  मिशन
 इन  केडागांब,
 लाबेच  लिट्रेरी  फंड,  कलकत्ता  और  बिहार
 में,
 सिस्टर्स  झाफ  नाटडंम,  बिहार  में,
 वीमेन्स  यूनिवन  सोसायटी  भांसी,  फतेहबुर
 और  कानपुर  में,
 अमेरिकन  इमर्जेन्सी  कमिटी  झान  टिबेटन
 रिफ्यूजीज
 महाराष्ट्र  बाइबल  मिशन  ?

 श्री  ब०  रा०  भगत  :  बेनामी  काम  करने
 का  सवाल  नहीं  उठता  क्‍योंकि  एशिया  फाब-
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 डेशन  किसी  ऐसे  इन्स्ट्यूशन  को  या  किसी  दूसरे
 इन्स्टिट्यूडास  के  जरिये  इस  इस्स्टिट्यूशन  को
 कोई  ग्रान्ट  नहीं  वे  सकता  है  हम॑  से  सब  बन्द
 कर  दिया  है।

 SHRI  SRADHAKAR  SUPAKAR  :  Is
 it  a  faet  that  most  of  the  educational  insti-
 tutions,  while  they  were  receiving  these
 grants,  were  not  aware  of  the  fact  that  the
 Asia  Foutiéation  was  supported  by  or
 financed  by  the  CIA  ?

 SHRI  B.  R.  BHAGAT  :  It  is  quite  so,
 because,  as  I  said,  one  institute,  the  Press
 Institute,  has  returned  the  money  as  soon
 as  it  ह... अ  that  it  was  so.  There  were
 some  worth-while  research  projects,  parti-
 cufafly  in  social  sciences,  which  were  being
 financed,  and  it  is  for  this  reason  that  we
 decided  that  these  projects  which  were
 otherwise  very  worth-while  and  good  pro-
 sects  should  be  helped  so  that  their  work
 should  contiaue.

 SHRI  HEM  BARUA:  Since  the
 representative  of  the  Asia  Foundation  in
 Tadia  has  said  that  this  Foundation  is  no
 longer  getting  any  financial  assistance  from
 the  CIA,  since  many  of  the  iristitutions  in
 India  devoted  to  academic  studies  and
 researches  like  the  Institute  of  Gandhian
 Studies  whieh  were  receiving  financial
 assistauce  from  this.  Foundation  are  fac-
 ing  a  critical  situation  now,  and  since
 whatever  fitancial  assistance  was  given  by
 the  Asia  Foundation  was  chantelled
 threugh  the  Central  Government,  as  the
 representative  of  the  Asia  Foundation  fas
 safé  in  India  very  recenfly,  and  since  even
 How  applications  to  the  tune  of  2.4  lakhs
 of  dollars  are  pending  with  the  Asia
 Foundation  here  in  this  country,  may  [
 know  whether  the  Government  are  consi-
 dering  the  possibility  of  reversing  the
 orders  since  the  Asia  Foundation  is  no
 longer  getting  any  assistance  from  the
 CIA  ?

 SHRI  B.  R.  BHAGAT:  No,  Sir.

 SHRI  INDRAJIT  GUPTA  :  Though  it
 is  a  fact  that  these  grants  from  the  Asia
 Foundation  have  ceen  stopped  to  all  these
 organisations,  and  while  acknowledging  the
 faot  that  many  of  the  recipients  might  have
 been  unaware  of  the  original  source  of
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 these  funds,  still_—after  all  it  is  obvious
 that  the  money  that  was  coming  from  the
 CIA,  whether  directly  or  indirecthy,-  was
 not  for  charitab!e  or  altruistic  purposes
 but  prima  facie,  on  the  face  of  it,  that  part
 of  the  money  was  being  given  with  some-
 other  purpose—may  l  know’  whether,
 a  part  from  stopping  thes¢  donations  beltig
 received,  the  Government  have  progressed
 at  alt  with  the  assurance  that  was  given
 to  this  House  many  times  that  some  investi-
 gations  should  take  place  to  find  out
 whether  any  of  these  recipients  had  beén
 using  those  funds  for  the  purpose  whieh
 we  do  not  consider  to  be  in  our  national
 interests  ?

 SHRI  8.  R.  BHAGAT:  You  mean
 funds  from  the  Asia  Foundation?  Welt,
 Sir,  the  Home-Ministry  is  dealing  with  the
 larger  question  of  the  use  of  foreign  futids
 for  various  purposes  ;  certainly  they  have
 gone  into  these  matters.  But  now  that
 we  have  stopped  all  disbursements  by  this
 foundation,  that  question  does  not  arise.

 SHRI  INDRASIT  GUPTA:  What  is
 the  answer  to  my  question,  Sir?  IT  asked
 a  specific  question.  After  all,  during  the
 period  when  they  were  getting  these  dona-
 tions,  many  of  them  might  not  have
 known,  but  many  of  them  may  have
 known.

 MR.  SPEAKER:  He  said  it  has  been
 stopped.

 SHRI  INDRAJIT  GUPTA:
 | cOntinued  with  certain  activities  at  tha

 time  when  they  were  financed  by  thaf’
 source.  Now  that  the  source  has  bee
 stopped,  what  about  the  activities  ?

 SHRI  8,  R.  BHAGAT:  |  said  that
 the  Horne  Ministry  did  go  into  this.

 SHRI  INDRAJIT  GUPTA:  How
 long  ?

 श्री  सघु  लिमयिं :  यह  t4  महीनों  से  बेव-
 कूक  बना  रहे  हैं  a  इतने  दिनों  से कोई  जवाब  ही
 नहीं  आ  रहा  है

 श्री  ब०  रा०  भगत्त  :  मामनीय  सदस्य  कौ
 संम॑मना  चाहिये  कि  ऐक्शन  लिया  गया  है।
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 उन  को  काम  करने  से  रोक  दिया  गया  है  और
 माननीय  सदस्य  कहते  हैं  कि  ऐक्शन  नहीं  लिया
 गया  है।

 शी मधु  लिसये  :  गृह  शन्त्रालय  का  काल
 हरण  यह  तरीका  बन  गया  है

 SHRI  BAL  RAJ  MADHOK:  While
 I  welcome  the  decision  to  discontinue  all
 grants  from  the  Asia  Foundation,  may  I
 know  whether  it  is  a  fact  that  apart  from
 the  Asia  Foundation,  there  are  a  number
 of  other  foundations  which  have  been
 giving  adhoc  grants  to  Indian  individuals
 and  institutions.  That  may  or  may  not  be
 CIA  money,  but  still  that  is  having  a  very
 bad  effect  on  the  individuals  and  institu-
 tions.  On  the  individuals,  it  is  creating
 some  kind  of  intellectual  slavery  and
 attachment  to  particular  countries  and
 their  thinking  is  coloured  that  way.  Insti-
 tutions  are  using  it  because  it  comes  readily
 without  much  effort.  Therefore,  they  put
 on  buildings  and  increase  the  expenditure,
 but  later  on  when  these  grants  are  stopped,
 they  cannot  run  these  institutions.  That
 way  a  very  difficult  situation  is  created.
 May  I  know  whether  Government  is  think-
 ing  of  any  policy  by  which  no  foreign
 concern  or  foundation  will  be  able  to  give
 any  grant  to  any  institution  or  individual
 without  proper  consultation  with  the  Edu-
 cation  Mimistry  or  the  Government  of
 India,  so  that  that  money  may  be  spent
 where  it  is  really  needed  and  for  purposes
 for  which  Indian  money  or  Indian  know-
 how  is  not  available  ?

 SHRI  B.  R.  BHAGAT:  That  larger
 question  is  being  looked  into  by  the  Home
 Minister.  It  is  correct  that  we  should  not
 allow  amy  money  from  outside  from  any
 source  which  may  affect  our  independent
 functioning  or  security;  etc.  That  larger
 question  is  being  looked  into.

 प्राचोन  भारतोय  इतिहास  तथा  संस्कृति  संबंधी
 विवेज्ञो  प्रसारण

 *1559.  श्री  जोन  Mo  त्यागो:  क्‍या  सूथना
 भौर  प्रसारशा  मन्‍्त्री  यह  बताने  की  कृपा  करंगे
 कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  विदेशों
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 में  रहने  वाले  भारतीयों  के  बच्चों  को  भारत  के
 प्राचीन  इतिहास  तथा  संस्कृति  के  बारे  में  कोई
 जानकारी  नहीं  है  श्लौर  वे  इनका  ज्ञान  प्राप्त
 करने  के  बहुत  इच्छुक  हैं;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  आका-
 शवाणी  के  विदेश  सेवा  कार्यक्रम  में  भारतीय
 इतिहास  तथा  संस्कृति  पर  प्रकाश  डालने  वाले
 कार्यक्रमों  का  प्रसारण  करने  की  कोई  व्यवस्था
 की  है;

 (ग)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है,
 और

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  काररा  हैं
 झौर  ऐसी  व्यवस्था  कब  तक  करने  का  विचार

 है?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY):  (a)  No,  Sir.

 (b)  to  (d).  The  programmes  of  the
 External  Services  of  All  India  Radio  pro-

 ject  Indian  life,  thought,  culture  and  civili-
 sation  in  talks,  discussion,  features  etc.
 Indian  music  is  also  broadcast  regularly

 in  these  programmes.

 श्री  ओ०  To  त्यागी  :  क्‍या  सरकार  को
 ज्ञान  है  कि  वेद  जोकि  संसार  का  सब  से  प्राचीन
 ग्रन्थ  है  शौर  इसका  दर्शन  प्राणी  मात्र  के
 कल्याण  का  उपदेश  रखता  है  श्रोर  इसी  दृष्टि
 से  जमेनी,  इंडोनेशिया  झादि  देझ्षों  में  इसका
 प्रचार  और  प्रसार  होता  है  ?  यदि  ज्ञान  है  तो

 क्या  सरकार  ने  कभी  इसके  प्रचार  और  प्रसार
 के  सम्बन्ध  में  आकाशवाणी  का  उपयोग  करने
 पर  विचार  किया  है,  यदि  नहीं  किया  है  तो
 क्यों  नहीं  ?

 SHRIMATI  NANDINI  SATPATHY  :
 व  have  already  said  that  certain  talks  con-
 cerning  Indian  life  thought,  culture  and
 civilisation  are  being  broadcast  through
 the  external  services.  For  the  information
 of  the  hon.  member,  I  may  add  that  read-
 ings  from  the  classics  such  as  rig  ved,
 upanishads  and  scme  other  classics  are  also
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 being  done.  Talks  on  Indian  culture  and  रखती  है  श्रौर  यदि  नहीं  रखती  है  तो  क्‍यों Indian  history  are  also  broadcast.

 श्री  झो०  To  त्यागी:  मैंने  स्पेसेफिक
 सवाल  पूछा  था  ।  बेद  किसी  देश,  काल,  जाति,
 परिस्थिति  से  सम्बन्ध  नहीं  रखते  हैं।  सब  के
 कल्याण  का  उपदेश  वे  करते  हैं।  इसके  दर्शन
 का  प्रचार  और  प्रसार  जमंनी  अपनी  भाकाश-
 वाणी  से  करता  है,  इंडोनेशिया  अपनी  श्राकाश-
 वाणी  से  करता  है  मैंने  जानना  चाहा  है  कि
 भारतव्ं  की  श्राकाशवाणी  से  इसका  प्रचार
 क्यों  नहीं  होता  है  ?

 SHRIMATI  NANDINI  SATPATHY  :
 When  he  refers  to  the  philosophy  that  is
 being  broadcast  on  the  radio  from  Germany
 and  other  countries,  will  he  clarify  which
 philosophy  he  means  ?

 SHRI  BAL  RAJ  MADHOK:  The
 question  is,  many  people  outside  the
 couatry  particularly  of  Indian  origin  do
 not  know  anything  about  Indian  culture
 and  history  and  they  want  to  know  some-
 thing  about  it.  Our  external  services  should
 have  certain  features  in  which  Indian
 history,  Indian  culture,  etc.,  should  be
 broadcast.

 SHRIMATI  NANDINI  SATPATHY  :
 That  is  what  I  have  said.  We  broadcast
 talks  on  Indian  history,  Indian  culture,  etc.
 There  are  talks  on  Indian  classics  and  also
 readings  from  different  classics  and  so  on
 and  so  forth.

 श्री  झो०  To  त्यागी:  क्‍या  सरकार  को
 इस  बात  का  ज्ञान  है  कि  विदेशों  में  रहने  वाले
 भारतीय  जो  यहां  से  सौ  साल  पहले  चले  गये  थे
 झौर  गाइना,  ब्रिटिश  गाइना  और  मारिशस
 झादि  देशों  में  जा कर  बस  गए  हैं  उनको  झपनी
 भाषा,  घर्म,  संस्कृत,  साहित्य  श्रौर  इतिहास  सब
 का  ज्ञान  भूलता  चला  जा  रहा  है  ?  क्‍्या,सरकार
 को  यह  भी  पता  है  कि  हमारे  दो  ग्रन्थ  ऐसे  हैं
 रामायरा  श्रौर  महाभारत  जिन  में  भारत  के
 प्राचीन  इतिहास  और  संस्कृति  का  परिचय
 मिलता  है  ?  यदि  हां  यो  क्या  सरकार  आकाश-
 वाणी  से  रामायश  और  महाभारत  के  प्रचार
 भ्रौर  प्रसार  की  व्यवस्था  करने  का  विचार

 नहीं  ?

 SHRIMATI  NANDINI  SATPATHY  :
 Yes,  Sir;  talks  on  Ramayana  and  Maha-
 bharata  are  also  broadcast  through  All
 India  Radio.

 SHRI  D.N.  TIWARY:  May  I  know
 whether  Indians  Jiving  abroad  have  shown
 any  inclination  or  have  represented  to  the
 Government  that  such  programmes  should
 be  broadcast  over  AIR  ?

 SHRIMATI  NANDINI  SATPATHY  i
 I  do  not  have  any  information  regarding
 this.

 श्री  राम  गोपाल  शालवाले  :  विदेशों  में
 “रहने  वाले  भारतीयों  के  प्रति  सरकार  की  उपेक्षा
 को  नीति  के  अनेक  कारणों  में  एक  प्रत्यक्ष
 कारण  आकाशवाणी  के  कार्यक्रमों  में  प्राचीन
 इतिहास,  दर्शन  श्रौर  संस्कृति  की  उपेक्षा  है  ?
 क्या  सरकार  आकाशवाणी  के  नूतन  से  नूतन
 साम्प्रदायिक  तथा  चरित्रहीनता  के  सिनेमाई
 कार्यक्रमों  मे ंकमी  करके  प्राचीन  तथा  स्वंसम्मत
 वेद  मूलक  श्राधार  को  अपना  कर  विदेक्षों  में
 बसने  वाले  लाखों  भारतीयों  का  पथ  प्रदर्शन
 करेगी  ?

 SHRIMATI  NANDINI  SATPATHY  :
 The  primary  function  of  the  external  ser-
 vices  of  the  AIR  is  to  inform  listeners  in
 foreign  countries  India’s  point  of  view  and
 project  the  image  of  India  abroad.  We
 have  got  very  limited  means  and  through
 those  means,  we  are  trying  our  best  to
 convey  the  culture,  history,  etc.  of  our
 country,  to  foreigners  and  people  of  Indian
 origin  abroad.

 श्री  शिब  नारायण  :  जो  पालियामैंट  के
 मम्बर  हैं,  जो  वेदाचायं  हैं,  जो  कल्चर  के  पंडित
 हैं,  जो  इतिहास  के  पंडित  हैं,  उनको  भी  कभी
 भ्रबसर  मिलेगा  कि  वे  श्राल  इ  'डिया.  रेडियो  में
 जा  कर  वार्तायें  ब्राडकास्ट  कर  सके  ?

 भ्रध्यक्ष  महोदय  :  आपको
 आएगा  |

 इनविटेशन
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 श्री  शिव  नारायर  :  मेरा  स्ट्रेट  क्वेशवन
 ।  मन्त्री  महोदय  को  उत्तर  देना  चाहिये।

 भी  हुकम  चन्द  कछाचाय :.  लाजवाब  सवाल
 है

 श्री  शिव  नारायण  :  जो  मंम्बर  प्रोफेसर
 हैं  या  झाचाये  हैं,  उनको  बुलवायेंगे  या  नहीं
 बुलवावेंगे  ?

 MR.  SPEAKER:  It
 for  action.

 is  a  suggestion

 Kathmandu  Kodari  Road

 1560,  SHRI  SRADHAKAR
 SUPAKAR

 SHRIMATI  TARA  SAPRE  :
 Will  the  Mintster  of  EXFERNAL  AFF-

 AIRS  be  pleased  to  refer  to  the  reply  given
 to  the  Starred  Question  No.  736  on  the
 26th  Juse,  1967,  and  state  :

 (a)  whether  Indians  are  not  allowed
 te  ga  oa  the  Kathmandu-Kodari  road  in
 Nepal;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  what  further  action  Government

 have  taken  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 to  (c).  The  attention  of  the  Hon'ble
 Members  is  invited  to  the  facts  stated  in
 the  Lok  Sabha  onthe  i7th  July,  1967  in
 answer  to  starred  question  No.  I96.  Since
 then,  Government  of  India  have  not  come
 acress  any  case  where  an  Indian  national
 is  subjected  to  any  disability.  Consequen-
 tly,  the  question  of  taking  any  further
 action  does  not  arise.

 SHRI  SRADHAKAR  SUPAKAR  :
 What  ia  the  distance  between  Kathmandu
 and  Bara  Bisa  beyond  which  people  of
 Fndain  origi  are  net  allowed  to  proveed:?
 Also,  what  is  the  distance  between  Bara
 Bisa  and  the  Chinese  border  ?

 ‘SRI  SURENDRA  PAL  S?NGH  :
 The  distance  between  Kathmandu  and:  Bera
 Bisa  is  approximately  80  KM.  From  Bara
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 Bisa  to  the  Nepalese  and  Chinese  border,
 the  distance  is  about  25  KM.  It  is  not
 quite  correct  to  say  that  Indian  nationals
 are  not  permitted  to  go  beyond  Bara  Bisa.
 In  fact,  whenever  they  have  sought  permi-
 ssion  to  go  beyond  that,  the  Nepalese
 Government  have  always  given  permission.

 SHRI  SRADHAKAR  SUPAKAKR  :
 May  I  know  if  there  is  any  concentration  of
 Chinese  forces  on  the  border  beyond  this
 road  ?

 MR.  SPEAKER:  The
 about  the  road.  Mrs.  Sapre.

 question  is

 SHRIMATI  TARA  SAPRE:  May  I
 know  wirether  any  Pakistani  nationals  resi-
 dimg  ian  Nepal  are  allowed  to  go  beyond
 Bara  Bisa  ?

 SHRI  SURENDRA  PAL  SINGH:  No
 foreign  nationals  are  alowed  to  go  beyond
 Bara  Bisa  without  permit.

 Help  to  Naga  Hostiles  by  Burmese  Tribesmen

 +

 ‘1561.  SHRI  A.  SREEDRARAN  :
 SHRI  KAMESHWAR  SINGH  :

 Will  the  Minister  of  EXTERNAL  AFF-
 AIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  tribe-
 smen  of  N.E.F.A.  and  Burma  are  offering
 help  to  the  Naga  hostifes  in  their  anti-nati-
 onal  activities;

 (b)  if  so,  the  steps  Government  arc
 taking  to  prevent  this  dangerous  link  up
 between  the  tribesmen  and  Naga  hostiles;
 and:

 (c)  whether  the  matter  has  been  brou-
 ght  tothe  notice  of  the  Government  of
 Burma  ?

 THE  DEPUTY  MINISTER  IN  THE
 MIN@STRY  OF  EXTERNAL  AFFAFRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 According  to  the  information  available  to
 the  Government  of  Indfa  the  Underground
 Magas  have  received  some  assietance  from
 the  Fangsa  Nagas  and  Kachins  residing  in
 Burma.

 (b)  Suitable  measures  have  been  taken
 to  prevent  Hicgail  crossing.  of  our.  border.

 (c)  Government  of  Burma  are  aware  of
 these  contacts.
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 SHRI  A.  SREEDHARAN  :  Sir:  thanks
 to  the  criminal  indifference  of  this  Govern-
 ment  during  the  early  days  of  freedom,
 our  frontiers  were  neglected  and  with  the
 passage  of  time  they  have  become  het  beds
 of  international  intrigues,  espionage  and
 sabotage.  The  position  in  the  north-east-
 ern  frontier  is  the  worst  now.  Whenever
 we  put  any  question  the  Government  has
 only  one  reply  to  give,  that  suitable  meas-
 ures  are  being  taken.  We  were  taking
 suitable  measures  for  some  time  when  Chi-
 na  grabbed  a  big  chunk  of  our  territory
 and  similarly,  Pakistan  has  taken  some
 territory  in  Kutch  also.  Sol  would  like
 Government  to  give  a  categorical  reply
 becausee  the  Prime  Minister  always  looks
 at  these  preblems  with  olympian  heights  of
 indifference-as  to  what  are  the  suitable  ste-
 ps  taken,  how  are  we  finding  out  whether
 some  espionage  is  going  on,  whether  Gove-
 rnment  has  any  intelligence  agency  there,
 whether  it  is  civil  agency  or  military  inte-
 Migence  agency  and  how  are  they  finding
 out  the  new  manoeuvres  that  are  taking
 place  in  this  sensitive  area  ?

 SHRI  SURENDRA  PAL  SINGH:  It
 is  very  difficult  to  spell  out  the  exact  mea-
 sures  taken  by  Government.  It  is  very
 difficult  to  say  what  precise  measures  have
 been  taken.  We  have  assured  the  House
 on  a  number  of  occasions  that’  suitable
 steps  have  been  taken  that  the  situation  is

 always  studied  from  time  to  time,  the  matter
 is  constantly  under  review  and  whatever  is
 necessary  to  prevent  illegal
 done.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXTE-
 RNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  I  may  only  add  that  there
 is  no  indifference  on  our  part  at  all.

 SHRI  A.  SREEDHARAN  ;  There  is
 always  indjfference  as  is  evident  from  the
 reply.

 SHRI  SWELL  :
 infiltration’  ?

 What  is  the  “‘illegal

 MR.  SPEAKER  :  Order,  order.  I  will call  him  later.
 SHRI  A.  SREEDHARAN  :  There  are

 two  major  interagttonal  forces  acting  therg.
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 One  is  China  which  is  trying  to  infiltrate
 into  this  area  and  create  trouble.  The
 other  is  the  western  powers  acting  through
 the  church.  These  two  forces  are  prepar-
 ing  to  use  this  particular  area  as  a  meéting
 ground  for  a  big  conflict.  |  would  like  to
 know  from  the  Government  whether  the
 underground  Nagas  have  any  link  with  the
 Karens  of  Upper  Burma  who  are  also  dem-
 anding  an  indendent  State  in  Burma  ?

 SHRI  SURENDRA  PAL  SINGH  :
 This  has  been  said  before  and  admitted  on
 the  part  of  Government  of  India  that  some
 extromist  elements  among  undergreund
 Nagas  have  established  contact  with  China
 and  they  have  gone  to  China  through
 Burmese  territory.  They  were  helped  by
 the  Kachins  there.  !t  is  also  a  fact  that
 the  Kachins  er  Nagas  living  in  Burma  are
 co-wperating  with  the  underground  Nagas
 of  india  because  they  have  a  common
 aspriation  of  having  a  greater  independent
 Nagaland.

 SHRI  SWELL  :  Sir,  the  hon.  Deputy
 Minister  used  a  very  strange  expression
 while  replying  to  the  question  put  by  my
 hon.  friend  Shri  Sreedharan.  He  used  the
 expression  “illegal  infiltration’.  As  far  as
 Tam  aware,  in  this  situation  it  {ts  the
 Nagas  going  out  of  India  and  i’  do  not
 think  there  has  been  any  case  of  illegal
 infiltration  from  outside  to  Nagaland.
 Anyway,  that  is  not  the  question  that  I
 want  to  ask.  From  time  to  time  we  hear
 reports  in  the  newspapers  that  Nagas  are
 being  transported  in  vehicles,  in  large
 Burmese  trucks,  after  they  have  crossed
 into  Burmese  territory.  I  would  like  to
 know  whether  Government  has  checked  it
 up  as  to  whether  it  is  true?  May  I  know
 whether  there  are  roads  in  North  Burma
 and  in  particular  whether  the  old  Ledo-
 Unan  Road  runs  through  North  Burma  ?
 Also,  I  would  like  to  know  whether
 Government’s  attention  has  been  drawn  to
 today’s  report  that  Mr.  Kaito  who  is  re-
 ported  to  have  set  up  a  mifitry  government
 in  Nagaland  is  offering  to  fight  against  the
 Nagas  who  have  gone  to  China  on  their
 return  ;  if  so,  may  I  know  what  is  Govern-
 ment’s  attitude  towards  this  new  develop-
 ment  and  whether  they  are  going  to  make
 use  of  it  and  put  arms  in  his  hands  to
 fight  tho  Nagas  who  have  gone  to  China  7.
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 SHRIMATI  INDIRA  GANDHI:  There
 is  a  road  there  and  we  do  have  information
 that  the  Kachins  are  helping  the  under-
 ground  Nagas.  With  regard  to  the  other
 question,  we  also  have  seen  newspaper  re-
 ports  and  we  also  have  information  about
 the  divisions  within  the  Naga  hostiles.  I
 do  not  think  it  would  be  right  for  us  to
 say  more  about  that.  I  am  sure  Professor
 Swell  will  anderstand  the  situation  there.
 All  I  can  say  is  that  we  are  very  closely  in
 touch  with  it,  we  are  watching  the  situation
 and  we  will  do  whatever  is  in  the  best
 interest.
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 SHRI  TENNETI  VISWANATHAM  :
 Sir,  the  answer  has  always  been  ‘“‘we  are
 watching  the  situation”.  We  who  do  not
 belong  to  that  particular  area  are  often
 mystified  by  the  arrangement  of  business
 of  the  Government  and  their  policy  to  deal
 with  the  Naga  problem  in  the  External
 Affairs  Ministry.  Are  Nagas  Indians  ?
 Is  the  territory  occupied  by  them  India  ?
 If  so,  when  there  are  some  hostile  people
 or  anti-national  people,  why  does  not  the
 Home  Ministry  deal  with  them  ?  We  want
 to  know  this.  Let  the  whole  thing  be  cleared
 instead  of  saying.  ‘‘We  are  watching  the
 situation”  and  ‘It  is  not  good  to  give  more
 information”.  We  do  not  want  informa-
 tion,  we  want  action.  What  is  the  action
 taken?  If  action  has  been  taken,  how  is
 it  that  the  Minister  is  able  to  say  that  they
 have  crosed  the  bcerder,  they  have  come
 back,  they  have  recrossed  and  have  again
 come  back?  This  is  the  kind  of  thing
 that  the  Lok  Sabha  is  being  treated  with.
 Shall  we  have  an  end  to  this.

 SHRIMATI  INDIRA  GANDHI  :  This
 matter  has  been  discussed  so  many  times
 here.  The  first  part  of  the  question  is,
 why  these  questions  are  answered  by  the
 Ministry  of  External  Affairs.  A  reply  to
 this  has  also  been  given,  that  it  is  under
 an  agreement  reached  with  the  Nagas.  I
 had  told  the  House  that  we  all  discuss  this
 question  with  the  Nagaland  Government.
 It  is  a  complicated  situation  but  it  is  not
 a  worsening  situation.  I  think  we  have  to
 fully  support  the  Nagaland  Gevernment
 and  strengthen  them  in  every  way  to  meet
 the  situation,  and  we  are  very  closely  in
 touch  with  them.

 Action  is  being  taken  all  the  time.  I
 have  replied  to  this  question  on  earljgr
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 occasions  and  I  believe  other  Ministers  have
 also  replied  to  it,  that  some  Nagas  had
 gone  previously.  We  are  istensifying  our
 efforts  to  try  and  clos:  the  entire  border.
 But  it  has  not  been  possible  to  seal  it  off
 completely  because  it  is  very  heavy  jungle
 and  a  very  difficult  area.  But  I  think  from
 the  point  of  view  of  preventing  crossing,
 the  situation  has  improved.

 श्री  झोकार  लाल  बोहरा  :  हमारे  यहां  एक
 नियम  है  कि  चोर  को  नहीं,  चोर  की  मां  को
 पकड़ना  चाहिए  a  मैं  यह  जानना  चाहता  हूँ  कि
 क्या  सचमुच  यह  प्रदन  नागा  विद्रोहियों  और
 बर्मा  के  कुछ  आदिम  जातीय  लोगों  का  है,  प्रथवा
 साम्राज्यवादी  शक्ति  या  पिछले  कई  वर्षों  से
 धमं-परिवतंन  की  श्राड़  में  उस  इलाके  में  विद्रोह
 को  भाग  प्रज्वलित  कर  रही  हैं,  जिस  के  कारण
 हमारा  पूर्वी  सीमान्त  खतरे  में  पड़ा  हुम्मा  है।
 क्या  ब्रिटिश  साम्राज्यवाद  ने  श्रपनी  परम्परा  के

 अनुसार  पादरी  स्काट  जैसे  व्यक्तियों  द्वारा  उस
 क्षेत्र  मे ंभारत-विरोधी  भावनायें  पंदा  नहीं  की
 हैं?

 श्रीमती  इन्दिरा  गांधी  :  उन्होंने  पहले
 ज़रूर  कुछ  असर  डाला  होगा,  लेकिन  इस  समय
 तो  वहां  बाहर  के  लोग  नहीं  हैं  ।

 श्री  कंवर  लाल  गुप्त  :  अभी  प्रधान  मम्त्री
 जी  ने  कहा  कि  सूटेबल  एक्शन  लिया  जा  रहा  है,
 'लेकिन  वहां  जो  परिस्थिति  है,  उस  को  वह
 एक्शन  सूट  नहीं  करता  है।  यहां  पर  यह  भी
 बार-बार  कहा  जाता  है  कि  सरकार  जो  काय॑

 वाही  कर  रही  है,  उस  का  भ्रसर  हो  रहा है ।
 लेकिन  ्रभी  तक  कोई  असर  नहीं  हो  रहा  है  1
 मैं  बताना  चाहता  हैँ  कि  वहां  पर  सिच्चुएशन
 डेटेरोरियेट  हो  रही  है,  रेबल  नागाज़  का  इन-

 फ्लुएन्स  बढ़  रहा  है,  शामत  सप्लाई  तेज़ी  से  हो
 रही  है  श्रौर  उन  का  पाकिस्तान  और  चीन  के
 साथ  कालूजन  होता  जा  रहा  है।  कया  प्रधान
 मन्त्री  जी  बतायेंगे  कि  जो  रेबल  नागा  लीडजं,
 या  सो-काल्ड  मिनिस्टर्ण,  उस  से  हट  गए  हैं,  क्या
 उन्होंने  किसी  स्टेज  पर  भी  यह  कहा  कि  हम
 भारत  मेँ  रहने  के  लिए  तैयार  हैं  और  श्रगर
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 नहीं  कहा  है,  तो  क्या  इस  का  अर्थ  यह  नहीं  है
 कि  सरकार  की  पेजन्ट  पालिसी  गलत  साबित
 हो  गई  है  श्र  क्या  सरकार  उस  को  रिवाइज़
 करेगी,  ताकि  देश  को  बचाया  जाये।

 MR.  SPEAKER  :  I  am  afraid  you  are
 going  too  far  away  from  the  question,
 which  is  specific,  abcut  the  assistance  given
 by  Burmese  to  the  Nagas  crossing  the
 border.  But  if  the  Minister  is  answering
 it,  I  have  nothing  to  say.

 SHRIMATI  INDIRA  GANDHI  :  This
 question  has  «also  been  raised  several
 umes.

 श्री  कंवर  लाल  गुप्त  :  लेकिन  मैंने  तो
 नागालैंड  कीं  बात  कही  है  |

 श्रीमती  इन्दिरा  गांधी  :  इन्होंने  कहा  था
 कि  हमारी  नीति  गलत  है  !  प्रो०  स्वेल  ने  जो
 प्रश्न  अभी  पूछा  था,  उस  से  भी  साबित  होता  है
 कि  हमारी  नीति  गलत  नहीं  है  -  इस  विषय  परं
 यदि  हम  कुछ  भी  ज्यादा  यहां  पर  कहते  हैं,  तो

 हमें  देखना  होगा  कि  उस  का  वहां  पर  क्‍या
 श्रसर  होगा  |  हमें  यह  ध्यान  में  रखना  होगा  कि

 यहां  पर  कुछ  ऐसा  न  कहा  जाय  जिसका  ऐसा
 श्रसर  वहां  पर  हो  कि  जो  लोग  आज  वहां  ्रलग
 हो  गये  हैं,  बे  फिर  से  जुड़  जांय  ।

 श्री  बलराज  सधोक  :  क्‍या  उन्होंने  कभी

 यहं  कहा  है  कि  हम  भारत  में  रहने  के  लिये
 तैयार  हैं  ?

 श्रोमतो  इन्दिरा  गांधी  :  यह  इतना  सादा

 सवाल  नहीं  है  और  उन  के  लिये  ऐसा  पब्लिकली

 कहना  भी  शायद  वहां  की  सिचचुएशन  में  ठीक

 नहीं  होगा  ny

 श्री  बलराज  मधोक  :  अध्यक्ष  महोदय,
 उस  दिन  प्रोफेसर  रंगा  ने  भी  यही  बात  कही
 थी,  जो  ये  श्राज  यहां  कह  रही  हैं......

 शी  कंवर  लाल  गुप्त  :  भ्रध्यक्ष  महोदय,  यह

 बड़ा  खतरनाक  स्टेटमेन्ट  दे  रही  हैं  I
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 श्री  बलराज  मधोक  :  वह  हमेशा  इस  तरह
 से  शेल्टर  लेती  हैं।  उन्होंने  उस  दिन  यह  कहा
 था  कि  अपोज्ञीशन  लीडस  स ेमिलकर  हम  इस
 के  बारे  में  बात  करेंगे।  प्रधान  मन्त्री  महोदय
 या  तो  यहां  कहें  या  मिल  कर  इस  के  बारे  में
 बात  करें.  ..व्यवधान

 श्रीमतो  इन्दिरा  गांधी  :  ठीक  हे,  हम  इस
 के  लिये  जल्दी  से  एक  तारीख  मुकरिर  कर  रहे
 हैं।

 श्री  कंवर  लाल  गुप्त  :  जब  हमारे  देश  के
 प्रधान  मन्त्री  स्वयं  यह  कहें  कि  उन  लोगों  के
 लिये  ऐसा  कहना  मुश्किल  है--यह  तो  बड़े  शर्म
 की  बात  है  ।

 SHRI  DHIRESWAR  KALITA  :  There
 is  an  international  boundary  between  India,
 ‘Burma  and  China.  Now  it  looks  as  if  that
 international  boundary  is  used  asa  foot-
 ball  ground.  People  can  come  and  go  as
 they  like.  It  should  not  be  treated  like  a
 football  ground.  But  it  has  been  admitted
 by  our  Government  that  underground
 Nagas  go  to  China  and  Burma  in  thous-
 ands,  get  themselves  trained  and  come
 back.  Now  I  will  come  to  my  specific
 question.  This  Government  has  entered
 into  some  agreement  with  the  underground
 rebels  and  there  is  cease-fire.  May  I  know
 whether  the  cease-fire  stipulates  that  those
 who  are  crossing  the  international  bound-
 ary  should  not  be  intercepted’?  If  it  ir
 not  covered  by  the  cease-fire  agreement,
 may  I  know  what  prevents  the  Government
 from  intercepting  those  who  are  trying  to
 cross  the  international  boundary  aid  mak-
 ing  it  a  football  ground,  coming  and  going
 as  they  please  ?

 MR.  SPEAKER:  Now  the  questions
 are  becoming  repetitive.

 SHRIMATI  INDIRA.GANDHI  :  :  The
 crossing  of  the  border  is  a  violation  of  the
 agreement  for  the  suspension  of  operatioas.
 As  i  said  earlier,  we  are  making  every
 effort  to  prevent  these  people  going  azross.
 Bit  it  is  true  that  some.  groups  have  gout

 oT
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 SHRI  HEM  BARUA:  Even  in  the
 conference  which  was  held  on  the  2st  of
 April  at  Dimapur  the  sepresentatives  .of  the
 underground  Nagas  have  made  it  speci-
 ficilly  clear  that  the  Nagas  goto  China
 with  impyaity  to  bring  arms.  On  the
 face  of  that,  our  representative  said......
 (Interruption).  Yes,  Shri  Hurie  has  made
 a  statement  and  the  represeatatitve  of  the
 underground  Nagas  walked  out  of  that
 meeting.  That  also  we  know.  Whatever
 that  might  be,  our  Government  have  told
 ws  that  they  have  introduced  a  sort  of
 permit  system  so  that  the  rebels  could  go  te
 China  and  the  new  Governor  of  Assam  and
 Nagaland  has  said  that  he  has  ordered  that
 the  underground  Nagas  coming  from  China
 with  arms  and  ammuaitiens  should  be  shot
 at  sight.  In  this  context,  may  I  know
 whether  this  Government  has  issued  any
 order  to  our  security  forces  operating  in
 Nagaland  to  shoot  at  sight  Nagas  coming
 from  Ching  with  arms  and  ammunitions  ?
 There  is  a  talk  that  the  Chinese  under  the
 guise  of  Tibetan  refugees  haye  of  late  flood-
 ed  NEFA.  That  is  the  Jatest  information.
 If  so,  what  steps  have  the  Government
 taken  to  see  thut  NEFA  remains  a  virgin
 soil,  as  it  has  been  so  long  after  the
 Chinese  attack  ?

 SHRIMATI  INDIRA  GANDHI:  May
 I  make  slight  correction  to  what  I  said
 earlier  The  crossing  of  the  border  is  not
 a  violatiqn of  the  suspension  of  operation
 agreement,  but  it  is  a  violation  of  law.

 SHRI  HEM  BARUA:  So,
 not  covered  by  the  agreement  ?

 this  is

 SHRIMATI  INDIRA  GANDHI:  Com
 jog  with  arms  is  a  violation  of  the  agree-
 ment.

 SHRI  DHIRESWAR  KALITA  :  Mere
 crossing  is  not  a  violation  ?

 SHRIMATI  INDIRA  GANDHI:  No,
 not  under  that  agreement.

 SHRI  HEM  BARWVA:  Sir,  my  gues-
 tion  has  net  been  answered.  My  first
 questian  was  whether  the  representatives
 of  thé  Naga  underground  leaders  attending
 the  Dimapur  Conference  that  was  held  on
 the  254  of  April  made  it  specifically  clear
 that  the  underground  Nagas  would  go  tg
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 China  with  impunity  and  bring  arms  and
 ammunitions  and  pobody  can  step  them.
 My  second  question  was  abowt  the  Chinese
 occupying  NEFA  under  the  guise  of  Tibe-
 tan  refugees.  Both  of  them  have  not  been
 answered.

 SHRIMATI  INDIRA  GANDHI:  One
 extremist  group  has  been  takisg  this  attitu’
 de  but  the  others,  even  among  the  hostiles
 haye  been  >pposing  any  contact  with
 China.

 SHRI  HEM  BARUA:  But  the  cont-
 act  with  China  goes  op.  We  must  not
 bank  on  the  fact  tbat  a  section  of  the  bos-
 tiles  oppose  going  to  China.  We  must
 not  capitalies  on  that,  because  they  are
 going  to  China  and  getting  arms  and  amm-
 unitions  also,

 SHRI  K.  NARAYANA  RAO:  Un-
 der  the  comily  of  nations  it  is  the  obliga-
 tion  of  each  State  to  prevent  its  nation-
 nals  from  participating  in  the  civil  strife
 of  other  countries.  To  part  (c)  of  the
 Main  quesiion  the  hon,  Deputy  Minister
 has  very  evasively  given  the  answer  that
 the  Government  of  Burma  are  aware  of  it.  I
 would  jike  to  know  whether  the  Govern-
 ment  of  India  have  brought  these  acts  to
 the  notice  of  the  Government  of  Burma
 and,  if  so,  what  jis  the  reaction  of  the
 Burmese  Government  inasmuch  as  it  is  the
 obligation  of  Burmese  Government  not  to
 allow  its  citizens  to  receive  or  help  the
 Naga  hostiles  in  any  manner  ?

 SHRI  HEM  BAURA  :  Sir,  don't  you
 axpect  the  Prime  Minister  to  reply  to  my
 question  ?

 SHRIMATI  INDIRA  GANDHI:  We
 are  screening  all  the  Tibetan  refugees  who
 cross  the  borders.

 SHRI  SURENDRA  PAL  SINGH:
 Regarding  the  question  of  Shri  Rao,  the
 Situation  prevailing  on  the  Indian  side  of
 tho  border  is  fully  known  to  the  Burmese
 Government  and  they  are  co-operating with  us  fully  to  check  these  people  fram
 going  out  or  coming  in.

 SHRI  K.  NARAYANA  RAO:  My
 question  wag  whether  the  Government  of
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 Imdia  had:  brought  it  to  the  notice  of  the
 Burmese  Government.

 MR.  SPEAKER:  Next  question.

 we  अकेला का, के,  स्क्यिः  घन

 "I565,  श्रों  मोलहू  प्रसाद  :  क्‍या  प्रधान
 सालो  यह  बताने  की  कृपा  कसेंगे  किः

 (क)  क्या  पहछेंलः  आयोग'  द्वासा  किये  मयेः
 नमूना  सर्वेक्षण  की  सिफारिशों  के  आ्राधार  पर
 केन्द्रीय”  सरकार  द्वारा  उत्तर  प्रदेश"  सरकार  को
 कोई  धनराशि!  दीं  गईं  है  तथा  उत्तर  प्रदेश
 सरकार  नें  कुछ  धन  पूर्वी  उत्तर  प्रदेश  के  क्किस'
 कार्यों  पर  खर्च  किया  है;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  ग्रब  तक
 केन्द्रीय.  सरकार  द्वारा  कितना  धन  नियत  किया
 गया  है  तथा  राज्य  सरकार  ने  कितने  घन  का
 झ्ंक्षदान  दिया  है;  और

 (ग)  पटेल  झ्रायोग  की  सिफ्रा  रिशों  के  भनु-
 सार  पूर्वी  उत्तर  प्रदेश  के  किन-किन  जिलों
 में-  उक्त  धनराशि  खर्च  की  जायेगी  तथा  कुल
 घनराशि  में  से  कितनी  घनराशि  गोरखपुर  में
 खर्च  की  जायेगी  ?

 वेकशिक-कार्य  मन्त्रालय  में  राज्य  मन्‍्त्री
 (जो!  बार  राज  भन्मत)  :  (क)  जी,  हां  t

 (ख)  और  (ग).  एफ  विवरण  सभा  पटल
 पर  प्रस्तुत  है।  [पुस्तकालय  में  रखा  गया!।
 कलियों”  संख्या'  LT—73/68):

 wit  मोलहू  प्रसाद :  अध्यक्ष  महोदय,  यह
 जो.  विवस्ण'  सभा-पटल  पर  रखा  गया:  है,  इस
 में  प्रभात,  मन्त्री  जी  ने  बताया  है  कि  केन्द्र  द्वास
 ‘1964-65  में.  4  करंट  रुपये;  ‘1965-66-  में.  AS:
 कसेढ  ख्पयेः  कथा  राज्य:  सरकार  की  तस्फ  से
 ‘10864<65,  में.  7.04  करोड़  रुपयेः  शौर  ‘1965-66.
 में  252  करोड़  रुपये  ्  किये:  गये  हैं  1  ‘1986--
 67  में;  5.55  कोड:  रुपये:  व्यय  क्य  गये:  हैं?  A
 मैं,  मनन्‍्त्री  महोदय  ह:  जानना  ऋहत्ता  हूं  क्रिः  यह
 घनराशि  सिन-किन  मदों  में  खच॑  की  गई  हैं  तथा:
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 ‘1967-68  में:  जो  13.97  करोड़.  रुपग्रे.  खा,  किये
 जाने  का  अनुमान  है,  वह  किनःकिन-  मसें.  फर
 खर्च  किया  जायगा  ?

 श्री  o  रा०  भगत  :  यह  धनराशि  एग्री-
 कल्चर  प्रोडक्शन.  माइनर  इरिगेशन,  सायल-
 कन्जवेंशन,  एनीमल  हसबौंड्री,  कोआपरेटिब्ज़,
 कम्यून्तिटी  डेवेलपमेन्ट  झ्रादि  पर  व्यय  कीं
 जायेगी  ।

 श्री  म्यलहू  ब्रक्मद  :  मेला"  कसरा  प्रद्न  यह
 है  कि  पटेल  आयोग  ने  जो  अध्ययन  क्रिया  था,
 उस  की  शिफारिश  के  अनुसार  गाजीपुर,  आजम-
 गढ़,  देवरिया  तथा.  जौनपुर  इन  चार.  ज़िलों
 को  शासमिल'  किया  गया'  था,  लेकिन  राज्य  सर-
 कार  की  सिफारिश  पर  बलिया  तथा  बस्ती  के
 दो  जिले  और  ज्ञाभिल  कर  लिये  गये  के  :  मैं
 जानता  चाहता.  हुं  कि  गोरखपुर  तथा  पूर्वी  उत्तर
 प्रदेश  के  अन्य  जिलों  को  शामिल  न  क्यि  जाने
 के  क्‍या  कारण  हैं  ?

 श्री  ब्०  रा०  भगत  :  इस  में  सन्देह  नहीं
 है  कि और  भी  कई  ज़िले  अधंधिकसितः  या
 ग्रविकसित  स्प:  में  हैं,  लेकिन  यह  जो  कार्य  हुआ
 था,  खास  तौर  से  एकक्‍्सपरिमेन्टशनः  के  तौर  पर

 हुआ-  था  ।  शुरू  में  चर  जिलों  को  लिया  गया
 था,  लेकिन  राज्य  सरकर  ने  दो  जिले!  और
 शामिल.  कर  दिये  थे  |  अब  जो  चौथीं  योजना
 बनेगी;  उस  में  सारे  ऐसे:  इलाकों  का  डिस्ट्रिक्स
 वेसिज्ञ  पर  इन्टीग्रेटड  डवेलपमेन्ट  होगा,  उस  में
 ये  सारे  जिले  लिये  जायेंगे  ।

 श्री  मोलहू  प्रस्ताव  :  अध्यक्ष  महोदय,  उत्तर
 प्रदेश  में-  इस  समय  कोई  सरकार  नहीं:  है,  वहां
 का  शासन  आपके  हाथ  में  है  तो  मैं:  जानना
 चाहता  हुँ  कि  क्या  आप  इन  जिलों  में  पटल
 आयोग  की  सिफारिश  को  लागू  करने  के  लिये
 तैयार  हैं  ?

 जो:  to  'खू०  मगतः:  सरकार  तोः  वहां  पर
 है,  ऐसीः  बात  नहीं  है:  कि  कहां  कोई/सरकार  नहीं;
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 है।  किसी  पार्टी  के  हाथ  में  सरकार  नहीं  है,
 प्रे सीडेन्ट  रूल  है।

 भी  मधु  लिसये  :  झापके  नियन्त्रण  में
 है।

 शी ब०  रा०  भगत  :  झभी  जो  चौथी:
 पंचवर्षीय  योज़ना  का  प्रारूप  तैयार  हुआ  है  उसमें
 इस  बात  की  कोशिश  की  जा  रही  है  कि  जिलों
 की  समस्याओं  को  दूर  करने  श्र  उनका  भ्राथिक
 विकास  करने  के  आधार  पर  प्लान  बने  1  उसमें
 इन  बातों  का  खयाल  किया  जायेगा।

 SHRIMATI  SUSHILA  ROHATGI  :
 Seeing  that  the  per  capita  investment  in  UP
 has  been  the  lowest  in  the  country,  that
 UP  is  one  Plan  behind  the  other  States,

 and  also  that  U.  P.  has  the  highest  populace
 to  feed  in  the  country  and  also  being
 aware  of  the  fact  that  the  country’s
 economy  must  progress  simultaneously
 in  all  the  States  together,  would  the
 Government  consider  that-it  gave  all-out
 assistance  to  UP  in  the  implementation  of
 the  Patel  Commission’s  recommendations  ?

 SHRI  B.  R.  BHAGAT:  If  the  hon:
 Member  means  Central  assistance,  yes,
 because  in  Central  assistance  popula-
 tion,  per  capita  consumption  and  invest-
 ment  is  looked  into.  But  in  pulling  out  any
 State  or  area  from  economic  back  wardness
 and  taking  it  to  a  higher  rate  of  growth,
 Central  assistance  plays  only  a  marginal  role
 and  the  bulk  of  the  effort,  human,  material
 and  financial,  therefore,  has  to  come  from
 the  States  themselves.

 श्री  रामजी  राम  :  मैं  जानना  चाहता  हूँ
 कि  पटेल  आयोग  की  सिफारिशों  के  अन्तगंत
 फंजाबाद  जिले  को  भी  लिया  जायेगा  क्योंकि

 फैजाबाद.  जिले  की  जो  स्थिति  है  वह  पूर्वी  जिलों
 से  भी  बदतर  है  ?

 :  श्री  oo  रा०  भगत  :  जेसा  मैंने  कहा,
 पटेल  प्रायोग  ने  सिफारिशी  तौर  पर,  ऐसे  जिले
 जो  पभ्रविकसित  हैं  वह  झाथिक  विकास  जल्दी
 हो  सके,  उंसके  लिये  तरीके  बतलाये  थे  -  उसकी

 शुरुआत  6  जिलों  में  हुईं  है  भोर  जेसा  मैंने  बतं-
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 लाया  चौथी  योजना  से  श्लौर  जिलों  में  इसको.
 फैलाया  जायेगा  ।

 श्री  नाथूराम  भ्रहिरवार  :  मैं  जानना  चाहता
 हूं  कि  च  कि  मध्य  प्रदेश  भी  एक  बहुत  ही  पिछड़ा
 प्रान्त  है  श्रौर  उसके  कुछ  इलाके  ....

 भ्रध्यक्ष  महोदय  :  यह  उत्तर  प्रदेश  का
 क्वेइ्चन  है,  मध्य  प्रदेश  का  नहीं  है  ।

 श्री  बे०  ना०  कुरील  :  भ्रध्यक्ष  महोदय,:
 मैं  जानना  चाहता  हूं  कि  क्या  यह  सही  है  कि:
 इसी  श्रप्नौल  महीने  की  2  तारीख  को  उत्तर.
 प्रदेश  के  गवनंर  महोदय  ने  इस  श्राशय  का  एक.
 प्रतिवेदन  प्रधान  मन्‍्त्री  जी  को  दिया  है  कि
 उत्तर  प्रदेश  की  आर्थिक  स्थिति  बहुत  खराब
 है  ?  यदि  हां,  तो  उस  पर  क्‍या  कायंबाही  की
 जारही  है?

 भी  ब०  ाण  भगत  :  जी  हां,  दिया  है  और

 उस  पर  विचार  किया  जा  रहा  है।

 श्री  शिव  नारायर  :  प्रध्यक्ष  महोदय,  मुझे
 भी  एक  बहुत  जरूरी  सवाल  करना  है।
 श्री  टी०  टी०  कृष्णमाचारी  यहां  फाइनेन्स
 मिनिस्टर  थे  तब  उन  से  एप्रोच  करके  यह  हुया
 था  लेकिन  शब  वह  सारी  स्कीम  बन्द  है।  जसा
 कि  भगतजी  ने  जवाब  दिया,  मैं  बताना  चाहता
 हैँ  कि  वहां  पर  कोई  काम  नहीं  हो  रहा  4
 चार  जिलों  में  कोई  काम  नहीं  हुआ।  बलिया
 ओर  बस्ती  में  भी  नहीं  हुआ  ।  मेरा  कहना  यह
 है  कि  यह  श्रापकी  रेस्पांसिबिलिटी  है,  सेन्ट्रल
 गवनंमेन्ट  का  वहां  पर  कन्ट्रोल  है  क्‍योंकि  प्रेसी
 डेन्ट  रूल  लागू  है,  तो  फिर  श्राप  ही  अपनी  शोर
 से  इस  काम  को  क्‍यों  नहीं  शुरू  करवा  दें।  वह
 इलाका  सबसे  गरीब  है  प्री  वह  टोटली  नेग्लें
 क्टड  है  इस  गवर्नंमेंन्ट  में  भी,  इसलिए  मैं  चाहता
 हूं  कि  तुरन्त  ऐक्शन  लिया  जाये  भौर  सरकार
 की  तरफ  से  पक्का  एब्योरेन्स  दिया  जाये  क्योंकि
 वहां  पर  माइनर  इरीगेशन  का  काम  रुका  हुभा
 है
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 sit ब०  रा०  भगत  :  ऐसी  बात  नहीं  है
 कि  वहां  पर  काम  बन्द  है।  67-68  में  I4

 करोड़  रुपया  खर्चा  हा  है  |  हां,  यह  बात  सही
 है  कि  जिस  तेजी  से  काम  होना  चाहिये,  उस

 तेजी  से  काम  नहीं  हो  रहा  है।  चूकि  सारे

 प्लान्स  स्टेट  गबनंमेन्ट  के  हैं  और  जहां  पूजी

 इकट्ठी  नहीं  हो  सकी  वहां  पर  प्लान  कम  हो
 गया  |  ...(व्यवधान)...

 SHRI  २.  K.  SINHA:  The  blueprints
 for  the  Fourth  Five  Year  Plan  are  going
 to  be  finalised  soon.  There  is  no  elected
 government  in  Utter  Pradesh.  I  have  all
 faith  but  |  am  not  quite  sure  :  unless
 people’s  representatives  are  associated  with
 the  finalisation  of  the  Fourth  Five  Year
 Plan,  Utter  pradesh  may  again  be  an  indu-
 strial  desert  as  it  has  been  so  far.  Will
 the  Government  of  India  examine  the
 possibility  whether  those  people,  who  have
 been  nominated  to  the  Governors  advisory
 council  for  Parliament  could  be  associated
 with  the  finalaisation  of  the  Fourth  Five
 Year  Plan  for  Utter  Pradesh  ?

 SHRI  B.  R.  BHAGAT  :  Yes,  Sir  ;  this
 is  a  good  suggestion  which  we  may
 consider.

 श्री  जागेइबर  यादव  :  भ्रध्यक्ष  महोदय,
 उत्तर  प्रदेश  का  जो  बुन्देलखंड  का  क्षेत्र  है,
 भांसी,  जालौन,  हमीरपुर,  बांदा,  इन  जिलों  का

 कोई  विकास  नहीं  किया  जा  रहा  है।न  तो

 वहां  पर  सड़कों  का  विकास  हुझा  है  शौर  न
 सिंचाई  के  साधन,  जैसे  ट्यूबवेल  वगैरह  हैं,  उनका

 ही  विकास  हुमा है  मैं  जानना  चाहता  हूं  कि
 क्या  सरकार  के  पास  इन  जिलों  के  विकास  के
 लिये  भी  कोई  योजना  है  ?

 श्री  ब०  रा०  भगत  :  जी,  हां,  यू०  पी०

 का  जो  स्टेट  प्लान  है  उसमें  बुन्देलखंड  के  जिलों

 के  विकास  की  भी  योजना  है  |

 संसद  सदस्यों  के  लिये  झस्त्र
 +

 *i566.  sit  झोंकार  लाल  बेरा  :
 श्रो  जमुमा  लाल  :

 क्या  रक्षा  मन्त्री  यह  बतासे  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  ने  संसद्‌  सदस्यों  को
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 अपनी  रक्षा  के  लिये  रियायती  दरों  पर  कुछ
 श्रस्त्र  देने  की  कोई  योजना  बनाई  है;

 (=)  यदि  हां,  तो  इसका  ब्यौरा  क्‍या  है;
 और

 (ग)  यदि  नहीं,  तो  इस  सम्बन्ध  में  कोन
 सी  योजना  बनाने  का  विचार  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTERY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  No,  Sir.

 (b)  Does  not  arise:
 (c)  Nosuch  proposal  is  under  the

 consideration  of  Government  at  present.

 श्री  झोंकार  लाल  बेरवा:  अ्रध्यक्ष  महोदय,
 पहले  लोक-सभा  के  सदस्य  होते  हैं  और  बाद  में:
 मन्त्री  बनते  हैं।  जितने  भी  मन्त्री,  उप  मन्त्री
 श्रौर  राज्य  मन्‍्त्री  हैं  उनके  यहां  तो  हमारे  खर्चे
 से  पहरा  लगा  रहता  है,  पहरेदार  बन्दूक  लगाये
 खड़े  रहते  हैं  लेकिन  संसद  सदस्यों  के  दरवाजे
 पर  कुत्ता  भो  नहीं  रहता  है  श्र  उनकी  रक्षा  के
 लिये  सरकार  ने  कोई  योजना  नहीं  बनाई  रेल
 के  अन्दर,  एक  माननीय  सदस्य  यहां  बैठे  हैं,
 उनकी  घड़ी  और  नोट  ले  लिये  गये  ।  एक  डाक्टर
 साहब  थे,  पिछले  टाइम  में,  उनको  मारने  की
 घमकी  दी  गई  और  श्रौरतों  की  चूड़ियां  उतार
 ली  गई  ।  इसलिये  मैं  जानना  चाहता  हूँ  कि  क्या
 सरकार  ने  कोई  ऐसी  योजना  बनाई  है  जिसके
 अन्तर्गत  संसद  सदस्यों  को  फिक्स्ड  प्राइस  पर
 अस्त्र  मिल  सके  ?  वे  भ्रपने  पैसे  से  खरीद  लेंगे।

 SHRI  M.  २.  KRISHNA  :  In  6  firist
 place,  it  is  not  true  that  evrry  minister  is
 protected  with  armed  guards.  Secondly,
 if  you  and  the  Minister  of  Parliamantary
 Affairs...  (Interruption)

 MR.  SPEAKER  :  Do  not  drag  in  the
 Speaker.  What  you  do  is  your  concern...
 (Interruption)

 SHRI  M.  R.  KRISHNA  :  If  the
 Minister  of  Parliamentary  Affairs  and  you
 feel  that  Members  of  Parliment  are
 physically  weak  to  defend  themselves,  you
 aod  the  Parliamentary  Affairs,  Minister
 may  decide  that  along  with  facilities  which
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 you  are  now  thinking  of  extending  to
 Members  of  Parliameat  the  Provision  of
 firearms  can  be  made.  Then  the  Home
 Ministcy  can  easily  consider  it.

 श्री  झंकार  लाल  बेरवा  :  अध्यक्ष  महोदय,
 में  इस  श्रारेच  का  खंडन  करता  हूँ  खैसा  कि
 श्रभी  कहा  गया  कि  संसद  खदस्य  कबजोर  हे  4

 हम  कमजोर  नहीं  हैं  बल्कि  सरकार  कमजोर  है।
 बाजार  में  कारतूस  लेने  के  लिये  जाता  है  तो
 8  झाने  की  कारतूस  सबा  रुपये  भें  शिलली  है।
 303  राइफल  जोकि  900  रुपये  कौ  है  वहसतीन
 हजार  में  मिलती  है  1  इसलिये  मैं  जानना  चाहता
 हैँ  कि  क्या  सरकार  कोई  योजना  बना  रही  है
 जिससे  सदस्यों  को  किमस्ड  रेट  पर  शस्त्र  मिल
 सकें ?

 WHE  MINISTER  OF  DEPENCE  (SHRI
 SWARAN  SINGH):  Any  hoo.  Member,
 who  wants  to  purchase  a  shot  or  any
 ofeer  weapon  for  which  they  might  fold  a
 ligence,  we  will  be  glad  io  provide  at  the.
 ex-factory  price.

 wer  we  ae:  लाइसेन्स  तो
 ले  | |  लेकिन  कन्ट्रोल  रेह  पर  शाबान  ब्भी  त्ते

 ममखि  ?

 चो  स्वर्ण सिह सह  :  मैं  हिखुस्तानी  में  कह

 हू  --शायद  माननीय  सदस्य  समझ  नहीं  पाये

 हैं  जो  फैक्टरी  की  कीमत  है  उसी  कीमत  पर

 हम  देंगे  ।

 Treecier  of  ए.  Ss.  Mhede:Pattion  Tasks
 to  Pakistan

 +
 1567  SHRI  BHOGGENDRA  JHA  :

 SHRI.KANWAR  LAL  GUPTA  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 SHRI  T.  2.  SHAW  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  x RRRNAL
 AFFAIRS  be  pleased  to  refer  to  the  reply
 @iven  s0  Unstareed  Question  Meo.  6864  on
 the  3७0  April,  968  and  state  :

 (a)  ‘the  result  of  ‘the  efforts  to  stop
 the  transfer  of  thre  U.S.  A.  made  Patton
 ‘Tanks  to  Pakistan  ;
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 (b)  whether  Pakistan  has  been  able
 to  acquite  Patton  Tanks  ;  and

 {c)  if  so,  the  details  thereof  aad
 Government's  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT)  :  (a)  The  Govera-
 ment  of  India  have  continued  to  draw
 the  attention  of  the  Government  of  the
 United  States  to  the  dangers  tnasrent  in  the
 sale  of  such  armour  to  Pakisthan.

 (b)  and  (c).  According  to  our  present
 information,  they  will  sell  l00  tanks  to
 Pakistan  with  the  authorisation  of  the  US
 Government,  but  the  terms  of  the  deal
 have  not  yet  been  finalised.  Taking  into
 account  the  reluctantance  of  Pakistan  to
 normalise  her  relations  with  India  and  the
 continuing  Chinese  interest  in  a  militar4
 conferontation  in  the  subcontinent,  the
 acquisition  of  tanks  by  Pakistan  can  only
 lead  to  an  increase  of  tension  and  mistrust
 between  the  countries.

 श्री  मोगेख  का  :  ग्रध्यक्ष  महोदय,  यह
 बहत  पुरानी  बात  है  कि  अमरीका  से  हुम्रारी
 सश्कार  श्ाग्रह  कश्ती  रहो  हे,  कारण,  मिम्सत
 करती  शा  रही  है  कि  इस  भूखंड  में  हथियारों
 कौ  वृद्धि  लाकर  तनाव  बैदाम  किया  जाये।
 इसके  बावजूद  श्रमरीका  ने  फौजी  गठबंध्ों
 के  अन्दर  दो,  दो  में  पाकिस्तान  को  शॉमिल
 करके  टैंक,  जेट  बगैरह  देकर  यहां  गशाप्ति  पैदा
 की  है  और  वह  अशान्ति  उस  की  नीति  के
 आधार  पर  है।  चू  कि  अमरीका  का  कहना  है
 कि  कश्मीर  हमारा  है  ही  नहीं  इसलिए  नहीं  कि
 वह  चाहता  है  कि  कद्मीर  पाकिस्तान  का  हो
 जाये  बल्कि  इसलिए  कि  उनका  एक  फौजी

 अड्डा  टिम का का  श्रद्ूडा  कद्भीर  में  मिल  जाये।
 ऐसी  स्थिति  में  कगातार  हम  प्रारजू  'सिन्मत
 करते  रहते  हैं  तो  मस्त्री  महोदय  क्या  चतलायेंगे
 कि  इस  we  sie  से
 मिला  है  या  नहीं,  श्रौर  अगर  जबाब  नहीं
 मिला  है  तो  कब  तक  सश्कार  इस  जवाब
 के  लिए  इंतजार  करती  रहेगी?  जवाब के
 कसित  Pek  संमय की  चति  निश्चित  की  है  या
 नहीं  ?
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 शीय०  प्टा०  सत :  भारजू  मिन्नत  का
 सवाल  नहीं  है|  बड़े  जोर  से,  सफाई  से  शौर
 पूरी  मुस्तेदी  से  कह  दिया  है  कि  यह  बिलकुल
 गलत  फाम  है।  जैसा  मैंने  बललाया  इससे  टेंशन
 बढ़ता  है  श्रौर  जैसा कि  उन  की  नीति  है  श्र
 जैसा  कि  वह  कहते  हैं  कि  शान्तिमय  तरीके  से
 इन  बातों  का  समभौता  हो  जाये,  सुलह  हो  जाये
 तो  वह  भी  नहीं  होती  है।  जो  झभी  तक
 जबाब  मिला  है  उससे  हमें  कोई  संतोष  नहीं  है  ।

 शौ  भोगेला  का:  क्‍या  मिला  है  ?

 श्री  ब०  रा०  भमत, :.  उनका  ख्याल  दूसरा
 है  ।  कई  बाते  वह  सोचते  है  7  एक  तो  बह  कहते
 हैं  कि  पाकिस्तान  अगर"  (ज्यवधान)  में
 माननीय  सदस्य  को  बतलाना  चाहता  हैं  कि  यह
 मामला  बड़ा  संगीन  है  झौर  अगर  वह  चाहते  हों
 कि  मैं  कोई  ऐसी  बात  कहूं  जो  कि  हमारे  देश  के
 हित  में  न  पड़े  तो  मैं  वसा  नहीं  करने  वाला  हूं  ।
 एक  तो  वह  यह  कहते  हैं  कि  यह  00  टैंक  जो
 दिये  जा  रहे  हैं  उसके  बदले  में  जो  उनके  पुराने  टैक
 हैं  बह  डिस्मैटिल  कर  दिये  जामेंगे  इसलिए  कोई
 ई  फौजी  ताकत  उसको  नहीं  मिलेगी  i

 दूसरी  बात  वह  यह  कहते  हैं  कि  भ्रगर

 हम  उनको  मदद  न  देंगें  तो  बह  चीन  के  कब्जे
 में  चले  जायेंगे  ।  मैंने  इन  सारी  बातों  को  उनकी

 कहा  है।  एक  पुराने  हथियार  शौर  आरमर
 की  जगह  नये  भौर  सौफिस्टकेटैड  ऑर्म्स  दे  दिये
 जाये  तो  मिलैटरी  बैलैंत  खराब  होता  है।  वह
 सब  जगह  से  हथियार  भ्रौर  सहायता  ले  रहे  (औ
 शबौन  से  भी  बहुत  सहायता  ले  रहे  हैं  देसलिए
 उनका  कोई  श्रसर  नहीं  पड़ता  है।  लेकिन
 उन्होंने  जो  यह  जवाब  दिया  है  वह  हमारी
 दृष्टि  में  संतोषजनक  उत्तर  नहीं  है।  इस  बारे
 में  हमने  उसको  पहले  भी  कहां  था  भौर  आगे
 भी  बराबर  हम  उनको  इन  बातों  की  भ्रागाही
 कराते  रहते  हैं

 की  श्ोगेला  का  :  पुराने  ज़माने  में  जवकि

 प्रकिस्तान  चुद  भी  इस  बात  को  इंकार  नहीं
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 करता  था  कि  जौन  के  खिलाफ  सुरक्षा  के  लिए
 उसको  हथिगार  चाहियें  जब  वह  भारत  के
 खिजाफ  बोलता  था  तो  श्रमरौका  कहा  करता
 था  कि  बह  चीन  या  दूसरे  कब्युनिस्ट  देशों  के
 खिलाफ  उनका  फौजी  गठघंधम  है  ध्रौर  यह
 हथियार  हैं।  भ्राज  यह  स्पष्ट  हे  कि  चीन  का
 जो  मोजूदा  नेतृत्व  हे  उमके  साथ  उनकी  दोस्शी

 है  ।  दोस्ती  बहुत  जागे  बढ़  गई  है  घोर  हथियार
 बगैरह  कई  मामलों  में  दोस्ती  है।  ऐसी  स्थिति
 में  जिन  हथियारों  का  दिया  जाता  भौर  बह
 पुराने  टैंक  झगर  हैं  तो  पुराने  टेक  पाकिस्तान
 कौ  खेती  या  कारखाने  की  तरक्की  के  लिए  नहीं
 हैं  वहे  आफ़मरा  की  कार्यवाही  के  लिये  हैं  7  ऐसी
 स्थिति  में  भमरीका  जो  कि  पूरी  परिच्षमी  दुनिभा
 में  मुबरो  डोक्ट्रिम  के  लिए  शारा  दैता  हैं  तो
 क्या  भारत  सरकार  यह  कहने  की  हिध्मत  रखती
 है  या  नहीं  कि  एक  भी  हथियार  युद्ध  के  समय
 जिससे  कि  श्राक़मश  हो  सकता  है  भ्रमरीफा
 इस  भारतीय  भुलेण्ड  में  किसी  को  ग  दे  ?  धगर
 बह  देता  है  तो  हम  उसको  बुद्मत  की  कार्यवाही
 समभते  हैं  ौर  झमरीका  से  भ्रपना  रिश्ता  हम
 तोडने  के  लिए  भी  कदम  उठायेंगे  बह  कहने
 की  सरकार  हिम्मत  रखती  हैं  पा  नहीं  शोर
 अगर  नहीं  रखतीं  है  तो  क्‍यों  नहीं  ?

 श्री  qo  ररा०  भगत  :  श्भी  माननीय  सदस्य
 ने  जिन  दार्व्दों  में  कहा  उनका  दृष्टिकोश  ठीक
 है  1  भ्रब  हम  उनसे  रिश्ता  तोड़े  न  तोड़ें
 यह  और  कई  बातों  पर  निमर  करता  है।
 मंगर  मैं  माननीय  सदस्य  कौ  यह  विश्वास
 दिलाना  चाहता  हूं  कि  इस  मामले  पर  जिससे
 हमारे  1... उ  का  खतरा  बढ़ता  है  उस  पर  हम
 सजग  हैं  भोर  कोई  समकोता  इस  पर  हम  किसी
 से  नहीं  करेंगे  ।

 श्री  भोगेन्द्र  का  :  बात  साफ़  नहीं  हुई  ?
 मंत्री  महोदय  स्पष्ट  बतलायें  कि  वह  करने  क्या
 जा  रहे  हैं?

 MR.  SPEAKER  :  Evevn  if  they  are
 going  to  breack  relations,  they  are  not
 going  to  emnoynce  that  here  and  now,
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 श्रो  कंवर  लाल  गुप्त:  ग्रध्यक्ष  महोदय,
 पाकिस्तान  की  शक्ति  965  में  जो  थी  आज
 उस  की  ऐयर  फोसं,  नेवी  और  ऑार्मी  ककी  ताकत
 उससे  बहुत  अधिक  बढ़  गई  है  और  पाकिस्तान
 के  पास  सोफिस्टकेटेंड  आम्सं  केवल  चीन  से  ही
 नहीं  भ्रपितु  बैस्ट  पावर्स  से  भी  श्रा  रहे  हैं।
 पाकिस्तान  ने  करीब  100  एम  47  और  48
 टेक  नाटो  सरप्लसेज़  से  इटली  के  जरिये  लिये
 हैं।  इसके  अलावा  ऐयर  जैट  फाइटसं,  बोम्बसे
 और  मिरेज  वी०  फ्रांस  से  खरीदे  गये  हैं।  अब
 तक  पबलिइंड  इनफौरमेशन  से  प्रकट  होता  है
 कि  पाकिस्तान  को  5  जैट  प्लैंस  भालरेड्डी
 मिल  गये  हैं  और  आगामी  साल  में  50  का
 टोटल  होने  की  झ्ादा  करता  है।  उसने  फ्रांस
 से  सबमेरीन  भी  ली  हैं।  रशिया ने  भी  उन
 को  कहा  है  कि  वह  उन्हें  स्पेयर  पार्ट  स  देने  के
 लिए  तैयार  है  जो  कि  चीन  ने  उन  को  दिये
 थे  |  चीन  भी  भ्राज  उनको  स्पेयर  पार्ट स  दे  रहा
 है  ।  मेरा  सवाल  यह  है  कि  पहले  जमाने  में  जब
 एक  राजा  का  दूसरे  राजा  से  रिश्ता  हो  जाता
 था  तो  वह  दोनों  राजा  कहीं  भ्रगर  खतरा  हो
 तो  आपस  में  मदद  करते  थे  |  भ्रब॒  जब  हमें
 प्रधान  मंत्री  का  कार्ड  मिला  तो  हमें  बड़ी  खुशी
 हुई  कि  कम  से  कम  इटली  जो  है  वह  तो  हमारी
 खिलाफत  नहीं  करेगा  क्‍योंकि  हमारा  उसके
 साथ  रिश्ता  जो  गया  है।  इटली  की  सरकार
 ने  क्‍या  जिखा  है  ?  क्या  प्रोटैस्ट  करते  हुए  लिखा
 है  कि  श्राप  जो  यह  टैंक  पाकिस्तान  को  दे  रहे  हैं
 यह  हमारे  डिफैंस  को  खतरा  होगा  क्‍या

 त शाप  ने  रूस  से  भी  यह  सवाल  उठाया  है  कि
 श्राप  उस  को  स्पेयर  पार्ट  स  क्यों  दे  रहे  हैं  ?

 श्री  ब०  रा०  भगत  :  पाकिस्तान  की  साम-
 रिक  शक्ति  कितनी  है  श्रोर  कितनी  बढ़  रही  है
 इन  बातों  की  जानकारी  हम  को  है  भर  हमारे
 रक्षा  मंत्री  जी  ने कहा  कि  हम  अपनी  सामरिक
 प्लानिंग,  योजना  जब  बनाते  हैं  तो  इन  बातों
 का  हमेशा  रुयाल  रखते  हैं  ।  इसलिए  उस  मामले
 में  सदस्यों  को  चितित  नहीं  होना  चाहिए  ।

 जहां  तक  दूसरे  देशों  का  सवाल  है  हमने
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 इटली  से  भी  यह  बात  उठाई  है  और  दूसरे  देशों
 से  भी  उठाई  है  ७-७७

 श्री  कंवर  लाल  गुप्त  :  रूस  के  बारे  में  मंत्री
 जी  बतलायें  ?

 16  To  वा०  मगत  :  रूस  से  भी  हमने  बातें
 की  हैं।  इस  बारे  में  उनको  भी  हमने  आगाह
 कराया  है  कि  पाकिस्तान  किस  तरीके  से  सब

 जगहों  से  हथियार  लेता  है  और  उसका  क्‍या
 असर  होता  है''*(म्यवधान)  हमने  रूस  से  यह
 भी  बतलाया  है  कि  यह  ताशकन्द  के  श्राधार  पर

 शान्तिपूवंक  ढंग  से  हम  अपने  आपसी  मामलों
 को  हल  करें  इसमें  एक  जो  दिक्कत  है  वह
 पाकिस्तान  को  बड़ी  मात्रा  में  मिलने  वाली  यह
 हथियारों  को  मदद  है  ।  उन  को  यह  मालूम  है
 श्रौर  हमने  यह  सब  बातें  उनको  बताई  हैं  V

 ‘SHRI  HIMATSINGKA  :  There  is  a
 contract  with  Pakistan  for  the  maintenance
 of  U.S.  electronics  survey  system  in
 Peshawar  and  Pakistan  is  using  that  as  a
 jever  for  getting  more  and  more  aid  from
 America  in  spite  of  the  fact  tbat  they  are
 getting  help  from  China  also  which  is
 the  arch-enemy  of  America.  Is  the  Govern-
 ment  trying  to  impress  upon  America  not
 to  depend  on  the  words  and  deeds
 of  Pakistan  and  to  stop  the  supplies  ?

 SHRI  B.  २.  BHAGAT  :  This  fact  is
 well-known.  I  think  they  know  ‘their,

 =  nterests  well.

 श्री  प्रकाशवीर  शास्त्री  :  मैं  यह  जानना

 चाहता  हैं  कि  जिस  तरीके  का  विरोध  भारत
 सरकार  ने  झमरीकी  सरकार  को  किया  है
 बैटन  टेक  और  दूसरे  हथियार  पाकिस्तान  को
 देने  के  लिए  तो  क्‍या  भारत  सरकार  के  वित्त
 मंत्रालय  ने  इस  बात  की  भी  जानकारी  ली  है
 कि  पाकिस्तान  को  कुछ  छोटे  और  नये  किस्म  के
 हथियार  रूस  से  भी  मिलने  का  आइवासन  मिला

 है  ?  क्या  भारत  सरकार  ने  रशिया  की  सरकार
 को  किसी  प्रकार  का  विरोध-पत्र  भेजा  है  क्योंकि
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 पाकिस्तान  को  हथियार  मिलने  से  दुनियां  की
 शांति  फिर  से  खतरे  में  पड़  सकती  है  ?

 Oral  Answers

 श्री  ब०  'रा०  भगत  :  रूस  ने  उनकों  साम-
 रिक  सहायता  दी  है,  श्रभी  इसकी  जानकारी
 हमारे  प्रास  नहीं  है  ।

 SHORT  NOTICE  QUESTION

 Bush  Fire  Close  to  A:¥.R.  Transmission
 Centre,  Delhi

 +
 SHRI  KANWAR  LAL

 GUPTA  :
 SHRI  M.  L.  SONDHI:
 SHRI  RABI  RAY  :
 SHRI  D.  C.  SHARMA  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 S.N.  0.  28.

 (a)  whether  Government  have  enquired
 into  the  causes  of  fire  which  threatened  the
 All  India  Radio’s  high  power  transmitting
 Station  near  De!hi  on  the  I9th  April,  968  ;

 (b)  whether  the  fire  could  be  brought
 under  control  only  after  9-I0  hours  ;

 (०)  whether  it  is  a  fact  that  frequent
 fires  broke  out  in  the  area  and  crops  were
 damaged  ;  and

 (d)  if  so,  the  measures  proposed  to  be
 taken  to  safeguard  the  transmission  and  the
 crops  and  lives  in  future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  (a)  to  (d).  A  statement  is
 laid  on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—44/68]

 श्री  कंवर  लाल  गुप्त:  इस  से  पहले  भी  कई
 बार  यहां  झाग  लग  चुंकी  है।  मैं  मंत्री  महोदय
 से  पूछना  चाहता  हूं  कि  इस  आग  में  कितना

 नुकसान  हुआ,  भौर  क्‍या  यह  सही  है  कि  उस
 स्थान  के  आस  पास  पानी  की  कोई  व्यवस्था

 नहीं  ?  यहां  पर  आआाइस्दा  राग  न  लगे  इस  के

 लिये  क्या  कारंवाई  की  जा  रही  है  ?
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 SHRIMATI  NANDINI'  SATPATHY  :
 It  is  true  that  there  were  fires  during  1965,
 966  and  ‘1967  but  there  was  no  damage  to  °
 any  government  property  or  any  other
 thing.

 श्री  कंवर  लाल  गुप्त  :  मैंने  जो  सवाल
 पूछा  था  उस  का  जवाब  नहीं  आया  ।  क्‍या  मैं
 प्रइन  को  फिर  दोहरा  दू'  ?

 SHRIMATI  NANDINI  SATPATHY  :
 It  is  a  fact  that  there  is  no  arrangement  for
 water.  In  the  big  area  of  550  acres,  there
 is  no  arrangement  for  water,  but  it  has
 already  been  taken  up  with  the  Chief  Fire
 Officer  to  arrange  something  for:the  cons-
 truction  of  some  sort  of  underground  re-
 servoirs  for  water.

 श्री  कंवर  लाल  गुप्त  :  यह  झाल  इंडिया
 रेडियो  का  काफी  बड़ा  ट्रांस्मिटर  स्टेशन  है  1
 अभी  ट्रॉस्मिटर  स्टेशन  का  नुक्सान  नहीं  हुआ,  यह  ।
 ठीक.  है,  लेकिन  मैं  मन्‍्त्री  महोदय  से  जानना

 ता  हूँ  कि  चू  कि  वहां  पर  आसपास  में  बहुत-सी
 फंसल  रहंती  है  और  कई  बार  आग  लग  चुकी  है,
 इसलिये  वहां  पर  आगे  आग  न  लग  सके  इसकी
 कोई  व्यवस्था  की  गई  है  ?  कौन-कौन  से  कदम
 उठाये  गये  हैं  जिससे  वहां  कभी  भी  शाग  न  लंग
 सके,  इस  की  व्यवस्था  हो  ?

 SHRIMATI  NANDINI  SATPATHY  :
 IT  have  already  said  that  there  was  no
 damage  to  any  property,  crop  or  any  such
 thing.  There  was  no  crop,.  nothing  like
 that,  in  that  area.  So,  the,  question  of
 damage  does  not  arise.  In  the  big  area  of
 550  acres,  there  is  nothing  which  can  be
 done.  Necessary  precautions  have  been~
 taken...

 SHRI  KANWAR  LAL  GUPTA  :  What:
 necessary  precautions  have  been  taken  by:
 the  Government  2  This  is  what  |  want  to
 know.

 SHRIMATI  NANDINI  SATPATHY  :
 I  have  already  said  that  necessary  precau-
 tions  ‘are  being  taken  by  the  Government
 to  protect  the  transmitler  area.  About
 water  also,  I  have  already’  said  that  the
 Chief  Fire’  Officer  is  being  consulted  and
 something  is  going  to  be  done  about  it,
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 SHRI  KANWAS  LAL  GUPTA  :  What
 pesessgry  precautions  2  Ske  is  wot  telling
 anything  abaws  those.

 MR.  SPEAKER  :
 precautions.

 They  have  takep  all

 SHRI  KANWAR  LAL  GUPTA  :  What
 Precautions  ?  She  does  not  reply  to  this.
 This  isa  very  imporgamt  master.  ‘Wiet
 necessary  precautions  ?  Let  her  elaborate
 these.

 MR.  SPEAKER:  There  was  fire  in
 ‘1965,  there  was  fire  in  ‘1966,  in  967  and  in
 4968  also.  Therefore,  it  is  an  annual
 thing.

 SHRI  KANWAR  LAL  GUPTA  :  No
 precautions  have  been  taken.  ‘What  pre-
 cautions  have  been  taken  ?

 SHRIMATI  NANDINI  SATPATHY  :
 la  the  vast  ggess  areg,  the  fire  comes  up
 due  to  summer  or  some  sort  of  agcident
 occurs  {ike  that.  The  guard  is  there  io
 the  transmitter  area  ;  pe  lopks  after  that
 asea  and  as  has  already  beem  stated  in  the
 statement,  it  was  checked  up  by  the
 engineer  who  was  on  duty  and  immediate
 action  was  igken,  That  is  the  Sire  brigade
 was  called.  The  people  there  who  gre
 looking  after  the  transmitter  area  have
 alvgady  donc  semepihing  to  put  pul  the
 fire...

 SHRI  KANWAR  LAL  GUPTA  :  What
 is  that  ‘something’  ?

 SHRIMATI  NANDINI  SATPATHY  :
 That  is  a  vast  grass  area  and  ‘something’
 is  beating  the  fiee  and  putting  it  off.

 SHRI  D.C.  SHARMA:  Unfortuna-
 tely  there  are  certain  things  which  come
 to  the  notice  of,  what  I  may  call,  the
 Members  of  Par!  who  are  public
 men.  There  are  certain  things  which  do
 Dot  come  to  the  notice  of  Ministers  because
 they  jive  in  a  kind  ef  atmosphere  of
 bureaucracy.

 I  havg  been  making  some  enguirics
 about  this  matter  and  I  have  come  te
 know  that  some  communal  parties  have
 been  responsible  fos  these  fires  gl]  these
 years,  898  the  Government  hag  failed  to
 de  one  thing.  These  people  have  allies
 inside  that  place  also.
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 MR.  SPEAKER:  A  simple  question
 is  being  made  complicated.

 SHR]  9.  €.  SHARMA:  May  J  ask
 the  Minister  whether  they  will  try  to  see
 tliat,  in  future,  there  is  no  fire  on  account
 of  inner  sabotage  by  cormynalists  and
 also  on  account  of  sabotage  by  communa-
 lists  from  outside  ?

 SHRIMATI  NANDINI  SATPATHY  :
 We  have  no  information  regarding  this.
 We  can  look  into  it.

 श्री  बलराखा  पोकर  :  जैसा  भ्रज्जी  बतलाया
 गया  यहजो  क्षत्र  है  बहू  550  एकड़  का  है
 वहां  घाम्  बहुत  होली है,  बहां  पर  जो  एरियल
 लगाने  गये  हैं  उस  ह... ... द  पास  बहुत  सी  जमीन
 स्मड़ी  पढ़ी  ड्  है।  क्या  सरकार  उस  धाख  फो
 कटवाने  का  प्रवन्ध  नहीं  कर  सकती,  जिस  से

 कुछ  आमदनी  भी  हो  जाय  श्रौर  उस  घास  के
 कने  से  प्राम  जगते  छी  संम्भावना  दूर  हो  जाये ?
 जहां  पर  पिल  नहीं  है  वहां  पर  खेती  भी  करवाई
 जा  सकती  है  जिस  से  कुछ  अनाज  भी  हो  सकता
 है।

 ओऔमती  नन्दिनौ  सत्पश्नी  :  यह  घाम्र  ब्रार-
 बार  काटी  जाती  है  ।

 SHRIMATI  SUSHILA  ROHATGI  :
 Is  it  a  fact  that  there  are  no  approach
 roads  leading  to  the  transmitter  area  and
 there  are  no  water  hydrants  ia  the  vici-
 nity?  If  so,  since  this  involves  property
 waerth  jakhs  of  rupees,  would  the  Govern-
 meat  think  of  constructing  a  proper
 approach  road  to  the  transmitter  centre
 and  also  of  imstituting  water  hydrants  60
 as  to  avoid  any  danger  in  future  ?

 SHRIMATI  NANDINI  SATPATHY  :
 4  have  already  said  thet  there  is  90  pro-
 perty  around.  There  is  nothing  there  ;
 it  is  only  a  grass  area—-all  these  550  acres
 So,  the  question  of  damage  to  any  Pror ह...  does  not  arise
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 41558  SHIRE  SITARAM  KEBRE  :  प्रतिरक्षा  मंन्‍्त्री  यह  बंताने  को  कपा  करेंगे  कि

 SHR  RABE  RAY  :
 SHRI  ANBUCHEZHIAN  :

 Will  tte  PRIME  MINISTER  be  Pleased
 to  state  :

 (a}  whether  it  is  a  fact  that  the  Plan-
 nitig’  Coritfilssidn  Have  décidéd  to  fix  a‘  ta¥-
 gét  of  less  thin  4  ह्मीं  ceME  growth  rate  for
 the  Fourth  Plan  which  is  under  preparation;

 (b)  the  factors  that  influenced  the
 Planning  Commission  to  fix  such  a  low
 target  and’

 oy  whetHer  ttit  (कड  ह 116  dot  #डिटा
 the  rational  goal  of  securing  every  Indian
 an  average  income  of  Rs.  20  a  month  at  the
 end  of  the  fifth  Plan  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXTER-
 NAL  AFPAIRS  (SHRIMATI-  INDIRA
 GANDHI):  (a)-No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Defrauding  by  Film  Producers

 #1562.  SHRI  BABURAO  PATEL  :
 Will  the  Milistét of  INFORMATION]AND
 BROADCASTING  be  pleased  to  state  :

 (a)  the  nadiés:  of  the:  Ihiail  film’  pro-
 ducers  and  advertising’  agencies  who
 defrauded  Government  in  respect  of  radio
 ativertiaig of  Radio  Ceylot

 (b)}:  tHe  atourit  of  friudutent:  tratset-
 tions  involved  in  each  case  and

 (c)  the  steps  taken  by  Government  to
 punish  the  culprits  irf  eath  case’?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K:  Ki
 SHAH)  (a)  and  (७).  The  matter  is  under
 investigation  by  the  Enforcement  Direc-
 tort;  Ministty  of’  Fitatice  Departridnt  of
 Revenue  and  Insurance

 (०)  If  as  a  result  of  investigations,  any
 péffon  oF  personeare”  foude  to  ‘heve'violat-
 ed  the  provisions  of  the-Foreign  Exchange
 Regulation  Act;  they  wil  be  proceeded
 apainat

 किं)  कंयो  इलैक्ट्रीनिकों  के  विकार्स  सम्बंन्धी
 भाभा  सर्मिति  ने  यह  सिफारिश  की  हैं  कि
 आचारख्त  श्रोर  व्याक्ल्लरिक  श्रनुसंघान  तथा
 इलैक्ट्रॉनिकी  के  क्षीत्रें  मे ंडिजोइलें  संबंधी  क्षेमता'
 की  शोर  अ्त्याधिक  ध्यान  दिया  जाना  चाहिये
 श्रौर  यदि  हाँ,  तो  इस  संबंध  में  सरकार  हरा
 क्यों  कार्यवाही  की  गई  है  अरे

 (ख)  क्‍या  इसने  यह  भी  सिफारिश  की  है  कि

 आशुनिक  झाधार  पर  इलैक्ट्रनिक  तकनीके  का
 विकास  ॥: ....  जाना  चाहिये  और  यंदिं  हां,  तो
 इस  संबंध  में  बनाये  गये  कार्यक्रम  का  ब्यौरों
 क्या  हैं?

 च्रतिरकों  मंत्रीलर्य  में  क्य  मंत्री  (थीं
 ल०  ना०  सिश)  :  (क)  और  एंक  विव
 रण'  सभा  के  पटल  पर  रख  दिया  गया  है:  t
 [्स्लिकॉलेय में  रंधा  गंयी।  वेखिये  ह... 6  CT

 1115/68]
 Gurk Bt  Soldiers  RF  Avnet  Fotces

 +1568  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Mirlister  of  DEFENCE  be
 pleated  to  state

 (a)  how  many  Gurkha  soldiers  ate  theté’
 in  the  Indian  armed  forces  ;

 (b)  on  what  conditions  they  were.
 reériited  in  thé  Intfian  atmed  forces

 (0)  whetfet  Goveltitfient’  profiose’  to
 récruit:  more  Gurkha  forces  during  the
 Fourth  Plan  period  ;  and

 (d)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  ह  is’  ndt  in
 Public  ‘interest  to:  disclose  the  inforination
 on  the  floor  of  the  House

 (b)  They  are  being  recruited  on  the
 same  terms  of  engagerttent  as  are  applicable
 to  other  Indian  nationals.

 (c)  Recruitment  of’  Gorkhas  each)  year
 will  becarfied  oirt  ‘tothe  exteint  ‘necetuat,;

 (d)  Does  not  arisé:
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 Retired  Military  Officers

 #1568  -  SHRI.  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state

 (a)  the  number  of  retired  soldiers  and
 military  officers  respectively  and  the  amount
 of  pension  paid  to  them  monthly  ;

 (0)  whether  in  the  interest  of  security
 of  the  country,  Government  propose  to
 allow  such  retired  military  personnel  to
 settle  on  the  vast  border  areas  of  our
 country  ;  and

 (c)  if  so,  whether  Government  have
 taken  any  steps  to  that  end  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  The  required
 information  is  not  readily  available.  Audit
 authorities  do  not  maintain  records  of
 payment  of  pension  in  respect  of  different
 categories  of  pensioners  separately.  Infor-
 Mation  to  the  extent  available  with  the
 audit  authorities  is  being.  col'ected  and  will
 be  laid  oa  the  Table  of  the  House

 (b)  and  (c).  The  Government  have  a
 scheme’  for  setfling  retired  Defence  per-"
 sonnel  in  certain  border  areas  where  com-
 pact  blocks  of  land  are  available.

 राष्ट्रीय.  भावना  पर  फ़िल्में

 :  1569.  श्री  शक्षि  भूषण  वाजपेयो:  क्‍या
 सूचना  झौर  प्रसारण  मन्त्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  क्या  ऐसी  फिल्में  बनाने  का  सरकार
 का  विचार  है  जिन  से  .राष्ट्रीय  एकता  _श्रौर
 राष्ट्रीस  महत्व  का  उद्देश्य  पूरा  होने  में  सहायता
 मिल  सके  भ्रौर  जिन  से  जन  साधारण  में  राष्ट्रीय
 एकता  पँंदा  हो  सके  ;

 ee  (ख)  क्‍या  यह  सच  है  कि  दिल्‍ली  में  एक
 राष्ट्रीय  स्टूडियो  बनाने  का  सरकार  का.  विचार
 है  जिससे  भारत  में  तकनीकी  क्षेत्र  में  श्रौर
 फिल्मों  के  उत्पादन  में  भारतीय  फिल्म  निर्मा-
 ताथों  पक  एक  नई  दिशा  मिल  सकेगी  ;

 (ग)  कया  ऐसा  स्टूडियो  बनाने  में  कुछ  देशों
 से  विज्ञेष  प्रामश  और-  सहायता  लेने,  का  सर-
 कार  का  विचार  है  ;  और
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 (=)  इस  स्टूडियो  के  कब  तक  बन  जाने  की
 सम्भावना  है  ?

 सुचना-तथा  प्रसारण  मंत्रो  (क्षी  के०  के०
 शाह)  :  (क)  फ़ीचर  फिल्‍म  उद्योग  गैर-
 सरकारी  क्षत्र  में  है।  राष्ट्रीय  एकता  शौर
 राष्ट्रीय  मूल्यांकन  पर  बनाई  गई  फ़िल्मों  सहित
 अ्रच्छी  फ़िल्में  बनाने  पर  सरकार  राष्ट्रीय  पुर-
 स्कारों  के  द्वारा  गैर  सरकारी  फिल्म  निर्मा-
 ताझ्रों  को  प्रोत्साहन  देती  रही  है  ।  जहां
 तक  वृत-चित्रों  का  संबंध  है  फिल्‍म  डिवि-
 जन  के  फ़िल्मों  के  श्रपने  निर्माण-कार्यक्रम
 में  निम्न  फिल्में  हैं  जिनमें  भारतीय  जनता  के  लिए
 सामूहिक  रूप  से  राष्ट्रीय  एकता  और  राष्ट्रीय
 महत्व  के  विचारों  को  दर्शाया  जायेगाः-

 QQ)  एकता  और  श्रनुशासन  (यूनिटी  एण्ड
 डिसिपलन)

 (2)  भाषा  का  प्रश्न  (दो  लेंग्वेज  द्ग)
 (3)  आ्राप  अकेले  नहीं  (यू  शरार  नाट

 आलोन  )
 (ख)  जी,  नहीं  t

 (ग)  और  (घ)  प्रइन  नहीं  उठते  ।

 पाकिस्तान-कूच  बिहार  सीमा

 *1570.  श्री  हरदयाल  देवगुरा  :  क्या  प्रति-
 रक्षा  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैकि  पाकिस्तान  ने
 कुृच-बिहार  सीमा  के  निकट  दो  बड़ी  सड़कों  का
 निर्माण  किया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  पाकिस्तान
 इन  सड़कों  के  द्वारा  श्रासाम  में  दाखिल  हो
 सकता  है  तथा  आसाम  को  बाकी  भारत  से  काट
 सकता  है  ;  और

 (ग)  यदि  हां,  तो  सरकार  की  इस  संबंघ  में
 क्या  प्रतिक्रिया  है  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर.  सिह)  :  (क)
 गत  दिनों  में  पूर्वी  पाकिस्तान  में  पदिचम
 बंगाल  के  कूच  बिहार  जिला  की  सीमा  के  पार
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 कुछ  सड़कों  का  निर्माण  किय्रा  है  और  वर्तमान
 सड़कों  में  सुधार  ।

 (ख)  और  'ग).  अपनी  सीमा  के  पार
 पाकिस्तानी  क्रियाकलाप  से  पैदा  होने  वाले  देश
 पर  किसी  प्रकार  के  संकट  का  सामना  करने  के
 लिए  योजनाएं  विद्यमान  हैं।
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 the  adhoc  increase  is  in  addition  to  the
 temporary  increase.

 Ejcctricity  from  Tarapur  Nuclear  Power
 Plant

 *I572.  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  PRIME  MINISTER  be
 pleased  to  state  the  steps  if  any  taken  to
 fix  the  rates  for  the  power  for  the  different
 beneficiary  States  to  be  available  from  the Revision  of  Pension  of  Ex-Servi

 *I57I.  SHRI  MANIBHAI  J.  PATEL:
 SHRI  TENNETI

 VISWANATHAM  :
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state  :
 (a)  whether  his  attention  has  been

 drawn  to  the  news-item  appearing  in  the
 “Times  of  India’,  dated  the  6th  April,
 968  to  the  effect  that  the  President  of  the
 Indian  Ex-Servicemen  League  while
 addresing  a  meeting  of  the  World  Veterans
 Federation  stated  that  despite  several
 representations  made  to  the  Government  of
 India  by  the  said  Leugue  for  revision  of
 the  pensions  of  the  Ex-Servicemen,  no
 action  has  been  taken  although  the  pay
 scales  of  the  serving  Military  Officers  have
 since  been  increased  ;  and

 (b)  if  so,  the  reasons  for  not’  revising
 the  pensions  of  the  retired  servicemen  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  Yes,  Sir.

 (b)  The  rates  of  pension  of  retired
 personnel  depend  on  thé  pay  drawn  by
 them  at  the  time  of  retirement  and  the
 rules  and  orders  applicable  to  them  at  that
 time.  This  is  a  basic  principle  which  it  is  not
 proposed  to  change.  However,  some  relief
 has  been  given  to  Ex-Servicemen  from
 time  to  time.  In  1945,  a  temporary
 increase  was  sanctioned  for  all  pensioners
 in  receipt  of  pension  upto  Rs.  100.  In
 1958,  the  rates  of  temporary  increase  for
 those  who  continued  to  remain  on  the  old
 Pension  Code  were  improved.  Again  in
 1963,  an  ad  hoc  increase  was  sanctioned  for
 those  in  receipt  of  pension  upto  Rs.  200,
 in  the  case  of  both  pensioners  governed  by
 the  old  Pension  Code  and  those  on  the
 new  Pension  Code.  In  the  case  of  pen-
 sioners  governed  by  the  Old  Pension  Code,

 Tarapur  Nuclear  Power  Plant  when  it  is
 commissioned  in  October,  968  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER’  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  Relevant  data  for
 the  purpose  of  calculation  of  the  cost  of
 power  generated  at  the  Tarapur  Atomic
 Power  Station  has  been  collected.  The
 cost  at  which  power  generated  from  the
 station  will  be  sold  to  the  Maharashtra
 and  Gujarat  State  Electricity  Boards  is
 under  discussion  with  the  two  Boards  and.
 the  Central  Water  and  Power  Commission.

 Vietnam

 1573.  SHRI  D.C.  SHARMA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  United  States  have
 ordered  a  bombing  pause  in  North
 Vietnam  ;

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  of  India  thereto  ;  and

 _(c)  the  steps  proposed  to  be  taken  to
 renew  India’s  efforts  to  bring  peace  to
 Vietnam  in  the  wake  of  the  above
 decision  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT):  (a)  On  March,
 3l,  1968,  President  Johnson  anno  d  the
 restriction  of  bombing  to  certain  areas  in
 the  DRVN.

 (b)  Government  of  India  welcomed  the
 US  _President’s  and  the
 positive  response  it  evoked  from  Hanoi.

 (c)  The  Government  of  India  is  in  touch
 with  the  Government  of  the  USA  and  the
 DRVN  as  well  as  with  other  countries
 concerned.  Government  of  India  hopes
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 that  USA  and  DRVN  will  reach  an  early
 agreement  regarding  a  venue  for  their
 preliminary  contacts  and  that  these  con-
 tacts  will  lead  to:  more  sufstantive  tdiks
 for  a  peaceful  settlememt  of  the  Vietnam
 problem.

 Shri  J.P.  Narayan’s  Meeting  with  Mr.
 Phizo  and  Rev.  Mictiael  Scott  in

 London

 *1574,  SHRI  HEM  BARUA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a:  fact  that  Shri  J.  P.
 Narayan,  in  the  course  of  the  visit  to
 London;  met  Mr.  Rhizo,  as  also  the  Rev.
 Michael:  Scott  ;

 (b)  if  so,  whether  they  discussed  the
 Nagaland  problem  and  the  outcome  of
 these  deliterations  ;  and

 (c)  Government’s  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  APFAIRS
 (SHRT  SURENDRA  PAL  SINGH):  (a)
 The  Government  have  no  information
 about  any  such  meeting.

 (b)  and.  (6):  Do  not  arise.

 अल्प  विकसित  देशों  से  झमरिका  में शाने  वाले

 "1575.  क्रो  मु  लिसये  :  क्या  बंबेशिक-
 कार्य  मन्त्री  यह  बताने  कीः  कृषा.  करंगे  कि  :

 (क)  क्‍या  सरकार  की  पता  है  कि  झमन
 रिका  कांग्रेस  (प्रतिनिधि  सभा)  की.  एक  समिति
 ने  अल्प  विकसित  देश  से  अमरिका  में  अरे  वाले
 व्शिषज्ञों  तकाः  वज्ञानिफों  की  संख्या  के  करे  में
 एंक  प्रतिवेदन  पेश"  किया  हैं  ;

 (ख)  यदि-हां,  तो  क्या  उसकी  एक  प्र्ति'
 प्रीप्ते  की  जायैंगी  श्रौर  संदंस्यों  की  जनकपरी  के
 लिये  संसद  पुस्तकालय  में  रखी  जायेगी;

 (ग)  गत  2  वर्षों  में  ऐसे  कितने  विदष॑ज्ञ
 अ्रमरीका  गये  ;

 (थ)'  इससे  डालरों जे  ग्रमरीका  कौ  कितना
 लाभ  बॉर,  बरत:  को  कितनी  हानि  हुई  हैं  ;  भ्रौर
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 ड  ऐसे  'विसेषती  की  भारंत  में  समार्ने
 अवसर  तथा  रोजगार  देने  के  किने  क्रस्ताचों  पर
 सरकार  विचार  करे  रही  है  ?

 वरदेशिक-कार्य  मन्त्रालय  में  राज्य  मंत्री  (श्री
 Ho  रा०  भगत)  :  (क)  जी  हां।  जिस  रिपोर्ट
 का  जिक्र  किया  गया  हैं  वहं  संभवत:  वह  रिपोर्ट
 है  जो  अनुसंघान  एवं  तकनीकी  कार्यक्रम  उप-
 समिति  द्वारा  28  मार्च  को  “विकासशील  देझ्षों
 से  वैज्ञानिकों  का पलायन”  के  विषय  पंरं  19वीं
 कांग्रेस  में प्रस्तुत  की  गई  थी  t

 (et)  जी  हा  ।  वाशिंगटन॑/स्थिंतें  राजपुता-
 वास  से  रिपोर्ट  की  प्रतीक्षा  है  श्रौर  जब  वह
 सिल  जायगी  तो  संसद  के  पुस्तकालय  में  रख  दी
 जाय॑ंगी  |

 (ग)  और  ()  सरकार  के  फंस  इसके
 ठीकैं-ठीक  बॉड  नहीं  हैं  t

 (3)  वैज्ञामिक  और  तकतीकौ  कर्मचौरियों
 की  भारत  वांपसी  को  सुविधाजनक  बंनाने  के
 के  लिए  कई  कदम  उठाए  गये-  हैं  -  इस  को  एक॑
 विवरण  सदन  की  मेज  पर  रखे  दिया  गया  हैं  ny

 [पुस्तकालय  में  रखा  गया  ।  देखिये  संख्या  LT

 1116/68]

 धींलका'  जारे  बमों  में  मारतीयों  की  सम्पेति

 +  ‘1676.  श्री  ओंकार  लाल  बोहरा  :  क्‍या
 कन्काय  मन्त्री  यह  ताने  की  कुर्पा'  करेंगे

 कि:
 बेचेति

 की  मी  क्च  श्रीलंका  संश्कार  दास
 उन  देशों  में  भारतीय  नागरिकों  को  भारत  भ्राने
 तथा  कमी  अ#स्परति  तथा  नंकदी  लाने  के  लिये
 क्या-क्या  सुविधीयें  दी  गईं  हैं;

 खग  यदि  इन  मौरतीयीं  के  मांग ेमें  कौई
 कठनाईय  हैं  तो  उन्हें  दूर  करने  के  लिये  सरकार
 क्यों  कौर्केवाही कर रही कर  रही  है;  और

 (ग)  बर्भा  में  बसे  भारतीयों:की  सम्पत्ति
 की  सुरक्षी  के  लिये  सरकार  नें  क्‍यों  मदिद  दीं
 हैं.  ?
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 बंदेशिक-कार्थ  मम्कतलब  लें  उभ-मंजी  पथ्य
 सुरेम्द्रपाल  सिह)  :  (क).  बर्मा  भ्रौर  श्रीलंका
 में  रहने  ज्वाने  भारतीश  नागरिक  झगर  कहां  से
 श्राना  चाहें  तो  वहां  की  सरकारें  इलके  ल्क्णि
 भ्रनुसति  ढे  देती  हैं  मौर  उनकी  ख़ानेगी  के  श्रमय
 प्रशलिस  गिवमों  के  अयुसर  उन्हें  पे  ह ,। ल
 प्रास्तियां  और  घरेलू  सामान  लाने  की  भी  इजा-
 जल  2  देही  हैं  a

 (a)  अश्रगर  इनकी  रवानगी  के  समय  कौई
 कठ्िनाइयां  पैदा  हों  तो  बहां  पर  हसारे  जो  मिशन
 हैं  वे  उन्हें दूर  करने  में  सहांवता  करतें  हैं

 (ग)  हमारे  रंगून-स्थित  राजदूतावास  को
 इन  लोगों  से  इस  सिलसिले  में  भ्रगर  कोई  शिका-
 यत  ग्रिलती  है  तो  बह  स्थानीय  प्राध्रिक्रारियों  का
 ध्यान  उच्की  शोर  चाकष्ट  करता  है  ताकिवे
 समुचित  कारंव्राई  करें।

 Foreign  Exghange  for  Indian  News
 Agegcies

 *I578.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  whether  the  Indian  news  agencies
 and  newspapers  earn  foreign  exchange  and
 are  also  allotted  exchange  for  expenditure
 abroad  ;

 (b)  whether  Government  propose  to
 lay  on  the  Table  a  comparative  statement
 of  foreign  exchange  and  foreign  income  by
 different  accredited  news  and  feature  agency
 syndicates  for  the  five-year  period  ending
 the  3!st  December,  967  on  the  basis  of
 statistics  available  in  different  wings  of
 the  Ministry  ;

 (c)  whether  Government  also  propose
 to  lay  on  the  Table  a  statement  showing
 the  amounts  of  foreign  exchange  given  to
 various  Indiaa  news  agencies  and  Indian
 newspapers  for  byying  services  apd  mate-
 rials  for  last  five  years  ;  and

 (d)  various  agreements  between  Indian
 agencies  on  the  baad  end  the  foreign  and
 international  agencies  entered  into  with
 details  thereof  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  to  (d).  The  information  is
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 being  collected  and  wi!l  be  laid  on  the
 Table  of  the  House.

 Mantfacture  of  Goods  in  4.A.L.

 *i579.  SHRI  K.LAKKAPPA:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 State:

 (a)  whether  the  attention  has  been
 drawn  to  the  faet  that  large  stocks  of  goods
 manufactured  at  H.A.L.,  Bangalore  have
 accumulated  and  are  lying  unsold  ;  and

 (b)  if  so,  the  details  of  the  goods
 manufactured  and  those  lying  unsold  at

 Pp  ‘with  therefor  ?

 THE  MINISTER  OF  STATE  JN  THE
 MINISTRY  OFsDEFENCE  (SHRI  L,  N.
 MISHRA):  (a)  It  is  not  correct  to  say
 that  large  stocks  of  goods  are  lying  pnsold
 at  H.A.L.

 (b)  Does  not  arise.

 Protest  lodged  by  Chinese  Government
 Regarding  Jadian  Exployees  in

 Chinese  Embassy

 1580.  SHRI  c.  CHITTYBABU  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  isa  fact  that  the  Chi-
 nese  Foreign  Ministry  summoned  Indian
 Charged’  affaires  in  China  and  lodged  a
 strong  protest  about  the  arrest  of  two  Indi-
 an  employees  of  the  Chinese  Embassy  in
 Dethi  on  the  3rd  April,  1968;  and

 (b)  if  so,  Government’s  reaction  there-
 to?

 THE  MINISTER  OF  STATE  iN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.R.  BHAGAT):  (a)  The  Chi-
 nese  Foreign  Ministry  summoned  our  Cha-
 rged’  Affaires  in  China  on  April  8  and  aised
 the  matter  of  the  arrest  of  two  loca}  em-
 Ployees  of  the  Chinese  Embassy  in  new
 Deihi.

 (b)  It  has  been  made  clear  both  to  the
 Chinese  Embassy  in  New  Delhi  and  the
 Chinese  Forgign  Office  that  legal  action
 against  the  two  local  employees  of  the Chinese  Embassy  arose  out  of  the  wrongful confinement  of  un  Indien  constable  on  6th
 March.  A  complaint  was  lodged  against this  act  and  the  matter  is  baing  processed
 in  accordance  with  Indian  laws,
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 Threatened  Attack  on  India  by  Pakistan

 458t.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  speech  at  Sundarbanu,
 Kashmir  by  the  Kashmir  Chief  Minister,
 on  the  0th  April,  968  that  ‘‘Pakistan  was
 planning  to  launch  another  attack  on  the
 State’’  ;

 (b)  if  so,  whether  any  special  informa-
 tion  has  come  to  the  Government  of  India
 regarding  this  threatened  attack;

 (c)  whether  Government  have  taken  up
 this  matter  with  the  United  Nations;  and

 (9)  whether  any  formal  warning  has
 been  issued  to  Pakistan  inp™the  matter  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Government  have
 seen  press  reports  attributing  to  the  Chief
 Minister  of  J  &  K  the  statement  that
 Pakistan  was  planning  to  Jaunch  another
 attack  on  the  State.  The  press  reports  also
 mention  that  the  Chief  Minitser  stated  that
 Pakistan  would  be  taught  a  good  lesson
 should  it  choose  to  invade  J  &  K  again.

 (b)  What  the  Chief  Minister  has  stated
 is  understandable  in  view  of  the  fact  that
 Pakistan  has  continued  its  propaganda  of
 hate  among  its  people  and  has,  even  after
 the  Tashkent  Declaration,  continued  to
 build  up  its  armed  forces  and  acquire  large
 quantities  of  military  hardware  which  pose
 a  threat  to  India.

 (c)  and  (d).  Our  plans  take  into
 account  the  Pakistani  military  threat.
 Other  measures  of  the  type  suggested  can
 be  considered  when  occasion  arises  there-
 for.

 Chanda  Committee  Report  For  Sale

 1582.  SHRI  JUGAL  MONDAL  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  how  many  Chanda  Committee  repo-
 rts  have  been  presented  to  Government
 and  whether  all  the  volumes  of  these  repo-
 tts  have  been  published  in  printed  form;

 (b)  whether  Government  are  aware  of
 the  heavy  demand  for  copies  ot  these
 reports  at  home  and  abroad;  and
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 (c)  the  reasons  for  not  publishing
 copies  of  these  reports  and  also  of  the
 Bhagavantham  Committee  which  are  not
 available  on  sale  at  Government  publica-
 tion  depots  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Five,  out  of  which  only  the
 first  Report  on  ‘Radio  and  Television”
 was  printed,  copies  of  which  were  and
 continue  to  be  available  for  sale.  The  rest
 have  been  cyclostyled  and  there  copies  are
 not  available  for  sale.  However,  copies
 of  all  the  five  Reports  were  distributed  free
 on  a  wide  scale.

 (b)  No,  Sir.
 (c)  The  question  does  not  arise  in  res-

 pect  of  the  Reports  of  the  Chanda  commit-
 tee.  Fhe  Bhagwantham  Committee  was  a
 Technical  Committee  set  up  to  advise
 Government  on  (i)  technical  aspects  of
 Television  developments  and  (ii)  new  meth-
 ods  and  techniques  providing  Television
 Service  according  to  the  highest  interna-
 tional  standards.  This  Report  was  inten-
 ded  for  official  use  only  and  it  was  not
 proposed  to  make  it  available  to  the  public
 on  sale  or  otherwise.

 आकाशवाणी  से  रूसी,  चोनो,  जापानी  तथा
 पुतंगाली  भाषाओ्रों  में  समाचारों  का  प्रसारर

 *1583.  श्री  हुकम  चन्द  कछवाय :.  क्‍या
 सूचना  झोर  प्रसारण  मंत्री  4  दिसम्बर,  967
 के  भ्रतरांकित  प्रश्न  संख्या  2892  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करगे  कि  :

 (क)  आकाशवाणी  से  रूसी,  चीनी,  जापानी,
 और  पुतेगाली  भाषाओं  में  समाचारों  का  प्रसा-
 रण  न  करने  के  क्‍या  कारण  हैं  ;

 (ख)  क्‍या  उपरोक्त  भाषाओं  में  समाचारों
 का  प्रसारण  करने  का  कोई  प्रस्ताव  सरकार  के
 विचाराघीन  है  ;

 (ग)  यदि  हां,  तो  उपरोक्त  भाषाश्रों  में
 समाचारों  का  प्रसारण  कब  आरम्भ  किया
 जायेगा  ;  और

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारणा  हैं  ?
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 सूचना  तथा  प्रसारण  मंत्री  (श्री  के”  के०

 जाह)  :  (क)  (l)  एक  दैनिक  समाचार  बुले-
 टिन  चीनी  (कंटोनी/क्योयू)  सेवा  में  प्रसारित
 किया  जाता  है।

 (2)  रूसी,  जापानी  श्रौर  पुतंगाली  में  इस
 समय  कौई  सेधा  नहीं  है,  प्रत:  इंन  भाषाश्रों  में
 कोई  समाचार  बुलेटिन  प्रसारित  नहीं  किया
 जाता  |

 (ख)  शौर  (ग).  (L)  जल्दी  ही  रूसी  भाषा
 में  सेवी  चालू  करने  का  प्रस्ताव  है  श्रोर  आवश्यक
 स्टाफ  रखा  जा  रहा  है  |  जब  यह  सेवा  चालू  हो
 जाएगी  इसमें  एक  समाचार  बुंलेंटिग  शामिल
 किया  जाएगा  t

 (2)  जापानी  या  पुत॑गाली  में  सेवा  चालू
 करते  का  इस  सभय  कोई  प्रस्ताव  नहीं  है  ।

 (घ)  सवाल  नहीं  उठता  |

 वियतनास  सें  युद्ध-पीड़ितों  के लिये  सहायता
 *

 ‘1584,  st  रामापैतरे  शॉस्त्री  :  क्यो
 वेदशिक-कार्य  मन्‍्त्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकार  ने
 दक्षिण  वियतनाम  के  युद्ध  पीड़ितों  के  लिये  सहा-
 फ्लो  स्वरूथ  16,000  ंपयि  भेजे  हैं  ;

 रख)  यदि  हां,  तो  क्या  सरकार  का  विचार
 उत्तर  बिंयतनाभ  के  ववक्तियों  के  लिये  भी  इसी
 प्रकार  की  सहायता  देने  का  है;  कौर

 (गे)  यदि  नहीं,  तो  इसके  क्‍या  कॉररा  हैं  ?

 वेदेशिक-कार्य  सन्त्रालय  में  राज्य  मंत्रो  श्री
 ब०  रा०  सगत) :  (क)  वियतनाम  गणराज्य
 की  प्राथंना  पर,  भारत  की  रेडक्रास  ने  10,000
 रपये  मूल्य  की  दबाहयां  और  द््भ  का  पाउडर
 दक्षिण  वियतनाम  ककी  रेडक्रास  को  देने  का  प्रबंध
 किया  है।

 (ख)  और  नुच)  वियतनाम  लोक  गश-
 राज्य  की  सरकार  ने  हॉलकि  कोई  प्रथा

 नहीं  की  थी,  फिर  भी,  भारत  की  रेंडक्रास
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 सोसाइटी  ने  वियतनाम  लोक  गरंराज्य  की  रेंड
 क्रास  सीसाइंटी  की  और  नेशनल  लिबरेशन  फ्रंट
 की  वियंतनोमी  संघंष  के  पीड़िंतों  की  संहोयतोंय
 6,000  रुपए  के  मूल्य  की  दवाइयां  भेजी  हैं  ।

 Indo-U.A.R.  Project  for  production
 of  HJT-T6  Trailer  Planes

 1585.  SHRIMATI  SUSHILA  ROHA-
 TGI:  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  Government  have  entered
 into  collaboration  with  UAR  for  produc-
 tion  of  HJT-T6  Trailer  Planes.

 (b)  whether  it  is  a  fact  that  these
 United  Arab  Republic  engines  are  under
 trial,  since  they  are  first  under  production;
 and

 (०)  if  so,  the  advisability  of  entering
 into  negotiation  for  production  with  the
 United  Arab  Republic  ?

 THE  ‘MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  DEFENCE  (SHRI-L.  N.
 MISHRA):  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise.

 Construction  of  a  Bumd  for  Military  Purposes
 by  Pakistan

 #1586.  SHRI  D.N.  PATODIA:
 SHRI  K.  P.  SINGH  DEO  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 ७ SHRI  M.  L.  SONDHI  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Pakistan
 has  built  a  seven  mile  long  bund  on  the
 eastern  side  of  the  Deepalpur  canal  for
 military  purposes  ;

 (b)  whether  it  is  also  a  fact  that  such
 constructions  ‘are  in  viofation  of  the  ground
 rules  agreed  to  between  India  and  Pakistan;

 (c)  whether  Government  have  fodged
 any  protest  with  the  Government  of
 Pakistan  ;  and

 (d)  if'so,  what  is  their  reaction  in  the
 matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT)  :  (a)  The  Govern.
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 ment  have  come  across  reports  of  the
 construction  of  a  high  embankment  along
 with  Deepalpur  canal,  well  within  Pakistan
 territory.  The  purpose  of  this  construction
 is  not  known.

 (b)  No,  Sir.
 (c)  and  (d).  Do  not  arise.

 लन्दन  में  मारतोयों  द्वारा  प्रदर्शन

 9142.  श्री  ध्ो०  प्र०  त्यागी  :  क्‍या  वेदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  का  ध्यान  5  अप्रैल,
 968  को  “इंवनिंग  न्यूज”  में  प्रकाशित  हुए
 इस  आशय  के  समाचार  की  ओर  दिलाया  गया
 है  कि  ब्रिटेन  में  सिख  जाति  के  एक  नेता  ने  यह
 आरोप  लगाया  है  कि  कीनिया  निवासी  भारतीयों
 के  बारे  में  ब्रिटिश  सरकार  द्वारा  शक्राप्रवास
 विधेयक  पारित  किये  जाने  के  विरोध  में  भारतीय
 उच्च  आयोग  ने  लन्दन  में  भारतीयों  का  प्रदर्शन
 ग्रायोजित  किया  था  श्रौर  वह  वहां  के  सिख
 समाज  के  हितों  के  लिये  हानिकारक  था;  और

 ख)  यदि  हां,  तो  क्या  सरकार  ने  इस
 मामले  को  जांच  कीहै  श्र  इससम्बन्ध  में  सरकार
 की  क्‍या  प्रतिक्रिया  हैं  ?

 प्रधान  मन्‍्त्री,  णु  शक्ति  मंत्री,  योजना
 मंत्री  तथा  वंदेशिक-कार्य  मंत्री  (श्रीमती  इन्दिरा
 गांधी)  (क)  जीहां।

 (ख)  इस  खबर  में  बिल्कुल  सच्चाई  नहीं
 कि  इस  प्रदर्शन  के  पीछे  भारत  के  हाई  कमीशन
 के  हाथ  था।

 Sainik  School,  Kazakhodttam

 9143.  SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Parents
 Association  of  the  Sainik  School  at
 Kazakhodttam,  Kerala  made  certain  repre-
 sentations  regarding  the  irregularities  in
 the  school  during  the  visit  of  the  Deputy
 Minister  of  Defence  ;
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 (b)  if  so,  whether  Government  have
 enquired  into  the  matter  ;  and

 (c)  if  so,  what  are  the  findings  of  the
 enquiry  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  to  (c).  When  the
 Deputy  Defence  Minister  was  on  a  visit  to
 Trivandrum  in  March  1968,  some  parents
 complained  to  him  about  the  food  given  in
 the  Sainik  Schoo!  Kazahakootam  and  the
 lack  of  proper  medical  check  up.  DDM
 visited  the  school  by  surprise  and  found
 that  the  food  was  of  quite  a  high  standard
 and  the  boys  were  happy  and  that  periodi-
 cal  check-ups  were  conducted  and  parents
 were  informed  whenever  the  boys  suffered
 from  serious  illness.

 Assets  and  Liabilities  of  Ministers

 9144,  SHRI  K.  LAKKAPPA:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  the  Central  Ministers  and
 Deputy  Ministers  have  been  submitting
 their  assets  and  liabilities  to  the  Prime
 Minister  as  required  by  the  Code  of
 Conduct  laid  on  the  Table  on  the  I8th
 November,  964  ;  and

 (b)  the  names  of  such  Ministers  and
 Deputy  Ministers  who  have  not  submitted
 their  assets  and  liabilities  with  the  reasons
 therefor  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXTER-
 NAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  and  (b).  Central  Ministers,
 including  Deputy  Ministers,  have  been
 submitting  returns  of  their  assets  and
 liabilities  to  the  Prime  Minister.

 Foreign  Nationals  Working  with  Tibetan
 Refugees

 9145.  SHRI  BABURAO  PATEL
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  and  names  of  foreign
 nationals  working  either  as  specialists  or
 as  technicians  with  Tibetan  refugees  in
 India  and  the  names  of  places  where  thos

 ‘foreign  natignals  are  stationed  ;
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 (b)  the  expenditure  incurred  by  Govern-
 ment  on  these  foreign  nationals  by  way  of
 Salary,  accommodation  and  other  inciden-
 tals  ;

 (c)  whether  it  is  a  fact  that  one  Mr.
 Keith  Satterthwaite  was  asked  to  leave  the
 country  because  of  his  anti-national  activi-
 ties  among  the  Tibetans  ;  and

 (d)  if  so,  the  steps  taken  by  Govern-
 ment  to  see  that  the  other  foreign  nationals
 do  not  indulge  in  similar  anti-national
 activities  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  Information  is  given  in
 the  list  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—I!7/68).

 (b)  Nil.
 (c)  No,  Sir.  Mr.  Keith  Satterthwaite

 was  advised  to  stop  working  with  Tibetan
 refugees  as  his  services  as  a  farm  adviser
 were  not  considered  necessary  at  Dalho-
 usie.  Attention  is  invited  to  reply  given
 to  the  Lok  Sabha  Starred  Question  No.
 723  on  I8th  December,  ‘1967.

 (d)  Does  not  arise.

 Emigration  Policy  of  the  Government
 of  India

 9i46.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  names  of  countries  which  do
 not  allow  Indians  to  settle  down  there  and
 the  reasons  in  each  case  ;

 (b)  the  names  of  countries  to  which
 the  Government  of  India  do  not  allow
 emigration  and  reasons  in  each  case  ;  and

 (c)  the  salient  features  of  the  policy
 of  our  Government  with  regard  to  the
 emigration  of  Indians  and  the  transfer
 of  there  assets  to  the  country  of
 emigration  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-

 ERNAL  AFFAIRS  (SHRIMATI  INDIRA
 ANDHI):  (a)  Most  countries  allow  Indians

 h  o  desire  to  go  abroad  to  settle  down
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 there  subject  to  their  regulations.  Upto-
 date  information  in  respect  of  different
 countries  is  being  ascertained.

 (b)  and  (c).  Government’s  policy  is  not
 to  encourage  emigration,  but  where  Indians
 have  already  gone  in  the  past  and  settled,
 Government  takes  interest  in  co-operation
 with  local  authoritiey,  to  help  such
 Indians  become  useful  and  good  citizens
 of  the  countries  of  their  adoption.

 According  to  the  present  policy,
 Indian  nationals  emigrating  abroad  are
 not  granted  any  facility  for  transfere  of
 assets  outside  India.  However,  in  excep-
 tional  and  deserving  cases  where  the
 country  allow  imigrants  subject  to  their
 bringing  in  a  certain  minimum  amount,
 exchange  is  released  to  the  extent  of  the
 amount  required  after  obtaining  from  the
 emigrant  an  undertaking  that  the  amount
 released  will  be  repatriated  to  India
 within  a  period  of  one  year.  Hard  cases
 are,  however,  considered  on  merits  and
 very  limited  exchange  facilities  granted.

 Misappropriation  in  Defence  Services

 9147,  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  DEFENC  be  be  pleased  to
 state  :

 (a)  the  designation  of  the  officer  of
 the  defence  services  who  drew  Rs.  70,000
 on  a  requisition  which  was  not  counter-
 signed  by  the  Station  commander  as  re-
 quired  by  the  rules  and  the  designations
 of  those  who  aided  ;

 (b)  the  action  taken  against  each,
 with  results  in  each  case  ;  and

 (c)  the  steps  taken  by  Government  to
 prevent  further  misappropriation  of  funds
 in  this  manner  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  (a)  The  main  accused
 officer  was  the  Officer  Commanding  96  Field
 Coy.  Engineers  in  the  rank  of  Major.  He
 was  aided  by  a  Capatain,  two  Lieutenants,
 three  Junior  Commissioned  Officers  and
 one  Non-Commissioned  Officer  of  the
 same  unit  in  varying  degrees  in  the
 subsequent  embezzlement  of  the  imprest
 money

 (b)  The  main  accused  was  sentenced
 to  cashiering,  rigorous  imprisonment
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 for  2.  years  and  forfeiture  of  all  Fishermen  in  Indian  Navy
 arrears,  of  pay  and  allowances.  and.
 other  public  money  due  to  him  at  the
 time  of  his  cashering  after  trial  by  a
 Geperal.Court  Martial.  The  other  officers
 and  32005  were  awarded  ‘Severe  Reprimand’
 and  the  NCO  was  given  a  warning.

 (c)  The  following  remedial  measures
 have  been  or  are  being  adopted  :—

 (i)  Administrative  authorities  have
 been  instructed  to  investigate  on
 an  urgent  basis.  complaints  from
 Pay  Accouats  Officers  of  non-
 submission  of  imprest  accounts
 by  imprest  holders.  Cases  where
 sizeable  amounts  are  to  be
 accounted  for  and  where  the
 imprest  accounts  have  not  been
 forwarded  for  more  than  a  month,
 as  also  those  in  which  acquittance
 rolls  have  not  been  sent,  will  be
 regarded  as  particulary  serious.

 (ii)  Orders  are  under  issue  to  ensure
 that  officers  detailed  to  carry
 out  surprise.  checks  of  imprest
 account  should  satisfy  themselves
 that  the. pi  monthis
 and  acquittance.  rolls  haye.  been
 despatched  to  the  PAO  and  that
 the.  closing  balance  from  the
 previous  month’s.  account  has
 been  correctly  brought  forward.

 (iii)
 adopted  to  avoid  drawal  of,
 excess  money.  by  =  imprest
 holders  :—

 *
 In.units  commanded  09.3  Lieut  Colo-

 nel  there.is  direct  control.  Cash  requisi-
 tions  are  singned  by  him,  after  proper
 scrutiny  of  the  initial  pay  demands  and  the
 subsequent:  acquittance.  rolls.  In  units
 commanded by  Majars  and  below,  dire¢t
 control  is.not  possible.  Cash.  requisitions
 are  countersigned  by  the  officers  of  the  rank.
 of  Lt.  Col,  The  requirments  are  verified
 with  the.  demands.  for.  the.  previous  month
 takjng.  into  account,  the,  observations  if
 any  made  .by,  a  filed.  officer  conducting
 surprise  checks.  Imprest.,  holders  also
 submit  a  certificate  to  the  countersigning
 officer  that  the  amount  demanded  is  within
 the  limits  and  is  required  for  payment  to
 authorised  personnel.

 The  following.  measurses  -have  been

 9148,  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  percentage  of  fishermen  in  the.
 Indian  Neyy  ;

 (b)  whether  Goyerament  are.  ayase
 that  fishermen  who  liye  on  _  the  sea-and  are
 not  afraid,  of  water  are  naturally  best  quali-
 fied  to  serye  in  the  Indian  Navy  and
 Mercantile  Marine  ;

 (c)  whether  Government  propose  to
 reserve  a.  higher.  percentage,  in:the  Navy
 and:  Mercantile-  Marine.  at-  all  levels.  to
 ensure  employment  te  fishermen  which:se-.
 far  has  been  largely  confined.  to:  “their.
 hereditary  occupation  ;  and

 (d)  whether  Government  prepose  to
 subsidize  fishermen  schools  for  courses
 suitable  for  the  Navy  and  Mercaatile
 Marine:  to.make  them  suitable  for  sych
 reserved  empjoyment  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Statistics  on  the
 basis  of  hereditary  occupations  are  not
 maintained.

 (b)  Such  a  background  may  haye  some
 advantage.

 (०)  For.admission.  tothe  Indian.  Navy
 and  Merchant  Nayy  Training  Establish-
 ments;  there  are  no  reservations  made  on
 the-basis  of  hereditary.  occupatipas..  This
 quetion,dges  npt,  therefore,  arise.

 (d)  Does  not  arise  in  view  -of  the  reply
 to  part  (c).

 सशस्त्र  सेनाओं  में  अपलुचूखित  जातियों  तथा
 झालिबःसित्रों  क्से  स्म्लीं

 9149.  श्री  रामाचतार  शास्त्री  :  क्या  रक्षा
 मंत्री  यह  वताने  की  कपा  करेंगे  कि  :

 (क)  क्या  स्थल  सेना; नौ. नो  सेना  लेर  वह्लु
 सेना  में  श्रनुसूचित  जातीय  लोगों:  तथा.  पवि
 वासियों  में  से.  श्रधिकारियों  तथा  जवानों  की
 भर्ती  कहने!  केशलिए.  िई:  अमूल्य,  न्थास्ति
 हैः

 (ख)  यदि  हां,  तो  उसका  व्यौरा  बढ़ा,  है;
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 (7)  इस  समय '  उनमें  कितने  झादिम
 जातीय  तथा  आ्रादिवासी  अप्विकारी  तथा  जब्मन

 (ख)  प्रइन  नहीं  उठता  t

 (ग)  उपलब्ध  नहीं  हैं  ।

 Advertisements  to  Tamil  Newspapers

 9i50.  SHRI  MURASOM:  M&RAN  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be:  pleased’  to
 state:

 (a)  the  total  number  of  Tami  news-
 papers  in  the  country  and  the  number  of:
 these  out.of  them  which-are-  given.  adver-
 tisements  by  Government  ;  and.

 (b)  the:  amount by  way  of  advertise-
 ment  -biH  paid  by  Government:  during:  the:
 period  from  960  to  967  tothe:  Tamil
 newspapers  (i)  Navasakthi,  (ii)  Mugasoli
 and  (iii)  Nam:  Nadu  published.  from
 Madras  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K:  K:
 SHAH)  :
 newspapers  and  periodicals  published  in
 the  country  as  on  31.12.1966.  was  414:  Out
 of  these,  65  which  qualified  for  Central
 Government  advertisements  on  the  basis  of
 the  criterion:  laid  -down-by-.  the-Dtreetorate
 of  Advertising  and  Visual  Publicity  were
 given  advertisements

 (b)  Information  .  regarding:  the:  details
 of  adver  re

 and  the. papers

 Directorate  of  Advertising  and.Visual  Publi-
 city  and  the  individual  papers.  It  wouid
 not  be  good  business  ethics  to  divulge  this
 informasion  unilaterally,  without  the  prior
 consent  of  the  papers  concerned:

 सवाई  साधोपुर  जिले  के  लिए  सहायता..

 9I5].  ची...  मी ढाबाबल...  मीना  :  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  माध्य  सब्ब,  कि  केस्क्रीय  सरकार
 ने  राजस्थान  में  सकई'  माधोपुर  जिले  के  लिए
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 (a)  The  total  number  of  ‘Tamil’

 leased  to  .  individual:
 paid'to-them

 is  treated  as  confidential:  as:  between:  the:
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 कोई  क्त्तीय'सहायता  नहीं  दीं  है'जब कि  उसे
 केन्द्रीय  सरकार  द्वारा  पिछड़ा  क्षेत्र  घोषित  किया
 जब  चुका  है;

 (ख)  यदि  हों,  तो  उस  के:  क्‍या  कररा
 हैं;

 (ग)  क्ष  i96869  में  इस  जिले  के
 विक्य-  के  लिए  कितनी  राशि  निम्रत  की  गई  हैं;

 (घ)  यह  राशि  किन  मदों  पर  खच की
 जा्मेगगि;  और-

 (=)  क्‍या  अभी  तक  राधि  का  निवतनः
 नहीं  किया  गया  है  श्जौर  यदि.  हां,  उसके  क्‍या
 कारण  हैं.  ?

 प्रधान  मंत्री,  भजु-शक्ति  मन्त्री,  योजना
 मंजी:तथा वेद  कह-काय:  मंत्री  (जोजती  हन्दिश
 गांघो)  :  (क)  श्रौर  (ख).  केन्द्रीय  सहायता
 का  सम्बन्ध  किसी  विशेष  क्षेत्र  से  न  होकर  राज्य
 योजमा  के  अन्तबंतः  परिव्यथ,  से:है-।
 क्षेत्रों  के  त्वरित”  विकास  का  प्रावधान  राज्य

 योजना  के  : ऋत्तगंतः किया. किया  जाता  है:।
 (ग),  ओर  (घ).  इसे  राज्य.  सरकार  ने-

 अभी  फ्रन्‍्तिस-रूप  नहीं  दिया  है-।
 (=)  राज्य  विधान  सभा  द्वारा  राज्य  बजट

 पारित  करने  के  तत्काल  बाद,  राज्य  सरकार:
 ने  1968-69,  की  राज्य  “योजना  के:  परिव्यय  से
 जिलावार  वितरणा  का  काम्र,हाथ  में  लिया  श्रौर
 झाशा  है  यह  काम  शीघ्र  ही  पूरा 'हो  जायेगा  ।

 Eo  gineers  in  Atomic  Energy
 9i52.  SHRI  0.  5.  MISHRA:  Will

 the  PRIME  MINISTER  be-  pleased:  to:
 state:

 (a)  the  totab  number  of  Engineers/
 Scientists  :working  in.  connection  :  with  the:
 Atomsio:Energy  -Programme  of  the  countrys

 (b)  the  number  of  Scientists/Engiticers sent  abroad  for  advance  training  ;
 (०)  the~  special  subjects  of  specidlisa-

 tion  -of  these  engineers/technicians  and  the
 countries  ‘in-which‘they  have  been-sent  ;

 (d)  the  total  basic  salary  and  emolu-
 ments~  received:  by  these  Engineers  /Stien- tists  annually  ;
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 (e)  the  reasons  for  not  giving  time
 scale  to  these  personnel  ;  and

 (f)  whether  there  is  any  proposal  to
 revise  the  pay  scales  combined  with  incen-
 tives  to  these  personnel  and  if  so,  the
 details  thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  About  2400  scientists/
 engineers  are  omployed  in  the  various
 units  of  the  Department  of  Atomic
 Energy.

 (b)  At  present,  I!3  scientisis/engineers
 are  undergoing  advanced  training  abroad.

 (c)  These  cover  basic  sciences  and
 technology  involved  in  the  peaceful  uses  of
 atomic  energy.  The  studies  are  being  pur-
 sued  in  countries  of  Europe  and  North
 America.

 (d)  The  scientists/engineers  deputed
 abroad  receive  their  pay  and  allowances  in
 India  as  admissible.  While  abroad  they
 are  allowed  to  draw  halting  allowance  if
 sent  on  deputation  terms  and  leave  salary
 if  granted  special  leave  as  the  case  may  be.
 Tf  information  regarding  payments  made  to
 scientists/engineers  abroad  or  in  India
 during  a  specific  period  is  required,  the
 same  can  be  provided.

 (e)  All  scientists/engineers  are  given
 time  scales  of  pay.

 (f)  ‘No,  Sir.  Does  not  arise.

 Promotion  of  Stenographers  as
 Superintendents  in  D.G.O.F.

 9153.  SHRI  HEM  BARUA  :
 SHRI  HEM  RAJ  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  court
 case  filed  by  the  Director  General  of  Ordi-
 nance  Factories  Employees’  Association
 has  since  been  decided  in  favour  of  pro-
 moting  Stenographers  to  the  posts  of
 Superintendents  ;

 (b)  if  so,  whether  all  the  Stenographers
 who  were  red  ted  as  Assi  during
 December,  964  have  since  been  promoted
 to  the  posts  of  Superintendents  ;  and

 (c)  if  not,  when  the  promotions  are
 likely  to  take  place  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  Yes,  Sir.

 (b)  No.
 (c)  The  cases  have  to  be  processed

 through  the  relevant  Deparmental  Promo-
 tion  Committee  which  has  already  consi-
 dered  them.  Government  will  deal  with
 the  matter  expeditiously  after  the  recom-
 mendations  of  the  Committee  are  finalised
 and  received.

 Ass}stant  Station  Engineers  at  Kingsway
 High  Power  Transmitter,  Delhi

 9154,  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  there  were
 two  posts  of  A  Station  E
 during  the  period  from  956  to  962  at
 Kingsway  High  Power  Transmitter,  Delhi,

 (b)  whether  it  is  also  a  fact.  that  no
 new  transmitter,  has  been  installed,  and
 the  workload  has  not  increased  at  this
 station  ;

 (c)  whether  it  is  a  further  fact  that
 posts  of  Assistant  Station  Engineers  have
 been  increased  from  2  to  5  between  the
 period.  from  962  to  967  at  ‘this  transmit-
 ting  station  ;  and

 (d)  if  so  the  reasons  therefor  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.  However,  the  work-load
 increased  owing  to  additional  programme
 commitmtnts  and  the  continuous  ageing  the
 equipment  requiring  constant  maintenance.

 (c)  Yes,  Sir.
 (d)  The  increase  in  strength  has  been

 necessitated  after  due  examination  of  the
 work-load  by  the  Staff  Inspection  Unit  of
 the  Ministry  of  Finance  and  re-adjustments
 in  the  strength  of  cadre  of  Assistant  Engi-
 neers.

 Chinese  Help  to  Nagas

 9I55.  SHRI  ANBUCHEZHIAN  :
 SHRI  CHENGALRAYA

 NAIDU  :
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 SHRI  D.N.  DEB:
 SHRI  GADILINGANA

 GOWD  :
 SHRI  5.  K.  TAPURIAH  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Naga
 underground  President  and  his  Federal
 Government  of  Nagaland  have  finally
 decided  to  take  the  Chinese  help  for  resum-
 ing  armed  hostilities  to  achieve  their  goal
 of  Nagaland  secession  from  India  Union  ;

 (b)  if  so,  the  reaction  of  Union
 Government  thereto  ;  and

 (c)  the  steps  taken  by  Government  to
 arrest  that  in  view  of  their  anti-Indian
 activities  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER’  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Government  of
 India  do  not  recognise  any  such  Federal
 Government  of  Nagaland,  nor  are  they
 aware  of  any  decision  which  the  Under-
 ground  Nagas  might  have  taken  in  secracy.
 The  House  has,  however,  been  kept  in-
 formed  from  time  to  time  of  the  Under-
 ground  Nagas’  contacts  with  China.  This
 subject  was  last  discussed  in  the  House
 on  24th  April,  968  during  the  course  of
 supplementaries  to  Lok  Sabha  Starred
 Question  No.  1409.

 (b)  and  (c).  Government  are  taking
 appropriate  measures  to  prevent  such  con-
 tacts  and  also  to  counter  the  unlawful
 activities  of  Underground  Nagas.

 रानो  गायवेलु  के  पुलिसमनों  को  प्रशिक्षण

 9156.  श्यो  महाराज  सिंह  भारतो  :  क्या
 वेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  केन्द्रीय  सरकार  ने  रानी  गायदेलु  के

 पुलिसमनों  को  जो  नागालैंड  पुलिस  में  भर्ती
 किये  गये  थे  प्रशिक्षण  देने  की  व्यवस्था  किस
 राज्य  में  तथा  किस  प्रशिक्षण  केन्द्र  में  की  है;  भर

 (ख)  क्‍या  इस  बीच  उनका  प्रशिक्षण  पूरा
 हो चुका है ?
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 प्रधान  मंत्री,  प्रण॒शक्ति  मंत्रो,  योजना
 मंत्री  तथा  वेदेशिक-कार्य  मंत्री  (श्रीमती  इन्दिरा
 गांधी)  :  (क)  और  (ख).  रानी  गदिलू  के  साथ
 उनके  जिन  अनुयायियों  ने  समर्पण  किया  था,  उन
 में  से  अ्रधिकांश  को  नागालैंड  सशस्त्र  पुलिस  में
 भर्ती  कर  लिया  गया  था  और  नागालैंड  सदास्त्र
 पुलिस  के  दूसरे  लोगों  के  साथ  उन्हें  भी  प्रशिक्षण
 दिया  गया  है।  बहरहाल,  यहां  जो  प्रश्न  उठाया
 गया  है  उसका  सम्बन्ध  एक  ऐसे  विषय  से  है
 जिसको  चिंता  करना  मुख्यतः:  नागालैंड  सरकार
 का  काम  है।

 Visit  by  South  African  National
 Congress  Leaders  to  India

 9I57.  SHRI  KAMESHWAR  SINGH  :
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  leaders
 of  South  African  National  Congress,  Mr.
 Alfred  Nazo  and  Mr.  Manidiy  Msimangi
 now  touring  India  have  appealed  to
 Government  to  give  help  to  the  movement
 of  South  African  people  for  freedom  ;  and

 (0)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  Mr.
 Alfred  Nazo  and  his  associates  are  in
 regular  touch  with  the  Government  of
 India  for  advise  and  assistance.  The
 Government  of  India  have  assisted  not
 only  in  the  establishment  of  the  office  of
 African  National  Congress  in  New  Delhi
 which  Mr.  Alfred  Nazo  is  heading,  but
 have  also  been  giving  technical  and  mate-
 rial  assistance  to  the  South  African  free-
 dom  fighters.

 Indian  Diplomats  Expelled  from  Pakistan

 9157.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  the  number,  names  and  designa-
 tions  of  the  Indian  Diplomats  who  have
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 been  expelled  from  Pakistan  during  the
 year  ending  the  3lst  December,  1967  ;

 (b)  whether  these  diptomats  were
 detained,  -beaten  and  otherwise  Ill-teessed
 oy  the}  Pakistani  Police  and  if  so,  the
 details  of  the  treatment  given  in  each
 case  ;

 (०)  whether  any  retaHatory  action  :was
 taken  by  Government  agaiast  Rakistani
 diplomats  in  addition  to  the  protest  lodged
 with  the  Government  of  Pakistan‘;  and

 (d)  if  so,  ‘the  nature  ‘of  the  action  taken
 and  the  names  of  persons  against  whom
 the  said  action  was  taken  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENBRGY,  MINISTER  OF
 PLANNING  -AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Three  members
 of  the  Iadian  #igh  Commission  in  Islama-
 bad  were  expelled  from  Pakistan  in  August
 ‘1967.  ‘Their  names  and  designations  are
 given  below  :—

 (dy)  Shri  Maharaj  Swarup,  First  ‘Secre-
 tary.

 (2)  Shri  R.  P.  Wadhwa,
 Assistant.

 (3)  Shri  5.  K.  Banerjee,  .Aesistant
 (b)  These  officials  were  illegally  arrest-

 ed  by  the  Pakistani  Police  and  subjected
 to  unwarranted  detention  and  ill-treatment.

 (2)  and  (d).  ‘Strong  proteStest  were
 dodged  with  the  Government  of  Pakistan
 against  the  illegal  arrests,  detention  and
 manhandling  of  Indian  officials  hy  Pakis-
 tani  Police,  No  retaliatory  action  was
 taken  by  the  Government  of  India.

 तकनोकी  अनुसंघान  प्रयोगशालायें

 9L58.  st  सहाराज  श्ग्हि  मगरती :  क्‍या
 प्त्का  अंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  देश  में  तकनीकी  अचुसंधकन
 प्रयोगशालाओं  से  तकनीकी  निरदेशालथी  कौ
 संख्या  भ्श्चिक  है;

 (व)  क्‍या  यह  सच  है  कि  अनुसंघान  प्रयोग-
 इलाओं  में  कार्य  करने  वाले  वेज्ञानिकों  की
 संख्या  सरकार  से  सभ्षर्क  जनाये  रखले  के  लिए
 कार्यालयों  में  कार्य  करने  चाले  वैजशामिकों  के

 बराबर  है;  भौर
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 (ग)  क्‍या  यह  भी  सच  है  कि  कार्यालयों
 में  कार्य  करने  वाले  चैज्ञानिकों  कौ  अनुसंघान
 प्रयोगशालाझों  में  कार्य  करने  वाले  तथा  उतनी

 'ही  योग्यता  रखने  वाले  बेज्ञातिकों  की  तुलना  में
 अधिक  वेतन  तथा  भत्ते  दिये,जाते  हैं  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  ी
 "wo  भा०  मिथ)  :  (क)  जी  नहीं  ।  अनुसंधान
 तथा  विकास  संगठन  के  अधीन  6  तकनीकी
 निदेशाशय  हैं  शोर  35  अंमुसंधान  तथा  विकास

 सँख्यापनें/प्रयोगशालायें  तथो  टुकड़ियां  है।

 (@)  जी  नहीं,  तकनीकी  निदेशालयों  में
 80  राजपत्रित  टैक्नोलोजीचिज्ञ  वैज्ञानिक  हैं  जब
 कि  संस्थापनों/प्रयोगशालाओं  श्र  टुकंडियां  में
 इस  प्रकार  के  3I5  राजपशन्रित  श्रधिकारी
 हैं।

 (ग)  तकनीकी  "निर्देशालयों  में  वैज्ञानिक
 श्रफसरों  को  वही  वेतन  और  भत्ता  मिलता  है
 औ  कि  श्रनुसंधान  'प्रयोगशॉलाओं  शरीर  ट्कंड़ियों
 में  उसी  वर्य  क ेअफसरों  को  मिलता  है  केवल
 अन्तर  भगर  अतिकर  भत्ते  की  दर  में  है  जो  कि
 स्ऋन  विशेष  पर  तिभंर  होता  है।

 Written  Answers

 Prime  Minister's  Visi  to  Southast-
 Asiana  Constries

 9160.  SHRI  SHIVA  CHANDRA  JHA  :
 SHRI  SWELL  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  jt  is  a  fact  that  the  Prime
 Migiser  tes  ध  invited  to  South  Bast
 Asian  countries  ;

 (b)  4f  ४0,  the  00006  which  have
 invited  her  ;  and

 (d)  the  purpose  of  her  visit  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  Ir
 response  to  invitations  Trem  the  Heads  o:
 Governments  of  Singapore,  Malaysia
 Aastrafia  and  New  Zealand,  Prime  Minis.
 ter  will  be  visiting  these  countries  frem  the
 9th  May  to  the  Ist  June,  1968,  Prime
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 Minister  has  also  accepted  invitations  from
 the  Heads  of  Governments  of  Burma  and
 Indonesia  and  she  intends  to  visit
 these  countries  sometime  later  in  the  year.
 There  have  been  informal  indications  from
 some  of  the  other  countries  of  the  region
 that  they  would  like  the  Prime  Minister
 to  visit  these  countries  and  these  are  under
 consideration.

 (c)  The  purpose  of  such  visits  will  be
 to  further  strengthen  the  friendly  tics  with
 these  countries  and  to  exchange  ideas  with
 their  Leaders  on  matters  of  mutual  interest
 and  prospects  of  further  co-operation  in
 the  economic,  technical,  cutural  fields  etc.

 Radar  System

 9I6l.  SHRI  SHIVA  CHANDRA  JHA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  Government  are  planning
 to  set  up  a  radar  system  at  the  Palam  Air-
 port,  Delhi  ;

 (b)  if  so,  the  details  thereof  from  the
 defence  point  of  view  ;  and

 (c)  how  many  radar  systems  there  are
 at  present  in  India  and  at  what  places  and
 what  defence  purposes  are  served  by  them  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  There  is  a  pro-
 posal  in  the  Ministry  of  Tourism  and  Civil
 Aviation  to  instal  an  Air  Port  Surveillance
 Radar  at  Palam  Airport.

 (b)  There  is  no  special
 from  the  Defence  point  of  view.

 (c)  It  would  not  be  in  the
 interest  to  disclose  this  information.

 तिब्बतो  शरणार्थियों  के  लिए  कृषि  बस्तियां

 significance

 Public

 9162.  श्री  यशवन्त  सिंह  कुशवाह  :
 डा०  सूर्य  प्रकाश  पुरीः
 श्री  शिव  कुमार  शास्त्री  :

 क्या  वेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  तिब्बत  से  श्राए  हुए  शरणाथथियों  को
 बसाने  के  लिए  कहां-कहां  पर  कृषि  बस्तियां
 राज्यवार  स्थापित  की  गई  हैं  श्नौर  उनके  द्वारा
 कौन-कौन  से  उद्योग  चलाये  जा  रहे  हैं;  और  वे
 ये  उद्योग  कहांल्‍कह  तथा  किने-किन  राज्यों  में
 चला  रहे  हैं  ?
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 प्रधान  मनन्‍्त्रो,  णु  शक्ति  मन्त्री,  योजना
 मन्त्री  तथा  वेबेशिक-कार्य  मन्त्री  (श्रीमती  इन्दिरा
 गांधी)  :  सदन  की  मेज  पर  एक  वक्तव्य  रख
 दिया  गया  है  जिसमें  यह  सूचसा  दी  गई  है।
 [पुस्तकालय  में  रख  दिया  गया  देखिये  संख्या
 LT-8/68]

 National  Development  Counell

 9163.  SHRI  RABI  RAY:  Will  the
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Nation-
 al  Development  Council  is  going  to  meet
 sometime  in  May,  1968;  and

 (b)  if  so,  what  will  be  the  agenda  of
 the  Council  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  Yes,  Sir.  The  National
 Development  Council  will  meet  on  May
 17  and  18,  ‘1968.

 (b)  The  main  items  for  consideration  at
 this  meeting  will  be  (Db  Approach  to  the
 Fourth  Five  Year  Plan  and  (2)  Determina-
 tion  of  principles  to  govern  the  allocation
 of  Central  assistance  to  States.

 झसंनिक  प्रयोग  के  लिये  मारत  में  गोला  बारूद
 का  निर्माण

 9164,  श्री  श्लोंकार  लाल  बेरवा  :
 श्री  जमुना  लाल  :

 क्या  रक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  भारत  में  असे-
 निक  प्रयोग  के  लिये  राइफलों,  पिस्तौलों  तथा
 विभिन्‍न  किस्मों  की  बन्दूकों  का  निर्माण  किया
 जाता  है;  और

 (ख)  यदि  हां,  तो  भारत  में  किस  किस्म
 के  हंथियार  बनाये  जाते  हैं  तथा  उनके  मूल्य  क्या
 हैं  ?

 प्रतिरक्षा  मंत्रांलय  में  राज्य  मम्त्री  (थी  ल०

 ज्ा०  मिश्र) :  (क)  झौर  (ख).  आआडिनेंस



 035  Written  Answers

 फीकिट्रयों  में  निर्मित  भ्रायुधों  के  संबंध  में  एक
 विवरण  संलग्न  है।

 विवरण

 किस्म  कीमत

 12  बोर  की  दुनालों  श्ोच  लोडिग  शाटगन

 L.  नान-ईजेक्टर॑  किस्म  की

 2.3/4”  चेम्बर  (नान-एन्ग्रेण्ड)950  रुपये  प्रत्येक

 नान  ईजेक्टर  किस्म  की
 2.3/4”  चेम्बर(एन्ग्रण्ड)  50  रुपये  प्रत्येक

 ईजेक्टर  किस्म  की
 2.3/4"  चेम्बर(नाम-एन्प्रेण्ड)50  रुपये  प्रत्येक

 ईजेक्टर  किस्म  की
 2.3/4”  चेम्बर  (एन्प्रेण्ड)  350  रुपये  प्रत्येक

 वाकिस्तान  को  सिख  तोथंयात्रियों  की  यात्रा

 9165.  शी  झोकार  लाल  बेरवा  :
 श्री  जमुना  लाल  :

 क्या  बंदेशिक  कार्य  मन्‍्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बेसाखी  मेले  के
 अवसर  पर  0  श्रप्न ल,  968  को  2  हजार  सिख
 पाकिस्तान  गये  थे;

 (ख)  यदि  हां,  तो  उसकी  सुरक्षा  के  लिये
 सरकार  द्वारा  क्या  उपाय  किये  गये  थे;  श्रौर

 (ग)  पाकिस्तान  द्वारा  उन्हें  क्‍या  क्‍या

 सुविधायें  दी  गई  ?

 प्रधान  मस्त्री,  झर  शक्ति  स्त्री,  योजनां
 अस्त्रों  तथा  वेदेशिक-कार्य  मन्त्रो  (ओमतो  इन्दिरा

 गांधी)  :  (क)  बैसाखी  मेला  के  श्रवसर  पर  2

 हजार  सिख  यात्रियों  के  पाकिस्तान  जाने  की
 व्यवस्था  की  गई  थी  किन्तु  प्राप्त  सूचना  के

 अनुसार  सिफ  759  यात्री  पाकिस्तान  गए।

 (ख)  भौर  (ग).  हमेशा  की  तरह  पाकिस्
 तान  सरकार  ने  इन  यात्रियों  की  सुरक्षा  के  लिए
 पाकिस्तान  में  झावश्यक  व्यवस्था  की  थी।

 प्रावियों  के  लिए  पैसा  देने  पर  यातायात  को
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 सुविधा,  भ्रावास  और  भोजन  का  प्रबंध  पाकिस्तान
 सरकार  ने  किया  था।

 पजाब  में  खलचित्र  गृहों  का  राष्ट्रोयकरण

 9166.  श्री  झोकार  लाल  बेरवा  :  क्‍या

 सूचना  शौर  प्रसारण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पंजाब  सरकार
 ने  राज्य  में  चलचित्र  गृहों  को  अपने  अ्रधिकार  में
 ले  लिया  है  श्रथवा  उसका  विचार  उन्हें  श्रपने
 अधिकार  में  लेने  का  है;  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 सूचना  तथा  प्रसारण  मंत्री  (क्री  के”  के०

 शाह)  :  (क)  समाचार-पत्रों  में  छुपी  यह  रिपोर्ट
 कि  पंजाब  सरकार  का  विचार  राज्य  के  सिने-
 माश्रों  का  राष्ट्रीयकरणा  करने  का  है,  सरकार
 के  ध्यान  में  भाई  है।

 (ख)  सिनेमा  राज्य  विषय  शर  राज्य
 सरकारें  सिनेमा  से  सम्बन्धित  मामलों  के  बारे  में
 कारंवाई  करने  की  अधिकारी  हैं  t  वे  प्ावध्य
 ही  इन  श्रधिकारों  का  प्रयोग  करते  हुए  इस  बात
 का  ध्यान  रखेंगे  कि  उनके  काये  का  प्रभाव  क्‍या
 होगा  ।

 मंत्रिमंडल  सचिवालय  के  प्रकाशन

 9167,  श्री  रा०  स्‍्व०  विद्यार्थी:  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मंत्रिमंडल  सचि-
 वालय  द्वारा  23  तदथं  प्रकाशन  निकाले  गये  हैं;

 (ज)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 उक्त  प्रकाशनों  के  हिन्दी  संस्करण  प्रकाशित  नहीं
 किये  गये  हैं;  शौर

 (ग)  यदि  हां,  तो  उक्त  प्रकाशनों  के  हिन्दी
 संस्करण  कब  तक  प्रकाशित  किये  जाने  की
 सम्भावना  है  ?

 प्रधान  मन्त्री,  झ  शक्ति  सन्‍्त्रो,  योजना
 मंत्री  तथा  वेदेशिक-कार्य  मस्त्री  (भीसती  इम्दिरा
 शांधी)  :  (क)  केन्द्रीय  सांख्यिकीय  संगठन  द्वारा
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 wa  तक  30  तदर्थ  प्रकाशन  निकाले  जा  चुके
 हैं।

 (@)  श्र  (ग).  इन  प्रकाशनों  का,
 जो  सभी  के  सभी  तकनीकी  हैं,  हिन्दी  संस्करण
 निकालने  की  संभावना  पर  विचार  किया  जा
 रहा  है।

 i037-

 रष्ट्रीय  चल  चित्र  गृह

 9168,  श्रो  शशि  सूषण  वाजपेयी  :  क्‍या
 सूचना  झोर  प्रसाररा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  उन  “विश्वविख्यात
 विदेशी  फ़िल्मों  के  प्रदर्शन  के  लिये,  जिन्हें  वित्तीय
 कठिनाइयों  के  कारण  गर-सरकारी  चल-चित्र

 गृहों  के  मालिक  दिखाने  में  अ्रसमर्थ  हैं,  एक
 राष्ट्रीय  चलचित्र  गृह  बनाने  की  योजना  तैयार
 की  है;  और

 (ख)  यदि  हां,  तो  ऐसे  चलचित्र  गृह  का
 निर्माण  कव  होने  की  सम्भावना  है?

 सूचना  तथा  प्रसारण  मन्त्री  थ्रो  के०  के०

 बारह) :  (क)  जी,  नहीं  v  परन्तु  आ्रार्ट  थियेटरों
 के  भ्रभाव  में,  सरकार  भारत  में  उन  फिल्म

 संस्थाओ्रों  को  सहायता  दे  रही  है,  जो  विश्व-

 विख्यात  फिल्मों  के  प्रदर्शन  का  प्रबन्ध  कर  रही
 है।

 (ख)  प्रश्न  नहीं  उठता  t

 राष्ट्रीय  एकता  पर  चलचित्र

 9l69.  sit  शशि  भूंघण  वाजपेयो  :  क्‍या

 सूचना  ओर  प्रसारण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  चलचित्र  वित्त  निगम  द्वारा  दिये

 गये  धन  से  राष्ट्रीय  एकता  तथा  देशभक्ति  की
 भावना  को  बढ़ाने  वाला  कोई  चलचित्र  बनाया
 गया  है;  और

 (ख)  क्‍या  सरकार  ने  चलचित्र  वित्त
 निगम  को  केवल  ऐसी  ही  फिल्मों  में  पू  जी  लगाने
 का  अनुदेश  दिया  है,  जिनसे  रात्ट्रीय  हितों  को
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 बढ़ावा  मिल  तथा  लोगों  में  देशभक्ति  की  भावना
 पैदा  हो  ?

 सूचना  तथा  प्रसारण  मस्त्रों  (भी  के०  Ho
 झाह)  :  (क)  जी,  हां  !  भ्रभी  तक  इस  प्रकार
 की  नौ  फिल्में  हिन्दी  तथा  प्रादेशिक  भाषाओं  में
 बनाई  गई  हैं  t

 (ख)  जी,  नहीं  ।  निगम  का  मूल  उद्दंश्य
 अच्छे  स्तर  झ्ौर  अच्छी  किस्म  की  फिल्‍मों  के
 निर्माण  को  प्रोत्साहन  देना  है  ताकि  फिल्मों  का
 स्‍तर  ऊचा  हो  सके  |

 भाषायों  समाचारपत्रों  को  विशापन

 9170.  श्री  शशि  भूषण  वाजपेयी  :  क्‍या

 सूचना  शौर  प्रसारण  मन्त्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  हिन्दी  तथा  श्रन्य  भारतोय
 भाषाओं  के  समाचारपत्रों  को  भ्रधिक  से  अधिक
 विज्ञापन  देने  की  दृष्टि  से सरकार.  ने  समाचार-
 पत्रों  को  विज्ञापन  देने  की  भ्रपनी  नीति  में  कोई
 परिवतंन  किया  है;  :

 (ख)  सरकार  ने  अंग्रेज़ी  समाचारपत्रों.
 तथा  भाषायें  समाचारपत्रों  को  विज्ञापन  देनें  की
 क्या  अनुपात  निर्धारित  किया  है;  और  पा

 (ग)  गत  वर्ष  क्या  अनुपात  निर्धारित  किया
 गया  था  और  चालू  वर्ष  के  लिए  क्‍या  -अ्रनुपात्त
 निर्धारित  किया  गया  है  ?

 सूचना  तथा  प्रसारण  मन्त्री  (ी  Ho  के०
 शाह)  :  (क)  जी,  हां  ny  हिन्दी  शौर  अन्य  भार-
 तीय  भाषाओ्रों  के  समाचारपत्रों  के  हिस्से  में  वृद्धि
 के  हेतु  कई  उपाय  किए  गए  हैं  ।  इस  सम्धन्ध  में
 10  अप्रैल,  968  के  ग्रतारांकित  प्रइन  संध्या
 6822  के  भाग  (ख)  के  उत्तर  की  बौर  ब्यान
 दिलाया  जाता  है  |

 सरकार  ने  'छोटे  समाचार-पत्रों'  सम्बन्धी
 जांच  समिति  कौ  इस  सिफारिश  को  भी  सस्‍्वी-
 कार  कर  लिया  है  कि  सजावटी  विज्ञापनों  पर
 किये  जाने  वाले  ख्  का  कम  से  कम  50  प्रति-
 शत  छोटे  समाचार-पत्रों  और  पत्रिकाओं,  जो
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 ग्रधिकतर  भारतीय  भाषाश्रों  में  प्रकाशित  होते
 हैं,  को  दिया  जाये  और  वर्गीकृत  विज्ञापनों  के
 लिए  विशिष्ट  रीलीज  की  प्रावहयकता  के  अनु-
 रूप  यथा  सम्भव  अधिक  से  अधिक  छोटे  समा-
 चार-पत्रों  का  प्रयोग  किया  जाए  |

 (ख)  और  (ग).  भारतीय  भाषाओं  और
 अंग्रेज़ी  में  छुपने  वाले  समाचार-पत्रों  को  विज्ञापन
 देने  के लिए  कोई  अनुपात  निश्चित  नहीं  है,
 परन्तु  विज्ञापनों  को  रिलीज  करने  के  लिये
 सूची  सरकार  को  इस  नीति  कि  छोटे  श्र  मध्यम
 पत्रों  का  अधिकाधिक  प्रयोग  किया  जाए;  विशेष
 रूप  से  जो  भारतीय  भाषाओं  में  प्रकाशित  होते
 हैं,  को  ध्यान  में  रखते  हुए  बनाई  जाती  हैं  t

 1967-68  में  विज्ञापन  और  दृश्य  प्रचार
 निदेशालय ने  प्रंग्रजी  और  भारतीय  भाषाओं
 के  समाचार-पत्रों  का  जितना  स्थान  लिया  उसका
 प्रतिशत  और  उस  पर  किया  गया  सच  नीचे
 दिया  गया  है

 अंग्रेज़ी  क ेसमाचार-  भारतीय  भाषाओं

 पत्र  के  समाचार-पत्र
 ——,  cs

 स्थान  मूल्य  स्थान  मूल्य
 प्रतिशत  प्रतिशत  प्रतिशत  प्रतिशत

 वर्गीकृत  विशापन  42.32  62.39  57.68  37.6l
 aura  विज्ञापन  38.24  36.90  8.76  63.l0

 Rehabilitation  of  war  Affected
 Ex-Servicemen

 9171.  SHRI  MANIBHAI  J.  PATEL  :
 SHRI  TENNETI  VISWANA-

 THAM  :
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state  :
 (a)  whether  there  are  some  schemes

 for  the  rehabilitation  of  the  war  affected
 (mentally  and  physically)  ex-servicemen
 under  consideration  of  Government;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  A  scheme  for  establish-
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 ment  of  a  Paraplegic  Home  to  look  after
 totally  disabled  ex-servicemen  after  their
 invalidment  from  service  Hospitals,  in  addi-
 tion  to  the  present  Red  Cross  Home  at
 Bangalore,  is  under  consideration.

 (b)  The  cost  is  expected  to  be  Rs.  9
 lakhs  non-recurring  and  Rs.  3/  lakhs  recur-
 ring.  The  inmates  of  the  Paraplegic  Home
 will  be  given  special  medical  and  other
 treatment  and,  after  stabilisation  of  their
 condition  or  fitting  Of  artificial  appliances,
 trained  in  Some  technical  trade  and  fixed
 up  insome  employment  in  the  neighbour-
 hood  of  the  Home.

 प्रतिरक्षा  सम्बन्धी  सामान  की  खरौद

 9172.  श्री  निहाल  सिह  :  कया  रक्षा  मत्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मन्त्रालय  ने  गत  पांच  वर्षों  में
 विभिन्‍न  फर्मों  तथा  कम्पनियों  से  जो  सामान
 खरीदा  है  उसका  ब्यौरा  क्‍या  है  तथा  उन  कम्प-
 नियों  के  नाम  क्‍या  हैं  ;

 (ख)  उन  कम्पनियों  के  नाम  क्‍या  हैं  जिनको
 सामान  खरीदने  के  लिये  क्रयादेश  दिये  गये  थे,
 परन्तु  जो समय  पर  सामान  सप्लाई  करने  में
 श्रसफल  रही  थी  तथा  जिन्होंने  वह  राशी  भी
 वापिस  नहीं  की  है,  जो  उन्हें  पेशगी  दी  गई  थी;
 और

 (ग)  सरकार  ने  उन  कम्पनियों  के  विरुद्ध
 क्या  कार्यवाही  की  है  ?

 प्रतिरक्षा  मन्त्रालय  में  राज्य  मंत्री  (भी
 लग  ना०  स्रिजञ):  (क)  से  (गम).  रक्षा
 प्राधिकारियों  ने  विभिन्‍न  स्तरों  पर  भर  पूर्ती
 तथा  निपटान  महानिदेशालय  के  माध्यम  से  भी
 हजारों  जगहों  स ेसामान  खरीदा  |  इस  सूचना
 को  इकट॒ठा  करने  में  काफी  समय  लगेगा  और
 उससे  ह 16  परिणाम  निकलेंगे  वे  अधिक  लाभप्रद
 नहीं  होंगे  ।  इसमें  से  कुछ  सूचना  देना  जनहित
 में  भी उचित  न  होगा  ।

 रक्षा  सम्बन्धी  आ्रावश्यकताश्रों  की.  पूर्ती  के
 लिए  सामान  की  खरीद  अधिकतर  पू्तीं  तथा
 निपटान  महानिदेशालय  के  माध्यम  से  की  जाती
 है,  जिन  फर्मो  धौर  कम्पनियों  को  झ्रार्डर  दिए
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 जाते  है  उन्हें  किस  प्रकार  की  अग्रिम  अ्रदायगी
 नहीं  की  जाती  ।  फिर  भी  सामान  की  कीमत
 का  95  प्रतिशत  की  अ्रदायगी  माल  पाने  वाले  को
 माल  के  भेजे  जाने  के  प्रमाण  और  निरीक्षक  द्वारा
 जारी  किए  गए  निरिक्षण  टिप्पणों  के  पेश  किए
 जाने  पर  की  जाती  है।  समभौते  की  शर्तों  के
 अनुसार  जब  माल  पाने  वाला  भ्रपना  माल  ठीक
 हालत  में  पा  लेता  है  फिर  वह  शेष  5  प्रतिशत
 की  अश्रदायगी  करता  है।  रक्षा  प्राधिकारियों  द्वारा
 जब  कोई  माल  स्थानीय  रूप  से  सीधा  खरीदा
 जाता  है  तो  कोई  प्रग्रिम  अदायगी  नहीं  की  जाती
 है  1

 समभौते  की  शर्तों  के  भ्रनुसार  काये  न
 होने  पर  जैसे  कि  माल  की  सप्लाई  देर  में  होना
 श्रादि;  कानून  और  समभौते  के  अन्तगंत  उपलब्ध
 व्यवस्था  के  अनुसार  कार्यवाही  की  जाती  है।

 सैनिक  कृषि  प्रक्षेत्र

 9173.  श्री  निहाल  सिह:  क्‍या  रक्षा  मन्त्री
 थह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  सैनिक  कृषि  प्रक्षेत्रों  की  संख्या
 कितनी  है  तथा  उनका  व्यौरा  क्‍या  है  ;

 (ख)  गत  तीन  वर्षों  में  इन  प्रक्षेत्रों  में  क्या
 क्या  तथा  कितना  कितना  उत्पादन  किया  गया  ;

 (ग)  क्‍या  इन  उत्पादों  को  बाजार  में  ब्रेच्रा
 जाता  है  श्रथवा  इनका  प्रयोग  जबातों  के  लिये
 किया  जाता  है  ;  श्र

 (घ)  यह  सुनिश्चित  करने  के  लिये,  कि
 इनका  प्रयोग  बास्तव  में  जवानों  के  लिए  किया
 जाये  तथा  उच्च  सैनिक  अश्रधिका  रियों  द्वारा  इनका
 दुरुषधोग  न  किया  जाये,  क्या  उपाय  किये  ग्रये

 हैं?

 प्रतिरक्षा  सन्जालस  में  राज्य  श्रन्दी  पो
 लग  नाठ  मिर) :  (क)  से  (घ).  श्रावश्यक्त  सूचना
 इक्ट्टी  की  जा  रही  है पौर  उसे  सभा  के.  पटल
 पर  रखा  जाएगा  1,
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 age  कारखानों  में  कार्य  करन  वाले  प्र्से  निक
 कमंचारो

 9174,  श्री  निहाल  सिह  :  क्‍या  रक्षा  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भ्रायुध  कारखानों  में  कायं  करने  वाले
 अ्रसेनिक  कर्मचारियों  की  संख्या  कितनी  है  ;

 (ख)  उनमें  से  ऐसे  अस्थायी  कमंचारियों  की
 संख्या  कितनी  है,  जो  गत  दो  वर्षो  से  देमिक
 मजदूरी  के  भ्राधार  पर  काम  कर  रहे  हैं  तथा
 उसमें  से  ऐसे  कमंचारी  कितने  हैं,  जिन्हें  स्थायी
 कर  दिया  गया  है  तथा  कितने  कमंचारियों  को
 स्थायी  नहीं  किया  गया  है  ;  भर

 (ग)  गत  दो  वर्षों  में  दुघंटनाओं  में  मरे
 अश्रस्थायी  कमंचारियों  की  संख्या  कितनी  है  तथा
 उनमें  से  प्रत्येक  के  परिवार  को  कितनी-कितनी
 वित्तीय  सहायता  दी  गई  है  ?

 प्रतिरक्षा  मन्त्रालय  में  राज्य  मंत्रों  पी
 ल०  नाठ  मिन):  (क)  से (ग).  सूचना  इकटठी
 की  जा  रही  है,  श्रौर  सभा  के  पटल  पर  रख  दी
 जायगी  ।

 सुराधनगर  श्ायुभ्न  कारखाना

 9175.  श्री  निहाल  सिह  :  कया  रक्षा  मनन्‍्त्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मुरादतगर  आयुष  कारखाने  में  भ्रस्थायी
 तथा  स्थायी  कमंचारियों  की  संख्या  कितनी  है  ;

 (ख)  क्‍या  सरकार  प्रशिक्षण  देने  के  लिये
 इन  भायुष  कारखानों  सें  कुछ  विद्यार्थियों  तथा
 इंजीवियरों  को  भी  भरती  करती  है  ;

 पग)  यदि  हां,  तो  उनका  आधार  क्‍या  है  ;
 झोर

 (3)  ऐसे  प्रश्िक्षणा्ियों  की  बलंमात  संख्या
 कितनी  है  तथा  उन्हें  छात्रवृत्तियां  किस  प्राषार
 पर  दी  जातीं हैं  ?
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 प्रतिरक्षा  मन्त्रालय  में  राज्य  मन्‍्त्रो  (श्री  ल०
 ना  सिश्र)  :

 (क)  25-4-1968  को  अस्थायी  कमंचारी--
 867

 25-4-1968.  को  ग्रस्थायी  कम चारी--
 966

 (ख)  और  (ग).  आवश्य  प्रशिक्षण  सुवि-
 घाश्रों  की  प्राप्पता  के  अनुसार  विभिन्न  तकनीकी
 संस्थानों  के  छात्रों  को  उनकी  छुट्टियों  के  दौरान
 व्यवहारिक  प्रशिक्षण  दिया  जाता  है,  जब  उनके
 प्रार्थनापत्र  उन  के  संस्थानों  के  मुख्यों  की  माफंत
 प्राप्त  हों  |

 शिक्षा  मंत्रालय  द्वारा  प्रायोजित  स्नातक
 और  डिप्लोमा  धारण  करने  वालों  को  इन
 फंक्ट्रियों  में  शिक्षा  मन्त्रालय  की  व्यवहारिक
 प्रशिक्षण  लगभग  एक  वर्ष  की  अवधि  के  लिए
 व्यवहारिक  प्रशिक्षण  दिया  जाता  है।

 [(घ)  छुट्टियों  के  दौरान  व्यवहारिक  प्रशिक्षण
 के  लिए  स्वीकृत  दिये  जाने  वाले  छात्रों  की
 संख्या  2  है  ।  ऐसे  छात्रों  को  उनके  प्रशिक्षण
 के  दौरान  कोई  छात्रवृत्ति  नहीं  दी  जाती

 1967-68  वर्ष  के  दौरान  विभिन्‍न  श्रार्डनेंस
 फैक्ट्रियों  में  स्‍्नातकों  के लिए  5  श्रौर  डिप्लोमा
 घारण  करने  वालों  के  लिए  85  स्थान  विनिहित
 किए  गए  थे  ।  चालू  वित्तीय  बष  के  लिए  अभी
 तक  कोई  सीट  विनिहित  नहीं  की  गई  ।  स्नातकों
 को  शिक्षा  मन्त्रालय  द्वारा  250  रुपये  मासिक  दर
 पर  स्टिपेंड  दिया  जाता  है  श्रौर  डिप्लोमा  घारंण
 “करने  वालों  को  50  रुपये  मासिक  1

 Visit  to  India  of  the  admiral  of  the  pacific
 nayal  flee]  of  Soviet  Union

 9176,  SHRI  MADHU_  LIMAYE:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Admi-
 ral  of  the  Pacific  Naval  Fleet  of  the  Soviet
 Union  (Dar ya  Sarang)  is  expected  to  visit
 India  shortly  to  hold  talks  with  the  Govern-
 ment  of  India;

 (b)  if  so,  the  purpose  of  such  talks;
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 (c)  whether  the  possibility  of  attack  by Pak  Navy  in  Indian  Ocean  area  would  also
 come  up  for  discussion  during  these  talks; and

 (d)  whether  the  so-called  ‘Vacuum’
 created  by  the  withdrawal  of  British  bases
 would  also  be  discussed  therein  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  :  (a)  No,  Sir.
 It  may,  however,  be  stated  that  Admiral
 Amelko,  Commander-in-Chief  of  the  Soviet
 Pacific  Fleet  was  embarked  on  one  of  the
 3  ships  of  the  USSR  Navy  which  were
 recently  in  India  on  a  goodwill  visit.
 During  the  visit,  the  Admiral  only  paid certain  courtesy  calls.

 (b)  to  (d).  Do  not  arise.

 झाकाशवाणी  का  'टुड  इन  पालियामेंट'

 9178,  झोंकार  लाल  बोहरा  :  क्‍या  सूचना
 और  प्रसारण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  आकाशवाणी
 द्वारा  अपने  कार्यक्रम  “टुडे  इन  पालियामेंट”  में

 -श्ौर  समाचार  बुलेटिनों  में  केवल  कुछ  चुने  हुए
 व्यक्तियों  का  ही  उल्लेख  किया  जाता  है  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  है  ;
 भौर

 (ग)  इन  प्रसारणों  में  इस  बारे  में  एक
 संतुलित  भर  समान  नीति  न  भ्रपनाई  जाने  का
 क्या  कारण  है  ?

 सूचना  तथा  प्रसारण  मन्त्री  धी  Bo  Ho
 झाह)  :  (क)  जी,  नहीं  ।

 (ख)  भौर  (ग).  सवाल  नहीं  उठते  ।

 भारतीय  भाषाझों  के  समाचार  पत्रों  को  सहायता

 9179.  भी  झोंकार  लाल  बोहरा  :  क्‍या
 सूचना  झोर  प्रंसाररा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  सरकार  द्वारा  भारतीय  भाषाझों  के
 समाचार  पत्रों  को  प्रोत्साहन  तथा  वित्तीय  सहा-
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 यता  देने  के  लिये  ब  तक  क्या  कार्यवाही  की
 गई  है  ;

 (ख)  गत  वर्ष  के  दोरान  समाचार  पत्र  में
 प्रकाशित  कराये  गये  विज्ञापनों  के  लिये  भारतीय
 भाषाओं  के  समाचार  पत्रों  को  कितना  धन  दिया
 गया  तथा  विदेषी  भाषा  के  समाचार  पत्रों  को
 कितना  घन  दिया  गया  ;  श्र

 (ग)  भारतीय  भाषाझ्रों  के  समाचार  पत्रों
 के  स्तर  को  उन्नत  करने  के  लिये  क्या  कार्यवाही
 की  गई  है  ?

 सचना  तथा  प्रसारण  मन्त्र  (श्री  Fo  Fo

 शाह)  :  (क)  नीति  के  तौर  पर  समाचार-पत्रों
 को  कोई  वित्तीय  सहायता  नहीं  दी  जाती  |  तो

 भी,  छोटे  समाचार-पत्रों  को  उचित  विज्ञापन,
 अ्रखबारी  कागज  के  बटवारे  में  तरजीह,  लगा-
 तार  प्रेस  रिलीज,  फीचर  लेख,  फोटो,  एबोनाइड
 ब्लाक  भ्रादि  देकर  क्रम  बद्ध  प्रोत्साहन  शौर  सहा-
 यता  दी  जातो  है  ।

 (ख)  वर्ष  1967-68  के  दोरान  समाचार
 पत्रों  को  निम्नलिखित  घन  दिया  गया:--

 अंग्रेजी  क ेसमाचार-  भारतीय  भाषाों  के

 पत्र  समाचार-पत्र

 रुपए  रुपए
 27,36,073.3l  16,49,485.7)
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 वर्गीकृत
 विज्ञापन

 सजावटी
 विज्ञापन

 ग)  सरकार  द्वारा  स्थापित  भारतीय
 प्रस  परिषद्‌  का  एक  उद्द दय.  प्रस  की  स्वतन्त्रता
 की  रक्षा  करना  और  भारत  के  समाचार-पत्रों
 का  स्तर  बनाए  रखना  और  उसमें  सुधार  करना

 है  1  इस  काम  के  लिये  परिषद्‌  को  समाचार-पत्रों
 श्र  पत्रकारों  के  लिये  व्यवसायिक  उच्च  स्तरों
 के  अनुरूप  श्राचार  संहिता  बनाने  का  प्रधिकार
 दिया  पया  है  ।

 11,14,481.00  19,05,569.00

 Agro-Industrial  complexes  near
 Nuclear  stations

 9480  SHRI  0.  N.  PATODIA
 gHRI  HIMATSINGKA
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 SHRI  RAMACHANDRA
 VEERAPPA

 SHRI  D.  N.  DEB
 SHRI  BEDABRATA  BARUA  !

 Will  the  PRIME  MINISTER  be  pleased
 to  state

 (a)  whether  it  isa  fact  that  Govern-
 ment  propose  to  set  up  agro-industrial
 complexes  near  the  nuclear  stations,  so
 that  nuclear  energy  can  be  utilised  for  the
 growth  of  such  complexes;

 (b)  whether  it  is  also  a  fact  that  sites
 have  been  selected  for  sample  survey;

 (c)  whether  the  scheme  -has  been  wor-
 ked  out;  and

 (d)  if  so,  the  details  thereof  ?

 TEE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXT-
 ERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (c).  The  implications
 of  setting  up  an  agro-industrial  complex
 centred  around  a  large  atomic  power  sta-
 tion  are  currently  being  studied.  The
 study  is  not  yet  complete.

 (d)  Does  not  arise.

 Radio  Sets  in  Madbya  Pradesh

 9181.  SHRI  G.C.  D!XIT:  Will  the
 Ministerof  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  the
 number  of  radio  sets  allotted  in  the  rural
 areas  of  Madhya  Pradesh  till  the  end  of
 December,  967  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  According  to  the  information
 received  from  the  State  Government,  1,945,
 radio  sets  were  allotted  in  the  rural  areas
 of  Madhya  Pradesh  till  the  end  of  Decem-
 ber,  ‘1967.

 सुतपूर्व  सैनिकों  को  रोजगार  देना

 9182.  श्री  गं०  Fo  दीक्षित:  क्‍या  रक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  इस  समय  मध्य  प्रदेश  में  भूतपूर्व
 सैनिकों  की  संख्या  कितनी  है

 (ख)  सरकार  ने  उन्हें  रोजगार  देने  के  लिए
 क्या  कायंवाही  की  है;  मोर
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 (ग)  अब  तक  जिनको  रोजगार  नहीं  दिया
 गया  है,  उनको  संख्या  कितनी  है  ?

 प्रतिरक्षा  सम्त्रालय  में  उप-मम्त्री (भी  मं०  Xo
 कृष्ण)  :  (क)  मध्य  प्रदेश  के  सैनिक,  नाविक
 तथा  वैमानिक  बोर्ड  के  पास  उपलब्ध  मोटे
 आ्रांकड़ों  के  अनुसार  मध्य  प्रदेश  में  भूतपूर्व
 सैनिकों  की  संख्या  लगभग  53,383  है

 (ख)  मध्य  प्रदेश  में  भूतपूर्व  सैनिकों  को
 सिविल  में  रोजगार  पाने  के  लिए  निम्नलिखित
 सुविधाएं  और  रियायतें  दी  गई  हैं  जो  कि  भ्रन्य
 राज्यों  के  भूतपूवं  सैनिकों  के  लिए  भी  समान
 है:

 सीधा  रोजगार  देने  के  लिए
 l.  सशस्त्र  सेनाओं  से  विमुक्त  होने  से  6

 महीने  पहले  वह  जिस  रोजगार  दफ़्तर  में  चाहे
 अपना  नाम  दर्ज  करवा  सकता  है

 2.  रोजगार  दफ्तरों  द्वारा  सिबिल  में  रोज-
 गार  पाने  के  लिए  उन्हें  तृतीय  प्राथमिकता  दी
 जाती  है।

 3.  सदास्त्र  सेनाओं  में  जितने  समय  को
 सबिस  की  गई  होती  है  उतने  समय  की  छूट  उन्हें
 किसी  भी  सिविल  रोजगार  के  लिए  नियत  भागयु
 सीमा  के  संबस्ध  में  दी  जाती  है  और  जहां
 भावश्यक  होता  है  3  वर्ष  की  शौर  छूट  दी
 जाती  है।

 4.  चतुर्थ  श्रेणी  के  पदों  में  नियुक्ति  के
 लिए  न्यूनतम  दौक्षिक  योग्यताश्रों  में  छूट  दी
 जाती  हैं।

 5.  ऐसे  रक्षा  प्रतिष्ठानों  में  श्रौर  सुरक्षा  पदों
 में  रिक्त  स्थानों  के  लिए  उन्हें  प्राथमिकता  दी
 जाती  है  जिनके  लिए  कि  उनके  पास  विशेष
 ज्ञान  होता  है  t

 6.  ‘1-7-1966  से  पहले  पहल  2  बर्ष  की
 अवधि  के  लिए  लम्बी  या  अनिश्चित  भ्रवधि
 वाले  स्थाई  और  श्रस्थाई  रिक्त  स्थानों  को  क्रमशः
 L0  प्रतिशत  और  20  प्रतिशत  तक  रिजर्व  रखा

 जाता  है।
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 रोजगार  दिलाने  के  भ्रवसरों  को  भौर  प्रच्छा
 बनाने  के  लिये  प्रशिक्षण  व्यवस्था

 7.  भ्रौद्योगिक  प्रशिक्षण  संस्थानों  में,  जहां
 भूतपूर्व  सैनिकों  के  लिए  5  प्रतिशत  स्थान  ' रिजबं
 रखे  जाते  हैं  और  उनके  लिए  वजीफे  की  भी
 व्यवस्था  होती  है,  व्यावहारिक  प्रशिक्षण  दिया
 जाता  है  1

 8.  भ्रष्यापक  के  प्रशिक्षण  के  लिए  प्राथ-
 मिकता  दी  जाती  है।

 9.  ट्रेक्टर  भौर  कृषि  सम्बन्धी  फार्म  संगठन
 के  संबंध  में  प्रशिक्षण  दिया  जाता  है  ।

 (ग)  भध्य  प्रदेश  के  रोज़गार  दफ्तरों  में
 31-12-1967  की  स्थिति  के  भनुसार  292

 ऐसे  भूतपूर्थ  सैनिकों  के  नाम  दर्ज  थे  जो  कि
 बेरोजगार  ये।  इनमें  से  वास्तविक  रूप  से
 रोजगार  प्राप्त  भूतपूर्व  सैनिकों  की  संख्या
 उपलब्ध  नहीं  है  t

 मध्य  प्रदेश  में  विकास  परियोजनाएं

 9183.  श्री  मं०  qo  दोक्षित  :  क्‍या  प्रधान
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पहली,  दूसरी  शौर  तीसरी  पंचवर्षीय
 योजनाओं  में  शामिल  की  गई  मध्य  प्रदेश  की
 विकास  परियोजनाओं  का  ब्यौरा  क्‍या  है;

 (ख)  उन  योजनाओं  के  नाम  क्‍या  हैं  तथा
 उनकी  संख्या  कितनी  है  जो  पूर्ण  हो  चुकी  है;

 (ग)  कया  ये  सभी  योजनायें  समय  पर  पूरी
 हो  गई  थीं;  और

 घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 थे?

 प्रधान  मन्त्री,  णु  शाक्ति  मन्त्री,  योजना
 मंत्री  समा  वेदेशिक-कार्य  सन्‍्त्रो  (सती  इन्दिरा
 गांधी)  :  (क)  श्रौर  (ख).  सिंचाई,  बिजली
 शौर  भ्रौद्योगिक  क्षेत्रों  की  स्कीमों  के  सम्बन्ध  में
 एक  विवरण  सभा  पटल  पर  प्रस्तुत  है।  [पुस्त-
 कालय  में  रख  दिया  गया।  देखिये  संख्या
 11-1119/68]
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 (=)  श्र  (ख).  सूचना  एकत्रित  की  जा

 रही  है  शौर  जैसे  ही  उपलब्ध  होगी  सभा  पहल
 पर  प्रस्तुत  कर  दी  जायेगी  |

 High  Power  Transmitter  for  Delhi
 9184,  SHRI  C.  CHITTYBABU  :  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  plased  to  state  :

 (a)  whether  it  is  a  fact  that  a  high
 power  short  wave  transmitter  is  going  to
 be.  installed  in  Delhi  ;

 (b)  if  so,  when  it  is  goiag  to  be  install-
 ed  ;  and

 (c)  the  estimated  total  cost  thereof  ?
 THE  MINISTER  OF  INFORMATION

 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Yes,  Sir.

 (b)  By  the  middle  of  the  current  year.
 (c)  Rs.  60  lakhs  (approximately).

 Extension  of  Commercial  Broadcast  to
 Madras

 9i85.  SHRI  ८.  CHITTYBABU
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  bo  pleased  to  state  :

 (a)  the  approximate  time  by  which
 Commercial  Broadcasting  Service  of  All
 India  Radio  is  going  to  be  extended  to
 Madras  ;  and

 (b)  the  estimated  annual  income  of  the
 project  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH)  :  (a)  Commercial  Broadcasting
 is  likely  to  be  extended  to  Madras  at  an
 early  date.  As  proposals  are  still  under
 examination,  it  is  not  possible  to  indicate
 the  approximate  time  at  present.

 (b)  The  estimated  ansual
 about  Rs.  I5  lakhs.

 पारपन्न  जारी  करना
 9186,  श्री  श्रोचन्द्र  गोयल  :

 श्री  जि०  qo  fag  5
 ott  gen  are  कछुवाय  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  1966,  967  तथा  l968  में  ध्रब

 तक  क्तिते  फरपत्र  जारी  किये  गये  हैं;  भौर

 income  is
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 (@)  जिन  व्यक्तियों  को  पारपत्र  जारी
 किये  गये  थे,  उन्हें  उक्त  अवधि  में  कितनी  विदेशी
 मुद्रा  मंजूर  की  गई  ?

 प्रधान  मन्त्री,  भ्रणु  शक्ति  मंत्री,  योजना  मंत्री
 तथा  व  देशिक-कार्य  मंत्रों  (श्रीमतो  इन्दिरा
 गाँधो)  :  (क)  वर्ष  पासपोर्टों  की  संख्या

 966  76,070
 967  99,912
 968  26,575

 (3l  मार्च  तक)
 (ख)  सरकार  के  पास  इस  रूप  में  सूचना

 घुलभ  नहीं  है  ।

 संसद  सदस्यों  के  लिये  जारी  किये  गये  झ्नन्तर्राष्ट्रीय
 वारफत्र

 9187.  श्री  भ्रीचन्ध्र  गोयल  :
 थ्भी  जि०  ao  fag  ;

 बपा  बेदेक्षिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  नवम्बर,  967  से  अब  तक  कितने
 तथा  किन-किन  संसद-सदस्यों  को  अ्रन्तर्राष्ट्रीय
 पारपत्र  जारी  किये  गये  हैं;

 (ख)  इस  शीष  के  श्रन्तगंत  यात्रियों  के
 लिये  कुल  कितनी  विदेशी  मुद्रा  मंजूर  की  गई;
 झौर

 (ग)  ये  पारपत्र  किन-किन  देशों  के  लिये

 पृष्ठांकित  किये  गये  थे  ?

 प्रधान  मन्त्री,  श्खु  शक्ति  मंत्री,  योजना
 मन्त्री  तथा  वेदेशिक-कार्य  मन्त्री  (भ्रीमती  इन्दिरा
 गाँधी):  (क)  से  (ग).  सूचना  इकटठी  की
 जा  रही  है  और  सदन  की  मेज़  पर  रख  दी
 जाएगी  |

 Work  Entrasted  to  a  Former  Student  of
 the  London  Jnstitute  of  Strategic  Studies

 9188.  SHRI  JUGAL  MONDAL  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 {a)  whether  his  Ministry  bas  entrusted
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 Shri  Sisir  Gupta,  a  former  student  of  the
 London  Institute  of  Strategic  Studies  to
 Prepare  books  and  articles  defending
 Government’s  policy  and  action  during  the
 recent  crisis  in  West  Asia  ;

 (b)  whether  his  attention  was  invited
 to  Shri  Gupta’s  articles  in  the  ‘Organiser’
 and  several  other  pro-West  publications
 criticising  the  policies  of  the  Central
 Government  specially  regarding  foreign
 and  other  issues  ;

 (c)  whether  Shri  Gupta  made  two  visits
 to  Israel  on  his  way  back  from  the  U.S.A.
 in  965  and  966  ;  and

 (d)  whether  this  scholar  is  intimately
 connected  with  the  Policy  Planning  Divis-
 ion  of  his  Ministry  and  also  with  training
 of  I.F.S.  Probationers  at  Sapru  House  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a!  Shri  Sisir  Gupta’s  help
 was  taken  only  in  editing  a  booklet  entitl-
 ed  “India  and  Palestine—Evolution  of  a
 Policy.”  He  did  not  write  the  booklet  nor
 has  he  written  any  article  at.  Government's
 instance.

 (v)  Government  are  aware  that  in  an
 article  in  the  ‘Organiser’  of  5th  August
 1967,  Shri  Sisir  Gupta  advocated  the  manu-
 facture  of  nuclear  weapons  by  India.

 (c)  It  is  quite  possible  that  Shri  Gupta
 visited  Israel  in  965  and  1966,  but  there
 is  no  record  of  his  visit  with  the  Govern-
 Ment  as  government  does  not  maintain  a
 check  on  the  movements  abroad  of  private
 individuals.

 (d)  Shri  Sisir  Gupta  is  not  in  any  way
 connected  with  the  Policy  Planning  Divi-
 sion  of  the  Ministry  of  External  Affairs,
 nor  is  he  connected  with  the  training  pro-
 gramme  of  I.F.S.  Probationers  except  that,
 along  with  other  academicians,  he  has  given
 lectures  to  I.  F.  S.  Probationers  who  are
 Tequired  to  undertake  training  in  the  Indian
 School  of  International  Studies.

 एक  सैनिक  कसंचारी  के  घर  से  कारतूसों  को
 बरासदगी

 9189.  श्री  हुकम  चन्द  कछवाय  :  क्या  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  देनिक  हिन्दी
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 समाचार  पत्र  “वीर  अजुन”  में 11.  श्रप्रैल,
 968  को  छपे  समाचार  के  अनुसार  मानिकपुर
 रेलवे  सुरक्षा  दल  द्वारा  बांधा  जिले  में  एक
 सेनिक  कमंचारी  के  घर  पर  छापा  मारा  गया
 था  तथा  वहां  से  500  कारतूस  बरामद  किये
 गये  थे;  और

 (ख)  यदि  हां,  तो  इस  संबंध  में  उस  व्यक्ति
 के  विरुद्ध  क्या  कायंवाही  की  गई  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिंह)  :  (क)
 जी  नहीं  ।  कारतूस  एक  रेलवे  कमंचारी  के  घर
 से  बरामद  किये  गये  थे,  न  कि  किसी  सैनिक
 कमंचारी  के  घर  से  ।

 (ख)  उस  व्यक्ति  को  गिरफ्तार  किया  गया
 हैं  और  उसके  विरुद्ध  और  श्रागे  ग्रावश्यक  कार्य-
 वाही  की  जा  रही  है।

 चीनी  संनिकों  द्वारा  मारतोय  राज्य  क्षत्र  का
 अतिक्रमरग

 9190.  श्री  हुकम  चन्द  कछवाय  :  क्या  रक्षा
 मंत्री  यह  बतावे  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत-चीन  सीमा
 क्षेत्र  में  भारतीय  राज्य  क्षेत्र  का  श्रतिक्रमण
 करने  के  कारण  कुछ  चीनी  संनिकों  को  हाल  ही
 में  गिरफ्तार  किया  गया  है;  शौर

 (ख)  यदि  हां,  तो  गत  तीन  वर्षों  में  सीमा
 का  ग्रतिक्रमणा  करने  के  कारण  कितने  चीनी
 सैनिकों  को  गिरफ्तार  किया  गया  ?

 प्रतिरक्षा  मंत्रो  (श्री  स्वर  सिह)  :  (क)  एक
 चीनी  सैनिक  को  हाल  ही  में  पकड़  लिया  गया
 था,  जब  वह  सिक्किम  तिब्बत  सीमा  के  सिक्किम
 की  तरफ  अतिक्रमण  कर  भ्राया  था  ।

 (ख)  चार ।

 संस्कृत  में  समाचारों  का  प्रसारण
 9I9l.  श्री  हुकम  चन्व  कछवाय :.  क्‍या

 सूचना  शर  प्रसारण  मंत्री  4  दिसम्बर,  967
 के  श्रतारांकित  प्रइन  संख्या  2892  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्लाकाशवाणी  के  उन  केन्द्रों  के  नाम
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 क्या  हैं  जहां  से  संस्कृत  में  समाचारों  का  प्रसारण
 करने  का  सरकार  का  विचार  है;

 (@)  यह  प्रसारण  कब  आरम्भ  करने  का
 विचार  है;  शौर

 (ग)  संस्कृत  भाषा  में  समाचारों  का
 प्रसारण  प्रनुमानतः  कितनी  देर  होगा  ?

 सूचना  तथा  प्रसाररप  मन्त्री  (श्री  के०  के०
 शाह)  :  (क).  भ्राकाशवाणी  से  संस्कृत  में
 देनिक  समाचार  बुलेटिन  चालू  करना  संभव
 नहीं  हो  पाया  है।  तथापि,  बम्बई,  जयपुर,
 भोपाल,  इन्दोर,  पूना,  पटना  और  रांची  केन्द्रों
 से  संस्कृत  में  पब्लिक  समाचार  समीक्षा  प्रसारित
 की  जाती  है

 (ख)  और  (ग).  सवाल  नहीं  उठते

 Air  Dropping  in  Nefa

 9I92.  SHRI  SRADHAKAR  SUPAKAR:
 SHRIMATI  TARA  SAPRE  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  the  average  cost  of  air  dropping
 Per  month  in  NEFA  done  by  Government
 agency  ;  and

 (b)  how  does  this  cost  compare  with
 the  monthly  expenditure  incurred  previous-
 ly  when  this  work  was  entrusted  to  the
 Kalinga  Airlines  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  and  (b).  On
 account  of  the  multiplicity  of  the  tasks
 undertaken  by  the  Indian  Air  Force  on
 behalf  of  the  various  agencies  in  addition
 to  its  own  training  and  other  flights,  the
 following  provisional  rates  have  been  fixed
 for  the  present  :

 Dakota  Rs.  939/-  per  flying  hour.
 Caribou  Rs.  2305/-per  flying  hour.
 The  rate  charged  by  Kalinga  Airlines

 was  Rs.  920.4l  per  flying  hour  for  the
 Dakota  with  effect  from  Ist  February  1967.

 Publicity  Wings  in  Indian  Missions  A  broad

 9193.  SHRI  KAMESHWAR  SINGH  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  separate
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 publicity  wings  have.  been  established  in
 our  Missions  abroad  and  officers  appointed;
 and

 (b)  if  so,  the  total  number  and  names
 of  such  Missions  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXTER-
 NAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  Yes,  Sir.  Separate  publicity
 wings  have  been  established  in  most  of  our
 Missions  aborad.

 ib)  The  total  number  of  Missions  which
 have  publicity  wings  is  61.  A  list  is  laid
 onthe  Table  of  the  House.  [Placed  in
 Library.  Se€  No,  LT-—20/68].

 S.  C.  and  S,  T.  candidates  in  I  7.5.

 9194,  SHRI  KAMESHWAR  SINGH  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  recruit-
 ment  of  Scheduled  Castes  and  Scheduled
 Tribes  is  not  made  in  the  I.  F.  S.  according
 to  the  regulations  and  the  number  of
 vacancies  reserved  for  them  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (९)  the  percentage  of  the  recruitment

 in  I.  F.  S.  from  962  to  date  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY.  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  No,  Sir.  The  recruitment
 is  made  strictly  in  accordance  with  the
 regulations  and  the  number  of  vacancies
 Teserved.

 (b)  Does  not  arise.
 (c)  The  percentage  of  recruitment  dur-

 ing  the  years  962  to  967  has  been  44.7  for
 Scheduled  castes  and  7.3,  for  Scheduled
 Tribes  as  against  12.5  and  5  respectively
 laid  down  by  regulations.  Detailed  state-
 ment  is  laid  on  the  Table  of  the  Hon.
 [Placed  in  Library.  See  No.  LT—!2I/68).

 H.  F.  24  Jets

 9195.  SHRIMATI  SUSHILA  ROHTAGI:;
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  produy-
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 tion  of  H. F.  24  Fighter  Planes  in  the
 H.A.  L.  Bangalore  is  running  behind
 schedule  ;  and

 (b),  if  so,  what  are  the  main  hurdles  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  and  (b):  It  would  not  be
 in  public  interest  to  disclose  this  informa-
 tion.

 Opening  of  Cash  Boxes  of  Gurdwaras  in
 Pakistan.

 9i96.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  the  Pakistan  Government’s  reaction
 to  Government's  protest  against  the  forci-
 ble  opening  of  cash  boxes  of  six  Gurdwaras
 by  ‘Pakistani  authoritles  and  rentéval  of
 each  from  there  by  them  ;

 (b)  whether  the  Pakistani  Government
 have  agreed  to  restore  the  cash  and  property
 removed  by  Pakistani  authorities  from
 the  gurdwaras  and  to  restore  the  full
 management  to  the  Sikh  Sangat  ;  and

 (c)  if  not,  the  further  steps  being  ‘taken
 by  Government  in  this  regard  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (c).  The  Government
 have  not  received  any  reply  from  the
 Pakistan  Govetnment  on  this  subject.  They
 have  been  reminded  in  the  matter.  Any
 further  action  will  depend  ‘upon  the  nature
 of  reply  received  from  the  Pakistan  Govern-
 ment.

 धान-  मन्त्री  का  विदेशों  का  दौरा

 9197.  क्रो  निहाल  सिह:  क्‍या  वेबेशिक-
 कॉर्य  मनन्‍्त्री  यहे  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रधान  मन्त्री  ने  इस  पद  को  संभालने
 के  वाद  किन  किन  देशों  का  दौरा  किया  है;

 (ख)  क्‍या  यह  सच  है  कि  सरकारी  झषि-
 कारियों  के  अ्रतिरिकत  न्य  व्यक्ति  भी  विदेशी
 दौरे  में  उनकी  सहायता  के  लिए  उनके  साथ
 शंये  थे;
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 (गे)  यंदि  हां,  तो  उनके  नाम  कया  हैं;

 (घ)  क्‍या  उनका  खर्च  सरकार  द्वारा  वहन
 किया  गया  था;  श्रौर

 (ड)  यदि  हां,  तो  उन  पर  सरकार  द्वारा
 झब  तक  कुल  कितना  व्यय  किया  गेंया  है  ?

 प्रधान  मन्त्री,  श्णु  शक्ति  सन्‍्त्रो,  योजना
 सन्‍्त्रो  तथा  वैदेंशिक-कार्य  सन्‍्त्री  (औसती  इन्दिरा
 गांधी)  :  (क)  (l)  फ्रांस,  यूनाइटेड  किगडम,
 संयुक्त  राज्य  अ्रमरीका  (मांचं-अ्प्रैल  967)

 (2)  संयुक्त  परब  गशराज्य,  ग्रूगोसलाबिया ,
 सोवियत  समाजवादी  गणतन्त्र  संघ  (जुलाई
 966)

 (3)  नेपाल  (भ्रकतुबर  966)
 (4)  श्री  लंका  (सितम्बर  1967)

 (5)  सोवियत  समाजवादी  गरातन्त्र  संघ,
 पोलैंड,  यूगोसलाविया,  बल्गारिया,  संयुक्त  श्ररब
 गराराज्य  (प्रक्तूबर  1967)

 (6)  मास्को  (नवम्बर  967)  |

 (ख)  से  (ध).  यह  संच  नहीं  है  कि  प्रधान
 मन्त्री  की  सहायता  के  लिए  विदेश  यात्रो  परे
 उनके  साथ  सरकारी  कमंचारियों  के  श्रतिरिक्त
 अन्य  लोग  भी  गए  थे  लेंकिन  प्रधान  मन्त्री
 अक्तूबर  967  में  जब  सोवियत  संघ,  पोलैंड,

 यूगोस्लाबिया,  बल्गारिया,  रूमानिया  और

 संयुक्त  अरब  गराराज्य  की  यात्रा  पर  गई  थीं
 उस  समय  विशेष  विमान  में  भ्रखंबारीं  के  कुछ
 संवाददंतीशों  कौ  भी  स्थान  दिया  16  था।
 एक  बार  माचं-अ्रप्न  ले  966-F  प्रंधान  6...  के
 पुत्र  उनके  साथ  'विद्षेष  विमान  द्वारा  पेरिस  से

 न्यूयाकं  गए  थे  श्रोर  लौट  कर  शाए  थे;  यह
 विमान  संयुक्त  राज्य  अ्रमरीका  ने  उनकी  यात्रा
 के  दौरान  उन्हें  लाने  लेजाने  के  लिए  निरयेत  कर
 दिया  था  ।  इस  पर  सरकार  का  कुछ  भी  खर्च
 नहीं  हुआ  था  ।  प्रधान  स्त्री  'का  एक  लडेका
 जुलाई  l966  भें मच  'यूरोपोष  देशों  के  शौर

 संयुक्त  श्रे  गरश  राज्य  के  दौरे  पर  उनके  'साथ
 अया  था  ।  उन्होंने  यात्रा  एयर  इंडिया  से.  की
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 थी  और  किराए  4,821 /-  रु०  प्रधान  शन्त्री
 ने  श्रपने  पास  से  दिए  थे  ।

 (=)  ह... ल  नहीं  उठता  |

 Conference  of  Army  Commanders

 9198.  SHRI  S.R.  DAMANI:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  what  subjects  were  discussed  and
 decisions  taken  at  the  recent  conference
 of  the  Army  Commanders  ;

 (b)  after  how  much  interval  this  con-
 ference  was  held  ;

 (c)  whether  Government  propose  to  fix
 the  periodicity  of  such  conferences  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  to  (c).  The
 conference  of  Army  Commanders  is  ordi-
 narily  held  twice  a  year  and  the  recent
 such  conference  took  place  five  months
 after  an  earlier  one.  These  conferénces
 are  used  for  discussing  organtsational,
 administrative,  training  and  operational
 matters  pertaining  to  the  Army.

 Regional  Commonweatth  Conference  at
 Kuala  Lumpur

 9199,  SHRI  SWELL  :
 SHRI  D.  N.  PATODIA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  a  Regional  Commonwealth
 Conference  would  soon  be  held  in  Kuala
 Lumpur  to  work  out  mew  defence  arrange-
 Rreats  in  view  of  the  proposed  pull-out
 of  British  forces  from  the  area  ;

 (b)  whether  India  has  been  invited  to
 the  Conference  ;  and

 (c)  if  so,  Goversments  reaction  there-
 to?

 THE  PRIME  MINISTER,  MINISTER
 OF  ‘ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  ‘OF
 EXTERNAL  AFFAIRS  {SHRIMATI
 INDIRA  GANDHI):  (a)  6  five-power
 ‘Cotifersace ०  oof  Malaysia,  Siugapore,
 ‘Australia,  New  Meatand  and  @ritain  is
 ‘expetted  to  06  eld  «in  tire  sear  futere  in
 Kaela  Lumpur.  Tirese  countries  are  «all
 members  of  the  Commonwealth,  but  the
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 Conference  is  not  a  Regional  Common-
 wealth  Conference,  as  such.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Ministerial  Conference  for  Economic
 Development  of  S.E.  Asia

 9200.  SHRI  SWELL:  Will  the  Minis-
 ter  of  EXTERNAL  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  India  attended  the  Minis-
 terial  Conference  for  Economic  Develop-
 ment  of  South-East  Asia  held  in  ‘Singapore
 recently  ;

 (b)  if  so,  the  persons  who  constituted
 the  Indian  team  ;  and

 (c)  whether  India  made  any  contribn-
 tion  to  the  proceedings  of  the  Conference  ?

 THE  PRIME  ‘MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 BXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  fa)  Yes,  Sir.

 (b)  An  Indian  delegation  attended  the
 Ministerial  Coriference  ‘for  Ecotromic
 Development  of  South-Bast  Asia  as  ‘Obser-
 vers.  The  delegation  consisted  of  our
 High  Comrmissioner  in  ‘Sirgapere  fLeader),
 Joint  Secretary  in  the  Ministry  of  Exter-
 nal  Affairs  ant!  ‘Director  in  the  Ministry  of
 ‘Finance,  as  Advisers.

 (०)  A  delegation  altending  as  observers
 was  not  expected  to  participate  in  the
 Conference.  However,  the  documents
 were  made  available  to  the  observer  dele-
 gation.

 Use  of  Ledo-Yunan  Road  by  Nagas
 9201.  SHRI  SWELL  :  Will  the  Minis-

 ter  of  EXTERNAL  AFFAIRS  be  tpteased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  old
 Ledo-Yunan  Road  is  being  used  ‘for  trans-
 perting  Naga  rebels  going  to  China  by
 vehicles  across  northern  Burma  ;

 (b)  whether  this  matter  has  been  taken
 up-with  the  Goverament  of  Burma  ;  and

 (ch  if  so,  the  response‘from  the  Burmese
 Government  ?
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 THE  PRiME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Government  of
 India  have  no  information  to  this  effect.

 (b)  and  (c).  Does  not  arise.

 Regional  Pact  of  South  and  South-East-
 Asian  Countries

 9202.  SHRI  SWELL  :  Will  the  Minis-
 ter  of  EXTERNAL  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  any  of  the  countries  of
 the  South-East  Asia  proposed  to  be  visited
 by  the  Prime  Minister  have  approached
 India  formally  or  informally  with  the  idea
 of  forming  a  regional  pact  of  South  and
 South-East-  Asian  countries  that  will  also
 include  India  ;  and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Emergency  Commissioned  Officers

 9203.  SHRIMATI  NIRLEP  KAUR  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  working  out  a  scheme  to  place
 the  released  Emergency  Commissioned
 Officers  out  of  the  purview  of  Public
 Service  Commission  ;  and

 (b)  if  so,  the  details  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Emergency  Commissioned  Officers

 9204.  SHRIMATI  NIRLEP  KAUR:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  released
 Emergency  Commissioned  Officers  are  not

 “being  absorbed  seniority-wise  in  Govern-
 meat  service  :  and
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 (b)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  Yes,  Sir.

 (b)  Vacancies  in  Gazetted  services  and
 posts  under  the  Government  are  filled  by
 selection  on  the  basis  of  interviews  or  com-
 petitive  examinations  of  applicants  or
 officers  who  are  eligible  and  suitable  for
 the  posts  under  consideration.  Seniority
 on  the  basis  of  service  as  an  ECO  will  not
 be  a  suitable  criterion  for  the  purpose.

 Emergency  Commissioned  Cfficers

 9205.  SHRIMATI  NIRLEP  KAUR  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  no  State
 Government  have  so  far  appointed  any
 teleased  Emergency  Commissioned  Officer
 against  a  suitable  post  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R,
 KRISHNA)  :  (a)  and  (b).  No,  Sir  ;  some
 released  Emergency  Commissioned  Officers
 have  been  appointed  to  posts  under  State
 Governments  and  Union  Territory  Adminis-
 trations.

 Army  Officers  in  Commercial  Firms

 9206.  SHRI  JUGAL  MONDAL  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  6873  on  the  l0th  April,  4968
 and  state  :

 (a)  the  names  and  addresses  of  the
 commercial  firms  in  which  the  military
 officers  are  employed  or  with  which  they
 are  associated  as  a  part  of  the  management
 and  emoluments  of  each  of  them  ;  and

 (b)  whether  these  Officers  during  their
 official  career  had  any  dealings  with  their
 present  employers  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  A  state-
 ment  is  laid  onthe  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—I22/68.]

 (b)  No;  Sir.
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 Cinema  Houses

 9207.  SHRI  S.  K.  TAPURIAH  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer  to
 the  reply  given  to  Short  Notice  Question
 No.  9  on  the  l0th  April,  968  and  state  :

 (a)  the  number  of  applications  receiv-
 ed  in  various  States  for  building  cinema
 houses  during  the  last  five  years,  year
 wise  ;

 (b)  the  number  of  licences  granted  ;
 and

 (c)  the  number  of  licences  fructified,
 not  fructified  and  lying  pending  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  to  (०).  This  is  a  matter
 which  concerns  the  State  Governments.
 Information  is  being  collected  from  them
 and  will  be  laid  on  the  Table  of  the  House
 in  due  course.

 Fleet  of  Transport  in  Song  and  Drama
 Division  of  A.  I.  R.

 9208.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  the  strength  of  the  fleet  of  trans-
 port  in  the  National  Song  and  Drama
 Division  of  A.  I.  R.  till  the  3lst  January,
 3968  ;  and

 (b)  how  many  cars  were  fit  enough  to
 be  on  the  road  on  the  Ist  February,  968  ;
 and

 (c)  the  amount  spent  on  hire  charges
 of  taxis  with  meters  and  without  meters
 between  the  Ist  February,  I968  and  the
 29th  February,  968  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  The  Song  and  Drama  Divi-
 sion  of  the  Ministry  of  Iaformation  and
 Broadcasting  has  po  transport  vehicle.

 (b)  Does  not  arise.
 (c)  An  expenditure  of  Rs.  4,126/-  was

 incurred  on  account  of  hire  of  taxis  during
 the  period  1.2.68  to  29.2.68  jn  Delhi  and  at
 outstations.
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 Audition  Test  for  Hindi  Announcers

 9209.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  when  the  last
 Hindi  Announcers  was  held  at
 Station  of  All  India  Radio  ;

 Audition  test  for
 Delhi

 (b)  whether  the  result  of  the  said  test
 has  been  declared  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH)  (a)  On  January  29,  30,  31  and
 February  1,  1968,

 (b)  Yes,  Sir.
 (c)  Does  not  arise.

 Increments  given  to  Chief  Producers  in
 A.LR.

 92I0.  SHRI  JYOTIRMOY  BASU; Will  the  Minister  of  INFORMATION AND  BROADCASTING  be  pleased  to state  :
 (a)  whether  it  is  a  fact  that  the  highest paid  Staff  Artistes  in  the  All  India  Radio, the  Chief  producers,  were  given  two  ad  hoc increments  sometimes  towards  last  year  as an  interim  relief  ;
 (b)  whether  it  is  also  a  fact  that  the lowest  paid  Staff  Artistes,  ‘Tanpura’  players who  were  promised  two  increments  as interim  relief  at  the  same  time  have  not been  given  any  thing  so  far  ;  and
 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  INFORMATION AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Yes,  Sir.  Most  of  the  Chief Producers  were  given  two  additional  Incre-
 ments,  in  consideration  of  the  talent  and
 high  eminence  in  their  respective  fields.

 (b)  The  question  of  giving  two  incre-
 ments  to  Tanpura  artists  has  been  taken  up
 with  Ministry  of  Finance,  and  the  matter
 is  under  consideration.

 (c)  Does  not  arise,
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 Backward  Areas  of  Chetanagpur  and
 Santhal  Paraganas

 92!l,  SHRI  KARTIK  ORAON  :  Will
 the  PRIME  MINISTER  be  pinased  to
 state  ;

 (a)  whether  Government  are  aware  that
 the  backward  areas  of  Chotanagpur  aad
 Santhal!  Pra,  pred  ly  inbabited  by
 the  tribes,  have  always  been  deficit  areas  so
 far  as  the  food  prod  is
 with  the  result  that  the  tribes  in  large
 numbers  have  migrated  to  the  tea  gardens
 of  Assam  and  West  Bengal  ;

 (b)  if  sa,  whether  Government  propose
 to  take  special  measures  for  the  develop-
 ment  of  tramsport,  irrigation  and  educa-
 tional  facilities  so  as  to  make  these  areas
 self-sufficient  in  food  and  educationally
 well  developed  ;  and

 (c)  what  portion  of  the  Prime  Minis-
 ter’s  Drought  Relief  Fund  granted  to
 Bihar,  was  allocated  to  the  people  of
 Chotanagpur  and  Santhaf  Paraganas  7

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING.  AND  MINISTER  OF  BX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  The  Government  of  Bihar
 have  reported  that  they  are  aware  of  the
 fact  that  the  areas  of  Chotanagpur  and
 Santhal  Paraganas  have  mostly  been  deficit
 areas,  so  far  as  food  production  is  concern-
 ed.  However,  they  are  not  aware  of  any
 large  scale  migration  of  tribes  to  the  tea
 gardens  of  Assam  and  Weat  Bangal  as  a
 result  of  deficiency  in  food  production.
 Seasonal  movement  of  agricultural  labourers
 during  the  agricultural  slack  season  is
 known  to  have  taken  place.

 (b)  Yes,  Sir.  The  State  Government’s
 Regional  Planning  Board  for  Planning  and
 Development  is  taking  action  in  this
 matter.

 (c)  Rs.  .45  lakhs  received  from  the  Prime
 Minister’s  Relief  Fund  during  the  receat
 drought  have  been  credited  to  the  Bihar
 Charitable  Fuad  cut  of  which  assistance
 has  been  generally  given  to  the  people  in
 the  drought  affected  areas  including  those
 of  this  area,  it  is  not  possible  to  indicate
 as  to  what  portion  of  this  amount  was
 actually  provided  to  the  people  of  Chota.
 nagpur  and  Santhal  Paraganas,
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 High  Power  Transmitter  for  Jullundur

 92I2.  SHRI  GADILINGANA  GOWD  :
 SHRI  C.  MUTHUSAMY  :

 Wii  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  when  the  high-power  medium  wave
 transmitter  is  likely  to  be  commissioned
 in  Jujlundur  for  augmenting  the  radio
 coverage  in  the  border  areas  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCATING  (SHRI  K.  K.
 SHAH)  :  (a)  and  (b).  An  additional  high
 power  medium  wave  transmitter  at  Jullunder
 has  since  been  commissioned  with  effect
 from  April  21,  1968.

 Advertisement  for  Mysore  State
 Newspepers

 92LR  SHRI  K.  LAKKAPPA  :  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  Government  are  giving
 any  advertisements  to  the  daily  News-
 papers  of  Mysore  State  such  as  weccan
 Herald,  Prajavani,  Jainadu,  Samyukata,  and
 Kareateka  Kénnatta  Prabh

 (b)  if  so,  the  total  number  of  adver-
 tisements  accorded  and  the  amount  spent
 towards  each  paper  during  the  last  three
 years  in  Mysore  State  ;  and

 (ce)  whether  any  representations  have
 beea  made  by  the  Proprietors  of  the
 Newspapers  in  this  regard  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH)  (a)  Yes,  Sir,  except  Kannada
 Prabha.

 Infermation  regarding  the  details  of
 advertisements  released  to  individual  news-
 papers  and  the  amounts  paid  to  them  is
 treated  confidential  between  the  Directorate
 of  Advertising  and  Visual  Publicity  and
 the  individual  papers.  It  would  not  be
 good  business  ethics  to  divulge  this  infor-
 mation  unilaterally  without  the  prior consent  of  the  papers  concerned.

 (c)  Yes,  Sir.  Requests  far  release  of
 advertisoments  from  I2  other  daily  news-

 pers  publish  ed  in  Mysore  State  are  under
 consideration
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 Pay  Scales  for  Producers  and
 Announcers  in  T.  ५.

 9214.  SHRI  ONKAR  LAL  BERWA  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  pay  scales  of
 some  of  the  staff  artistes  such  as  Producers
 and  Announcers,  who  are  working  in  televi-
 sion  were  recently  sanctioned  being  imple-
 mented  from  the  |  March,  3968  ;  and

 (b)  ifso,  the  reasons  for  the  delay
 in  their  implementation  and  when  they
 will  be  implemented  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  kK.
 SHAH)  (a)  :  Yes,  Sir.

 (b)  A  Departmental  Committee  is  re-
 quired  to  be  constituted  to  screen  the
 existing  Staff  Artistes  of  the  Television
 Centre,  Delhi  and  suggest  the  procedure
 by  which  each  of  them  is  to  be  brought  on
 to  these  scales  of  fee.  The  constitution
 of  such  a  committee  is  under  the  consi-
 deration  of  Government  and  the  new  fee
 scales  will  be  made  applicable  after  these
 Staff  Artistes  have  been  screened.

 Backward  Areas

 92I5.  SHRI  KIRUTTINAN  :  Will
 the  PRIME  MINISTER  be  pleased  to  state:

 (a)  the  criteria  accepted  in  regard  to
 the  backward  areas  in  various  States  as
 backward  ;

 ‘(b)  the  names  of  the  areas  in  Tamil
 Nadu  accepted  as  backward  areas  by  the
 Planning  Commission  ;

 (c)  whether  it  is  a  fact  that  Sivaganga
 Taluk  in  Tamil  Nadu  has  not  been  accept-
 ed  as  backward  area  ;  and

 (d)  if  so,  the  reasons  therefor  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  Attention  is  invited  to
 reply  given  on  20th  July,  967  to  Question
 No.  1265.

 (b)  Attention  is  invited  to  reply  given
 to  Unstarred  Question  No.  3698  on  Decem-
 ber  My,  ‘1967.
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 indicators  of  development  the  State
 Government  has  not  considered  it  necessary
 to  identify  Sivaganga  Taluk  as  markedly
 backward.

 Distribution  of  Money  to  Staff  Artistes

 9216.  SHRI  0.  N.  DEB:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  distributed  a  ‘arge  sumrto  its
 artist  employees  in  addition  to  pay  at  the
 fag  end  of  the  year  ;

 (b)  if  so,  how  far  each  employees  has
 been  benefited  and  for  how  many  art
 objects  and  from  which  budget  grant  ;  and

 (c)  how  Government  propose  to  utilise
 these  paintings  which  are  costly  now  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  to  (c).  Recently  Government
 have  selected  49  pieces  of  works  of  art  out
 of  the  works  of  30  artiste  employed  in  the
 Ministry,  at  a  cost  of  Rs.  18,765.00.  A  list
 of  artistes  is  laid  on  tne  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—II23/68).
 The  expenditure  was  met  out  of  the  grant
 of  the  D.A.V.P.,  partly  out  of  ‘1967-68.  bud-
 get  and  partly  out  of  1968-69  budget.  These
 are  creative  works  undertaken  by  the
 artists  out  of  office  hours  at  their  own
 expense.  These  will  be  utilised  for  re-
 production  in  Government  publications,
 calendars,  diaries,  posters,  folders,  etc.
 besides  display  in  waiting  rooms  and  other
 places  to  which  the  public  has  access.

 Expenditure  by  Exhibition  Branch  of  D.A.V.P.

 SHRI  0.  N.  DEB:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  a  sizeable
 amount  is  incurred  and  sometimes  on
 avoidable  tours  by  the  Directorate  of  Audio
 Visual  Publicity  specially  of  its  exhibition
 wing  on  TA/DA  every  years  ;

 (b)  if  so,  the  total  expenditure  incurred

 92I7.

 (ce)  and  (d).  On  the  basis  of  the  selected  on  each  Gazetted  officer  during  the  last
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 three  years  upto  date  both  on  air/rail  travel
 separately  ;

 (c)  how  Government  propose  to  mini-
 misé  the  expenditure  under  this  head
 includuing  air  travel  ;  and

 (d)  the  job  performed  by  each  Gazetted
 Officer  sent  on  tour  during  the  last  three
 years  upto  date  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH)  :  (a)  to  (c).  Officers  of  the  Direct-
 orate  of  Advertising  and  Visual  Publicity
 go  on  tours  only  when  it  is  essential  in  the
 interest  of  work.  The  Exhibition  Division
 of  the  Directorate  is  responsible  for  organ-
 ising  exhibitions  throughout  the  country
 and  tours  by  officers  for  the  purpose  are
 inevitable  in  the  discharge  of  their  normal
 duties.  Air  travel  is  authorised  only  in
 exceptional  cases,  having  due  regard  to  the
 urgency  of  the  jurneys  and  need  for
 economy.  The  total  expenditure  incurred
 on  each  gazetted  officer  on  T.  A.  and  D.  A.
 during  the  last  three  years  is  given  in  the
 statement  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT—i24/68}.

 (d)  The  nature  of  work  for  which  tours
 are  generally  undertaken  by  the  officers  of
 D.A.V.P.  is  given  below  :

 (i)  Participation  in  mectings  ;
 (ii)  supervision  of  print  jobs  :

 (iii)  holding  exhibitions  ;
 (iv)  organising  functions  connected  with

 large  exhibitions  ;
 (v)  inspection  of  Field  Exhibition

 Units,  Regional  Offices,  etc.,  at
 different  places.

 Film  Festiva)  of  Afro-Asian  Countries

 92\8.  SHRI  MAHANT  DIGVIJAT
 NATH  :  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 to  state  :

 (a)  whether  ‘it  is  a  fact  that  a  film
 festival  of  Afro-Asian  countries  is  taking
 place  in  Moscow  sometimes  in  October,
 968  ;  and

 (b)  the  details  of  the  films  which  India
 is  considering  to  send  for  the  festival  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 §HAH)  ;  (a)  and  (b).  Goverament  have
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 seen  a  news  report  that  an  Afro-Asian
 Film  Festival  is  being  held  at  Tashkent  in
 October,  1968,  but  no  official  invitation
 nor  details  of  rules  and  regulations  govern-
 ing  participation  in  the  festival  have  been
 received.  The  question  about  India’s
 participation  in  the  festival  will  be  consi-
 dered  on  receipt  of  invitation  only.

 Permission  Refused  to  Hindus  for  Visiting
 Places  of  Religious  Interests  in  East  Pakistan

 92I9.  SHRI  MAHANT  DIGVIJAI
 NATH  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  plased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Pakis-
 tan  Government  have  refused  permission
 to  Hindus  to  visit  places  of  religious  inter-
 ests  in  East  Pakistan  ;

 (b)  if  so,  whether  Government  have
 approached  the  Government  of  Pakistan
 to  extend  such  facilities  to  Hindus  ;

 (c)  the  reaction  of  the  Government  of
 Pakistan  in  this  regard  ;  and

 (d)  whether  Government  propose  to
 take  reciprocal  action  and  if  so,  the  details
 thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXTER-
 NAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (d).  Pakistan  recently
 Ttefused  permission  to  a  party  of  Bogura
 Sammilani  of  Calcutta  to  visit  places  of
 religious  interest  in  East  Pakistan  on  the
 ground  that  the  notice  for  the  visit  was
 very  short.  The  matter  has  been  taken  up
 with  the  Government  of  Pakistan.

 Meeting  of  survey  officials  of  India
 and  Pakistan

 9220.  SHRI  MAHANT  DIGVIJAT
 NATH  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  }t  is  a  fact  that  the  meeting
 of  Survey  Officials  of  India  and  Pakistan,
 scheduled  forthe  2th  April,  1968,  could
 not  be  held  as  the  Pak  officials  did  not
 turn  up;

 (b)  if  so,  whether  Government  have
 informed  the  Pakistan  Government  in  this
 régard;

 (c)  whether  Government  have  received
 any  information  from  the  Pakistan  Goverg:
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 ment  for  holding  the  said  meeting  some
 time  in  che  near  future;  and

 (d)  if  so,  the  details  thereof  and  the
 reasons  for  not  attending  the  meeting  by
 the  Pakistani  officials  ?

 THE  PRIME  MINISTER,  MINISTER OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXTE-
 RNAL  AFFAIRS  (  SHRIMATI  INDIRA
 GANDHI):  (a)  to  (d).  The  meeting  on
 2th  April  968  between  the  Directors  of
 Land  Records  and  Surveys  of  West  Bengal
 and  East  Pakistan  for  the  resumption  of
 demarcation  work  on  the  West  Bengal-
 East  Pakistan  boundary,  could  not  take
 place  due  to  some  dislocation  in  receipt  of
 communications  in  time;

 A  meeting  has  now  been  proposed  for
 the  third  week  of  May,  and  Government
 are  in  touch  with  Pakistan  authorities  to
 ensure  that  demarcation  work  is  resumed.

 dabad Satellite  C  tion  centres,  Ahm

 9221.  SHRIS.C.SAMANTA:  Will
 the  PRIME  MINISTER  be  pleased  to  state:

 (a)  the  targets  of  expenditure  for  the
 year  1968-69,  and  for  next  ten  years  for  the
 Purpose  of  running  the  satellite  establish-
 ment  set  up  near  Ahmedabad;  and

 (b)  when  the  Indian  made  satellite
 would  be  able  to  transmit  programmes  for
 television  and  A.  I.  R.  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  GF
 PLANNING  AND  MINISTER  OF  EXTER-
 NAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  Rs.  33  lakhs  approximately
 for  1968-69  Plans  for  the  development  of  the
 Establishment  during  the  next  ten  years
 are  under  formulation.

 (०)  The  matter  is  under  study  and  no
 time  limit  can  be  indicated.

 Radio  Station  at  Ja}gaon

 9222.  SHRI  SAYEED  ALI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  there  is  any  scheme  to
 start  a  Radio  Station  at  Jalgaon  in  Maha-
 rashtra;  and

 (b)  if  so,  when  it  is  likely  to  start  ?
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 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  and  (b)..  The  draft  4th  Five
 Year  Plan  which  was  to  become  operative
 from  the  year  1966-67,  included  a  provision
 for  the  setting  up  of  a  Radio  Station  in
 Aurangabad/Jalgaon  area.  The  proposal
 will  be  implemented  in  terms  of  resources
 made  available.

 Civil  List  of  C.  [.  S.  Officers

 9223.  SHRI  0.  N.  DEB:
 SHRI  R.R.  SINGH  DEO:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  a  civil  list
 of  the  Central  Information  Service  Officers
 is  jssued  every  year;

 (b)  if  not,  the  reasons  therefor;  and
 {c)  when  the  next  civil  list  of  entire

 Central  Information  Service  will  be  issued  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  No,  Sir.

 (b)  and  (c).  As  a  measure  of  economy
 it  had  been  decided  to  curtail  the  periodi-
 city  of  publication  of  this  list.  The  next
 civil  list  may  be  published  after  a  gap  of
 five  years  i.  e.  in  1969,

 Permanent  Posts  in  C..S.

 9224.  SHRI  D.N.  DEB:
 SHRI  R.  R.  SINGH  DEO  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  +

 (a)  the  number  of  permanent  posts  in
 Grade  III  and  Grade  IV  of  the  Central
 Information  Service  and  the  number  of
 officers  actua)ly  declared  permanent  against
 them  ;

 (७)  the  reasons  for  large  variation
 between  per  and  temporary  posts  ;
 and

 (c)  how  long  it  will  take  to  declare
 an  officer  permanant  against  each  perma-
 nent  post  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  to  (c).  A  statement  is  laid
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 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-25/68].

 ‘Recruitment  to  Grade  site  and  IV  C.LS.
 through  U.P.S.C,

 9225.  SHRI  P.  N.  SOLANKI  :
 SHRI  R.  K.  AMIN:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State  ;

 (a)  whether  it  is  a  fact  that  recruit-
 ment  to  Grade  IV  and  Grade  III  of  the
 Central  [nformation  Service  is  done

 ‘through  an  open  competitive  Examination
 held  by  the  UPSC  ;

 (b)  if  so,  how  many  such  examinations
 have  been  held  since  960  for  these  grades
 and  how  many  officers  have  been  recruited
 through  them  ;  and

 (c)  the  reasons  for  not  holding  these
 examinations  at  fixed  intervals  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  to  (०.  All  vacancies  in
 Grade  IV  are  filled  through  an  open  com-
 petitive  examination  held  by  the  Union
 Public  Service  Commission.  25%  vacan-
 cies  in  Grade  III  were  also  filled  similarly
 upto  31.12.64.  Direct  recruitment  to  this
 Grade  has,  however,  been  discontinued
 with  effect  from  Ist  January,  1965,  on  the
 advice  of  the  UPSC.

 Two  examinations  have  been  held  for
 recruitment  to  Grade  IV  in  964  and  I965
 and  one  for  Grade  III  in  1963.  06  and  3
 Officers  were  appointed  to  the  two  Grades
 respectively.

 It  has  not  been  possible  to  hold  an
 examination  for  Grade  IV  after  1965,  as
 the  question  of  age  relaxation  in  respect  of
 adhoc  appointees  and  revision  of  C.I.S.
 Rules  has  been  under  consideration  in
 consultation  with  the  Commission.

 Central  Information  Service

 SHRI  NANJA  GOWDER  :
 SHRI  5.  ए.  RAMAMOORTHY:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 {a)  Whether  it  is  a  fact  that  the  Assis-

 9226.
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 tant  Information  Officers  are  recruited
 through  allied  services  ;  as  well  as  from
 Grade  Iv  of  the  Central  Information
 Service  ;

 (b)  if  so,  why  the  new  entrants  are
 placed  higher  than  the  seasoned  journalists of  several  years’  standing  ;  and

 (c),  if  so,  why  they  are  given  different
 scales  of  pay  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  The  Posts  of  Assistant
 Information  Officers  in  the  Press  Informa-
 tion  Bureau  can  be  held  by  officers  of
 Grade  II  (Rs.  400-900  Class  I)  and  Grade
 JIT  (Rs.  350-800  Class  II)  of  the  Central
 Information  Service.  All  vacancies  in
 Grade  III  are  filled  by  promotion  from
 Grade  IV  (Rs.  270-485,  Class  II).  Simi-
 larly  except  for  50  per  cent  of  the  perma-
 nent  vacancies  which  are  filled  on  the
 basis  of  the  I.A.S.  and  Allied  Servces
 Examination,  all  vacancies  including  all
 temporary  vacancies  in  Grade  ne  are  filled
 by  promotion  from  Grade  IIf.

 (b)  The  inter  se  seniority  of  officers  in
 Grade  Il  is  fixed  in  accordance  with  the
 general  instructions  issued  by  the  Ministry
 of  Home  Affairs  governing  recruitment  by
 Central  Services.

 (c)  The  position  in  the  CiS  is  similar
 to  what  is  obtaining  in  other  Central’
 Services.  Grade  II  of  the  CIS  with  pro-
 vision  for  direct  recruitment  has  been
 introduced  on  the  advice  of  the  UPSC  in
 order  to  induct  persons  with  high  academic
 record  and  mental  calibre.

 Appointment  on  Contract  Basis  in  C..S.

 9227.  SHRI  NANJA  GOWDER  :
 SHRI  S..P.  RAMAMOORTHY  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  before  the
 formation  of  the  Central  Information
 Service  in  1960,  the  officers/staff  in  diffe-
 rent  categories  were  appointed  on  contract’
 basis  ;

 (b)  if  so,  what  were  their  grades,  num-~
 ber  of  posts  in  each  grade  and  general
 terms  of  contract  ;
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 (c)  how  many  of  such  officers  appoint-
 ed  on  contract  basis  have  been  absorbed
 in  the  Central  Information  Service,  on
 what  criteria  and  in  what  different  grades  ;
 and

 (d)  how  many  sueh  officers  have  retired
 and  the  total  pension  paid  to  such  officers  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Yes,  Sir.  Before  the  forma-
 tion  ‘of  the  Central  Information  Service  in
 1960,  some  of  the  posts  were  filled  by
 appointing  officers  on  contract  basis.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  Lt-!26'68].

 The  officers  concerned  were  governed
 by  the  contract  terms  as  prescribed,  from
 time  to  time,  in  Appendix  27  to  the  Funda-
 mental  and  Supplementary  Rules.

 The  contract  officers  whose  posts  were
 included  in  the  Central  Information  Service
 were  inter-alia  screened  by  a_  Selection
 Commtttee  presided  over  by  a  Member  of
 the  Union  Public  Service  Commission  and
 those  considered  fit  with  due  regard  to
 their  qualifications,  background,  experience
 and  confidential  records,  were  appointed  to
 the  appropriate  grades  of  the  Service  as
 reco  ded  by  the  Co  ion.

 (d)  Eight  officers  retired.
 Monthly  pension  sanctioned  to  them

 is  as  follows  :—
 (l)  Rs.  243.
 (2)  Rs.  170.
 (3)  Rs.  537.
 (4)  Rs.  375.
 (5)  Rs.  435.40.
 (6)  Rs.  132.
 (7)  Rs.  275.70.
 (8)  Rs.  2tL.

 Export  of  Films

 9228.  SHRI  KASHI  NATH  PANDEY  34
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  whether  the  films  (i)  Guide,  (ii)
 Aaye  Milan  Ki  Bela,  (iii)  Boot  Polish,  (iv)
 Awara,  (v)  Shri  420,  (vi)  Mugale  Azam,
 (vii)  Kala  Bazar,  (viii)  Taxi  Driver,  (ix)
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 Yaadein  produced  in  India  have  been  sent
 for  exhibition  to  foreign  countries  during
 the  last  ten  years  :

 (b)  if  so,  the  year  and  the  names  of
 the  countries  where  these  films  have  been
 exhibited  during  the  above  period.

 (c)  the  amount  of  foreign  exchange,
 if  any,  given  to  the  above  films  during  the
 said  period  ,  and

 (d)  the  names  and  addressees  of  the
 producers  of  the  said  films  and  whether  the
 producers  of  these  films  have  sent  them
 Privately  or  sent  them  through  Government
 and  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  to  (d).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House.

 C  I.S.  Officers  compiling  News  for  T.  V.

 9229.  SHRI  HARDAYAL  DEVGUN  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  how  many  Central’  Information
 Service  Officers  are  compiling  the  T.  V.
 news  bulletins  and  what  are  their  journa-
 listic  and  academic  qualifications  ;

 (b)  whether  Government  have  consider-
 ed  the  desirability  of  recruiting  only  work-
 ing  journalists  to  the  Central  Information
 Service  ;

 (c)  if  so,  the  incentives  provided  for
 this  purpose  ;  and

 (d)  if  not,  the  reasons  thereof  ?
 THE  MINISVtER  OF  INFORMATION

 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  The  Television  news  bulletins
 are  compiled  by  the  News  Editor  incharge
 of  the  Hindi  Unit  assisted  by  an  Assistant
 News  Editor  and  a  Staff  Artiste.

 Both  the  News  Editor  and  the  Assis-
 tant  News  Editor  are  C.I.S.  Officers.
 They  have  been  chosen  for  this  work  with
 due  care  having  regard  to  their  qualifica-
 tions,  background  and  aptitude  for  the
 job.

 (०)  to  (d).  The  C.  I.  S.  Rules  already
 provide  for  direct  recruitment  to  various
 grades  of  the  Service  of  persons  possessing
 requisite  journalistic  experience  and  back-
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 ground  with  the  only  exceptions  of  Grade
 Il  and  IV  where  the  recruits  are  given
 intensive  training  in  the  media  of  mass
 communication  before  being  drafted  to
 duty.

 Research  and  Development  Establishments

 9230.  SHRI  R.  S.  VIDYARTHI
 Will  the  Minister  of  DEFENCE  be  pleased
 to  stale  ;

 (a)  whether  it  is  a  fact  that  Model
 Constitution  for  Research  and  Develop-
 ment  Establishments  and  Laboratories  is
 under  the  consideration  of  Government  so
 as  to  ensure  proper  and  efficient  working
 of  the  Research  and  Development  Estab-
 lishments/Laboratories  ;  and

 (b)  if  so,  when  it  is  likely  to  be  adopt-
 ed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  and  (b).  Government
 have  issued  orders  sanctioning  the  adminis-
 tration  of  Research  and  Development
 Establishments  and  Laboratories  on  the
 basis  of  the  Model  Constitution.  This
 would  be  applicable  to  all  Research  and
 Development  Establishments  and  Labora-
 tories  except  the  Defence  Institute  of  work
 Study,  Landour  and  the  Proof  and  Experi-
 mental  Establishment,  Balasore  whose  acti-
 vities  are  of  a  somewhat  different  nature.
 Constitution  of  the  Governing  Councils  is
 under  consideration  and  orders  are  expected
 to  issue  shortly.

 Meeting  of  Rani  Guidailo  with  the
 Prime  Minister

 923i.  SHRIMATI  SUSHILA
 ROHATGI  :

 SHRI  Y.  S.  KUSHWAH  :
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  Rani  Guidailo  of  Manipur

 and  Nagaland  met  the  Prime  Minister
 recently  ;  and

 (b)  if  so,  the  outcome  of  her  talks  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  Yes,  Sir.  The  House
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 was  informed  about  this  on  the  24th  April,
 968  during  Supplementaries  to  Starred
 Question  No.  1409,

 (b)  Rani  Guidilieu  called  on  the  Prime
 Minister  on  the  l6th  April,  ‘1968.  She  rais-
 ed  the  issue  of  the  formation  of  a  separate
 administrative  unit  of  Zeliangrong  Nagas
 inhabiting  parts  of  Nagaland  State,  Union
 Territory  of  Manipur  and  North  Cachar
 District  of  Assam.  Prime  Minister  told
 her  that  with  the  prevailing  disturbed  con-
 ditions  inthe  area  the  present  is  hardly
 the  time  to  take  up  such  issues.  Prime
 Minister  expressed  appreciation  of  the  role
 being  played  by  Rani  Guidilieu  in  streng-
 thening  the  forces  of  peace  in  the  area.

 नेताजी  जांच  समिति  का  प्रतिवेदन

 9232.  श्री  रामावतार  शर्मा  :
 श्री  रामगोपाल  शालवाले  :

 क्या  वदेशिफ  कार्य  मन्‍्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नेताजी  सुभाष
 चन्द्र  बोस  के  बारे  में  l955  में  शाहनवाज़
 समिति  के  प्रतिवेदन  के  पेश  किये  जाने  के  तुरन्त
 बाद  एक  बौद्ध  भिक्षु  को  पूछताछ  के  लिये  भारत
 लाया  गया  था  क्‍योंकि  उसके  नेताजो  होने  का
 सन्देह  था;

 (ख)  यदि  हां,  तो  क्या  उस  मिक्षु  से  पूछ-
 ताछ  की  गई  थी;  और

 (ग)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है  ?

 प्रधान  मन्त्री,  णु  शक्ति  मंत्री  योजना  मंत्री,
 तथा  गेद  शिक्र-कार्य  मन्त्री  (थीमती  इन्दिरा
 गांधी)  :  (क)  जी  नहीं  ।

 (ख)  और  (ग).  प्रश्न  नहीं  उठता  V

 Posts  of  Russian  Interpreters  in  H.  A.  L.

 9233.  SHRI  TENNETI  VISWANA-
 THAM:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 Hindustan  Aeronautics  Ltd.  Nasik  Division-
 which  has  repeatedly  advertised  the  posts
 of  Russian  Interpreters  does  not  allow  the
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 candidates  for  the  said  post  to  retain  their
 lien  on  substantive  post  in  their  parent
 office  and  compels  them  to  resign  from  the
 post  in  their  parent  department  contrary  to
 the  existing  orders  issued  by  the  Ministry
 of  Finance  in  this  regard  ;

 (b),  whether  it  is  also  a  fact  that  on
 account  of  this  anomaly  in  the  said  under-
 taking  many  candidates  with  previous
 government  service  of  several  years  could
 not  join  the  said  new  assignment  on  having
 been  selected  by  the  said  undertaking  ;
 and

 (c)  if  so,  the  reasons  for  this  anomaly
 and  the  steps  proposed  to  be  taken  by
 Government  to  remove  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  and  (b).  The  procedure
 to  be  followed  by  the  Ministry/Departm:nt
 while  forwarding  applications  from  Govern-
 ment  servants  for  posts  in  Public  Sector
 Undertakings/autonomous  semi-Governmeént
 Organizations  has  been  laid  down  by  the
 Home  Ministry.  According  to  these  in-
 structions,  a  Government  servant  can  be
 allowed  to  retain  lien  on  his  permanent
 post  in  the  Government  upto  a  period  of
 two  years,  but  this  is  subject  to  certain
 conditions  being  fulfilled.  There  has  been
 only  one  case  where  the  candidat:  was
 asked  to  resign  from  Government  service
 before  accepting  the  appointment  at  Nasik
 Division,  and  in  this  case  the  conditions
 laid  down  by  the  Home  Ministry  were  not
 fulfilled.

 (c)  Does  not  arise.

 श्राम  चुनावों  में  हारने  वाले  उम्मीदवारों  को
 भारतीय  राजदूतों  के  रूप  में  नियुक्ति

 9234.  श्री  यशवन्त  सिह  कुशवाह  :  क्‍या
 गैवेशिक-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  ने  श्री  झ्लगेशन  को
 जो  गत  भाम  चुनावों  में  हार  गये  थे,  इथोपिया
 में  भारत  के  राजदूत  के  रूप  में  नियुक्त  करने  का
 निणुंय  किया  है;  श्र

 (ख)  ऐसे  कितने  व्यक्तियों  को,  जो  श्रब

 तक  हुए  ग्राम  छुनावों  में  हार  गये  थे,  बाद  में
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 राजदूत  नियुक्त  किया  गया  है  और  उनके  नाम
 क्या  हैं  ?

 प्रधान  मंत्री,  शरण  शक्ति  मन्‍्त्री,  योजना
 मन्त्री  तथा  बैद शिक-कार्य  भनन्‍त्री,  (श्रीमती
 इन्दिरा  गांधी)  :  (क)  सरकार  ने  पेट्रोलियम
 और  रासायनिक  पदार्थ  मंत्रालय  के  भूतपूर्व  राज्य
 मन्त्री,  श्री  अलगेसन  को,  राजनयिक  कार्य  के
 लिये  उनकी  उपयुक्तता  के  आधार  पर,  इथो-
 पिया  में  भारत  का  राजदूत  नियुक्त  किया  है  tT

 (ख)  ऐसी  कोई  सूची  नहीं  बनाई  जाती।

 Award  to  Journalists  in  Panjab

 9235.  SHRI  P.  K.  DEO  :  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  the  Punjab  Govt.  recently
 gave  away  monetary  awards  and  grants  to

 ‘several  journalists  in  recognition  of  there
 services  ;

 (b)  whether  objections  have  been
 taken  in  various  Circles  of  these  awards
 and  grants  from  various  parts  of  the
 country  ;

 (c)  whether  implications  of  giving  away
 such  awards  and  grants  have  been  consi-
 dered  by  Government  ;  and

 (d)  if  so,  the  details  thereof  and
 whether  Govt.  propose  to  take  up  this
 question  with  the  Punjab  Govt.  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH)  (a)  Yes  Sir.  The  object  of  the
 scheme,  according  to  the  State  Government,
 is  to  give  further  impetus  to  the  develop-
 ment  and  promotion  of  art  and  culture  in
 the  State.

 (a)  Newspaper  report  indicate  that
 there  have  been  some  complaints  -with
 regard  to  the  scheme.  The  State  Govt.
 have  intimated  that  complaints  with  regard
 to  the  implementation  of  the  scheme  were
 duly  taken  into  consideration.

 (c)  and  (d).  Since  the  Press  is  on  the
 Concurrent  List,  there  is  some  scope  for
 certain  action  by  the  State  Governments
 which  they  will  no  doubt  exercise  with
 proper  understanding  of  the  implications
 involved.  The  Question  of  further  action
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 on  the  part  of  the  Central  Government
 does  not  arise.

 Streamlining  of  Administration  in
 External  Affairs  Ministry

 9236.  SHRI  P.  K.  DEO:
 SHRI  5.  ए.  RAMAMOORTHY  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  any  concrete  steps  have
 been  initiated  by  the  Central  Government
 to  streamline  the  administration  of  the
 Ministry  of  External  Affairs  on  the  basis  of
 the  recommendations  of  the  N.  R.  Pillai
 Report  ;

 (b)  whether,  in  future,  promotions  to
 higher  posts  will  be  strictly  on  merit  ;  and

 (c)  in  what  way  is  this  likely  to  effect
 the  administrative  machinery  and  whether
 any  reactions  from  the  officers  in  the
 Ministry  of  External  Affairs  have  been
 received  in  this  regard  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXTER-
 NAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  Government  have  taken
 various  measures  to  implement  the  recom-
 mendations  of  the  Committee  on  the  Indian
 Foreign  Service.

 (b)  and  (c).  It  is  a  well  recognised
 policy  of  Government  that  promotions
 to  higher  posts  are  on  merit.  Government
 have  received  no  representations  against
 this  policy  from  the  officers  of  the  Ministry
 of  External  Affairs.

 Recovery  of  Parachute  of  Chinese  Origin

 9237.  SHRI  D.-N.  PATODIA  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  D.  C.  SHARMA  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  recently
 some  parachute  of  Chinese  Origin  have
 been  found  on  the  Kerala  coast  ;

 (b)  whether  investigations  into  the
 matter  have  been  made  ;
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 (c)  whether  the  investigations  have
 revealed  any  clue  to  the  fact  that  there  is
 a  continuous  supply  of  chinese  arms
 to  India  through  the  Kerala  coast  ;  and

 (d)  if  so,  the  steps  which  have  been
 taken  to  curb  such  activities  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  No,  Sir.  How-
 ever,  a  box  containing  parachute  singals
 with  Japanese  and  English  markings  was
 found  at  Cranganore  in  Kerala  State.

 (b)  Samples  have  been  sent  to  the
 appropriate  authorities  for  investigation
 and  report.  Prima  facie,  it  appears  that
 the  box  contained  distress  rocket  flares,
 which  might  have  been  dumped  overboard
 by  some  passing  vessel/fishing  vessel  as
 the  validity  of  the  equipment  expired  in
 June,  1967,  as  borne  out  by  the  markings.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Contract  With  Staff  Artistes  of  A.  I.  R.

 9238.  SHRI  JYOTIRMOY  BASU  :
 SHRI  BHAGABAN  DAS:
 SHRI  प्र.  N.  MUKERJEE  :
 SHRI  DEVEN  SEN  :
 SHRI  RAMAVATAR

 SHASTRI  :
 Will  the  Minister  of  INFORMATION

 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment,  on  or  about  the  23rd  November,  964
 declared  on  the  floor  of  this  house  that  the
 A.  I.  R.  Staff  Artistes  would  be  put  on  five
 year  contracts  with  effect  from  the  Ist
 October,  964  ;

 (b)  whether  it  is  also  a  fact  that
 Government  further  declared  that  staff
 artistes  would  be  allowed  to  work  till  the
 age  of  60  years  ;

 (c)  if  so,  whether  that  has  been  imple-
 mented  ;  and

 (d)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  INFORMATION

 AND  BROADCASTING  (SHRI  XK.  K,
 SHAH):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  Yes,  Sir.
 (d)  Does  not  arise,
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 “Naclear  Power  Plant  in  East  Pakistan  with
 Soviet  Aid

 9239.  SHRIMATI  TARKESHWARI
 SINHA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  Soviet  Union  have  signed  recently  an
 agreement  with  Pakistan  in  regard  toa
 plan  to  build  a  nuclear  power  plant  in
 East  Pakistan  ;  and

 (b)  if  so,  Government’s  reaction  thereto
 and  its  effect  on  the  security  of  India  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  Yer,  Sir.

 (b)  According  to  our  information,
 Pakistan  does  not  possess  nuclear  capabi-
 lity.  The  current  agreement  is  a  com-
 mercial  transaction  involving  development
 of  nuclear  energy  for  peaceful  purposes.

 Memorandum  from  Ex-Servicmen

 9240.  SHRI  K.  M.  KAUSHIK  :
 SHRI  GIRRAJ  SARAN

 SINGH.  :
 SHRI  HEM  RAJ:
 SHRI  VIRBHADRA  SINGH  :
 SHRI  K.  P.  SINGH  DEO:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  Government  have  received
 any  memorandum  from  ex-servicemen  con-
 cerning  their  problems  who  recently  met
 in  Delhi  ;  and

 (b)  -if  so,  the  details  of  the  memoran-
 dum  and  the  action  taken  by  Government
 thereon  ?

 THE  DEPUTY-MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  Yes  Sir.

 (b)  The  memorandum  received  from
 the  Indian  Ex-Servicemen  League  contains
 an  expression  of  gratitude  for  certain  major
 service  concessions  to  Ex-Service  personnel
 already  granted  by  the  Ministry  of  Defence
 as  well  as  certain  suggestions  for  consi-
 deration  by  the  Ministry.  These  suggestions
 mainly  cover  the  foNowing  subjects  :—

 (i)  Ashare  from  Flag  Day  Fund
 for  the  Ex-Services  League,
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 (2)  Land  and  Funds  for  mecha- nised  farms.
 (3)  Increase  in  pensions  of  Ex-

 Servicemen.
 (4)  Monetary  grants  along  with

 Sena  Medal.
 (5)  A  Defence  Rehabilitation

 Finance  Corporation.
 (6)  Re-employment  of  _  released

 Emergency  Commissioned  Offi-
 cers.

 (7)  Financial  assistance  of  advanced
 education  of  children  of  Ser-
 vice  personnel  killed  in  action
 or  died  on  duty.

 These  suggestions,  some  of  which  are
 not  new,  have  been  noted  by  Government
 and  suitable  action,  where  considered
 necessary  and  possible,  will  be  taken.

 Crash  of  Indian  Air  Force  Dakota

 9241.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  an  Indian
 Air  Force  Dacota  crashed  at  the  Defence
 airport  at  Lucknow  on  the  7th  April,  ‘1968.

 (b)  if  so,  the  number  of  casualities
 reported  as  a  result  thereof  ;

 (c)  whether  the  cause  of  the  accident
 has  been  investigated  ;  and

 (d)  if  so,  the  result  of  such  investiga-
 tion  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Yes.

 (b)  Two.
 (c)  and  (d).

 has  been  appointed  to
 accident  is  in  progress.

 A  Court  of  Inquiry  which
 investigate  the

 U.S  A.  Military  aid  to  Pakistan

 9242.  SHRI  MAHANT  DIGVIJAI
 NATH  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  U.S.
 Government  are  supplying  all  types  of
 military  aid  other  than  ‘100  tanks  already
 supplied  to  Pakistan  through  Italy  ;

 “(b)  whether  it  is  also  a  fact  that  a
 Jarge  number  of  jets,  fighters  4nd  sub.

 ED  tannae
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 marines  have  also  been  supplied  to
 Pakistan  ;

 (c)  whether  Government  have  informed
 the  U.S.  Government  about  their  anti-
 India  policy  ;  and

 (d)  if  so,  the  details  thereof  and  the
 Teplies  of  the  U.S.  Government  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI;  :  (a)  No.  Sir.

 (०)  to  (d).  Do  not  arise.

 Dr.  Teja

 9243.  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  notices
 for  the  return  of  Dr.  Dharma  Teja  and  his
 wife  to  India  have  been  issued;

 (b)  if  so,  whether  it  is  also  a  fact  that
 Dr.  Dharma  Teja  has  objected  to  the
 Dotices  as  they  are  in  English;  and

 (c)  if  so,  Government’s  reaction  there-
 to?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EXTER-
 NAL  AFFAIRS  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  to  (c).  Government
 preferred  a  formal  request,  accompanied
 by  necessary  documents,  for  the  extradition
 of  Dr.  and  Shrimati  Dharma  Teja  to  the
 Costa  Rican  Government  which  in  turn
 referred  the  matter  to  their  Supreme  Court.
 Since  then  the  Tejas  have  filed  a  prelimi-
 nary  objection  in  the  Costa  Rican  Supreme
 Court  in  regard  to  the  language  of  the
 documents.  The  whole  matter  is  under
 consideration  of  that  Court  together  with
 a  petition  by  Indian  Counsel  seeking  expe-
 ditious  disposal  of  this  preliminary  issue.

 Pension  cases  of  Retired
 Defence  Personnel

 9244.  SHRI  NITIRAJ  SINGH  CHA-
 UDHURY  :  Will  the  Minister  of
 DEFENCE  be  pleased  to  state  :

 (a)  the  umber  of  retired  defence
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 Personnel,  year-wise  whose  pensions  have
 not  yet  been  sanctioned;

 (b)  whether  these  cases  are  pending since  1952;
 (c)  if  not,  since  when  they  are  pending: and
 (d)  the  steps  taken  by  Government  to

 expedite  the  matter  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA):  (a)  to  (d).  A  statement
 giving  the  required  information  is  laid  on
 the  table  of  the  House.  (Placed  in  library See.  No.  LT-!27/68.)

 “मेरा  नाम  जोकर”  फिल्म

 9245.  श्री  भ्रजुन  सिह  भादोरिया  :  क्‍या
 सूचना  और  प्रसारण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  श्री
 राज  कपूर  “मेरा  नाम  जोकर”  नामक  एक
 फिल्‍म  तीन  भागों  में  बना  रहे  हैं  भौर  यदि  हां,
 तो  क्‍या  उन्होंने  इस  सम्बन्ध  में  सरकार  की
 अनुमति  मांगी  है;

 (ख)  क्‍या  किसी  फिल्म  निर्माता  द्वारा
 पहले  भी  कोई  फिल्‍म  तीन  श्रथवा  चार  भागों
 में  बनाई  गई  है  भौर  यदि  हां,  तो  उसका  नाम
 क्या  है;  शौर

 (ग)  यदि  नहीं,  तो  उक्त  फिल्म  निर्माता
 को  तीन  भागों  में  फिल्‍म  बनाने  देने  के  क्‍या
 कारण  हैं  ?

 सूचना  तथा  प्रसारण  मन्त्री  श्री  के०  के०
 शाह  :  (क)  सरकार  को  पता  है  कि  मेरा
 नाम  जोकर”  नामक  फिल्म  एक  से  अ्रघधिक
 भागों  में  बनाई  जा  रही  है  ।  फिल्म  की  शूटिंग
 के  लिए  किसी  प्रकार  की  भ्रनुमति  की  झआावश्य-
 कता  नहीं  तथापि,  निर्धारित  प्रकिया  के  भनु-
 रूप  विदेशी  मुद्रा  के रिलीज  किये  जाने  के  साथ
 कुछ  हृश्यों  की  विदेशों  में  शूटिंग  करने  की  अनुन
 मति  दी  गई  है।

 (#)  श्री  सत्यजीत  रे  ने  प्रसिद्ध  पु  ट्रइ-
 झोलिगी  तीन  भागों  में,  परन्तु  तीन  विभिन्‍न
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 नामों  में  बनाई  थी।  तीनों  फिल्मों  के  निर्माता
 झलग-प्लग  थे  ।

 (ग)  प्रइन  नहीं  उठता।

 Indian  Films  Passed  by  Censors  with  cut

 9246.  SHRI  B.K.  DASCHOWDHURY
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  any  Indian  film  passed  by
 our  censors  with  cuts  during  the  period
 967  and  upto  end  of  March,  968  was
 given  a  certificate  without  a  triangle  which
 usually  symbolises  cuts;

 (b)  if  so,  the  details  thereof  and  the
 action  taken  against  persons  responsible
 for  the  same;  and

 (c)  the  measures  adopted  to  prevent
 the  recurrence  of  the  same  in  future  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Yes,  Sir

 (b)  and  (c):  A  statement  indicating
 the  names  of  Indian  films  certified  by  the
 Board  with  cuts  during  the  period  ‘1967
 and  upto  end  of  March,  1968,  without  a
 triangle  mark  indicative  of  cuts  having
 been  carried  out,  is  placed  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.
 LT-/!28/68]  Government  are  siezed  of
 the  matter  and  on  receipt  of  report  of  the
 Central  Board  of  Film  Censors,  appropriate
 action  will  be  considered  by  the  Govern-
 ment.

 Exemption  of  Films  from  Entertainment  Tax

 9247.  SHRI  B.  K.  DASCHOWDH-
 URY:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 to  state:

 (a)  whether  the  films  (i)  Upkar,  (ii)
 Pariwar,  (iii)  Dosti,  (iv)  Nai  Umar  Ki
 Nai  Fasal,  (v)  Netaji  Subhash  Chandra  Bose
 produced  in  India  have  been  exempted
 from  Entertainment  Tax  ;

 (b)  if  so,  the  names  of  States  where
 they  have  been  exempted  from  the  enter-
 tainment  tax  ;  and

 (c)  the  reasons  for  the  exemption,  film-
 wise  and  the  date  and  year  in  which  they
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 have  been  exempted  from  Entertainment
 tax?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH)  :  (a)  to  (d).  This  is  a  matter  which
 concerns  the  State  Governments.  Informa-
 tion  is  being  collected  from  them  and  will
 be  laid  on  the  Table  of  the  House  in  due
 course.

 Settlement  of  Disputes  in  Film  (ndustry

 9248.  SHRI  0.  ४.  PATODIA:
 SHRI  SHASHIBHUSHAN

 BAJPAI  :
 SHRI  HARDAYAL  DEVGUN:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  whether  any  settlement  has  since
 been  reached  between  the  producers,  dis-.
 tributors  and  exhibitors  of  the  film  industry;
 and

 (b)  if  not,  the  further  steps  which
 Government  propose  to  take  in  the  matter?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K  K.
 SHAH):  (a)  and  (b).  While  settlement  has
 been  reached  among  the  producers,  distri-
 butors  and  exhibitors  in  Bombay,  negotia-
 tions  are  still  in  progress  in  other  circuits.

 Pensionary  Benefits  to  War  Widows

 9249.  SHRI  K.  LAKKAPPA  :
 SHRI  A.  SREEDHARAN  :
 SHRI  PRAKASH  YIR

 SHASTRI  :
 SHRI  K.  P.  SINGH  DEO  :
 SHRI  K.  M.  KOUSHIK  :
 SHRI  N.  K.  SOMANI  :
 SHRI  GIRRAJ  SARAN  SINGH:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Military
 Audit  Department  issued  a  directive  to
 cancel  the  pensionary  benefits  granted  to
 war  widows  ;

 (b)  if  so,  whether  Government  have
 fixed  the  responsibility  for  the  issue  of  the
 order  ;  and

 (c)  if  so,  the  action  taken  against  the
 officers  responsible  for  the  action  ?
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 THE  MINISTER  OF:DEFENCE:  (SHRI
 SWARAN  SINGH):  (a)  No,  Sir.  The
 Controller  of  Defence  Accounts  (Pensions)
 Allahabad,  recently  made  certain  deduc-
 tions  from  the  special  family  pensions  of
 widows  whose  children  have  been  given
 scholarships  by  the  Government,  while
 studying  at  the  Lawrence  School,  Military
 Schools  and  Sainik  Schools.’  This  was
 done  under  a  misunderstanding  ;  instruc-
 tions  have  already  been  issued  to  the
 Controller  of  Defence  Accounts  (Pensions)
 to  restore  the  family  pensions  in  full  and
 refund  the  deductions  already  made,  if  any.

 (b)  and  (०).  This  is  under  consideration.

 2.07  hrs.”

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Refusal  of  the  Sub-Registrar  of  Udhampur  in
 Jammu  and  Kashmir  to  register  the  land

 Purchased  by  the  President  of  India  for
 the  Posts  and  Telegraphs  Department.

 श्री  महन्त  दिग्विजय  नाथ  (गोरखपुर)  :
 अध्यक्ष  महोदय,  मैं  अ्विलम्बनीय  लोक  महत्व  के
 निम्नलिखित  विषय  की  ओर  ग्रृह-कार्य  मन्‍त्री  का
 ध्यान  दिलाता  हूँ  और  प्रार्थना  करता  हूं  कि  वह
 इस  बारे  में  एक  वक्तव्य  दें  :

 “भारत  के  राष्ट्रपति  द्वारा  डाक  तथा  तार
 विभाग  के  लिए  खरीदी  गई  भूमि  को  जम्मू  तथा
 काइमीर  में  उक्षमपुर  के  सब-रजिस्ट्रार  द्वारा
 यह  दलील  देक़र.रजिस्टर  करने  से  इन्कार  कि.

 राष्ट्रपति  जम्मू  तथा  काइमीर  के  नागरिक  नहीं
 हैं  vr

 SHRI  D..C.  SHARMA  (Gurdaspur)  :
 On  a  point  of  order.  There  are  some
 name¢  which  occur  again  and  again  in
 call-attention.  I  am  not  referring  to  Shri
 Mahant  Digvijai  Nath,  who  is  my  Guru.
 The  fact  of  the  matter  is  that.  you  should
 also  lay  down  rule  that  a  person  will
 get  his  chance  in  call-attention  only  once
 &  month,  so  that  jhe  others  also  can  have
 achance.  There  are  ‘haves’  and  ‘have-nots
 and  I  belong  to  the  category  of  *have-nots’.
 Therefore,  you  should  do  something  in  the
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 mntter  so  that  the  others  also  get  a  chance.
 (interruptions)

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi)  :  Try  your  luck  again.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN):  Sir,  Under
 clause  (2)  of  article  256  of  the  Constitution
 of  India,  the  State  of  Jammu  and  Kashmir
 shall  if  so  required  by  the  Union,  acquire  or
 requisition  property  on  behalf,  and  at  the  ex-
 pense,  of  the  Union.  The  State  Government
 have  been  making  available  to  the  Central
 Government  Departments  land  required
 by  them  and  no  difficulty  has  been  reported
 in  this  matter.  Inthe  particular  case  to
 which  the  calling  attention  notice  refers,
 the  Posts  and  Telegraphs  Department  felt
 that  purchase  of  land.  would  be  quicker
 than  acquistition.  They  negotiated
 the  purchase  of  9  kanals  of  Jand  in
 Udhampur  for  costructing  staff  quarters.
 When  the  Divisionil  Engineer  presented
 the  sale  deed  to  the  Sub-Registrar,  he
 said  that  the  sale  deed  should  not  be
 registered  by  him  as  he  had  no  authority
 in  law  which  allowed  the  sale  of  land  to
 a  non-state  subject.  The  Sub-Registrar
 told  the  Divisional  Engineer,  P  &  T,  that
 if  he  could  get  a  ruling  from  the  State
 Government,  the  Sub-Registrar  would  have
 no  objection  to  the  registration  of  the  sale
 deed.  The  Divisional  Engineer  explained
 the  position  to  the  Deputy  Commissioner
 who  has  submitted  a  report  to  the  State
 Government  and  the  matter  is  understood
 to  be  before  them.  We  shall  examine  the
 position  further  in  consullation  with  the
 State  Government.

 श्री  प्रकाशवीर  शास्त्री  (हापुड़):  राज्य
 सरकार  को  डिसमिस  करो  a  वहां  राष्ट्रपति
 शाशन  लागू  होना  चाहिये  ।

 थ्री  महन्त  दिग्विजय  नाथ  :  भखबारों  से
 पता  चला  था  कि  हम  लोग  एक  तरीके  से
 काओ्मीर  में  विदेशी  हैं।  अब  तो  यह  भी  पता
 चल  रहा  है  कि  जो  वहां  श्रल्पसंख्यक  हैं  उनको
 निकालने  के  प्रयत्न  चल  रहे  हैं।  शेखभ्रब्दुल्ला
 वहां  जा  कर  विभाजन  का  प्रइन  उपस्थित  कर
 रहे  हैं  7  वह  अरशाद  साहब  से  भोज  के  अवसर
 पर  मिले  भी  हैं  V  हमारे  राष्ट्रपति  जी  इस  देश  के
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 एक  प्रतीक  हैं  |  मैं  जानना  चाहता  हूं  कि  काश्मी र
 राज्य  में  भूमि  प्राप्त  करने  के  मार्ग  में  कौन  सी
 कानूनी  बाधायें  हैं  श्रौर  क्या  इस  संविधान  के
 अनुकूल  है  कि  भारत  का  कोई  भी  प्रदेश  इस
 प्रकार  का  कानून  शपने  क्षेत्र  में  जारी  रखे  ?

 SHRI  ९.  B.  CHAVAN:  The  consti-
 tutional  position  and  the  legal  position  is
 there.  J  cannot  help  that  position.  But
 there  is  also  the  compulsion  that  if  the
 State  Government  is  asked  to  meet  the
 requirements  of  land,  they  have  to  acquire
 it  uuder  the  Constitution  ;  it  will  be  an
 obligation  on  them  to  do  that.  So  far,
 that  is  being  done,  and,  therefore,  there
 was  no  difficulty  so  far.

 In  this  particular  case,  as  we  know
 direct  purchases  were  negotiated  without  the
 authority  or  the  help  of  the  State  Govern-
 ment.  Therfore,  a  doubt  has  arisen,  and
 that  is  why  the  matter  is  being  taken  up
 with  the  State  Government.

 SHRI  HEM  8408  (Mangaldai)  :
 Although  the  Indian  Government  have
 spent  about  Rs.  200  crores  for  the  better-
 ment  of  the  people  of  Jammu  and  Kashmir,
 Mr.  Beg  describes  it  as  bribery.  Although
 Jammu  and  Kashmir  has  acceded  to  the
 Indian  Union,  Sheikh  Abdullah  calls  that
 forcible  occupation  by  India.  Although
 our  troops  bled  themselves  to  death,  defe-
 nding  Jammu  and  Kashmir  from  the  attack
 of  the  Pakistanis  in  1947,  he  has  said  that
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 lion-notice  relates  to  purchase  of  land
 in  Kashmir.  But  he  is  talking  of  Sheikh
 Abdullah,  accession  and  all  that.  We  are
 not  discussing  the  whole  of  Kashmir  now.
 Let  him  put  his  question  on  the  purchase
 of  land  there.

 SHRI  HEM  BARUA  :  The  most  un-
 kindest  cut  of  all  is  this  that  even  the
 jurisdiction  of  the  President  of  the  Indian
 Republic  does  not  extend  to  the  State  of
 Jammu  and  Kashmir  because  he  does  not
 happen  to  be  a  citizen  of  Jammu  and
 Kashmir.  This  is  the  position.  In  the
 context  of  that,  and  in  view  of  these  anom-
 alies  occurring  aod  coming  up  from  time
 to  time  and  disturbing  our  relations,  may  I
 know  whether  Government  have  considered
 it  desirable  by  now  to  abrogate  article  370
 of  the  Constitution  and  make  Jammu  and
 Kashmir  a  truly  integral  part  of  India  as
 any  other  State  is  ?

 SHRI  ९.  8.  CHAVAN  :  That  is  the
 hon.  Member’s  view.  We  know  all  about

 sit.  Aritcle  370  and  its  scope  has  been  a
 matter  for  discussion  for  many  times  on
 the  floor  of  this  House.  But  that  very
 article  was  used  to  expand  the  scope  of
 the  other  article  of  the  Constitution.  I  am
 not  holding  any  particular  view  here  or
 expressing  any  particular  view  in  this
 matter.  But  if  we  are  refeering  to  this
 particular  case,  it  arises  out  of  a  certain
 peculiar  leval  position.  It  is  not  a  politi-
 cal  position,  but  it  is  a  legal  position,
 bec.  our  Constitution  itself  saves  certain this  accession  is  only  provisional.  3  do

 not  understand  this.  Did  our  boys  who
 fought  and  died  there  die  provisionaly  ?
 They  did  not  die  provisionally...

 MR.  SPEAKER:  The  hon.  Member
 is  going  to  entirely  different  questions.
 This  calling-attention-notice  relates  only  to
 the  purchase  of  land.  He  may  put  his
 question  on  that.

 SHRI  HEM  BARUA:  Whatever  that

 laws  of  Kashmir.  This  is  the  position,
 and  certainly  we  shall  have  to  think  about
 alternatives  to  remove  this  oddity.  4  per-
 sonally  feel  that  it  is  some  sort  of  oddity
 which  will  have  to  be  removed.  This  can
 be  done  only  by  amendment  of  certain  laws
 and  that  can  be  done  in  concurrence  with
 the  Jammu  and  Kashmir  Government.

 SHRI  HEM  BARUA  What  the
 Home  Minister  has  said  only  expresses  the

 might  be,  Jammu  and  Kashmi  a
 very  peculiar  position  ;  you  will  agree  with
 me  Sir,  that  in  the  Indian  Constitution  and
 in  the  Indian  Union,  Jammu  and  Kashmir
 occupies  a  very  peculiar  position  which
 you  and  |  cannot  understand.

 MR.  SPEAKER:  How  does  Sheikh
 Abdulla  come  in  here  ?  The  calling-attep-

 helpl  of  the  Government...

 SHRI  ४.  8,  CHAVAN  :  No,  no.

 SHRI  HEM  BARUA  :  and  that  is
 why  things  are  allowed  to  continue  like
 that.  Why  should  he  not  amend  the
 Constitution  ?  He  is  a  right-thing  person
 and  he  should  do  ‘it.
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 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :  झभी
 मंत्री  महोदय  ने  बताया  है  कि  स्टेट  गवरनंमेंट
 के  श्र,  खरीद  सकते  हैं,  सीधे  नहीं  खरोद  सकते
 हैं  -  यह  एक  बहुत  खतरनाक  बात  है  V  गवर्नमेंट
 के  अलावा  कोई  भी  भारत  का  जो  नागरिक
 है  वह  खरीद  नहीं  सकता  है,  इपकी  बंकग्राउड
 को  आप  देखें  |  927  में  जब  यहां  पर  महा-
 राजा  की  सरकार  थी  उस  समय  उन्होंने  एक
 कानून  बनाया  था।  डा०  करा  सिंह  को  शायद

 यह  याद  ही  होगा  ।  जम्मू  काश्मीर  में  जो
 885  से  पहले  रहते  थे  केवल  उन्हीं  लोगों  को
 वहां  को  सविसिस  में  लिये  जाने  के  बारे  में

 कानून  बनाया  गया  था  और  जमीन  खरीदने  का
 अधिकार  भी  उन्हीं  को  दिया  गया  था  इस
 तरह  के  कानून  जब  हमारे  देश  में  राजे  महाराजे
 हुआ  करते  थे,  चाहे  वे  हेदराबाद  के  हों,  पटि-
 याला  के  हों  राजस्थान  के  हों,  उन्होंने  बनाये  थे
 लेकिन  आजादी  मिलने  के  बाद,  947  के  बाद
 बाकी  सब  जगह  तो  इस  तरह  के  कानून  खत्म  हो
 गए  क्‍योंकि  ये  देश  की  एकता  के  विरुद्ध  पड़ते
 थे  लेकिन  दुख  की  बात  यह  है  कि  यहां  इस

 कानून  को  खत्म  नहीं  किया  गया।  मेरे  पास

 यह  जम्मू  काश्मीर  की  कांस्टीट्यूडन  है।  इस
 में  आटिकल  6  के  अन्दर  ये  कहते  हैं  :

 Article  6  of  the  Jammu  and  Kashmir
 Constitution  reads  thus  :

 “6  (|)  Every  person  who  is,  or  is
 deemed  to  be,  a  citizen  of  India  under
 the  provisions  of  the  Constitution  of
 India  shall  be  permanent  resident  of  the
 State,  if  on  the  fourteenth  day  of  May,
 954—

 (a)  he  was  a  State  Subject  of  Class
 I  or  of  Class  II  ;  or

 (b)  having  lawfully  acquired  immov-
 able  property  in  the  State,  he
 has  been  ordinarily  resident  in
 the  State  for  not  less  than  ten
 years  prior  to  that  date.”

 एक  सब  क्लाज़  तीन  इसके  बाद  यह  है:
 “In  this  section,  the  expression  ‘State

 Subject  of  Class  ]  or  of  Class  II’  shall
 bave  the  same  meaning  as  in  Notifica-
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 tion  No.  I-L/84  dated  the  twentieth
 April,  1927,  read  with  State  Notification
 No.  3/IL  dated  the  twenty-seventh
 June,  1932.

 7.  Unless  the  context  otherwise
 requires,  all  references  in  any  existing
 law  to  hereditary  State  Subjects  or  to
 State  Subject  of  Class  !  or  of  Class  II
 or  of  Class  III  shall  be  construed  as

 fe  t  residents  of rei  ec
 the  State.”

 कहने  का  मतलब  यह  है  कि  इस  स्टेट  के
 अन्दर  वही  पुरानी  परम्परा  चल  रही  है।  यहां
 तीन  प्रकार  के  सिटिजन  हैं,  फर्स्ट  क्लास  के,
 सेकिड  बलास  के  भ्रौर  थर्ड  क्लास  के  ।  यह  एक
 बहुत  ही  अजीब  बात  है  ।  मैं  समझता  हूं  कि  यह
 हमारे  विधान  की  स्पिरिट  के  भी  खिलाफ  है  ।
 जब  हम  सब  शिब  सेना  को  खत्म  करने  की  बात
 करते  हैं  जबकि  वह  महाराष्ट्र  में  महाराष्ट्रियंज
 की  बात  करती  है,  जब  कि  हम  असम  में  जो
 लचेत  सेना  है,  उसको  कर्डेम  करते  हैं......

 MR.  SPEAKER  :
 to  the  question  now  ?

 to  per

 Will  he  kindly  come

 श्री  कंवर  लाल  गुप्त  :  देश  की  एकता  के
 खिलाफ  यह  जो  प्राविजन  है,  क्या  इसको  खत्म
 नहीं  किया  जा  सकता  है।  अभी  हाल  ही  में  जो
 जनरल  इलेकशन  हुए  थे  उनमें  वहां  क्या  हुआ  ?
 करीब  25  लाख  लोग  इस  तरह  के  हैं  जो  कि
 वहां  कई  सालों  से  रहते  श्रा  रहे हैं  उन्होंने
 पार्लियामेंट  के  लिए  जो  उम्मीदवार  खड़े  हुए  उनके
 लिए  तो  वोट  किया  लेकिन  स्टेट  अ्रसैम्बली  के
 लिए  जो  खड़े  हुए  उन  के  लिए  वोट  करने  से
 उनको  वंचित  किया  गया  क्‍योंकि  वे  वहां  के
 सिटिजन  नहीं  माने  गए  lesen

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 How  does  it  arise  out  of  the  calling-atten-

 tion-notice  ?

 ett  कंवर  लाल  गुप्त  :  देश  की  इंटैग्रंटी  के
 खिलाफ  तथा  देश  के  विघान  की  स्पिरिट  के
 विलाफ ज़ो  प्राविज्ञंज  हैं  क्या  उनको  खत्म  किया
 जायेगा  ।  क्‍या  श्राटिकल  370  को  भी  खत्म
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 आप  करंगे  ताकी  देश  के  बाकि  भागों  की  तरह
 से  काश्मीर  भी  एक  भाग  भारत  का  बन  सके  ?
 श्रगर  भ्रभी  इसको  श्राप  नहीं  कर  सकते  हैं  तो
 क्या  इस  प्रकार  का  जो  क्लासिफिकेशन  है,
 क्लास  फस्ट,  क्लास  संकिड  झौर  क्लास  थर्ड  के
 जो  सिटिजन  एक  हैं  उन  के  बारे  में  आप  क्‍या

 कुछ  करेंगे  ताकि  सब  सिटिजन  एक  ही  प्रकार
 के  हों  ?  भारत  का  नागरिक  जैसे  सभी  प्रान्तों
 का  नागरिक  है  उसी  प्रकार  से  क्या  उसको  श्राप

 जम्मू  काइमीर  का  भी  नागरिक  मानेंगे  ताकि
 देश  की  यूनिटी  की  श्रौर  देश  की  डिफेंस  की
 रक्षा  हो  सके  ?  क्या  इस  प्रकार  का  कोई  कदम
 सरकार  उठायेगी  ?

 MR.  SPEAKER  :  Before  he  answers,
 I  would  like  to  say  that  it  is  a  very  import-
 ant  question  he  has  raised.  I  entirely
 agree.  But  this  is  a  call  attention  notice.
 He  has  surveyed  the  whole  Constitution.
 of  Jammu  and  Kashmir.  If  in  putting  a
 supplementary  in  which  he  raises  an  impor-
 tant  point  of  course,  he  takes  so  long  and
 ranges  over  so  many  matters,  it  only
 deprives  other  Members  of  their  time  to
 put  a  question.

 SHRI  Y.  B.  CHAVAN  :  The  hon.
 Member's  learned  exposition  of  the  J&  K
 Constitution  was  very  interesting.

 MR.  SPEAKER:  I  do  not  think  we
 are  discussing  that  now.

 SHRI  Y.  8.  CHAVAN:  We  are  not.
 The  limited  question  here  was  whether  the
 Central  Government  can  go  and  directly
 purchase  land  in  that  area.  A  certain
 doubt  has  been  raised  based  on  the  legal
 and  constitutional  position  as  interpreted,
 which  is,  as  I  said,  an  odd  position.  There-
 fore,  the  only  way  out  in  this  particular
 case  is  either  to  take  the  help  of  the  State
 Government  to  acquire  the  land  or—there
 are  two  or  the  three  alternatives  in  this—
 to  amend  the  present  position.  These  are
 matters  for  examination.  This  is  also  a.
 matter  for  consultation  with  theJ  &K
 Government  because  such  an  amendment
 will  require  the  concurrence  of  the  State
 Government.

 SHRI  KANWAR  LAL  GUPTA  ;  What
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 भी  यहावन्त  सिह  कुशवाह  (भिंड):  क्‍या  मन्त्री
 महोदय  यह  बताने  की  कृपा  करेंगे  कि मह।महिम
 राष्ट्रपति  जी  के  नाम  से  संचार  विभाग  के  लिए
 यह  भूमि  अधिग्रहण  करने  का  काम  किस  अधि-
 कारी  को  सौंपा  गया  था;  क्या  उस  श्रधिकारी
 को  उसे  भूमि  को  प्राप्त  करने  के  कानूनी  तरीके
 की  जानकारी  थी  या  नहीं;  श्रगर  थी,  तो  उस
 ने  उस  तरींके  से  केन्द्रीय  सरकार  शौर  प्रदेश
 सरकार  के  सहयोग  से  उस  भूमि  का  भजन  क्यों

 नहीं  किया,  जिससे  यह  भ्रप्रतिष्ठाकारक  स्थिति
 निर्मित  न  होती  ?  श्रगर  उस  ने  कानूनी  तरीके
 का  पालन  न  कर  के  यह  गलती  की  है,  तो  उस
 के  विरुद्ध  क्या  कायंवाही  की  जायेगी  ?  क्‍या
 यह  सही  है  कि  कुछ  पूजीपतियों  को  उद्योग
 स्थापित  करन  के  लिए  वहां  पर  जमीन  प्राप्त
 करने  की  अनुमति  दे  दी  गई,  लेकिन  राष्ट्रपति
 के  नाम  से  ज़मीन  देने  से  इन्कार  कर  दिया
 गया  ?

 SHRI  ९.  B.  CHAVAN  This  has
 nothing  to  do  with  the  subjective  attitude
 of  any  officer  in  this  matter.  The  Divi-
 sional  Engineer  of  P  &  T  felt  that  it  would
 be  a  quicker  process  to  directly  negotiate
 purchase  of  the  Iand.  That  was  why  he
 tried  to  do  it.  But  the  other  man  felt  that
 he  had  no  legal  authority.  It  was  a  Sona

 fide  doubt.  Therefore,  the’  matter  has  been
 referred  to  the  State  Government.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH
 (Parbhani):  On  a  point  of  order.  This
 call  attention  notice  has  been  admitted  by
 the  Speakér  to  be  taken  up  in  this  House.
 This  very  fact  proves  the  right  of  the  Presi-
 dent  of  India  to  present  a  sale  deed  and
 get  the  transfer  of  the  property  récorded.

 MR.  SPEAKER  :
 of  order  ?

 What  is  his  point
 He  is  discussing  the  merits.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 I  am  discussing  the  point  of  order  only.
 This  concerns  the  right  of  the  President  to
 present  a  sale  deed  and  get  it  registered
 poder  the  Indian  Registration  Act  which
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 {Shri  Shivaji  Rao  S.  Deshmukh]
 isa  Central  Act.  That  is  also  why  the
 Speaker’s  Secretariat  has  admitted  the
 motion.  Now  because  it  is  questioned  by
 some  Deputy  Commissioner  somewhere;
 does  it  mean  that  it  becomes  a  State  subject
 altogether?  It  is  the  sovereign  right  of
 this  House  and  the  Central  Government  to
 enforce  Central  Acts  throughout  the  terri-
 tory  of  India.  When  this  is  questioned.
 the  Speaker's  Secretariat  also  has  to  come
 to  our  aid.

 MR.  SPEAKER:  There  is  no  point
 of  order,

 श्री  बलराज  मघोक  :  अध्यक्ष  महोदय,  अभी
 मन्त्री  महोदय  ने  कहा  है  कि  कुछ  लीगल  डिफी-
 कल्टीज  हैं  ।

 Here  is  our  Constitution  of  India,  art.
 \  of  which  says  :

 “The  States  and  the  territories  there-
 of  shall  be  as  specified  in  the  First
 Schedule”.
 And  io  the  First  Schedule  is  included

 Jammu  and  Kashmir.
 Every  Indian  citizen  has  certain  funda-

 mental  rights.

 MR.  SPEAKER  :
 ing  all  this  now.

 We  are  not  discuss-

 SHRI  BALRAJ  MADHOK  :  It  is
 relevant.  Article  370,  to  which  referrence
 has  been  made,  is  a  transitional  provision.
 It  has  been  there  for  the  past  20  years.  I[
 want  to  know  how  long  this  sovereign
 Parliament  is  to  be  debarred  from  exercis-
 ing  any  claim  or  authority  over  Jammu  and
 Kashmir  merely  because  of  this  transitory
 provision.

 MR.  SPEAKER:  He  can  take  steps
 to  do  what  he  thinks  proper  at  a  later  stage.
 There  is  no  point  of  order.

 श्री  प्रकाशवोर  शास्त्री  :  अध्यक्ष  महोदय,
 अब  तक  झाप  के  इस  झासन  और  पद  की  यह
 परम्परा  रही  है  कि  अ्रगर  सरकार  का  कोई  मंत्री
 किसी  प्रदन  का  सही  उत्तर  न  दे  रहा  हो,  या
 तोड़-मारोड़  कर  उत्तर  दे  रहा  हो,  तो  झाप  उस

 को  इस  बात  के  लिए  विवश  करते  हैं  कि  वह  सही

 MAY  J,  968  Lond  by  President  in
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 उत्तर  दे  कर  सदन  को,  श्रौर  देश  को,  संतुष्ट
 करे  ।  जब  राष्ट्रपति  को  जम्मू-काइमीर  की  गवर्न॑-
 मेंट  को  भंग  करने  का  अभ्रधिकार  है,  जब  वह
 जम्मु-काइमीर  में  राष्ट्रपति-शासन  स्थापित  कर
 सकते  हैं,  तो  क्या  उन  को  यह  अ्रधिकार  नहीं  है
 कि  वह  जम्मू-काश्मीर  में  कोई  जमीन  खरीद
 सकें  ?  मेरा  निवेदन  है  कि  श्राप  अपने  अ्रधि-
 कारों  का  उपयोग  करके  इस  प्रशन  का  संतोष
 जनक  उत्तर  दिलायें  v

 MR.  SPEAKER:  There  is  not  point of  order.  He  only  wanted  to  ask  a  question.
 Shri  S.S.  Deshmukh  started  and  got  us
 into.all  this  trouble.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 You  could  give  your  opinion.

 MR.  SPEAKER:  You  have  done
 very  well!  Thank  you.

 2.25  hrs.

 RE  QUESTION  ON  PRIVILEGE

 att  मघ्‌  लिमये  :  ।मुगेर)  :  श्रध्यक्ष  महो-
 दय,  मैं  नियम  225  के  तहत  विशेषाधिकार  के
 बारे  में  एक  वक्‍तव्य  देना  चाहता  हैँ

 MR.  SPEAKER  :  The  Privilege  motion has  not  yet  been  admitted.  Only  I  would like  to  hear  him.

 st  wg  लिमये  :  मैं  संक्षेप  में  कुछ  तथ्य
 श्राप  के  सामने  रखना  चाहता  हैँ  a उन  को  सुन
 कर  आप  इस  बारे  में  फैसला  कर  सकते  हैं  ny

 प्रप्रैल,  967  में  इिल्ली  में  पुलिस  वालों
 का  एक  आन्दोलन  चला  था।  उस  सिलसिले
 में  कई  पुलिस  वालों  को  सेवा  से  बरतरफ  किया
 गया  झौर  उन  पर  मुकदमे  चलाए  गए  1  आज
 भी  वे  मुकदमे  चल  रहे  हैं  -  एक  प्रइन  के  ज़वाब
 में  सरकार  के  द्वारा  यह  कहा  गया  कि  इन  मुक- दमों  पर  इस  वक्‍त  चौदह,  पंद्रह,  हजार  रुपया

 मासिक  ख़चं  हो  रहा  है  1
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 पुराने  सिविल  लाइन्स  पुलिस  स्टेशन  को
 श्रदालत  में  परिवर्तित  कर  के  उस  में  ये  मुकदमे
 चलाये  जा  रहे  हैं  1  मैं  स्वयं  वहां  गया  था  ।  वहां
 पर  अ्रदालत  का  कोई  वातावरण  नहीं  है  वहां
 पर  न  स्टेम्ग-वेंडर  है  और  न  टाइपिस्ट  हैं।
 चू  कि  वहां  पर  पुलिस  लाइन्स  में  से  जाना  पड़ता
 है  इस  लिए  गवाह  वहां  पर  नहीं  जा  सकते  हैं  ।
 उन  को  सताया  जाता  है,  धमकाया  जाता  है।
 ऐसी  हालत  में  वहां  पर  ये  मुकदमे  चलाया  जाना
 कानून  और  संविधान  के  बरखिलाफ़  है।

 इस  के  झलावा  सुप्रीम  कोर्ट  ने यह  आदेश
 जारी  किया  था  कि  ये  मुकदमे  दिल्‍ली  के  मेजि-
 स्ट्रेट्स  के सामने  न  चलें  ।  इस  के  बारे  में  सुप्रीम
 कोर्ट  के  तीन  फैसले  मेरे  पास  हैं।  सुप्रीम  कोर्ट
 की  तरफ़  से  पहला  झ्ाडर  यह  दिया  गया  :

 “As  a  statement  has  been  made  on
 behalf  of  the  State  that  magistrates
 draw  from  States  other  than  Delhi  and
 Himachal  Pradesh  will  be  entrusted
 with  the  trial  of  these  cases  there  is
 no  need  to  pass  any  order  because  the
 applicants  express  themselves  satisfied
 with  this  arrangement”.
 उस  के  बाद  दूसरा  ब्ाइर  यह  हुआ  :

 “It  is  agreed  that  the  cases  may  be
 made  over  to  the  new  magistrates  pro-
 posed  by  the  Attorney  General.  one
 from  Rajasthan,  one  from  Punjab  and
 three  from  UP.  Mr.  S.  K.  Mehta  has
 no  objection  if  the  cases  are  tried  by
 them  while  sitting  in  Delhi.  If  there
 is  any  need  for  getting  more  magis-
 trates  to  try  the  cases,  they  may  in  the
 same  way  be  drawn  ‘from  States  other
 than  Delhi  and  Himachal  Pradesh.
 Let  these  cases  be  tranferred  to  the  new
 magistrates’’.
 सुप्रीम  कोर्ट  का  अन्तिम  शाइर  यह  है:

 “There  is  no  objection  to  the  trial
 of  the  cases  by  Shri  Devendra  Kumar.
 The  State  Government  undertakes  to
 replace  Shri  K.  K.  Kalia  by  another
 magistrate  from  any  of  the  other  three
 States,  that  is,  Punjab,  UP  or  Rajasthan
 who  has  not  been  on  deputation  from
 Delhi’.

 झष्यक्ष  महोदय,  सुप्रीम  कोढ्रें  के  द्वारा  बारर
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 बार  कहने  पर  भी  सरकार  ने  ऐसे  म॑जिस्ट्रेट
 बाहर  से  लाए  हैं,  जो  डेपूटेशन  पर  थे,  अर्थात्‌
 जो  दिल्ली  के  ही  थे।  खैर,  सुप्रीम  कोर्ट  की
 श्राज्ञाओं  का  सरकार  ज्ञ  उल्लंघन  कर  रही  है,
 उस  को  मैं  छोड़  देता  हूं।  लेकिन  जिस  अदालत
 में  ये  केस  चल  रहे  हैं,  उस  में  सरकार  ने  सशस्त्र

 पुलिस  रखी  हुई  है  -  22  मां,  968  को  पूछे
 गए  श्रतारांकित  प्रश्न  संख्या  4749  के  भाग

 (सी)  में  पूछा  गया  था  ;
 “Whether  any  armed  police  is  posted

 at  the  trial  court’’  ?

 उस  का  जवाब  यह  दिया  गया  :

 “No,  Sir”.

 इसलिए  मैं  स्वयं  वहां  गया  ।  मैंने  देखा
 कि  वहां  पर  सशस्त्र  पुलिस  है।

 एक  जगह  पर  “फीमेल  लाक-भ्रप”  लिखा

 हुआ  था  ।  मैं  ने  वकीलों  और  दूसरे  लोगों  से
 यह  जानने  की  कोशिश  की  कि  क्या  वह  सच-

 मुच  लाक-अप  है  लोगों  ने  कहा  कि  यह  पुराना
 पुलिस  स्टेशन  था;  उस  समय  का  लाक-्रप  है;
 अब  बगल  में  ही  नया  बड़ा  पुलिस  स्टेशन
 बनाया  गया  है  ।  मैं  उस  पुलिस  स्टेशन  पर
 गया  ।  वहां  के  प्रमुख  ने  मुझे  वह  लाक'अप
 दिलाया,  जो  इस  वक्‍त  इस्तेमाल  मेंहै।  जो
 सशस्त्र  पुलिस  वहां  पर  जगह  जगह  थी,  मैंने
 उन  की  तस्वीर  खींचने  की  कोशिश  की  और
 एक  फोटोग्राफर  को  कहा  ।  मैं  वहां  पर  पालिया-
 मेंटरी  कार्य  के  लिए  गया  था  |  श्री  यसवन्तराव
 चव्हाणा  ने  जो  जवाब  दिया  है,  वह  कितना
 असत्य  है,  यह  साबित  करने  के  लिए  मैं  सुबूत
 इकट्ठा  करने  के  लिए  गया  था।

 पुलिस  कमंचारी  संघ  के  सैक़रेटरी  को  मैंने
 कहा  थां  कि  ाप  फिल्‍म  और  कैमरा  लेकर
 आ्राइये  और  मेरे  साथ  ये  जो  हथियार  पुलिस
 वाले  हैं  इनकी  तस्वीर  खींच  लीजिये  |  खेद  की
 बात  है  कि  मेरे  चले  आने  के  बाद  उस  फोटो-
 ग्राफर  से  फिल्‍म  और  कैमरा  छीन  लिया  गया,
 उस  की  फिल्म  को  एक्सपोज्ञ  किया  गया,  जिससे
 कि  यह  सारी  फिल्म  काली  हो  गई  है  ।  इतना
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 [श्री  मध्‌  लिमये]
 ही  नहीं,  उस  को  डण्डे  से  माश  गया,  पीढा
 गया,  बड़ी  मुश्किल  से  उन्होंने  कुछ  फिल्में
 बचाने  की  कोशिश  की  |  उस  की  दो  तस्वीरें
 श्राई  हैं,  साफ  नहीं  हैं,  लेकिन  वहां  हथियारी-
 पुलिस  हैं,  इतना  साफ  दिखाई  देता  है  ।  आपकी
 इजाजत  से  मैं  इसे  श्राप  के  सामने  रख  रहा  हूं  t

 wa  उस  फोटोग्राफर  ने  जो  चिट्ठी  पुलिस
 स्टेशन  के  अधिकारी  को  लिखी  है.  वह  मैं  आपको
 पढ़कर  सुनाता  हूँ......

 MR.  SPEAKER:  You  need  not  read
 it.

 श्री  मधु  लिमये  :  यह  बहुत  जरूरी  है
 “To,

 The  Station:  House  Officer,
 Police  Station,  Civil  Lines,
 Delhi.

 Jai  Hind.  As  you  are  aware  that  on
 26.4.68  I  visited  the  courts  at  P.S.  Civil
 Lines,  and  under  the  instruction  of
 Shri  Madhu  Limaye,  Member  of  Palia-
 ment,  I  took  his  photographs  in  front
 of  the  Trial  Courts  with  armed  guard
 posted  there  in  front  of  the  trial  courts.
 As  soon  as  I  came  out  of  the  courts
 you  alongwith  Shri  Ranjit  Singh  S.I.
 in  uniform,  H.C.  Tirath  Ram  and  S.I.
 Sant  Singh.  in  plain  clothes  caught  hold
 of  me  and  pushed  me  inside,  beat  me
 and  tried  to  snatch  the  camera  from
 my  hands.  When  I  resisted  all  of  you
 abused  me  and  pulled  me  by  hair.  I
 told  you  that  I  could  not  hand  over
 the  camera  to  you  as  Shri  Madhu
 Limaye,  M.P.,  wanted  me  to  get  him
 the  photographs  ;  you  all  shouted  at
 me  and  told  me  that  you  can  set  right
 anybody  including  Shri  Madhu  Limaye
 M.P....”

 अध्यक्ष  महोदय,  इस  तरह  की  बात  की
 जाती  है......

 SHRI  0.  C.  SHARMA  (Gurdaspur)  :
 No.

 att  मघ  लिमये  :  श्राप  चुप  बैठिये,  प्रोंफेसर
 साहब  |

 इस  तरह  की  बातें,  भ्रष्यक्ष  महोदय,  हम
 बरदाइत  नहीं  कर  सकते  हैं  t  मैं  किसी  व्यक्तिगत
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 काम  से  वहां  नहीं  गया  था,  मैं  केवल  इस  सदन
 की  सेवा  करने  के  लिये  वहां  गया  था  शीर
 आप  जानते  हैं  मैं  कभी  भी  बिना  सूबूत  के  नहीं
 बोलता  हूँ  |  इसलिए  मैंने  सोचा  कि  कैमरा
 ले  जा  कर  तस्वीर  लेकर  आयें  और  सदन  के'
 सामने  प्रस्तुत  करें  ny  भ्रगर  मारने  की  धमकी

 मुभ  को  देते  हैं,  श्रष्यक्ष  महोदय-वैसे  तो  कई
 बार  मैं  मार  खा  चुका  हूँ,  गृह  मन्‍्त्री  चाहें  तो
 श्रौर  खिला  सकते  हैं,  लेकिन  इससे  कोई  नतीजा
 नहीं  निकलने  वाला  है।  मैं  यही  कहना  चाहता
 हूँ  कि  दिल्ली  में  उनकी  निगरानी  में  ये  जो  सारे
 मामले  हो  रहे  हैं  और  पुलिस  के  मुकदमों  में  जो
 घांधली  हो  रही  है......

 SHRI  SONAVANE  (Pandharpur)  :  Is
 it  a  point  of  order  ?

 MR.  SPEAKER:  It  is  motion  on
 breach  of  privilege.  I  discussed  it  with
 the  Home  Minister.  I  want  to  hear  facts
 before  I  decide  on  the  question  whether  it
 is  to  be  allowed  as  a  motion  for  the  breach
 of  privilege.  It  is  not  a  point  of  order  at
 all.

 श्री  मध्  लिमये  :  मैंने  व्यवस्था  का  सुकाच
 दिया  ही  नहीं  है,  उस  को  एलाऊ  न  करने  का
 क्या  सवाल  है  ।  इन्होंने  जो गलत  जवाब  दिया
 है,  उस  के  बारे  में  दूसरी  प्रक्रिया  है।  मैंने  उन
 के  विरुद्ध  प्रिवलिज  मोशन  दिया  ही  नहीं  है  ।
 जब  भी  गृह  मंत्री  उठते  हैं  तो  ये  उन  की  ताइद
 करने  के  लिये  खड़  हो  जाते  हैं

 SHRI  SONAVANE  :
 tion  of  sharify  here.
 Speaker.

 श्री  मु  लिमये  :  मैं  ऐसा  नहीं  कह  रहा

 हैं,  उन  को  पता  ही  नहीं  है  कि  मामला  क्‍या

 है।  मेरा  विशेषा  धिकार  का  प्रस्ताव  स्टेशन
 हाउस  झआफिसर,  जिसको  दिल्‍ली  में  कहते  हैं,

 श्र्थात्‌  इंस्पक्टर  इन्चाजं,  थानेदार,  के  खिलाफ
 है  |  भ्रब  इस  में  ब्रीच  झाफ  प्रिवलेज  कैसे  श्ाता
 है,  इस  के  बारे  में  दो-तीन  बातें  Otay

 it  is  not  a  ques-
 I  am  asking  the
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 MR.  SPEAKER  :  Not  now.

 श्री  मच  लिमये  :  ठीक  है,  मेँ  इतना  ही
 कह.  रहा  हूं  |  इस  में  लिखा  है  कि...

 MR.  SPEAKER  :  I  have  not  yet  ad-
 mitted  or  decided  whethecit  is  a  breach
 of  privilege  or  not.  I  only  wantto  know
 the  facts  now.  That  is  why  I  wanted  to  find
 out  whether  it  is  a  breach  of  privilege  or
 not.  I  shall  decide  after  hearing  the  Home
 Minister.  [  wanted  to  know  facts.  Yester-
 day,  you  brought  the  matter  to  my  notice
 and  said  that  you  wanted  to  move  a  pri-
 vilege  motion.  Then  I]  told  the  Home
 Minister  that  |  should  know  the  facts
 before  I  decide  whether  the  motion  should
 be  admitted.  I  may  not  admit  it  later  on,
 if  I  so  decide.  If  I  admit  it,  then  we  shall
 begin  discussing.

 श्री  सधु  लिमये  :  मैं  एक  ही  वाक्य  कहना
 चाहता  हूं  “मे”  में  यह  लिखा  हुआ  है  कि

 “To  impede  Member  of  Parliament  in
 the  performance  of  his  duties...”

 यह  विशेषाधिकार  का  भंग  है  तफसील  में  मैं
 प्रभी  नहीं  जाता  हूँ  ।  इस  लिये  यह  प्रिविलेज  है  7

 SHRI  M.  २.  MASANI  (Rajkot)  :
 Before  you  ask  the  Home  Minister  to  reply
 no  doubt  you  will  then  decide  whether
 there  is  breach  of  privilege  or  not—I  want
 to  say  that  the  facts  which  the  hon.  Mem-
 ber  has  just  now  related  are  not  of  a  very
 pleasant  nature.  They  do  show  that  when
 a  Member  of  Parli  was  gaged  in
 what  he  considered  to  be  his  public  duty,
 in  finding  out  whether  the  statement  made
 by  the  hon.  Minister  was  or  was  not
 accurate,  this  was  the  attitude  of  the
 authorities.  In  certainly  needs  to  be  con-
 demned.  I  think  the  Home  Minister
 should  look  into  it  in  view  of  the  facts
 Mr.  Limaye  had  brought  to  light  and  deal
 with  that  also.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  8.  CHAVAN):  Iam  glad  you
 gave  me  an  opportunity  to  explain  the  facts.
 Certainly  a  question  was  asked  and  the
 answer  was  given  that  there  were  no  police
 guards  in  front  of  the  courts,  as  he  himself
 stated.  I  have  notseen  the  place  myself
 and  |  am  speaking  on  the  information  that
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 I  have  got.  Certainly,  if  necessary  I  shall
 go  and  see  the  place  myself.

 I  shall  explain  the  whole  position.  The
 old  police  civil  lines  had  been  shifted  to
 some  new  building  which  is  in  front  of  the
 police  station.  But  at  the  same  time  these
 courts  also  have  some  persons  in  judicial
 custody,  when  cases  are  tried  and  some-
 times  people  have  to  be  sentenced.  Some-
 times  people  do  not  respond  to  summons.
 Therefore,  if  warrants  are  issued,  they  are
 to  be  kept  in  judicial  custody.  Therefore,
 some  arrangements  for  armed  guards  is
 there.  But  there  was  no  question  of  post-
 ing  any  armed  guards  as  such  for  the
 courts.  It  is  a  basic  fact.

 Now  what  happened  onthe  28th?  As
 the  hon.  Member  Madhu  Limaye  had  stated
 ...UInterruptions)  He  himself  admitted.  If
 any  officer  threatened  anybody  to  beat,  etc.
 certainly  it  is  bad.  But  what  is  the  fact  ?
 When  hon.  Member  Madhu  Limaye  went
 there  he  was  almost  welcomed;  he  was
 given  whatever  information  he  wanted  ;
 as  a  matter  of  fact  all  possible  courtesy  was
 shown  to  Mr.  Limaye.  But  Mr.  Limaye
 wants  to  depend  upon  the  statement  made:
 by  some  other  person.

 Privilege

 श्री मु  लिमये  :  यह  सबूत  है

 SHRI  Y.  8.  CHAVAN  :  What  is  that
 evidence  ?  Merely  showing  some  film  is
 not  evidence...  (Interruptions).

 st  सथु  लिमये  :  उसकी  फिल्‍म  को  छीन
 लिया,  यह  मेरा  आरोप  है  v  मेरे  काम  में  बाधा
 डाली  t

 SHRI  Y.  B.  CHAVAN:  When  I  got
 this  notice  frem  the  Parliamentary  office.
 I  asked  the  IGP  to-  look  into  this  matter.
 Now  the  IGP’s  report  says  that  such  an
 incident  has  not  taken  place.  The  letter
 to  which  he  referred  is  written  on  the  27th
 and  the  incident  seems  to  have  taken  place
 on  the  26th.  The  person  concerned  says
 that  he  was  not  a  professional  ‘photo-
 grapher.  He  is  a  dismissed  head  constable
 who  happened  to  be  the  secretary  of  the
 Karmachari  Sangh.  It  is  a  question  of
 accepting  the  facts  of  one  person.  If  the
 incident  took  place  in  the  presence  of  Mr.
 Limaye,  a  Member  of  this  House,  aad  he
 says  so,  |  would  certainly  have  accepted  it
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 {Shri  Y.  B.  Chavan]
 straightway.  But  Mr.  Limaye  is  accepting
 the  version  of  some  other  person.  I  am
 neither  accepting  it  nor  rejecting  it.  When
 Mr.  Limaye  was  there  nothing  happened  in
 the  presence  of  Mr.  Limaye.  Naturally
 he  has  written  this  from  what  he  has  heard.
 If  he  is  still  prepared  to  give  any  further
 material,  I  am  prepared  to  examine  it.

 श्री  मघ,  लिमये  :  भ्रध्यक्ष  महोदय,  मेरी  यह
 विनती  है  कि  आपको  नियम  227  में  अ्रधिकार
 है  ।  श्राप  स्वयं  कमेटी  के  सामने  इस  को  भेजिये।
 उनके  जो  तथ्य  हैं,  वे  भी  श्रायें  भौर  मेरे  तथ्य
 श्ायें  |

 MR.  SPEAKER  :
 M.  R.  Krishna.

 Let  me  see.  Shri

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  Sir,  ona  point  of  order,  under
 rule  376,  regarding  the  motion  which  was
 moved.  Has  a  new  procedure  been  laid
 down  now  ?

 MR.  SPEAKER  :
 next  item.

 I  have  gone  to  the

 SHRI  R.  D.  BHANDARE:  As  soon
 as  a  notice  is  given,  facts  will  be  hard  in
 this  House  and  the  question  whether  it  is
 a  frivilege  motion  or  not  will  be  determi-
 ned  in  the  House  by  the  speaker.  Is  that
 the  new  procedure  ?

 MR.  SPEAKER  :  I  have  already  gone
 to  the  next  item.  But  I  may  tell  the  hon.
 Member  that  if  I  want  enlightenment  on
 any  point,  I  can  certainly  ask  him  to  give
 information.  Shri  M.  R.  Krishna.

 2.38  hrs.

 PAPER  LAID  ON  THE  TABLE

 Naval  Ceremonial  Conditions  of  Service
 and  Miscell  (Third  A  dment)

 Regulations  ‘1968

 THE  DEPUTY-MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  I  beg  to  lay  on  the  Table

 ,  968  il04

 a  copy  of  the  Naval  Ceremonial,
 Conditions  of  Service  and  Miscellaneous
 (Third  Amendment)  Regulations  1968,
 Published  in  Notification  No.  S.R.O.
 5-E  in  Gazette  of  India  dated  the  !9th
 April,  1968,  under  section  85  of  the  Navy
 Act,  ‘1957,  [Placed  in  library.  See  No.  LT-
 1108/68)

 12.38}  hrs,

 BUSINESS  OF  THE  HOUSE

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  the  Business  Advisory
 Committee  met  yesterday  to  consider  the
 feasibility  of  having  discussions  regarding
 (l)  the  alleged  statement  by  the  agriculture
 Minister  of  Andhra  Pradesh  against  Hari-
 jans;  and  (2)  the  discrepancies  in  the
 communications  received  regarding  restra-
 int  on  some  Members  in  Kutch.

 As  regards  the  first  matter,  the  Minister
 of  Home  Affairs  informed  the  committee
 that  he  was  expecting  a  report  from  the
 Chief  Minister  of  Andhra  Pradesh  in  the
 matter  by  the  6th  May.  So  he  would  make
 a  statement  on  or  about  the  6th  May  after
 getting  that  report.  The  committee  agreed
 that  the  question  whether  a  discussion
 about  this  matter  was  necessary  and  if  so,
 in  what  form  might  be  considered  in  the
 light  of  the  Home  Minister’s  statement
 after  it  was  made.

 As  regards  the  second  matter,  the
 Committee  decided  that  there  might  be  one
 hour  discussion  on  this  matter  during  the
 next  weck.

 SHRI  HEM  BARUA  (Mangaldai)  :  It
 has  been  reported  that  the  Andhra  Pradesh
 Government  has  stopped  its  subvention  to
 the  UNI  because  the  correspondent  of
 Patriot  also  works  for  the  UNI.  Would  you
 please  ask  him  to  enquire  into  that  matter
 also  ?

 MR.  SPEAKER:  That  is  not  a  part
 of  this  thing.  Any  way  if  the  Home
 Minister  wants,  he  can  certainly  look  iato
 this  thing.
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 2.40  hrs.

 PANEL  OF  CHAIRMEN

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  under  sub-rule  (l)  of  rule
 9  of  the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  ‘Shbha,  ]  nominate  the
 following  Members  on  the  Panel  of  Chair-
 men.  Normally  as  one  year  is  over,  all
 Committees  are  changed.

 Shri  M.  Thirumala  Rao
 Shrimati  Tarkeshwari  Sinha
 Shri  R.  D.  Bhandare
 Y.  Gadilingana  Goud
 Shri  P.  K.  Vasudevan  Nair,  and
 Shri  Hem  Barua ae

 4
 oe

 1

 CONVICTION  OF  MEMBER

 (Shri  Kameshwar  Singh;

 MR.  SPEAKER:  Hon.  Shri  Piloo
 Mody  wanted  to  know  about  arrests.  I
 have  to  inform  the  House  that  I  have
 Teceived  the  following  telegram,  dated  the
 30th  April,  1968,  from  Judicial  Magistrate,
 Bhuj:

 “Shri  Kameshwar  Singh,  Member,
 Lok  Sabha  was  convicted  under  Section
 43  and  45,  Indian  Penal  Code  and
 sentenced  to  simple  imprisonment  for
 seven  days,  and  convicted  under  Section
 I88  and  fined  Rs.  25/-  in  default  simple
 imprisonment  for  three  days  on  the
 29th  April,  968  at  Bhuj.’

 42.4  bes.

 CORRECTION  OF  ANSWER  TO  S.Q.  NO.
 282  RE.  HINDUS  IN  PAKISTAN

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.R.  BHAGAT)  :  In  reply  to  Starred
 Question  No.  282  answered  in  this  House.
 on  the  27th  November,  1967,  the  Hindu
 population  of  Pakistan  at  the  time  of  parti-
 tion  was  stated  to  be  i8.4  million.  The
 correct  figure  is  18.1  millon.
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 42.42  hrs.

 STATEMENT  BY  MEMBER  UNDER
 DIRECTION  i5  (RE.  RAILWAY
 COMMUNICATION  SERVICES

 AT  GORAKHPUR  AND
 RAILWAY  MINISTER’S

 REPLY  THERETO

 श्री  हुकम  चन्द  कछवाय  (उज्जैन)  :  अध्यक्ष
 महोदय,  दिनांक  23  अप्रैल,  को  तारांकित  प्रश्न
 संख्या  384  के  उत्तर  के  सम्बन्ध  में  रेल  मंत्री
 श्री  सी०  एम०  पुनाचा  तथा  रेल  मंत्रालय  के  राज्य
 मंत्री  श्री  परिमल  घोष  ने  कुछ  गलत  बयानियां
 की  हैं।  मैं  सदन  का  ध्यान  उन  गलतियों  की

 ओर  दिलाना  चाहता  हूं  ।
 माइक्रोवेव  टावर  के  लिए  जो  टैंडर  टैली-

 कम्युनिकेशन  विभाग  (गोरखपुर)  ने  क०  एन०/
 टी ०पी ०/190.  दिनांक  28-4-1966  मांगे  थे,  उन
 पर  अंतिम  निर्णय  966  तक  नहीं  लिया
 गया  था।  मन्त्री  ने  यह  तथ्य  जान-बुक  कर
 सदन  को  गलत  बताया  है  जिसकी  पुष्टि  रेल
 मन्त्री  द्वारा  की  गई  है

 इस  टैंडर  पर  अन्तिम  निरंय  दिनांक
 30-l]-67  तक  भी  नहीं  हुआ  जिसकी  पुष्टि
 एन०  ई०  रेलवे  के  चीफ  सिगनल  और  टेली-
 कम्युनिकेशन  इंजीनियर  के  पत्र  द्वारा  तीनों
 पार्टियों  को  दी  गई  सूचना  (पत्र  संख्या  एन०
 टी०पी०/90  Ato/22l4  दिनांक  I7-0-67)
 से  हो  जाती  है  ।  श्री  परिमल  घोष  का  कथन
 गलत  है  कि  उनके  मंत्री  बनने  के  परब  ही  इस
 पर  निणय  लिया  गया  था।  यह  जानबूक  कर
 सदन  को  गुमराह  करने  वाला  है  सत्य  यह  है  कि
 मन्त्री  बनने  के  लगभग  एक  वर्ष  बाद  ठेका  दिया
 गया  है.।

 यह  कहना  कि  टैंडर  खुलने  के  समय  जिस
 का  सबसे  कम  था  उसको  दिया  गया  है  यह  भी

 जानबूक  कर  गलत  बयानी  की  गई  है।  यह
 टैंडर  नेगोशिएटिड  था  ।

 समय-समय  पर  टेंडर  समिति ने  स्ट्रं  क्धरल
 डिजाइन  भ्रौर  फाउन्डेशन  डिजाइन  को  बदला
 जिसका  मुख्य  कारणा  पक्ष  पात  ही  था।
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 [श्री  हुकम  छन्द  कछवाय ]
 श्री  परिमल  घोष  के  ब्रादर-इन-ला  श्री बी  ०

 सी०  गुहा  (सगा  साला)  सास  टावर  प्राइवेट
 लिमिटेड  के  मंनेजिंग  डाइरेक्टर  हैं,  जिसका
 रजिस्टर्ड  आफिस  9,  वाटरलू  स्ट्रीट  कलकत्ता  में

 है  और  सास  इंजीनियरिंग  कम्पनी  प्रा०  लि०
 का  रजिस्टर्ड  आफिस  भी  वहीं  है  (9  वाटरलू
 स्ट्रीट)  |  श्री  बी०  सी०  ग्रुहा  श्र  उनके  अन्य
 डायरेक्टर  लोग  कई  बार  बातचीत  के  लिए
 गोरखपुर  गये  जिनको  कई  बार  शाक्षकीय  तौर
 पर  बुलाया  गया  था  |  अन्तिम  मीटिंग  जो  दि०
 +1-9-67  को  हुईं  थी,  एन०  ई०  रेलवे  के  पत्र
 संख्या  एन०/टी०  पी०  90  (सी)  379  दिनांक
 24-8-1967,  और  जिस  पर  श्री  वी०  रामास्वामी
 के  हस्ताक्षर  हैं  फार  सिगनल  और  टैली-

 कम्युनिकेशन  इंजीनियर--भर  जिसमें  संलग्न
 “ए”  का  आइटम  नं०  8  के  अनुसार  नये  टेंडर
 मांगे  गये,  मन्त्री  सहोदय  के  इस  वकक्‍षतव्य  के
 विरुद्ध  है  किटेंडर  एक  ही  बार  वषं  966  में
 मांगा  गया  था  यानि  परिमल  घोष के  मंत्री
 पद  पर  आने  से  पहले  |

 श्री  सी०  एम०  पुनाचा  ने  बयान  जानबूक
 कर  गलत  दिया  है  कि  टेन्डर  मंत्री  बनने  के

 पूर्व  ही तय  कर  लिया  गया  था  1

 इसके  अतिरिक्त  भी  जो  श्रौर  गलत  बातें
 करके  सदन  को  गुमराह  किया  गया  है,  वह
 निम्न  प्रकार  हैं

 (1)  डी०  जी०  एस०  एण्ड  डी०  मैनुअल  और
 रेलवे  रूल्स में  कोई  छूट  इस  प्रकार.का  नहीं  है
 कि  कोई  व्यक्ति  या  कोई  फर्म  जो  कि  मान्य
 स्पिलायर  की  सूची  में  नहीं  है  उनके  टेंडर
 स्वीकृत  किए  जायें  इसके  श्रतिरिक्त  किसी
 भी  सरकारी  नियम  में  ऐसा  उल्लेख  नहीं  है  कि
 इस  प्रकार  के  कन्सट्रेक्शन  के  काम  करने  वाले
 व्यक्ति  या  फर्म  को  इस  प्रकार  के  नियम  से

 मुकत  माना  जाए  |

 (2)  पार्टी  की  आर्थिक  स्थिति  जिसको
 टेंडर  दिया  गया  है,  टेंडर  देने  के  पूर्व  नहीं  बेखी
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 गई  थी  जिसका  देखना  नियमानुसार  बहुत
 झावश्यक  है  ।  पार्टी  की  पेड-प्रप  पू  जी  30  हजार
 रुपया  थी  और  टेंडर  4  लाख  28  हजार  का
 स्वीकार  किया  गया  था  ।  यह  सूचना  पार्टी  ने
 जो  श्रपनी  वाषिक  रिपोर्ट  रजिस्ट्रार  ग्राफ
 कम्पनी,  कलकत्ता  को  I3-2-68  को  दाखिल
 किया  था,  उसमें  ददजं  है।

 (3)  सास  इंजीनियरिंग  कम्पनी  प्रात  लि०
 ने  कभी  भी  भारत  सरकार  का  माइक्रोवेव
 टावर  का  काम  नहीं  किया  है  ।  जब  कि  मन्त्री
 महोदय  ने  स्वीकार  करके  एक  बहुत  बड़ा  असत्य
 बोला  है  ।

 (4)  सास  इंजीनियरिंग  कम्पनी  प्राइवेट
 लि०,  ने  कलकत्ता  में  एक  जापानी  फर्म  निपुन
 इलेक्ट्रिक  कम्पनी  के  लिए  इरेक्शन  का  काम
 किया  था।  लेकिन  ऐसा  करने  का  यह  ज्र्थ
 नहीं  होता  कि  यह  भारत  सरकार  के  सीधे  ठेके
 लेने  के  लिये  उपयुक्त  मानी  जाये  ।  सत्य  यह  है
 कि  इस  प्रकार  का  टावर  बनाने  का  कारखाना
 सास  इंजीनियरिंग  कम्पनी  लि०  और  सास
 टावर  प्रा०  लि०  का  श्रस्तित्व  ही  नहीं  है।
 यह  कितना  बड़ा  गलत  बयान  है  श्रौर  किस
 प्रकार  सदन  को  गुमराह  किया  गया  है  ।

 आशा  हैं  मन्‍्त्री  सहोदय  गलत  बयानी  को
 ठीक  करेंगे  |

 अध्यक्ष  महोदय,  इस  प्रकार  से  मैं  कहना-
 चाहता  हूं  कि  मन्‍्त्री  महोदय  ने  इस  सदन  को
 श्रौर  सारे  देश  को  गुमराह  किया  है।  मैं  आशा
 करता  हूं  कि  इस  गलत  बयानी  को  देखते  हुए
 मन्त्री  महोदय  झपने  पद  से  त्याग-पत्र  दे  देंगे।

 इसके  अतिरिक्त  मेरी  यह  भी  मांग  है  कि
 सी०  बी०  श्राई०  के  द्वारा  इसकी  जांच  कराई
 जाये  श्रौर  पब्लिक  एकाउन्ट्स  कमेटी  को  मामला

 SOME
 (Unterruption  HON.  MEMBERS —-  pose
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 MR.  SPEAKER:  Hon.  Members  do
 Not  seem  to  know  what  is  happening  here.
 Here  is  a  long  statement  made  by  the
 Minister.  The  Minister  himself  wanted  to
 correct.  But  the  person  who  pointed  out
 something  on  the  floor  of  the  House  was
 vigilant  enough.  The  hon.  Member  point-
 ed  out  the  mistake.  Naturally  the  Minis-
 ter  himself  wanted  to  correct  the  mistake.
 But  the  hon.  Member  who  brought  to  light
 something,  who  pointed  out  something  on
 the  Floor  of  the  House,  must  be  given  a
 chance  for  that.  The  hon:  Members  who
 did  not  take  the  trouble  should  at  least
 allow  the  others  who  took  the  trouble.
 The  hon.  Minister  now.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  con  M.  POONACHA)  :  Sir,  3  had
 made  certain  statements  in  the  course  of
 Supplementaries  on  Question  No.  384  on
 23rd  April,  1968,  concerning  acceptance  of
 tenders  for  Microwave  Towers  on  the
 North  Eastern  Railway.  As  the  tender
 was  within  the  competence  of  the  General’
 Manager,  North  Eastern  Railway  and  since
 all  details  were.  processed  and  settled  at
 his  level,  all  the  detailed  information  was
 not  available  when  I  made  the  statements
 in  question  and,  unfortunately,  therefore,
 certain  inaccuracies  had  crept  in.

 My  statement  was  to  the  effect
 that  “before  the  elections  the  whole  thing
 has  been  settisd’’.  The  factual  position,
 however,  is  that  while  the  tenders  were
 opened  on  1.7.1966-  and  preliminary  exami-
 nation  of  tenders  by  the  Tender  Committee
 took  place  on  6.10.1966,  followed  by  further
 examination  on  80  May,  !7th  June,  20th
 July  and  Ist  September,  1967,  the  tender
 was  finally  accepted  by  the  General  Mana-
 ger  only  on  4th  November  and  the  letter  of
 acceptance  was  issued  on  6th  November,
 1967.

 ‘J  had  also  stated  that  it  was  not  a
 negotiated  tender.  Although  open  tender
 were  invited  and  10,  tenders  were  received,
 it  was  seen  that  only  3  tenders  were  com-
 plete  in  all  respects  The  Tender  Committee
 discussed  various  technical  and  other
 details  with  them  on  three  occasions  con-
 cluding  on  Ist  September,  ‘1967.  To  this
 extent,  the  tender  was  a  negotiated  setile-
 ment.

 Since  the  tenders  were  opened  on
 Ist  July,  966  and  the  preliminary  examis
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 nation  was  carried  out  in  October,  1966,  I
 had  presumed  that  the  tenders  would  have
 been  settled  within  a  reasonable  period  of
 about  six  months.  On  verification,  how-
 ever,  I  find  that  there  has  been  considera-
 ble  delay  in  awarding  this  contract  due
 mainly  to  the  following  factors:—  -

 (i)  The  equipment  for  the  com-
 munication  was  to  be  supplied
 by  a  Japanese  firm,  Méessrs.
 N.E.  C.,  and  the  design  of  the
 towers  had  to  be  obtained  from
 them.  This  was  received  bet-
 ween  June  and  _  September,
 ‘1967.
 The  height  of  the  tower  at
 Gorakhpur  was  required  to  be
 cleared  by  the  Ministry  of
 Civil  Aviation  and  the  Indian
 Air  Force.  We  had  originally
 provided  for  an  80  metre  high
 tower  at  Gorakhpur,  which  had
 to  be  subsequently  cut  down  to

 45  metres  only  to  meet  the
 specific  requirements  of  these
 two  departments.

 (ii)

 I  would  now  deal  with  the  remain-
 ing  specific  points  raised  by  the  Hon.
 Member  :—

 (i)  It  is  not  correct  to  say  that  the
 Tender  Committee  effected
 changes  ‘in  the  structural  and
 foundation  designs  from  time
 to  time.  These  designs  were
 given  by  the  Japanese  suppliers
 of  the  Communication  equip-
 ment  and  the  Tender  Committee
 made  no  changes  whatsoever  in
 these  designs.
 With  regard  to  the  points  con-

 cerning  Shri  8.  C.  Guha,  I
 have  to  state  that  Shri  B.  C.
 Guha  is  not  the  Managing
 Director  of  M/s.  S.A.  A.  S.
 Engineering  Co.  Private  Ltd.
 Ido  not  know  the  names  of
 Directors  of  M/s.  S.  A.  A.  S.
 Tower  Private  Ltd.  as  they  were
 neither  the  main  contractor  not
 associates  in  this  contract.  Shri
 B.  C.  Guha  is,  however,  the
 sole  proprietor  of  M/s.  Guha
 and  Co.,  who  are  one  of  the
 associates  of  M/s.  S.  A.  A.  S.
 Engineering  Co,  for  execution

 (ii)
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 {Shri  C.  M.  Poonacha]
 of  this  work  and  he  took  part
 in  the  negotiations  in  that  capa-
 city.  My  colleague,  Shri  Pari-
 mal  Ghosh,  had  nothing  to  do
 with  the  negotiations  and  no
 irregularity  has,  therefore,  been
 committed.
 The  financial  position  of  M/s.
 S.  A.  A.S.  Engineering  Co.
 was  duly  taken  note  of  by  the
 Railway  Administration  in
 awarding  the  contract.  Al-
 though  M/s.  S.  A.  A.  S.  Engi-
 neering  Co.  had  only  a  share
 capital  of  Rs.  -30,000/-  on
 31.3.1967,  their  estimated  turn-
 over  for  ‘1967-68.  as  assessed  by
 their  Chartered  Accountants
 was  Rs.  7.40  lakhs.  M/s.
 S.A.A.S.  Engineering  Co.  with
 their  three  associates,  namely,
 M/s.  Associated  Aesby  Indus-
 tries  Private  Ltd.,  M/s.  8.  C.
 Guha  &  Co.  and  M/s.  National
 Galvanising  Co.  had  experience
 of  foundations,  fabrication,
 erection  and  galvanising  respecti-
 vely,  and  it  was  considered
 to  be  a  good  combination  for
 carrying  out  a  work  of  this
 nature  on  account  of  their  con-
 stituents’  previous  experience  of
 having  carried  out  work  on
 foundations  and  tower  erection

 (iii)

 as  sub-contractors  of  the
 Japanese  firm  for  P.  &  T.
 Microwave  work.

 (iv)  With  regard  to  the  Hon.
 Member's  point  that  only  ap-
 proved  and  registered  contrac-
 tors  should  have  been  consi-
 dered  for  this  work,  I  would
 like  to  state  that  open  tenders
 had  been  invited  in  this  case
 and  the  question  of  limiting  the
 competition  amongst  any  parti-
 cular  class  of  contractors,  there-
 fore,  does  not  arise.

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  Now  that  many  of  the  points
 have  been  accepted,  may  J  suggest  that  the
 matter  should  be  referred  to  the  PAC
 which  may  go  into  the  whole  thing  and  th¢
 thing  will  be  dealt  with  further  ?
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 MR.  SPEAKER  :
 considered  later  on.  Anyway,  he  himself
 wanted to  correct  it.  I  must  give  credit
 to  the  Minister  concerned.  Shri  Kachwai
 brought  it  to  his  notice.  I  must  do  justice

 That  could  be

 -to  both  of  them.  So,  the  mistake  has
 been  corrected  by  him  and  I  have  also
 given  a  chance  to  Shri  Kachwai  because  he
 pointed  it  out.  What  steps  to  be  taken
 next  is  a  question  which  naturally  will  have
 to  be  considered  again.

 भी  हुकम  चन्द  कछवाय  :  भ्रध्यक्ष  महोदय,
 मुझे  माननीय  मंत्री  के  उत्तर  से  संतोष  नहीं
 हुआ  av  मेरा  यह  जो  आरोप  है  कि  श्री  परिमल
 घोष ने  मन्त्री  बनने  के  बाद  उन्होंने  अपने  साले
 श्री  बी०  सी०  गुहा  को  ठेका  दिलाया  और
 ऐसा  जानबू  कर  और  एक  योजनाबद्ध  तरीके
 से  किया  गया  तो  उस  के  बारे  में  कोई  उत्तर
 नहीं  दिया  गया

 MR.  SPEAKER  :
 now.

 Order,  order.  Not

 2.55  hrs.

 ELECTION  TO  COMMITTEE

 Central  Advisory  Committee  for  National
 Cadet  Corps

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  I  beg  to  move  :

 “That  in  pursuance  of  sub-section
 (l)  of  section  2  of  the  National  Cadet
 Corps  Act,  +1948,  as  amended  by  the
 National  Cadet  Corps  (Amendment)
 Act,  1952,  the  members  of  Lok  Sabha
 do  proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  from  among  themselves  to
 serve  as  members  of  the  Central  Advi-
 sory  Committee  for  the  National  Cadet
 Corps  for  the  next  term  commencing
 from  the  I7th  June,  1968,  subject  to
 the  other  provisions  of  the  said  Act
 and  the  Rules  made  thereunder.”
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 MR.  SPEAKER  :
 “That  in  pursuance  of  sub-section  (l)

 of  section  12  of  the  National  Cadet
 Corps  Act.  1948,  as  amended  by  the
 National  Cadet  Corps  (Amendment)
 Act,  1952,  the  members  of  Lok  Sabha
 do  proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  members
 from  among  themselves  to  serve  as
 members  of  the  Central  Advisory
 Committee  for  the  National  Cadet
 Corps  for  the  next  term  commencing
 from  the  17th  June,  968  subject  to
 the  other  provisions  of  the  said  Act
 and  the  Rules  made  thereunder.”

 The  motion  was  adopted.

 The  question  is  :

 2.56  brs

 FINANCE  BILL,  968—cantd.

 MR.  SPEAKER:  $  Four  hours  remain
 —3  hours  for  clauses  and  |  hour  for  third
 reading.  From  2  to  5  P.M.  clause-by-
 clause  consideration  may  go  on  and  from

 Sto  6  P.M.  third  reading.  By  this  even-
 ing,  we  must.  be  able  to  finish  this.

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  There  isa  half-hour  discussion
 at  630.  Till  then  this  can  go  on.

 MR.  SPEAKER:  We  shall  now  ad-
 journ  for  lunch.

 2.57  hrs.

 The  Lok  Sabha  adjyurned  for  lunch  till
 Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after  lunch
 at  five  minutes  past  fourteen  of  the  Clock.

 (Mr.  Deputy-Speaker  in  the  Chair]

 FINANCE  BILL,  968  —contd.

 MR.  DEPUTY-SPEAKER:  We  will
 now  take  up  clause  by  clause  consideration
 of  the  Finance  Bill.  I  find  that  there  are
 no  amendments  to  clauses  2to  4.  So,  I
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 will  first  put  them  to  the  vote.  The
 question  is  :

 “That  clauses  2  to  4  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  2  to  4  were  added  to  the  Biil.

 Clause  5—(Insertion  of  new  sections  35B
 and  5)

 SHRI  S.  5.  KOTHARI  (Mandsaur):  J
 beg  to  move*®  :

 Page  5,  line  !,—
 after  “‘Where  any  company”  insert—

 “is  engaged  in  the  manufacture  or
 processing  of  fertilisers,  seeds,  concen-
 trated  for  cattle  and  poultry  feed,
 pesticides,  machineries,  tools  or  imple-
 ments  for  use  in  agriculture,  animal
 husbandry  or  dairy  or  poultry  farming
 or,”  (29)

 Page  5
 after  line  29,  insert~

 “(ija)  concentrates  for  cattle  and
 poultry  feed;”  (30)

 Page  5,—
 for  lines  30  to  32,  substirure—

 “(ii)  dissemination  of  information
 on  or  demonstration  of  modérn
 techniques  of  agriculture,  animal

 ‘husbandry,  dairy  or  poultry
 farming  or  advice  on  such
 techniques;”  (31)

 Page  5,—
 omit  lines  33  and  34.  (32)

 SHRI  N.  DANDEKER  (Jamnagar):  I
 beg  to  move*  :

 Page  4,  line  20,—
 Jor  “outside  India  in  respect”  substitute—

 “for  the  promotion  of  the  sale  out-
 side  India’  (98)

 Page  4,—after  line  4l,  insert-—
 “(viiia)  entertainment  for  the  promo-

 tion  of  the  sale  outside  India  of  such
 goods,  services  or  facilities”  (99)

 *Amendments  moved  with  the  recommendation  of  the  President.  see  SPST  72
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 [Shri  N.  Dandeker]
 Page  5,  line  i,—for“‘company”  substi-

 tute—
 “person  is  engaged  in  the  fi

 ture  or  processing  of  fertilisers,  seeds,
 concentrates  for  cattle  and  poultry  feed,
 pesticides,  machineries,  tools  or  impie-
 ments  for  use  in  agriculture,  animal
 husbandry  or  dairy  or  poultry  farming
 or”  (100)

 Page  5,  line  22,—
 Sor  “company”  substitute  “person”  (l0!)

 Page  4,  line  9,—
 omit  “domestic”  (158)

 THE  DEPUIY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI)  :  I  beg  to  move  :

 Page  5,  for  lines  28  to  34,  substitute—
 “(i)  fertilisers,  seeds,  pesticides,

 concentrates  for  cattle  and
 poultry  feed,  tools  or  imple-
 ments  for  use  by  such  cultiva-
 tor,  grower  or  producer;

 (ii)  dissemination  of  information  on
 or  demonstration’  of,  modern
 techniques  or  methods  of  agri-
 culture,  animal  husbandry,  or
 dairy  or  poultry  farming,  or
 advice  on  such  techniques  or
 methods  ;”

 Page  5,  line  35,—
 Sor  “(iv)”  substitute  “(iii)”.

 SHRI  BENI  SHANKER  SHARMA  :
 I  beg  to  move*  :

 Page  5,  line  !,—
 after  “any  Company”  insert

 ‘individual,  firm  or  Hiodu  undivi-
 ded  family.”

 Page  5,  line  23,—
 for  “one  and  one-fifth”

 “one  and  one-third”

 SHRI  0.  N.  PATODIA  (Jalore)  :  With
 regard  to  amendment  Nos.  98,  99  and  58
 relating  to  clause  35B  and  amendment  Nos.
 00  and  101  relating  to  clause  35C  I  have
 the  following  observations  to  make.  Sec-
 tion  35B  seeks  to  introduce  certain  export
 market  development  allowances  and  it

 substitute
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 Provides  for  deduction  of  a  sum  equiva-
 lent  to  l-I/3  of  the  expenditure  incurred.

 TI  wish  to  suggest  that  this  particular
 clause  should  be  made  more  comprehen-
 sive  so  that  it  may  help  in  the  real  sense
 in  every  aspect  promotion  of  exports  from
 our  country.  My  amendment  No.  98  seeks
 to  provide  that  advertisement  and  publicity
 expenses  incurred  should  not  be  restricted
 to  expenses  incurred  outside  India  but  a
 provision  should  be  made  that  all  adver-
 tisements  and  publicity  expenses  incurred
 for  the  purpose  of  export  promotion  should
 be  included.  As  an  illustration,  there  are
 certain  magazines  and  so  many  things  in
 India,  which  are  circulated  all  over  the
 world,  to  which  we  send  our  publicity
 material  which  serves  a  real  purpose  for
 export  promotion.  Therefore,  I  would
 urge  upon  the  Finance  Minister  to  accept
 my  amendment  No.  98.

 Regarding  amendment  No.  99,  I  wish
 to  suggest  that  entertainment  expenses  in-
 curred  for  the  purpose  of  export  promo-
 tion  should  be  included  as  one  of  the
 items  of  expenditure  for  the  purpose  of
 deduction.  There  is  no  provision  made
 so  far  for  the  deduction  of  entertainment
 expenses

 Regarding  amendment  No.  158,  I  find
 that  the  Finance  Minister  has  expressly
 limited  the  application  of  this  clause  to
 domestic  companies.  I  disagree  here  with
 the  Finance  Minister  because  the  main
 purpose  is  to  create  necessary  incentives
 for  export  and  whether  it  is  a  foreign
 company  or  an  Indian  company,  so  long
 as  it  is  able  to  fulfil  the  basic  objective  of
 giving  sufficient  incentive  for  exports,  it
 should  be  applicable  to  it.  I,  therefore,
 suggest  that  the  word  ‘domestic’  should  be
 removed  and  it  should  be  applicable  to  all
 companies  whether  domestic  or  foreign.

 Coming  to  new  section  35C  and  amend-
 ment  No.  100,  I  have  to  submit  that  here
 ceriain  agriculture  development  allowance
 have  been  provided  by  the  Finance  Minis-
 ter.  According  to  the  wording  of  the
 clause,  these  allowances  are  applicable
 only  in  respect  of  companies.  I  think,  it
 is  a  drafting  mistake  and  the  Finance
 Minister  would  not  have  that  objective  ;
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 Whether  it  is  a  company  or  a  firm  or
 an  individual,  so  long  as  the  purpose  is
 served  and  so  long  as  they  satisfy  all  the
 criteria  provided  for  in  this  particular
 clause,  it  should  be  applicable  both  to
 companies  and  to  individuals.  Therefore
 my  amendment  seeks  to  replace  the  word
 “company”  by  “person’’.

 Secondly,  I  want  to  make  it  more
 comprehensive.  The  allowances  provided
 for  by  this  particular  clause  are  applicable
 only  to  such  manufacturers  as  use  as  raw
 material  any  agricultural  products,  or
 animal  husbandry,  dairy  or  poultry  far-
 ming  product.  My  amendment  seeks  to
 suggest  that  it  should  be  applicable  to  a
 wider  sector  involved  in  agriculture  to
 make  it  more  useful.  In  my  amendment
 I  have  suggested  that  this  allowance  should
 be  extended  to  the  manufacture  of  fertili-
 sers,  seeds,  concentrates  for  cattle  and
 poultry  feed,  pesticides,  machineries,  tools
 or  implements  for  use  in  agriculture,  ani-
 mal  husbandry,  dairy  or  poultry  farming.
 Only  by  accepting  these  amendments  we
 shall  be  able  to  make  it  more  comprehen-
 sive  and  shall  be  able  to  cover  both  inputs
 and  outputs  relating  to  agriculture.  I,
 therefore,  suggest  that  both  these  amend-
 ments  be  accepted  by  the  hon.  Finance
 Minister.

 SHRI  MORARJI  DESAI:  I  have
 already  accepted  about  concentrates  for
 Cattle  and  paultry  feed  and  I  have  moved
 those  amendments.  There  is  nothing  more
 to  be  accepted  there.  The  Government
 amendments  cover  those  things.

 As  regards  extending  the  deductible
 expenditure  to  expenditure  incurred  inside
 the  country,  it  is  a  move  to  get  more
 advantage.  It  is  a  legitimate  move  :  I  will
 not  say  that  it  is  not  a  legitimate  move  but
 it  is  not  legitimate  for  me  to  grant  more
 and  more  expansion  for  this  kind  of  ex-
 penditure.  It  is  not  going  to  be  new,  if
 they  give  advertisements.  They  give  ad-
 vertisements  to  magazines  even  now.  What
 more  is  to  be  given  in  future  ?

 Therefore,  I  do  not  want  to  extend  it
 there.  I  cannot  accept  that.

 As  regards  extending  the  advantage  of
 the  weighted  deduction  to  al!  persons  and
 not  limiting  it  to  companies,  it  is  clear
 which  persons  are  going  to  provide  these
 things.  it  is  'argely  companies  which  pro-
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 vide  these  things.  It  is  only  given  where
 they  assist  farmers.  This  is  to  be  provided
 {o  agriculturists.  Where  they  do  it  free-of-
 charge,  that  part  will  qualify  for  the
 weighted  deduction.

 SHRI  M.  R.  MASANI  :  (Rajkot)
 Partnership  firms.

 SHRI  MORARJI  DESAI:  I  do  not
 see  any  case.  We  will  see  it  afterwards.
 Just  now  I  cannot  accept.

 SHRI  D.  N.  PATODIA:  The  amend-
 ment  moved  by  the  Government  does  not
 include  manufacture  of  machine  tools  and
 implements  for  the  use  of  agriculture,  etc.

 SHRI  MORARJI  DESAI  :  They  are
 not.  I  do  not  want  to  include  them.

 Mr.  DEPUTY-SPEAKER  :  :  shall  now
 Amendments  Nos.  22)  and  222  of

 The  question  is  :
 put
 Government.

 Page  5,—
 for  \ines  28  to  34,  substitute—

 “(i)  fertilisers,  seeds,  pesticides,  con-
 centrates  for  cattle  and  poultry  feed,
 tools  or  implements,  for  use  by  such
 cultivator,  grower  or  producer  ;

 (ii)  dissemination  of  information  on,
 or  demonstration  of  modern  techniques
 or  methods  of  agriculture,  animal
 husbandry,  or  dairy  or  poultry  farming,
 or  advice  on  such  techniques  or
 methods  ;"  (221)

 “Page  5  line  35,—
 for  *(iyy”  substitute  “(iii)”  (222),

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  Now,  !
 shall!  put  all  the  other  Amendments  to  vote.  .

 Amendments  Nos  29,  30,  32,  98  to  100,
 158,239  and  240  were  put  and  negative.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  5,  as  amended,  stand
 part  of  the  Bill”

 The  motion  was  adopted.
 Clause  5,  as  amended  was  added  to  the  Bill.
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 [Mr.  Deputy-Speaker]

 Clause  6  (Amendment  of  section  37)
 SHRI  5.  S.  KOTHARI  :  I  move*  :

 Page  6,  line  5,—
 for  “Explanation”  substitute—  “further

 Proviso.””  (33)
 Page  6,—

 Sor  lines  6  to  I0  substitute—
 “Provided  further  that  nothing  con-

 tained  in  this  sub-section  shall  apply  to
 expenditure  on  entertainment  referred
 to  in  sub-clause  (ix)  of  clause  (b)  of
 sub-section  (l)  of  Section  35B”.  (34)

 Page  6,—
 Omit  lines  4  to  5  (35)

 SHRI  N.  DANDEKER  :  I  move*  :
 Page  6,  line  5,—

 after  “following”  insert=“further  Pro-
 viso  and”  (104)

 Page  6,—
 after  line  5,  insert

 “Provided  further  that  nothing  con-
 tained  in  this  sub-section  shall  apply  to
 expenditure  on  entertainment  referred
 to  in  sub-clause  (viiia)  of  clause  (b)  of
 sub-section  (l)  of  section  35B.”"  (105)

 Page  6,—
 Omit  \ines  8  to  10.  (106),

 Page  6,  line  4,—
 after  “incurred”  insert

 “after  the  29th  day  of  February,
 968.”°  (107)

 ' Ss.  S.  KOTHARI:  Sir,  I  would  only
 submit  to  the  Fiance  Minister  that  enter-
 tainment  expenditure  on  promotion  of  ex-
 ports  shouid  not  be  covered  by  the  limit
 provided  in  Section  37  (2  A)  of  the  Income-
 Tax  Act.  l  appreciate  that  there  should
 be  a-general  limit  to  entertainment  expenses
 so  that  excessive  disbursement  is  not  made
 to  the  detriment  of  revenue.  But  thea  ex-
 penditure  which  is  made  for  promotion  of
 exports,  I  believe,  falls  in  a  different
 category  altogether  and  that  should  be  ex-
 cluded  ‘from  this  limit.  The  hon.  Minister
 may  kindly  consider.

 SHRI  N.  DANDEKER  :  As  regards
 my  Amendments  Nos.  l04  and  105,  they  are
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 consequential  upon  an  earlier  amendment
 in  relation  to  the  allowance  of  entertain-
 ment  expenditure  for  promotion  of  sale
 outside  of  India  of  such  goods  and  services
 and  I  do  support  what  Mr.  Kothari  has
 just  said  that,  surely,  in  this  drag-net  of
 trying  to  disallow  entertainment  expenditure
 of  all  kinds  the  entertainment  expenditure
 incurred  in  connection  with  the  promotion
 of  exports  and  so  on  ought  not  be  dis-
 allowed.

 As  regards  my  Amendment  No.  106,  it  is
 concerned  with  deleting  the  proposed  item
 (i)  in  the  proposed  Explanation  which
 Says  that  entertainment  expenditure  shall
 include  the  of  any  allowance  in  the
 nature  of  entertainment  allowance  granted
 by  the  assessee  to  any  employee.  Surely,
 this  is  only  a  form  of  payment  to  the
 employees.  These  are  part  of  the  terms
 and  conditions  of  service  whether  describ-
 ed  as  entertainment  allowance  or  house
 rent  allowance  or  any  other  allowance.
 These  are  aggregates  of  various  types
 of  allowances  which  form  part  of  the
 condition  of  service  for  employees.  To
 bring  that  in  by  some  kind  of  presumption,
 that  such  expenditure  as  is  paid  as  an
 allowance  to  the  employee  for  entertain-
 ment  should  be  included  under  entertain-
 ment  expenditure  of  the  employee  for  the
 purpose  of  limiting  the  expenditure  is,  I
 think,  totally  wrong  because  it  is  not
 Teally,  in  any  sense,  entertainment  expendi-
 ture  incurred  by  the  employer.  It  is  part
 of  the  terms  of  contract  of  service  for  the
 employees  that  he  is  allowed  to  undertake
 a  certain  amount  of  entertainment  on  the
 general  presumption  that  it  is  beneficsal—
 which  it  is—to  the  interests  of  the  company.

 A  regards  my  Amendment  No.  107,
 it  is  merely  a  small  one  but  an
 important  one.  concerned  with  the
 exclusion  of  entertainment  expenditure  (or
 rather  inclusion  under  entertainment  expen-
 diture)  of  the  amount  of  any  such  expendi-
 ture  as  is  not  expenditure  incurred  out
 of  an  allowance  granted  to  an  employee
 or  other  person.

 I  agree  that  this  is  enterainment  expen-
 diture  of  the  employer.  But  I  suggest
 that  the  limitattion  should  be  prospective
 as  I  have  suggested,  namely,  that  which  is
 incurred  after  29th  day  of  February.  1968.

 “Amendments  moved  with  the  recommendation  of  the  President.
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 SHRI  MORARSI
 accept  9  and  10.

 DESAI  :  I  would

 Amend-
 0

 MR.  DUPUTY-SPEAKER  :
 ment  9  was  not  moved.  Amendment
 is  covered.

 SHRI  MORARS!  DESAI  :  Amendment
 9  was  not  moved.  Otherwise,  I  would
 have  accepted  it  with  that  change  in  one
 world  in  line  9,  namely,  substitution  of
 the  word  ‘granted’  by  ‘paid’.  I  would
 certainly  accept  Amendmend  No.  10.

 SHRI  M.  R.  MASANI  :  I  will  move  it.

 SHRI  MORARJI  DESAI:  It  may  be
 moved  as  amended.

 MR  DEPUTY-SPEAKER  :  The  best
 thing  would  be  to  move  it  as  amended.

 Please  give  the  .full  text  for  reporting
 purposes.  Otherwise,  this  will  create
 confusion.

 SHRI  MORARJI  DESAI:  Amend-
 ments  I0  and  07  are  the  same.

 I  will  accept  Amendment  No.  9,  subject
 to  the  modification  that  in  tine  9,  for  the
 word  ‘granted’  the  word  ‘paid’  shall  be
 Substituted.  I  will  accept  Amendment
 No.  9  subject  to  this  modification.

 J  accept  07  because  that
 Amendment  10.

 is  equa!  to

 SHRI  M.  R.  MASANI:  I  beg  to  move*:
 page  6,  lines  9  and  0,—
 for  ‘granted  by  the  assessee  to  any

 employee  or  other  person”  substitute—
 “paid  by  the  assessee  to  any
 employee  or  other  person
 after  the  29th  day  of  February
 1968."  (9A)

 SHRI  N.  DANDEKER  :  In  other
 words,  I  understand  that  the  Fiace  Minister
 is  opposing  my  amendment,  No.  106,
 which  was  to  delete  the  other  thing  alto-
 gether,  but  he  is  accepting  07  which  is
 for  the  insertion  of  a  date  in  regard  to
 the  second  item...

 SHRI  MORARJI  DESAI  :  I  am  accep-
 ting  07  and  9  with  that  modification.
 (Interruptions)
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 SHRI  0.  N.  PATODIA:  About  04
 and  105,  I  wouid  like  to  make  a  submision.
 The  limit  of  entertainment  expenditure
 provided  would  be  exteremely  inade  quate
 if  you  take  into  account  the  export  promo-
 tion  efforts.  We  have  been  saying  that,  to
 promote  exports,  it  is  necessary  to  incur  a
 large  amount  as  entertainment  expenditure.
 Even  government  companies  like  the  STC
 and  the  others  are  not  an  exception.  If  you
 really  want  to  encourage  exports,  it  is
 necessary  that  the  entertainment  expendi-
 ture  incurred  for  export  promotion  should
 not  be  covered  by  the  iimit  for  entertain-
 ment  expenditure.

 SHRI  N.  K.  SOMANI  (Nagaur):  In
 the  interest  of  export  development,  we  will
 have  to  treat  our  customers  as  well  as
 potential  clients  on  an  appropriate  scale  ;
 approprite  red  carpet  and  other  facilities
 have  to  be  provided  to  them,  not  only
 when  foreign  customers  or  potential
 costomers  come  to  this  country  but  also
 when  some  of  us  go  abroad  soliciting
 business  ;  both  ways,  this  expenditure  is
 necessary.  Therefore,  unless  we  appropri-
 ately  increase  the  entertainment  allowance,
 in  view  of  the  prices  obtaining  in  India,
 in  almost  every  city,  if  one  wants  to
 entertain  his  clients,  certainly  the  limits
 provided  are  too  meagre.  I  would,  there-
 fore,  appeal  to  the  Deputy  Prime  Minister
 to  accept  these  realities  in  view  of  the
 experience  obtaining  now.

 SHRI  MORARJI  DESAI:  I  say,  Sir,
 that  this  Bill  is  not  meant  to  increase  the
 present  limits  which  have  been  imposed.
 Regarding  entertainment  outside,  God
 knows  what  entertainment  will  be  given
 and  this  red  carpet  business  is  not  under-
 stood  by  me.  If  everything  is  going  to  be
 used  and  everything  will  go  into  it,  the
 whole  company  will  spend  it.  I  cannot
 accept  it.  There  will  be  a  limit  to  it.
 Therefore,  I  have  kept  this  timit  of
 Rs.  30,000.  I  have  no  reason  to  extend
 this  limit  of  Rs.  30,000.

 SHRI  N.  DANDEKER  :  There  is
 already  the  exchange  control.

 SHRI  MORARJI  DESAI:  Immediate-
 ly  there  will  be  a  pressure  for  increasing
 that  expenditure.

 *Ameodments  moved  with  the  recommendation  of  the  President.
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 SHRI  N.  DANDEKER:  You  have  in
 fact  legitimately  allowed  a  certain  amount
 of  foreign  exchange  to  be  spent  whena
 person  goes  abroad,  for  export  promotion.
 If  out  of  that  he  has  spent  something  on
 entertainment,—there  is  already  an  overall
 limit  you  will  have  provided  by  the  limit
 of  foreign  exchange  sanction  you  may  have
 given  and  he  cannot  spend  more,—even
 that  will  be  disallowed.  I  suggest  that  it
 ought  to  be  allowed  as  expenditure  incurred
 outside  India  within  the  limits  of  foreign
 exchange  allowance  for  the  purposes  of
 entertainment  in  connection  with  export
 promotion.  What  |  mean  is  that  limita-
 tions  of  the  kind  I  have  mentioned  already
 exist.

 SHRI  MORARJI  DESAI  If  the
 limitation  is  for  entertainment  expenditure,
 that  does  include  that.  If  it  falls  within
 that,  it  will  be  allowed  ;  if  it  falls  beyond
 Rs.  30,000,  it  will  not  be  allowed.

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  is:

 Page  6,  lines  9  and  !0,—
 for  ‘granted  by  the  assessee  to  any

 employee  or  other  person’  substitute—
 ‘paid  by  the  assessee  to  any  employee
 or  other  person  after  the  29th  day
 of  February,  968.’  (9A)

 The  motion  was  adopted.
 Page  6,  line  4,—

 after  ‘incurred’  insert—‘after  the  29th
 day  of  February,  968’.  (107)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  Now  I]
 will  put  all  the  other  amendments  to  this
 clause  to  vote.

 Amendments  Nos.  33,  34,  35,  104,  05
 &  06  were  put  and  negatived.

 MR.  DEPUTY  SPEAKER  :
 tion  is  :

 “That  Clause  6,  as  amended,  stand
 part  of  the  Bill.”

 The  ques-

 The  motion  was  adopted.

 Clause  6,  as  amended,  was  added  to  the  Bill.
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 Clause  7—  (Insertion  of  new:  section  40A)
 MR.  DEPUTY-SPEAKER  Now  we

 come  to  Clause7.  Amendments  36,  108, 159,  95  and  96  have  been  moved

 SHRI  5.  5.  KOTHARI  :
 move*

 I  beg  to

 Page  7,—
 @fter  ine  36  insert —

 “Provided  that  no  disallowance  under
 this  sub-section  shall  be  made  without
 the  previous  approval  of  the  Inspecting
 Assistant  Commissioner.”

 SHRI  N.  DANDEKER:  I  beg  to
 move*  :

 Pages  6  and  7,—
 Omit  lines  22  to  45  and  !  to  36  respec-

 tively.  (108),

 SHRIN.K.  SOMANI  :  |  beg  to
 move*  :

 Page  6,—
 after  \ine  35,  insert

 “Provided  further  that  no  disallow-
 ance  shall  be  made  under  this  section
 without  the  previous  approval  of  the
 Inspecting  Assistant  Commissioner.”
 (I59)

 SHRI  SHIVAJI  RAO  S.  DESHMUKH
 (Parbhani)  I  beg  to  move*

 Page  6,—
 Gfter  \ine  35,  insert —

 “Provided  further  that  it  would  be
 deemed  to  be  a  payment  for  the  legiti-
 Mate  needs  of  the  business  or  the
 profession  of  the  assessee  if  the  liability
 of  the  business  expenditure  of  assessee
 would  have  been  the  same  or  more
 but  for  such  payment  under  the  circum-
 stances  of  the  business  or  profession  of
 the  assessee.””  (195)

 SHRI  HIMATSINGKA  (Godda):  I
 beg  to  move*  :

 Pages  7  and  8,—-
 Omit  \ines  37  to  43  and  |  to  24,  respec-

 tively.  (196)

 di: *Amendments  moved  with  the  recor  ion  of  the  Presid
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 SHRI  S.  5.  KOTHARI:  I  have  just
 to  say  that  the  ITO  is  being  allowed
 powers  to  disallow  so  much  of  the  expendi-
 ture  as  is  considered  by  him  as  excessive
 or  unreasonable  and  that  shall  not  be
 allowed  as  a  deduction.  This  means  that
 the  ITO  is  being  given  blanket  powers  in
 this  regard.  In  my  opinion;  there  should
 be  a  certain  limit,  say,  Rs.  5,000  upto
 which  the  ITO  may  be  permitted  to  dis-
 allow  ;  and  beyond  that  it  should  be  made
 obligatory  for  him  to  obtain  the  permission
 of  the  Inspecting  Assistant  Commissioner.
 After  all,  some  check  should  be  necessary
 on  the  powers  of  the  ITO  also,  taking  into
 account  all  the  factors,  in  which  I  need
 not  go.  Where  such  disallowances  are
 made,  blanket  powers  should  not  be  given
 to  the  ITO  and  it  should  be  obligatory  for
 him  to  go  to  the  senior  officer  and  take  his
 sanction  and  then  disallow.

 SHRI  M.  R.  MASANI:  I  would  like
 to  oppose  this  whole  clause.  Already,
 Sir,  under  the  law  the  Income  Tax  Officer
 is  entitled  to  disallow  expenditure  which
 is  not  wholly  and  necessarily  for  the  pur-
 pose  of  the  business.  In  other  words,  any-
 thing  irrelevant  or  frivolous  can  already
 be  disallowed.  This  clause  now  seeks  to
 give  the  Income  Tax  Officer  an  entirely
 unfettered  discretionary  power—that  it  his
 opinion—as  to  whether  certain  payments
 made  to  people  who  are  related  to  people
 or  connected  with  the  Directors  of  Com-
 Panies  are  in  excess  of  what  they  deserve.
 It  is  true  that  already  there  is  enough
 power  and  even  that  power  is  sometimes
 exercised  in  a  way  that  is  harsh  towards
 the  assessee.  There  is  another  reason  why
 the  hon.  Finance  Minister  should  realise
 that  what  he  is  doing  here  is  cutting  across
 the  provisions  of  the  Company  Law.  The
 Finance  Minister  knows  that  under  the
 Companies  Act  Government  have  to  sane-
 tion  the  remuneration  of  the  directors  and
 managers  over  certain  limits.  Suppose  the
 Company  Law  Administration  under  the
 companies  Act  says  that  certain  remunera-
 tion  is  reasonable  to  a  director  and  it
 sanctions  that  dmount  to  either  the  director
 or  the  relative  employed.  This  is  sanc-
 tioned.  Once  that  is  done  by  the  CLA,  is
 there  any  earthly  reason  why  the  [TO
 should  apply  another  discretion  to  the
 same  quantum  and  say  ‘No,  because  this
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 man  is  related  to  somebody  I  cannot  allow; I  disallow  it”?  The  effect  is  this.
 There  will  be  two  arms  of  the  Govern-

 ment  working  at  cross  purposes.  The
 Company  Law  Administration  says  that
 this  a  fair  remuneration,  you  may  go  ahead
 and  pay  it,  but  the  Income-tax  officer  says
 that  he  does  not  agree.  He  will  say  this
 is  too  much  and  that  he  would  allow  some-
 thing  else.  Does  the  Finance  Minister
 want  that  two  limbs  of  the  Government
 should  be  given  arbitrary  discretion  to  do
 the  same  job  ?  In  such  a  case  they  would,
 sooner  or  later,  find  themselves  at  logger-
 heads.  Government  today  possess  enough
 powers  to  regulate  the  remuneration.  So
 this  clause  becomes  unnecessary  and  [
 would  appeal  to  Finance  Minister,  in  the
 interest  of  proper  legislation,  not  to  press
 this  part  of  the  clause  and  to  withdraw  it
 themselves.

 Then,  Sir,  the  second  part  of  the  clause
 is  there  which  is  regarding  expenditure  over
 Rs.  2,500,  when  it  is  made  by  cash  and  not
 by  cheque.  This  kind  of  hasty  legislation
 does  not  take  into  account  the  existing
 legislation  as  I  understand  it.  I  speak
 subject  to  correction  and  I  hope  the  hon.
 Finance  Minister  will  correct  me  if  I  am
 wrong.  Chéques  are  not  legal  tenders.
 People  are  entitled  to  demand  their  pay-
 ment  in  cash  if  they  are  so  minded  and
 there  are  people  in  the  country  who  do
 not  take  cheques.  In  the  countryside,  for
 example,  if  you  wish  to  pay  by  means  of  a
 cheque  the  villager  may  think  that  you  are
 trying  to  play  a  confidence  trick  on  him.
 He  has  every  right  to  demand  payment  in
 cash.

 My  hon.  friead  Shri  Piloo  Mody  says
 that  even  the  IAC,  except  in  the  case  of
 some  privileged  category  like  MPs.,  do  not
 accept  cheques  from  even  .multi-millionaries
 and  distinguished  citizens,  because  IAC
 does  not  believe  in  negotiable  instruments,
 either.  That  being  the  case  you  cannot
 take  away  the  legal  obligation  of  paying in  cash.  Therefore  |  feel  that  this  whole
 clause  is  shabbily  drafted  and  so  it  should
 be  dropped  out  altogether.

 SHRI  N.  DANDEKER:  May  |  speak,
 Sir,  in  support  of  my  amendment  ?

 MR.  DEPUTY-SPEAKER:  I  will
 gome  to  you,  Shri  Himatsingka.
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 SHRI  HIMATSINGKA  :  This  amend-
 Ment  ought  to  be  agreed  to.  |  will  cite
 the  case  of  a  company.  The  managing
 director  is  allowed  5%  commission  by  the
 company  law  board  and  it  works  out  to
 Rs.  4,500  or  Rs.  4,600  per  month  on  the
 basis  of  the  computation  of  income  on  the
 basis  of  5%  and  the  Income-tax  officers
 says  ‘No,  the  amount  of  work  that  you
 have  put  infor  the  company  should  not
 entitle  him  to  get  Rs.  4,600 ;  I  will  allow
 only  Rs.  3,500’.  Suppose  such  a  position
 is  taken  up  by  the  ITO.  It  is  unfair.  It
 is  unfair  that  the  Income-tax  officer  should
 sit  in  judgment  over  the  sanction  that  has
 teen  given  by  the  Company  Law  Board
 after  taking  into  consideration  all  the  facts
 and  circumstances  allowing  it  to  fix  the
 remuneration.

 Simililarly,  as  regards  the  other  portion
 of  the  clause,  as  has  been  mentioned  by
 Shri  M.  R.  Masani,  it  will  work  very  much
 agairist  the  present  law  also.  Legal  tenders
 can  only  be  made  in  cash.  Supposing
 there  is  a  dispute  on  the  commission  pay-
 able  to  a  person  and  he  wants  Rs.  5,000,
 and  the  man  who  histo  pay  says  that  it
 is  only  Rs.  4,000,  and  then  the  amount  is
 tendered,  it  has  to  be  tendered  in  cash.
 That  will  not  be  taken  into  account  by  the
 ITO.  The  funny  part  of  it  is  that  even  if
 the  ITO  feels  that  the  amount  has  been
 paid,  he  has  no  right  to  say  that  such
 expenditure  shall  not  be  allowed  as  reduc-
 tion.  Even  if  he  is  satisfied  that  the
 amount  has  actually  been  paid  and  the
 man  who  has  been  paid  the  amount  accepts
 the  payment,  he  will  have  to  disallow  it.
 This  is  a  position  which  I  think  should  be
 considered  by  the  Finance  Minister..  He
 can  easily  imagine  the  difficulties  that  will
 be  created  if  the  law  is  allowed  to  stand  in
 this  fashion.

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  My  hon.  friend  has
 gone  onto  another  point.  But  I  would
 like  to  say  something  on  the  first  point
 raised  by  Shri  M.R.  Masani.  I  agree
 with  him  On  the  first  point,  namely  with
 regard  to  the  conflict  between  the  Income-
 tax  Department  and  the  Company  Law
 Board.  The  Campany  Law  Board  takes
 all  the  surrounding  circumstances  into
 consideration.........

 SHRI  MORARJI  DESAI:  May  I
 explain  the  point  so  that  this  need  not  bg
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 laboured  ?  This  does  not  apply  to  that
 all.  There  is  no  question  of  the  ITO
 disallowing  whatever  is  sanctioned  by  the
 Company  Law  Administration.  That  rela-
 tes  to  the  remuneration  and  the  commission.
 The  company  law  does  not  provide  for
 other  expenditure,  for  commission  for
 Purchases  and  things  like  that.  It  is  only
 those  things  which  are  covered  by  this  and
 not  the  remuneration.  Therefore,  there  is
 no  conflict  between  the  two.  If  any  ITO
 disallows  it,  he  will  be  dismissed.

 SHRI  M.R.  MASANI:  The  words
 ‘or  services’  are  there  in  the  clause.  So,
 my  hon.  friend  Shri  Tenneti  Viswanatham
 is  right  when  he  says  that  it  does  apply.

 SHRI  MORARJI  DESAI:  These
 services  are  not  those.

 SHRI  TENNETI.  VISWANATHAM  :
 IT  am  very  happy  at  what  the  Finance
 Minister  has  said.  But  a  number  of  cases
 came  to  my  notice  aftert  he  Company  Law
 Advisory  Commissinn  recommended  some-
 thing  and  Government  passed  orders  in  the
 same  Finance  Ministry.  There  were  cases
 where  the  remuneration  was  disallowed  by
 the  ITO  as  being  excessive.  I  am  happy
 to  know  that  if  they  come  to  the  hon.
 Minister’s  notice  he  will  take  action  aga-
 inst  the  ITO  concerned.

 SHRI  MORARJI  DESAI:  I  shall
 take  action  against  the  ITO  if  he  does  that.
 He  has  no  business  to  do  that.

 SHRI  N.  DANDEKER:  I  want  to
 cross  the  t’s  and  dot  the  i’s  of  the  argu-
 ments  that  have  already  been  advanced.

 In  the  first  place,  let  me  enumerate  in
 fact  the  number  of  persons,  payments  to
 whom,  whether  in  respect  of  goods,  servi-
 ces  or  facilities,  will  have  to  bd  questioned
 by  the  ITO,  not  necessarily  disallowed  but
 questioned,  because  he  has  got  to  examine
 all  this.  The  law  is  there  and  he  has  got
 to  apply  it.

 व  shall  just  give  two  examples  In  the
 case  of  a  company,  payments  for  goods,
 services  or  facilities  made  to  any  director
 of  the  company,  any  relative  of  any
 director  of  the  company,  any  concerns  in
 which  any  of  such  direetor  or  his  relatives
 has  a  substantial  interest,  any  companies  in
 which  the  director  of  the  company  or  his
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 relatives  has  substantial  interest,  all  persons
 who  have  a  substantial  interest  in  that
 company  and  their  relatives  and  associa-
 tes  and  soon  will  have  to  be  gone  into
 by  the  ITO.  I  can  go  on  further  in  regard
 to  the  meaning  of  the  word  ‘associates’.
 These  are  the  various  payees  in  respect  of
 whom  in  every  business  assessment,  the
 ITO  will  have  to  take  a  look  at  the  pay-
 ments  made  in  respect  of  goods  or  services
 and  payment  of  salaries  is  a  payment  for
 services,  notwithstanding  the  Finance
 Minister's  belief  to  the  contrary —or  facili-
 ties.  What  has  the  ITO  to  do  in  relation
 to  these?  He  has  got  to  examine  them
 from  three  angles.  And  those  three  angles
 are:  the  fair  market  value  of  the  goods
 or  services  or  facilities  for  which  payment
 is  made  the  legitimate  needs—it  may-be  a
 fair  market  value  that  is  paid  but  the  legi-
 timate  needs  of  the  business  or  profession
 of  the  assessee  would  also  be  gone  into;
 in  other  words,  the  value  may  be  fair,  but
 the  ITO  can  still  say  ‘I  do  not  think  you
 need  all  this’,  and  that  means  that  he  has
 got  to  look  into  it—and  thirdly,  the  bene-
 fit  derived  by  or  accuring  to  the  assessee
 from  such  payment.  The  ITO  may  well
 say;  ‘Yes,  you  are  purchasing  this  at  fair
 market  price’,  and  he  may  also  say  ‘Yes,
 you  need  it;  it  is  legitimately  needed  for
 your  business’,  but  he  may  neverthelss
 come  to  the  conclusion  that  the  benefit
 derived  by  the  concern  whose  affairs  he  is
 examining  was  not  commensurate  with  the
 amount  of  the  payment  made.  And  he
 has  got  to  make  this  examination  in  every
 business  assessment,  and  possibly  in  most
 other  assessments.

 Now,  I  have  taken  occasion  to  discuss
 this  from  a  practical  point  of  view  with  a
 number  of  friends  I  have  still  got  in  the
 income  tax  department  and  they  have  all
 told  me  over  and  over  again  that  this  is
 going  to  be  practically  impossible.  But
 if  an  ITO  nevertheless  wants  honestly  to
 do  his  job,  he  has  got  to  do  and  he  is
 going  to  get  cluttered  up  in  the  assessment
 proeess.  And  notwithstanding  the  two-
 years  limstation,  either  the  assessments  will
 all  be  rushed  through  at  the  end  of  two
 years  or  they  will  not  be  done  at  all  or—the
 third  alternative—there  would  be  a  substan-
 tial  increase  in  bribery  and  corruption.

 IT  turn  now  to  the  clause  about  pay-
 ment  by  chaque  igstead  of  by  Jegal  tender
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 In  principle,  I  have  a  good  deal  of  sympa-
 thy  with  this.  One  of  the’  important
 techniques  of  tax  evasion  lies  in  fact  of
 payments  in  cash.  You  get  a  receipt  and
 then  the  fellow  who  is  supposed  to  have
 received  the  money  is  not  traceable.  It  is
 a  pretty  hard  job  for  the  ITO  to  do  any-
 thing  about  that  kind  of  thing.  So  this
 clause  starts  in  considerable  favour  with
 me;  but  I  am  also  impressed  by  the  argu-
 ment  about  legal  tender.  Suppose  I  have
 to  lay  a  legimate  commission  of  Rs.  5,000
 or  something  or  there  is  a  simple  payment
 for  services  rendered  of  Rs.  5000  or  even  for
 goods  purchased,  and  the  seller  says‘!
 want  cash’,  I  say  ‘Sorry,  if  I  paid  you
 cash,  I  shall  get  it  in  the  neck,  even  if  you
 admit  you  have  received  it’.

 I  am  not  importing  into  this  the  diffi-
 culties  of  the  agriculturist  or  former  who
 does  not  know  about  banking.  I  am  talk-
 ing  about  the  payer  and  the  payee  in,  say,
 the  city  of  Bombay.  If  I  do  not  pay  him
 cash  and  if  he  refuses  to  take  a  cheque,  do
 you  know  he  is  entitled  to  put  in  an  appli-
 cation  for  insolvency  against  me  on  the
 ground  that  I  am  not  prepared  to  meet  my
 debts  in  legal  tender?  That  I  am  refusing
 to  pay  my  debts  in  legal  tender  is  a  good
 excuse,  a  good  reason,  for  an  insolvency
 petition  against  me.  It  realy  is.  It  is  per-
 fectly  so.

 So  there  is  not  only  this  question  of
 legal  tender  and  of  any  other  tender  being
 refused  ;  but  there  is  also  this,  that  if  I
 refuse  to  pay  my  debt  in  terms  of  the
 only  way  in  which  lawfully  I  can  pay,  the
 persons  to  whom  such  payment  is  due  can
 goto  the  Court  with  an  application  to
 declare  me  insolvent  onthe  ground  that
 व्‌  am  not  paying  my  debts.  Therefore,
 something  has  got  to  be  done  about
 this.

 SHRI  R.  9.  BHANDARE  (Bombay
 Central):  Does  it  in  fact  happen  ?

 SHRI  N.  DANDEKER  :  It  will  hap-
 pen  when  this  comes  in,  because  at  pre-
 sent  there  is  no  provision  inlaw  that  any
 payment  you  may  have  to  make  you  may
 lawfully  make  by  cheque.  Suppose  I  am
 required  to  make  a  payment  which  is  legi-
 timate  in  business,  which  it  is  legitimately
 my  desire  to  pay  ;  I  say,  ,Mr.  Snooks,  take
 a  cheque’.  He  says  ‘It  isa  cheque?  |
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 Bhri  N.  Dandeker]
 want  cash.  I  have  got  to  incurred  expendi-
 ture  immediately.  I  cannot  wait  two
 ‘three  days  till  it  is  cashed  etc.,  Indeed,
 he  need  not  give  any  reason  at  all.
 He  can  say  ‘I  want  legal  tendet’,  and
 if  I  refuse  to  pay  him  in  legal  tender,—he
 is  not  concerned  with  the  ITO’s  views,—
 he  can  go  and,  as  I  said,  file  an  involvency
 petition  against  me  because  I  am  not  pay-
 ing  my  debt.

 SHRI  २.  K.  SOMANI:  I.  agree  that
 there  have  been  certain  maipractices  in
 this  country  in  respect  of  the  allowances
 and  remuneration  paid  to  some  relatives.
 But  I  do  not  think  this  calls  for  such  ex-
 traordinary  powers  in  the  hands  of  the
 ITO  who,  I  think,  is  not  expected—and  it
 will  also  not  be  possible  for  him—to  judge
 what  is  judicious  what  is  reasonable,  be-
 cause  business  conditions  vary  so  violently
 from  place  to  place,  business  to  business
 and  from  time  to  time  that  it  is  impossible
 for  anyone  to  come  to  a  sound  judgement
 on  this.  Therefore,  I  think  this  will  be  a
 grossly  unfair  regulation  in  respect  of  the
 rest  of  them  who  want  to  live  honestly  and
 to  pay  ‘to  certain  people—they  may  be
 relatives  or  they  may  not  be.

 T  am  also  very  deeply  concerned  about
 the  other  clause  concerning  cheque  pay-
 ment  over  Rs.  2,500.  Take  the  case  of  my

 own  constituency  where  India's  second  largest
 cattle  fair  (in  Nagaur)  takes  place  every
 year.  Transactions  worth  crores  of  rupees
 take  place  in  terms  of  the  sale  of  bullocks
 and  camels  and  things  like  that.  It-is  on
 cash  basis  ;  nobody  is  prepared  to  accept
 acheque  there.  Think  of  thousands  of
 mandies  that  we  have  in  this  country  where
 the  farmers  bring  cartioads  of  grains.  They
 will  accept  cash  payment  only.  There  are
 forest  contractors  who  live  in  the  forest
 area  and  cut  teak  wood  or  bamboo  or
 those  who  conduct  minning  operations  in
 areas  where  there  is  no  human  habitation
 worthe  branch  of  any  hink.  Most  of  the
 time  the  person  who  is  given  this  contract
 sends  cash  to  these  people  for  weekly
 wages  for  payment.  Those  who  operate
 on  the  islands,  and  those  who  do  mining
 opereations  and  bring  sandstone  and  other
 things=jq  all  such  cases  it  will  be  im-
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 possible  for  payments  to  be  made  by
 cheques.  From  the  point  of  view  of  both
 the  rural  operations  and  the  natural  diffi-
 culties,  I  suggest  that  this  clause  should  be
 suitably  amended.

 SHRI  BENI  SHANKAR  SHARMA
 (Banka):  I  endorse  what  Mr.  Dandekar
 has  said  but  I  appreciate  the  anxiety  of  the
 hon.  Minister  to  plug  the  loopholes  and
 bring  in  as  many  assessees  as  possible.  I
 also  know  that  sometimes  when  people  pay
 Or  receive  cash,  they  are  not  entered  in
 books.  I  have  a  way  out.  Yesterday  also
 T  have  stated  that  there  should  be  provision
 for  registration  of  income-tax  assessees.
 In  sales  tax  we  have  got  a  registration
 number.  Let  the  businessmen  who  have
 got  to  deal  with  others  and  who  have  got
 to  reecive  payments  of  amounts  over
 Rs.  2,500  be  first  registered  with  the
 income-tax  department.  In  many  Govern-
 ment  departments,  when  you  give  a  con-
 tract  or  make  payment,  you  ask  for  a
 clearance  certificate  from  the  receiver  to
 be  granted  by  the  income-tax  officer.  You
 may  introduce  a  new  section  by  which  per-
 sons  who  are  to  receive  payments  are
 registered  with  the  deparment  ‘so.  that
 many  of  the  difficulties  might  be  avoided.
 According  to  me,  this  clause  is  quite  illegal
 and  enyolves  so  many  difficulties.  I  know
 that  in  Bengal  when  people  go  to  buy  jute
 in  mofussil  areas  worth  Rs.  10,000  or  even
 50,000,  they  take  only  cash  because  there
 are  no  banking  facilities.  The  hon  Minis-
 ter  has  said  that  he  would  try  to  remove
 these  difficulties  by  amending  the  rules
 suitably  or  making  new  rules.  But  that
 will  not  solve  the  problem.  Therefore,  I
 Suggest  that  instead  of  making  the  payment
 by  cheques  cumpulsory,  if  we  adopt  the
 method  of  registration  in  income-tax  so
 that  people  would  deal  with  such  persons
 only  who  were  registered  with  the  income-
 tax  department,  the  anxiety  of  the  hon.
 Minister  will  disappear  and  we  shall  be
 able  to  rope  ia  more  assessees.

 SHRI  SHIVAJIRAO  8.  DESHMUKH  :
 On  second  thoughts  and  after  the  argu-
 ments,  I  beg  leave  of  the  House  to  with-
 draw  my  amendment.

 SHRI  MORARJI  DESAI:  If  as  much
 trouble  to  argue  against  the  provision  ig
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 taken  to  understand  the  purpose  for  which
 it  had  been  brought  forward,  I  am  sure
 that  all  this  time  would  have  been  usefully
 spent,  useful  to  me  and  to  them  too.
 What  happens  in  a  cattle  fair?  So  many
 transactions  are  made  but  they  are  not
 between  companies  but  between  farmers.
 Does  this  apply  to  a  farmer  ?

 I  cannot  understand  this  sort  of  imagi-
 Nation  running  riot.  Therefore,  it  does
 not  apply  to  this.  I  hear  very  convenient
 arguments  about  widows,  farmers,  rural
 areas,  and  so  on,  and  when  it  comes  con-
 veniently  for  evasion  it  is  very  easily
 argued  ;  |  cannot  be  taken  in  by  those
 arguments.

 I  quite  understand  the  argument  about
 thedegal  tender.  But  we  can  make  a  pro-
 vision  that  for  these  purposes,  this  will  be
 legal  tender,  and  I  propose  to  take  that
 action  if  it  is  necessary.

 SHRI  SHANTILAL  SHAH  (Bombay—
 North-West)  :  Only  in  the  case  of  bank
 guaranteed  cheques.

 SHRI  MORARJI  DESAI:  Yes  only
 for  bank  guaranteed  cheques  it  could  be
 done.  This  can  be  done  ;  not  that  it  can-
 not  be  done.  All  that  will  be  taken  care
 of.  We  will  try  to  see  ultimately...

 SHRI  PILOO  MODY  (Godhra):  He
 did  not  take  care  -of  it  for  the  last  two
 years.’

 SHRI  MORARJI  DESAI:  I  will  try
 to  take  progressive  care  of  my  hon.  friend.
 व  think  by  the  time  his  turn  comes  he  will
 be  a  wiser  man  ;  I  am  quite  sure.  In  this
 Particular  matter,  it  is  granted  that  there
 are  illegal  practices  going  on.  Now,  how
 are  they  to  be  got  at?  My  hon.  friend
 there  suggested  that  a  clause  could  be  put
 in  which  I  think  would  make  it  more  cum-
 bersome.  He  says  registration  could  be
 done.  What  happens  to  the  payment  and
 how  long  will  it  take  ?  And  one  has  to
 wait  for  registration  also.  So,  it  becomes
 more  difficult.  What  is  wrong  with  this  ?
 When  he  pays  above  Rs.  2,500  in  cheque,
 this  will  apply  to  all  transactions  from  now
 on  afterwards  :  not  now.  Therefore,  when
 they  make  a  contract  with  a  party  to  pay
 that,  they  can  make  contracts  that  they
 will  pay  in  cheque.  Nobody  can  go  against
 that,  and  that  can  be  paid.
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 if  anybody  can  object  to  it.  Asa  matter

 ‘of  fact,  I  have  been  worried  about  these
 matters—this  black  money:as  it  is  called,  or
 unaccounted  for  money,  if  it  can  be  called
 in  proper  language.  That  has  got  to  be
 stopped.  How  is  that  to  be  done?  If”
 this  will  apply  only  to  all  payments  which
 are  made  by  cheque  above  a  certain  limit,
 throughout,  everywhere,  between  all  people
 then  that  is  a  very  long  process  and  then  it
 has  many  snags.  Even  in  this  limited  pay-
 ment,  there  are  so  many  snags.  Therefore, I  am  experimenting  with  this  business.
 This  is  a  limited  purpose,  where  the  com-
 Pany  wants  to  get  an  allowance  in  expendi-
 ture  on  account  of  this  payment.  This  is
 the  condition  which  will  have  to  be  satis-
 fied  ;  if  not  they  will  have  to  pay  income-
 tax  on  it.  That  is  all.  There  is  nothing else  done  in  this.  I  do  not  understand  all
 these  arguments  which  are  easily  made  with
 such  vehemence,  but  it  is  difficult  for  me  to
 do  this.

 My  hon.  friend  there  says  that  this
 applies  to  services  also,  and  he  is  opposed to  all  these  things.  Naturally,  he  is
 opposed  to  all  these  things.  Asa  lawyer he  says  it  is  shabbily  worded.  I  do  not
 know  how  long’  he  has  practised  the  law.
 I  am  advised  by.  people  who  have  -prac- tised  law  for  a  long  time.  I  am  nota
 lawyer  and  therefore  I  am  not  pitting  my- self  against  him.  But  to  say  that.  this  is
 shabbily  done  is  not  fair.  One  may  differ
 and  there  can  be  difference  of  opinion  in
 matters  of  law.  9  readily  grant  it,  and  his
 opinion  may  be  even  more  correct  than  this, and  their  opinion  may  be  more  correct than  his.  cam  say  that  this  has  not  been
 done  hastily  at  all.  This  has  been  done
 after  very  careful  consideration.  |
 have  already  said  that  the  services  which
 are  sanctioned  by  the  Company  Law  Board
 cannot  be  doubted  by  the  Income-tax
 Officer.

 SHRI  N.  DANDEKER  :
 nothing  here.

 But  there  is

 SHRI  MORARJI  DESAI:  It  means
 only  for  payment  for  services.:

 SHRI  N.  DANDEKER  =  The  Income-
 tax  Officer  has  to  do  his  duty.

 SHRI  MORARII  DESAI  :  This  will  be
 done  by  rules  and  the  rules  willbe  publish-
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 ed..  It  is  not  that  the  rules  will  be  kept
 in  &  hole  somewhere  as  in  the  hole-and-
 corner  method.  I  have  proposed  to  invite
 objections  to  it,  because  it  is  necessary
 todo  so.  Even  in  the  matter  of  sums
 above  Rs.  2,500  to  be  paid  by  cheques,
 I  want  to  prescribe  certain  categories  where
 this  will  not  apply,  but  that  has  to  be
 done  after  very  careful  consideration.  3
 want  to  see  that  these  things  are  adequa-
 tely  and  properly  done.  I  have  been
 seriously  charged  with  not  doing  this  or
 that,  or  not  being  able  to  do  this.  I
 understand  the  feeling  of  all  those  who
 have  stated  this.  Naturally  they  have  got
 to  express  their  feelings.  I  have  got  to
 execute  it.  I  say  that  it  is  an  evil;  I
 agree  ;  but  that  evil  has  got  to  be  stopped
 by  Government  and  not  by  my  hon.
 friends.

 If  I  try  to  find  remedies  for  it,  a  nega-
 tive  attitude  is  taken’  that  “this  will  not
 do  ;  make  it  broader,  ६०  that  more  things
 can  happen”,  I  am  afraid  I  cannot  accept
 it.

 MR.  DEPUTY-SPEAKER  :  Does  Mr.
 Deshmukh  have  the  leave  of  the  House  to
 withdraw  his  amendment  ?

 HON.  MEMBERS:  Yes.
 Amendment  No.  95  was,  by  leave,

 withdrawn.

 MR.  DEPUTY-SPEAKER  :
 put  all  the  other  amendments.

 Amendment  Nos.  36,  108,  59  and  96  were
 ‘put  and  negatived,

 I  will  now

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  7  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.

 Clauses  8  to  0  were  added  to  the  Bill.

 Clause  —(Insertion  of  new  section  4A)

 There  are
 2—Mr.

 MR.  DEPUTY-SPEAKER  :
 a  ber  of  id  No.
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 Sudarsanam  and  Mr.  Ram  Avtar  Sharma
 are  absent.

 SHRI  S.  S.  KOTHARI:  I|  move
 amendment  No.  37.

 MR.  DEPUTY-SPEAKER  :  Mr.
 Patodia’s  amendment  No.  74  is  already
 covered  by  No.  37.

 SHRI  N.  DANDEKER:  I  move
 amendments  Nos.  60  and  161.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 I  am  not  moving  my  amendment.

 MR.  DEPUTY-SPEAKER  :
 Sharma’s  amendment  No.  24]
 by  No.  37.

 Mr.  B.S.
 is  covered

 He  can  move  No.  242.

 SHRI  BENI  SHANKER  SHARMA  :
 Yes  ;  I  move  No.  242.

 SHRI  S.  S.  KOTHARI:
 move*  ;

 Page  9,  lines  8  and  9,—
 omit  “if  he  is  of  opinion  that  the  regu-

 lar  assessment  of  the  assessee  is
 likely  to  be  delayed,”  (37)

 I  beg  to

 SHRI  N.  DANDEKER  :
 move*  :

 I  beg  to

 Page  9,  line  8,—
 for  “may”  substitute

 “shall”  (160)
 Page  9,  line  9,—

 after  “‘delayed”’  insert—
 “Beyond  four  months  from  the  date

 on  which  the  return  was  furnished”
 (I6)

 SHRI  BENI  SHANKER  SHARMA  :
 I  beg  to  move*  :

 Page  9,  line  ,—
 add  at  the  end—

 “within  one  month  from  the  date  of
 filing  the  return”  (242)

 SHRI  5.  5.  KOTHARI:  The  Finance
 Minister  has  introduced  a  very  commend-

 *Amendments  moved  with  the  recommendation  of  the  President.
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 able  clause  that  the  ITO  shall  make  a_pro-
 visional  assessment  ;  if  prima  facie  a  refund
 is  due.  But  the  choice  has  been  given  to
 the  ITO.  The  words  are  “‘if  he  is  of  the
 opinion  that  the  regular  assessment  of  the
 assessee  is  likely  to  be  delayed’.  In
 Practice,  what  would  happen  is,  taking
 advantage  of  this  proviso,  the  ITO  would
 never  give.  that  refund  and  he  would  wait
 till  the  final  assessment  is  completed  which
 may  tak?  3  or  4  years  or  whatever  is  the
 applicable  limitation  period.  If  you  give
 him  the  choice,  he  will  not  do  it.  Perhaps
 the  Finance  Minister  may  not  know  his
 own  department  about  refunds.  Therefore,
 I  would  request  him  to  kindly  provide  that
 the  ITO  shall  make  a  provisional  assess-
 ment  and  give  the  refund.  He  may  there-
 fore  kindly  accept  my  amendment.

 SHRI  N.  DANDEKER:  My  amend-
 ment  also  is  more  or  less  to  the  same
 effect.  Instead  of  saying  that  “the  ITO
 may”,  I  suggest  “the  ITO  shall”.  If  the
 ITO  is  of  the  opinion  that  the  regular

 nt  of  the  is  likely  to  be
 delayed  beyond  four  months  from  the  date
 on  which  the  rsturn  was  furnished,  he
 shall  make  a  provisional  assessment.  On
 the  one  hand,  I  agree  that  to  some  extent
 it  has  got  to  depend  upon  the  view  the
 ITO  takes  as  to  whether  there  is  going  to
 be  some  delay  in  the  assessment.  But  he
 cannot  have  this  latitude  that  he  can  go
 On  saying,  “I  will  finish  it  in  two  months”
 again  and  again.  He  should  make  up  his
 mind  when  the  return  is  furnished  and  if
 it  is  likely  to  be  delayed  beyond  four
 months,  he  must  make  a  provisional
 assessment.

 SHRI  BENI  SHANKER  SHARMA  :
 My  amendments  24i  and  242  practically
 cover  the  same  point.  I  thank  the  minister
 for  being  alive  to  the  needs  of  the  assessees
 whose  assessments  result  io  refunds.  Of
 late,  the  I.  T.  Department  has  been  quite
 alert  in  allowing  refunds  in  the  same
 manner  as  they  collect  taxes.  While  making
 provisional  assessment,  which  results  in  a-
 demand,  the  time-limit  allowed  is  one
 month.  Similarly  here  also  when  the
 assessment  results  in  a  refund  the  time-
 limit  should  be  made  one  month.

 No  discretion  should  be  given  to  the
 ITO.  My  suggestion  is  that  the  words
 “if  be  is  of  the  opinion  that  the  regular
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 delayed”  should  be  omitted  and  the  words
 “within  one  month  from  6  date  of  filing
 the  return”  should  be  added  so  that  he
 shall  make  the  assessment  within  one
 month  from  the  date  of  filing  the  return  as
 in  the  case  of  a  provisional  assessment.
 5  hrs,

 SHRI  D.  N.  PATODIA  :  Sir,  my  ex-
 Perience  is  that  whenever  there  is  a  case  of
 refund  the  assessments  are  invariably  delay-
 ed  and  postponed.  Therefore,  it  is  necess-
 ary  that  we  accept  the  amendment  and
 make  it  mandatory  on  the  ITO  that  when-
 ever  there  is  a  case  of  refund  it  has  got  to
 be  assessed  within  a  specific  period  say,  as
 suggested  by  Shri  Dandekar,  within  four
 months.

 SHRI  MORARJI  DESAI  :  I  do  realise
 that  there  have  been  lapses  in  the  matter
 of  refunds  and  I  am  trying  to  straighten  it
 out.  In  the  matter  of  making  refunds
 sooner  I  think  some  progress  has  been
 made  and  it  will  have  to  be  admitted  by
 my  hon.  friends  there  that  the  position
 is  getting  better  than  before.

 AN  HON.  MEMBER :  Yes.

 SHRI  MORARJI  DESAI:  In  the
 matter  of  these  assessments  also  I  am  try-
 ing  to  see  that  no  assessment  are  delayed.
 I  have  made  a  change  now  and  reduced
 the  time  from  four  years  to  two  years.
 I  want  to  reduce  it  even  to  less  than
 one  year.  I  do  not  want  any  assessment
 to  be  kept  pending  beyond  six  months.
 If  it  is  possible  that  is  what  I  want
 to  achieve.  But  some  time  will  have
 to  be  given  before  l  can  carry  it  out.
 Today  there  are  arrears  of  23  lakhs  of
 assessments.  I  have  to  finish  that.  Every
 year  there  are  25  lakhs  of  assessments  newly
 coming  in.  Therefore,  all  this  has  got  to
 be  coped  up  with.  I  am,  therefore,  changing
 the  whole  system  and  trying  to  see  that  all
 assessees  are  not  thoroughly  scrutinised.
 It  is  not  necessary  to  do  so.  I  want  to
 accept  the  returns  and  let  them  have  the
 assessments.  Then  go  into  a  thorough
 check  for  a  certain  percentage  at  random
 of  these  assessees  and  wherever  faults  are
 found  go  down  on  them  witb  very  heavy
 punishments.  That  is  why  heavy  punish-
 ments  have  been  provided.  This  is  the
 system  which  will  do  away  with  this  kind
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 of  necessity  even  of  provisional  assessments.
 T  have  also  given  instructions  that  where
 refund  is  due  onthe  return  by  itself  no
 application  should  be  necessary.  They
 must  not  wait  for  it  and  they  must  give
 refund  immediately.  They  should  not  go
 asking  for  it.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  But  your  instructions  are  never
 carried  out.

 SHRI  MORARJI  DESAI:  These  are
 all  new.  Have  some  patience.  If  you  let
 me  -know  where  this  is  not  done  I  will
 certainly  take  action.  If  you  do  not  let
 me  know  what  can  I  do  ?

 SHRI  S.  S.  KOTHARI:  It  is  not
 proper  to  complain  to  you  against  the
 department.  It  is  your  own  department.
 Besides  how  can  we  do  it  every  time  ?

 SHRI  MORARJI  DESAI:  J  am
 inviting  this.  J  am  thanking  you  if  you
 do  it.  If  you  do  not  do  it  how  is  this  depart-
 ment  to  be  straightened  out  ?  It  requires
 athorough  scrutiny  into  defaults  so  that
 defaults  are  dealt  with  ‘on  both  sides,  on
 the  side  of  the  assessees  and  also  on  the
 side  of  the  Income-tax  officers.  Unless
 prompt  punishments  are  given  for  defaults
 I  am  afraid  this  evil  cannot  be  cured  or  at
 least  reduced  to  the  minimum.  Therefore
 I  am  asking  for  help.  {f  you  do  not  want
 to  give  that  help  [I  cannot  demand  that
 help.  I  will  certainly  request.  If  you  do
 not  give  me  even  then,  [  am  proceeding.  to
 find  out  the  defaults  in  my  own  way  and
 deal  with  them.  But  it  takes  time.  can-
 not  do  it  immediately.  I  cannot  give  them
 any  loopholes.  Therefore,  I  am  going  to
 draft  the  rules  in  this  matter.  Within  six
 months  at  any  rate  the  provisional  assess-
 ment  must  be  made.  do  not  want'to
 have  it  there  in  the  law  itself  which  becomes
 rigid.  I  am  going  to  publish  these  rules.

 J  am  going  to  publish  them  so  that  any
 member  of  the  public  would  know  what
 they  are..  Why  should  they  not  know  it  2
 Therefore,  on  both  sides  4  am  dealing  with
 jt.  Where  the  assessee  has  concealed  some-
 thing,  he  is  to  be  punished  heavily.  Where
 the  Income-tax  officer  takes  from  the  asse-
 see  wrongly,  something  deliberately  he  is
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 also  to  be  punished  very  severely.  My
 instructions  to  the  Income-tax  officers  have
 also  been  these,  that  if  the  assessee  through
 want  of  knowledge  of  the  law  is  entitled
 to  something  and  he  is  not  asking  for  it,  it
 is  the  duty  of  the  Income-tax  officer  to  give
 it  to  him  and  not  to  wait  for  his  claim.
 This  is  what  I  am  trying  to  achieve.  All
 these  things  are  being  attempted.  But  it
 takes  time.  When  a  whole  jungle  has  got
 to  be  cleared,  it  requires  some  time.  I
 would  only  plead  with  them  to  have  pati-
 ence  and  understanding  and  give  me  help.
 If  help  is  given,  it  is  good.  .But  I  cannot
 ask  for  it  as  a  right.

 MR.  DEPUTY-SPEAKER:  I
 now  put  all  amendments  to  the  vote.

 will

 Amendments  Nos.  37,  160,  ‘161,  and,  242
 were  put  and  negatived.

 MR.  DEPUTY-SPEAKER  :  The  que-
 stion  is  :

 “That  clause  W  stand  part  of  the
 Bill”

 The  motion  was.  adopted,
 Clause  47  was  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER  :  Before
 taking  up  clause  12,  I  would  tike  to  point
 out  one  thing.  At  5  O°  Clock  I  am  going
 to  apply  guillotine.  Then  we  will  have
 one  hour  for  third  reading.  So,  |  suppose
 hon.  Members  have  got  to  be  selective  in
 moving  amendments.

 SHRI  M.  R.  MASANI  :
 nee  Bill  you  cannot
 this.

 MR.  DEPUTY-SPEAKER  :  Otherwise,
 where  is  the  time  for  third  reading  ?  This
 was  decided  in  the  Business  Advisory
 Committee.  It  is  not  possible  to  extend
 the  time.

 On  the  Fina-
 have  a  guillotine  like

 SHRI  N.  DANDEKER:  With  great
 respect,  it  was  not  so  decided  in  the  Busi-
 ness  Advisory  Committee.  It  was  merely
 suggested  and  we  said  that  we  will  consider
 it.

 MR.  DEPUTY-SPEAKER  :  Looking
 at  the  speed  at  which  we  are  proceeding,
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 I  have  to  make  this  comment.  We  have
 so  far  finished  only  ree  clauses  out  of  44
 clauses  and  the  Schedules.  I  will  have  to
 apply  guillotine  at  some  time.  So,  be  more
 selective.  As  you  all  ‘know  the  mind  of
 the  Finance  Minister,  be  selective  and
 argue  only  such  points  which  are  funda-
 mental  and  important.

 SHRI  N.  DANDEKER:  Just  as  the
 Finance  Minister  has  to  discharge  his
 duties,,  we  have  also  to  discharge  our
 duties.

 Clause  ‘12.-~(Amendment  of  section  453)

 SHRI  Ss.  5.  KOTHARI
 move™  :

 I  beg  to

 Page  10,  line  3,—
 after  “Income-tax  Act,”  insert—
 “iy.  (38)

 Page  0,—
 after  line  23,  insert
 ‘(ii)  for  sub-section  (3)  the  following

 sub-section  shall  be  substituted,
 namely  :—

 “(3)  No  order  of  assessment,  reas-
 sessment  or  recomputation  shall  be
 made  after  the  expiry  of  two  years
 from  the  date  of  an  order  :—

 (i)  in  consequence  of  which  a
 fresh  assessment  is  made  under
 section  46  ;
 under  sections’  250,  254,  260,
 262,  263+  or  .264  or  an  order
 of  any  court  in  a  proceeding
 otherwise  than  by  way  of.  appeal
 or  reference  ‘under  this  Act,  in
 consequence  of  which  or  to
 give  effect  to  any  finding  -or
 direction  contained  in  the  said
 order,  the  assessment  or  re-
 assessment  or  recomputation  is
 made  ;

 of  assessment,  made  on  the  firm
 under  section  147  in  consequence
 of  which  an  assessment  is.  made
 on  a  partner  of  the  firm.’”  (39)

 (ii)

 (iii)

 SHRI  MORARJI  DESAI  :  I  beg  to
 move*  :
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 Page  0.—
 Jor  line  19,  substitute—

 “day  of  April,  967  ;
 (ii)  three  years  from  the  end  of  the

 assessment  year  in  which  the
 income  was  first  assessable,
 where  such  assessment  year  is
 the  assessment  year  commenc-
 ing  on  the  Ist  day  of  April,
 968  ;  oe  (223)

 Page  10,  line  20,—
 for  “(ij)”,  substitute  “(iii)”,  (224)

 SHRI  S.S.  KOTHARI  I  will  just
 briefly  point  out  that  the  provision  with
 regard  to  limitation  of  time  within  which
 the  assessments  must  be  completed  is'a
 very  commendable  provision  indeed.  But,
 then,  there  is  a  loophole.  As  some  people
 have  pointed  out  to  me,  the  ITO  may
 complete  the  within  the  period
 of  limitation,  but  the  next  day  he  may  re-
 open  the  assessment  end  when  an  assess-
 ment  is  re-opened  there  is  no  time  limit
 whatsoever.  Therefore,  I  would  submit  to
 the  hon.  Finance  Minister  that  in  cases
 where  are.  re-opened,  or  set
 aside,  or  where  appellate  decisions  are
 there  pending  implementation  in  all  these
 matters  some  time  limit  may  kindly  be
 indicated,  and  that  would  be  in  line  with
 his  thinking.

 SHRI  MORARJI  DESAI:  If  it  is.
 re-opened,  it  will  automatically  be  two.years.
 There  is  no  question  of  indefinite  time.

 SHRI:  BENI  SHANKAR  SHARMA  :
 It  will  not  apply  to  set  aside  cases.

 ‘SHRI  MORARJI  DESAI  :  It
 apply.  Why  should  it  not  apply  ?

 will

 MR.  DEPUTY-SPEAKER  :  I  will  now
 first  put  the  Government.  amendments  to
 the  vote  of  the  House.  The  question  is  :

 “Page  0,—
 Sor.  line  19,  swbstirute—

 “‘day  of  April,  967  ;
 (ii)  three  years  from  the-end  of  the

 assessment  year’  in’  which  the

 *Amendments.  moved  with  the  recommendation  of  the  President.
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 inzom:  was  first  assessable,
 where  such  assessment  year  is
 the  assessment  year  commenc-
 ing  on  the  Ist  day  of  April,
 968  ;  ”  (223)

 Page  10,  line  20,—
 Sor  “(ii)”,  substitute  “(iii)”,  (224)

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER  :  I  will  now

 put  Amendment  Nos.  38  and  39  to  the  vote
 of  the  House.

 Amendments  Nos.38  and  39  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  12,  as  amended,  stand
 part  of  the  Bill’.

 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to  the  Bill.

 Clause  43  was  added  to  the  Bill.

 Clause  24  was  added  to  the  Bill.

 Clauses  75  to  77  were  added  to  the  Bill.

 Clause  8  “(  Amendment  of  section  239.)

 Amendments  made*  :
 Page  12,  line  29,—

 Sor  1968",  substitute  1967".  (225)
 Page  2,—

 after  \ine  30,  insert—
 “(b)  where  the  claim  is  in  respect

 of  income  which  is  assessable  for  the
 assessment  year  commencing  on  the  Ist
 day  of  April,  1968,  three  years  from  the
 last  day  of  the  assessment  year  ;  "”.
 (226)

 Page  12,  line  3!,—
 for  “(p)",  substitute  *(c)*,  (227)

 (Shri  Morarji  Desai)

 MR.  DBPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  18,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
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 Clause  ‘18,  as  amended,  was  added  to  the  Bill.

 Clause  8A  (New)

 MR.  DEPUTY-SPEAKER  :  There  are
 two  amendments,  Nos.  l!}  and  198,  seek-
 ing  to  insert  clause  8A  (New).  Both  are
 beyond  the  scope  of  this  Bill  and  so  they
 are  ruled  out.

 Clause  9  —(  Amendment  oJ  section  271.)

 SHRI  N.  DANDEKER :  Sir,  I  move*:
 Page  12,  line  37,—

 after  “than”  insert—
 “fifty  per  cent.  of,"  (114)

 Pages  2  and  13,  lines  38  and!  and  2,
 Tespectively,...

 for“income  in  respect  of  which  the
 particulars  have  been  concealed  or
 inaccurate  particulars  have  been
 furnished.”

 substitute
 “tax,  if  any,  which  would  have  been

 avoided  if  the  income  returned  by  such
 person  had  been  accepted  as  his  correct
 income.”  (116)

 SHRI  KANWAR  LAL  GUPTA  :
 I  move*  :—

 Page  12,  line  37, —
 omit  “which  shall

 but”  (124)
 Page  13,  line  ,—

 after  “been”  insert  “deliberately”  (125),

 Sir,

 not  be  less  than,

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 Sir,  4  move*  :—

 Pages  2  and  3,—
 for  clause  9,—
 substitute—

 19,  In  section  27  of  the  Income-
 tax  Act,  in  sub-section  (),  for  clause
 (iii),  and  the  Explanation,  the  following clause  shall  be  substituted,  namely  :—

 “(iii)  in  the  cases  referred  to  in
 clause  (c),—

 (a)  if,  while  concealing  the  parti- culars  of  the  income  or  while  furnish-
 ing  imaccurate  particulars  of  such  in-
 a

 *Amendments  made/moved  with  the  fecommendation  of  the  President,
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 come,  an  assessee  has  made  a  statement
 in  any  verification  under  this  Act  or
 under  any  Rule  made  thereunder  or
 delivers  an  account  or  statement  which
 is  false  and  which  either  he  knows  or
 believes  to  be  false  or  does  not  believe
 to  be  true,  he  shall  be  punishable  with
 rigorous  imprisonment  for  a  term  which
 may  extend  to  two  years  and  a  penalty
 equal  to  a  sum  which  shall  not  be  less
 than  but  which  shall  not  exceed  twice
 the  amount  of  the  income  in  respect
 of  which  particulars  have  been  conceal-
 ed  or  inaccurate  particulars  furnished  ;

 Or
 (b)  where  total  income  returned  by

 any  person  is  less  than  75  per  cent  of
 the  total  income  as  assessed  under
 section  I43  or  section  144  or  section
 147  (reduced  by  the  expenditure  incur-
 ted  bona  fide  by  him  for  the  purpose
 of  making  or  earning  any  income
 included  in  the  total  income  but  which
 has  been  disallowed  as  a  deduction)
 such  person  shall  unless  he  proves  that
 the  failure  to  return  such  total  income
 did  not  arise  from  any  fraud  or  any
 gross  or  wilful  neglect  on  his  part  be
 deemed  to  have  concealed  the  parti-
 culars  of  his  income  or  furnished
 inaccurate  particulars  of  such  income
 for  the  purposes  of  clause  (c)  of  this
 sub-section  and  shall  in  addition  to
 any  tax  payable  by  such  person  further
 be  liable  to  pay  a  sum  which  shall  not
 exceed  20  per  cent  of  the  income  in
 réspect  of  which  particulars  have  been
 concealed  or  inaccurate  particulars  have
 been  furnished’’.’  (199)

 SHRI  BENI.  SHANKER  SHARMA  :
 Sir,  I  move*  :—

 Page  12,  line  38,—
 for  “income”  substitute  “income  tax”

 (247)
 Page  13,  line  2,—

 add  “Provided  that’  the  penalty
 proceedings,  though  initiated  shall  not
 be  completed  before  the  final  disposal
 of  the  appeal  filed  against  the  quantum
 upto  the  Tribunal  stage”.  (248)

 SHRI  N.  DANDEKER:  The  object
 of  the  clause,  before  I  come  to  the  object
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 of  my  amendment,  is  plainly  to  enhance
 penalties  for  concealment  of  income  or
 pafticulars  of  income  in  this  way,  namely,
 the  penalties  will  no  longer  be  related  to
 the  tax  which  would  have  been  avoided
 but  to  the  amount  of  income  concealed  or
 particulars  relating  to  which  were  con-
 cealed.  The  proposal  in  the  clause,  as  it
 is,  is  that  the  penalty  shall,  as  a  minimum,
 be  equal  to  the  amount  of  income
 concealed  and,  as  a  maximum,  be  equal  to
 twice  the  amount  of  income  concealed.

 The  object  of  the  amendments,  which
 I  have  moved,  is,  on  the  one  hand,  to
 agree  that  the  penalties  ought  to  be  severe
 but,  on  the  other,  to  insist  that  they  must
 be  related  tothe  amount  of  tax  either
 sought  to  be  avoided  or  which  in  effect
 would  have  been  avoided  had  the  income
 returned  or  the  particulars  of  the  income
 returned  been  accepted.

 AN  HON.  MEMBER:  This  is  a
 must.

 SHRI  N.  DANDEKER  :  The  attempt
 to  link  up  penalty  with  income  concealed
 or  particulars  of  which  were  concealed
 has,  in  the  first  place,  no  rationale  what-
 ever  but,  secondly  and  more  importantly,
 the  proposition  that  the  lower  you  happen
 to  be  in  an  income  group  the  more  severe
 the  penalty  you  suffer  is  totally  contra-
 dictory  to  the  system  of  progressive
 taxation  where  the  idea  is  that  the  larger
 your  income  the  more  proportionately  of
 that  income  you  ought  to  pay  by  way  of
 tax.

 Suppose,  a  person  in  the  lower  income
 bracket  has,  shall  we  say,  committed  this
 offence—I  will  not  argue  about  the  circum-
 stances  which  amount  to  the  commission
 of  the  offence—and  concealed  particulars
 of  income  of  the  amount  of  Rs.  ‘1,000.  If
 he  were  in  an  average  rate  of  tax  bracket
 of  5  per  cent,  the  tax  which  would  have
 been  avoided,  had  his  return  been  accepted,
 would  have  been  Rs.  50;  but  he  can
 under  this  clause  be  penalised  to  the
 extent  of  Rs.  1,000  asa  minimum  and
 Rs.  2,600  as  a  maximum.

 The  same  offence  committed  by  a
 gentleman  whose  jiacome  may  be  Rs.  5
 lakhs  and  who  may,  therefore,  be  in  the
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 [Shri  N.  Dandekar]
 new  75  per  cent  bracket  or  the  present
 65  per  cent  bracket,  a  thousand  rupees  of
 under-statement,  would  involve  an  attempt
 to  avoid  tax  of  Rs.  650,  but  he  will  also
 be  penalised  exactly  Rs.  000  asa  minimum
 or  Rs.  2000  as  a  maximum.  I  do  suggest
 to  the  Finance  Minister  that  this  kind  of
 regressive  mode  of  imposing  penalties,
 totally  unconnected  with  the  tax  sought
 to  be  avoided,  should  really  not  be  there.
 That  is  totally  irrational.

 Finance  Bill,  ‘1968

 My  proposal,  if  these  two  amendments
 are  accepted,  would  be  that  the  penalty
 would  be  a  minimum  of  50  per  cent  of
 the  tax.  if  any,  which  would  have  been
 avoided  if  the  income  returned  by  such
 ferson  had  been  accepted  as  his  correct
 income  or  a  maximum  of  twice  the  amount
 of  the  tax  which  would  have  been  avoided.
 That  means  you  get  a  wide  range  of
 penalty,  quite  a  considerable  range,
 depending  upon  the  gravity  of  the  offence,
 and  the  penalty  would  be  related  to  the
 amount  of  tax  involved.

 The  second  point  is  about  its  wording
 because  it  is  geared  to  the  amount  of
 income  concealed  and  involves  even  a
 person  who  has  submitted  the  return  and
 is  not,  in  fact,  taxable  because  he  happens
 to  be  below  the  lower  limit.  If  he  happens
 to  be  regarded  as  having  concealed  Rs.  000
 of  income  and  yet  remaining  within  the
 non-taxable  limit,  he  too  must  be
 penalised.

 SHRI  MORARSJI  DESAI:  How  ?

 SHRI  N.  DANDEKER  :  When  he  is  to
 pay  no  tax  at  all,  he  could  still  be  penalised
 for  Rs.  2000  if  your  proposal  is  taken  as  it
 is.  I  will  read  it.  It  refers  to  cases  referred
 to  in  clause  (०).  ॥!  will  read  clause  (०)  that
 is  sought  to  be  amended  and  to  which  the
 penalties  relate.  It  is  this,  “...has  con-
 cealed  the  particulars  of  income  or
 furnished  inaccurate  particulars  of  income”.
 If  the  proposal  contained  in  clause  9  of
 the  Bill  is  accepted,  the  result  will  be  this.
 It  says,  “In  the  cases  referred  to  in  clause
 (c)  in’addition  to  any  tax  payable  by  him—
 ‘any’  "includes  ‘zero’  tax—a  sum  which
 shall  not  be  less  than,  but  which  shall  not
 exceed  twice,  the  amount  of  the  income
 in  respect  of  which  the  particulars  have
 been  concealed  or  jnaccurate  particulars
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 have  been  furnished’.  It  really  does  range
 from  the  extreme  of  a  penalty  at  an  “‘infinite
 rate”  related  to  the  amount  of  tax  sought
 to  be  avoided  toa  penalty  which,  as  I
 said,  in  the  case  of  a  gentleman  who  may
 be  in  the  65  per  cent  tax  bracket,  would
 be  something  between  ३  times  the  tax
 avoided  to  3  times  the  tax  avoided.  This,
 व्‌  submit  to  the  Finance  Minister  is  not
 rational.  Penalty  ought  to  be  related,
 however  severely,  to  the  tax  which  would
 have  been  avoided  had  the  return  been
 accepted  as  correct  aud  if  the  existing
 rates  of  penalty  in  relation  to  the  tax
 sought  to  be  avoided  are  low—I  am
 Prepared  to  agree  that  they  are  low—
 nevertheless,  whatever  the  severity  of
 punishment  he  wishes  to  impose  it  should
 be  related  to  the  amount  of  tax  that  would
 have  been  avoided.

 श्री  कंवर  लाल  गुप्त  :  जिस  विचार  से  यह
 नई  एमेंडमेंट  रखी  गई  है  उसका  मैं  स्वागत
 करता  हूँ  मन्त्री  महोदय  ने  जो  लोग  टैक्स  इवेड
 करते  हैं,  उन  पर  मैक्सिमम  पैनेलटी  लगाने  के
 बारे  में  विचार  किया  है  |  जहां  तक  टैक्स  इवे-
 ड्ज्ञ  का  सम्बन्ध  है  उनके  साथ  किसी  की  हमदर्दी
 नहीं  हो सकती  और  उनके  साथ  सखती  से  डील
 किया  जाना  चाहिये  इस  में  कोई  दो  रायें  नहीं
 हो  सकती  हैं  7  लेकिन  मैं  उनकी  सेवा  में  यह
 अ्र्जं  करना  चाहता  हूँ  कि  वह  सोचें  कि  इस  में
 किस  तरह  की  बातें  ्ायेंगी,  किस  तरह  के  केस
 आयेंगे  ?  क्या  केवल  उन्हीं  टैक्‍स  इवेडर्ज़  पर
 पैनेलटी  लगेगी  या  कुछ  ऐसे  भी  केसिस  श्राएंगे
 जो  टैक्स  इवेडज  तो  नहीं  हैं  लेकिन  फिर  भी
 उन  पर  पैनेलटी  लगेगी  ?  922  का  जो  कानून
 है  और  उसका  जो  सेक्शन  28  (l)  (सी)  है,
 वह  पैनेलटी  के  बारे  में  है  ;  उस  में  केवल  उन
 के  सिस  में  पनेलटी  लगाने  की  व्यवस्था  है  जिन
 में  डेलीब्रट  कंसीलमेंट  या  डेलीब्रट  इवेशन  हो  |
 जो  नया  एक्ट  है  उसके  सेकशन  27  (सी)  में
 इसको  आपने  बदल  दिया  और  इस  में  से  डेली-
 ब्रेट  शब्द  को  निकाल  दिया  अब  आप  देखिये
 कि  इसका  परिणाम  क्या  होता  है।  मान  लीजिये
 कि  एक  कांट्रेक्टर  है  और  कांट्रेक्ट  के  बेसिस  पर
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 उसका  कोई  एकाउ ट  नहीं  है,  उसने  एकाउ ट  मेंटेन
 नहीं  किया  है।  शब  एक  आई०  टी०  ब्ो०  तो
 दस  परसेंट  लगाता  है,  दूसरा  पांच  परसेंट  लगाता

 है  और  तीसरा  पंद्रह  परसेंट  लगाता  है।  मान

 लीजिए,  श्गर  कोई  ऐसेसी  अपना  नेट  रेट  आफ़
 प्राफ़िट  0  परसेंट  दिखाता  है,  लेकिन  आई०
 दी०  ओ०  ने  उस  को  5  परसेंट  कर  दिया,  तो
 उस  के  हिसाब  से  उस  ऐसेसी  का  प्राफ़िट  डेढ़
 गुना  हो  जायेगा  श्र  डिपार्टमेंट  उस  पर  पिनेल्टी
 लगायेगा  कि  उस  ने  श्रपनी  इनकम  कम  दिखाई  ।
 इसी  तरह  मान  लीजिए,  किसी  ने  मकान  बनाया

 एक  लाख  रुपये  का  -  इनकम  टैक्‍स  आफिसर
 उस  मकान  को  देखने  नहीं  जाता  है  1  वह  दफ-
 तर  में  बैठे  हुए  ही  उस  की  लागत  डेढ़  लाख
 रुपये  ऐसेस  कर  देता  है  और  कहता  हैं  कि पचास
 हजार  रुपये  का  कनसीलमेंट  किया  गया  है,  वह
 अनडिसक्लोज्ड  इनकम  है  |  इस  पर  डिपार्टमेंट
 की  तरफ  से  उस  आदमी  पर  'पिनलटी  लगा  दी
 जायेगी  ।

 पिछले  पंद्रह  साल  का  मेरा  अनुभव  है  भौर
 मैं  ऐसे  दर्जनों  केसिज़  उप-प्रधान  मंत्री  को  भेज
 सकता  हूँ  कि  एक  ही  आआई०  टी3  ओ०  ने  कंट्रे-
 क्टर  के  एक  ही  नंचर  के  केसिज्ञ  में  से  किसी  में
 8  परसेंट,  किसी  में  2  परसेंट  और  किसी  में
 5  परसेंट  रेट  लगाया  और  फिर  पिनेल्टी  लगा
 दी  ।  एक  ही  तरह  के  मकानों  की  कंस्ट्रक्शन  की
 गई,  लेकिन  उन  में  से  किसी  का  दस  रुपया  पर-
 स्कक्‍वेयर-फुट,लगाया  और  किसी  का  पंद्रह  रुपया

 पर-स्क्वेयर-फुट  लगाया  ।  मेरा  निवेदन  यह  है
 कि  यह  डीलिबरेट  कनसीलमेंट  नहीं  है।  जिस
 केस  में  डीलिबरेट्ली  कनसोलमेंट  की  गई  हो,
 वहां  पर  पिनेल्टी  लगाई  जाये।  मुझे  उस  से
 कोई  हमदर्दी  नहीं  है।  लेकिन  जो  छोटे-छोटे
 लोग  हैं,  जिन  का  आडिट  नहीं  होता  है,  जो

 एकाउ  टेंट  नहीं  रख  सकते  हैं,  उनके  केसिज्ञ

 के  बारे  में  उप-प्रधान  मंत्री  विचार  करें।

 मैंने  पनी  एमेंडमेंट्स  के  द्वारा  ये  बातें

 कही  8:  (1)  मिनिमम  लिमिट  नहीं  रहनी

 VAISAKHA  II,  890  (SAKA)  Finance  Bill,  968  80

 चाहिए--मैं  क्सिमम  लिमिट  को  मैंने  टच  नहीं
 किया  है  और  दूसरे,  इस  में  वर्ड  “डीलिबरेट्ली”
 जोड़  देना  चाहिए  ।  उस  से  डिपाटंमेंट  पर  इस
 बात  का  श्रोनस  होगा  कि  वह  साबित  करे  कि
 इनकम  टैक्स  को  जान-बूक  कर,  इंनटेन्शनली,
 ईवेड  किया  गया  है  1

 अगर  हुडी  रैकट  के  सिलसिले  में  यह
 मालूम  हो  गया  कि  किसी  व्यक्ति  ने  भ्रूठ  बोला

 है,  तो  उस  पर  दो  सौ  परसेंट  पिनेल्टी  लगाई
 जाये  मुझे  उससे  कोई  हमदर्दी  नहीं  है।
 लेकिन  जहां  आनस्ट  जजमेंट  से  रेट  बर्गरह  के
 बारे  में  डिफरेस  है,  अगर  उस  केस  में  पिनेल्टी
 लगाई  जाती  है,  तो  उस  का  मतलब  यह  है  कि
 सरकार  कनसीलमेंट  पर  पिनेल्टी  नहीं  लगाती
 है,  बल्कि  जो  इनकम  टैक्स  आफिसर  समभता
 है,  उस  पर  पिनेल्टी  लगाती  है।  अगर  आप
 तीन  इनकम  टैक्स  आफिसजं  को  तीन  कमरों
 में  बिठा  दे ंऔर  उन  को  जेनरल  मरचेंडाइज़
 का  कोई  केस  दे  दें,  तो  वे  सब  अलग-अ्रलग  रेट
 लगायेंगे  ।  ऐसे  केसिज्ञ  में  पिनेल्टी  नहीं  लगाई
 जानी  चाहिए  ।  जैसा  कि  मैंने  कहा  है,  जब  तक
 डिपार्टमेंट  यह  न  साबित  कर  दे  कि  डीलिब-
 रेटली  कनसीलमेंट  हुआ  है,  तब  तक  पिनैल्टी
 नहीं  लगनी  चाहिए  ।

 SHRI  N.  K.  SOMANI:  While  one
 cannot  disagree  with  the  desirabilty  that
 in  such  cases  where  people  designedly  and
 consistently  evade  taxes  more  stringent
 Measures  are  necessary,  I  would  like  to
 support  the  plea  and  the  presentation
 made  by  Mr.  Dandekar  on  the  ground  that
 from  times  immemorial  there  has  been  a
 correlation  between  crime  and  punishment.
 You  have  always  asked  for  an  eye  in
 return  for  an  eye,  a  hand  in  return  for  a
 hand  and  a  life  in  return  for  a  life.  Here,
 I  think,  the  Deputy  Prime  Minister  is  going
 to  ask  for  the  life  in  return  for  a  hand  or
 an  eye  which,  I  think,  is  totally  uncalled
 for.

 st  गुलाम  सुहम्भर  बरूशी  (श्रीनगर)  :
 जनाबे  वाला,  मैं  इस  सिलसिले  में  कुछ  ज्यादा
 नहीं  कहना  चाहता  हुं।  श्री  कंवर  लाल  गुप्त  ने
 जो  पायंट  उठाया  है,  मैं  उस  के  बारे  में  झानरे-
 बल  फिनांस  मिनिस्टर  से  एक  क्लैरिफिकेशन
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 [श्री  गुलाम  मुहम्मद  बख्शी]
 चाहता  हूं  ।  चाहे  वैल्थ  टैक्‍स  की  बात  हो  शौर

 चाहे  इनकम  टैक्स  की,  दरअसल  सवाल  कनसी-
 लमेंट  का  है।  श्री  ग्रुप्त  ने  एक  स्पेसिफिक  केस
 बताया  है।  एक  शख्स  मकान  बनाता  है  और

 कहता  है  कि  उस  पर  डेढ़  लाख  रुपया  लगा  है  1
 दो  साल  के  बाद  बैल्थ  टैक्‍स  भाफिसर  कहता  है
 कि  उस  मकान  की  लागत  चार  लाख  रुपये  है
 वह  शख्स  उस  डेढ़  लाख  रुपये  के  बारे  में  सब
 हिसाबात  और  वाउचज  बगैरह  पेश  करता  है,
 लेकिन  आफिसर  कहता  है  कि  मैं  नहीं  मानता  हूं,
 इस  की  कीमत  चार  लाख  रुपये  हे  श्रोर  वह  चार
 लाख  रुपये  पर  टेकक्‍स  लगता  है।  ढाई  लाख
 रुपये  की  कनसीलमेंट  मानी  जाती  है।  मकान
 की  कीमत  तो  डेढ़  लाख  रुपये  है,  लेकिन  जुर्माना
 झौर  टैक्स  वगरह  मिला  कर  बह  श्राखिर  में
 पांच  लाख  रुपये  तक  पहुँच  जाती  .है  और  उस
 शख्स  को  लेने  के  देने  पड़  जाते  हैं  ।

 मैं  चाहता  हूं  कि  फिनांस  मिनिस्टर  साहब
 इस  हाउस  की,  मुल्क  की  श्रौर  अपने  डिपार्टमेंट
 को  श्रागाही  के  लिए  तशरीह  करें  कि  इस  बारे
 में  क्या  तरीका  अख्त्यार  किया  जायेगा।  कई
 तरीके  हो  सकते  हैं,  ग्राफिशल  इवैलुअर्ज  हों,  या
 अपील  हो  ।  मैं  यह  क्लैरिफिकेशन  चाहता  हूँ  कि
 आया  इसको  कनसीलमेंट  करार  दिया  जायेगा
 या  नहीं  |
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 SHRI  BEN!  SHANKER  SHARMA  :
 So  far  as  amendments  Nos.  246  and  247  are
 concerned,  I  have  nothing  to  add  to  what
 Mr.  Dandekar  has  said.  About  my  amend-
 ment  No.  248  I  want  to  say  one  thing.  I
 want  to  add  a  proviso  to  clause  I9  that  :

 “Provided  that  the  penalty
 proceedings,  though  initiated  shall
 not  be  completed  before  the  final
 disposal.  of  the  appeal  filed  against
 the  quantum  upto  the  Tribunal
 stage.”

 The  fact  is  that  at  present  the  penalty
 proceedings  have  got  to  be  completed
 within  2  years  from  the  date  of  starting
 and  there  are  occasions  and  _  there
 are  cases  when  the  appeals  against  the
 quantum  are  not  finalised.  In  the  mean
 time  the  penalty  is  imposed  and  after
 the  penalty  is  imposed,  the  appeal  against
 the  quantum  is  finalised  and  there  isa
 reduction.  Automatically  there  is  a
 reduction  in  the  penalty  as  well.  That
 unnecessarily  takes  time  and  all  the  process
 is  duplicated.  So  I  would  request  the
 hon.  Minister  to  see  that  the  penalty  pro-
 ceedings  though  started  are  completed
 only:  after  the  assessment  against  the
 quantum  has  been  finalised.

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 I  wish  to  say  a  few  words  on  my  amend-
 ment.  This  amendment  deals  with  the
 important  proviso  as  to  what  should  be
 the  penalty  for  tax  evasion.  So  far  as  our
 country  is  concerned,  tax  evasion  has  paid
 handsome  returns  to  the  assessees  and
 there  has  been  no  penalty  levied  nor  any
 imprisonment  prescribed  for  tax  ‘evasion. Time  and  again  it  has  been  urged  on  the
 floor  of  this  House  that  the  income-tax
 machinery  in  India  is  something  which  is
 mocked  at  by  the  trading  community  in
 the  country  while  the  income-tax  machinery
 in  the  United  State  is  a  terror  and,we  have
 been  pleading  to  provide  some  teeth  to  the
 income-tax  machinery  so  that  no  assessee
 in  India  dare  evade  or  steals:  tax”  with
 impunity.  With  this  object  in  view.]  have
 suggested  an  amendment  which  |  have
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 split,  for  the  sake  of  convenience,  into
 parts  :  one  is  that  the  deliberate  conceal-
 ment  which  has  got  all  the  elements  of
 mens  rca  init  should  not  only  not  go
 without  the  penalty  but  should  be  punished
 with  rigorous  imprisonment.

 In  this  respect  I  have  suggested  that
 there  should  be  2  years  rigorous  imprisoa-
 ment.  It  is  true  that  there  are  some
 concealments  which  are  in  the  interest  of
 individuals.  There  are  some  concealments
 which  are  even  in  the  interest  of  society.
 But  tax  concealment  is  one  which  is  only
 for  the  interest  of  the  person  who  conceals,
 and  if  a  person  who  conceals,  gets  a
 benefit  on  it,  it  is  not  enough  that  there
 should  be  taxes  with  penalty  for  having
 concealed.

 at  ag  लिमये  (मुगेर):  अरे,  जिनको
 सजा  हुई  है,  उनको  छोड़  रहे हैं।  वित्त  मन्त्री
 के  सामने  कल  ही  “फेडको”  का  मामला  आया
 था  |

 श्री  शिवाजी  राव  देशमुख  :  अ्ाप  इन्कबायरी
 डिमाण्ड  कीजिये  ।

 श्री  मघ  लिमये  :  वित्त  मन्त्री  महोंदय,
 कुछ  जवाब  ही  नहीं  दे  रहे  हैं  ।  तो  जांच  कहां
 से  हो।

 श्री  शिवाजों  राव  वेशमुख  :  हम  इन्क्वायरी
 से  डरते  नहीं  । श्राप  इन्कवायरी  कराइये"

 (व्यवधान)

 श्री  मधु  लिमये  a  फेडको  को  लेकर  महा-
 राष्ट्र  के  मुख्य  मन्‍्त्री  को  दो साल  की  आर०
 श्राई०  दे  दो।

 SHRI  SHIVAJIRH  5.  DESHMUKH :  I
 plead  with  the  hon.  Finance  Minister,  who
 has  great  patience,  that  he  should  enforce
 some  discipline  in  the  assessees  and  tax-
 evaders  in  the  country  where  tax  amounts
 run  into  several  crores  of  rupees.  The
 only  way  to  make  them  disciplined  is  to
 show  them  the  bars.  I  think  the  hon.
 Finance  Minister  whould  be  kind  enough
 to  accept  this  amendmeat  which  provides
 for  two  years  rigorous  imprisonment
 allowing  the  penalties  at  the  scale  envisaged
 inthe.  Finance.  Rill,
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 SHRI  MORARJI  DESAI:  May  I  say
 that  on  the  Finance  Bill.  my  hon.  friend
 Shri  Madhu  Limaye  has  referred  to  the
 subject  of  Fedco  which  is  irrelevant  ?  Why
 should  hz  get  so  much  agitated  on  this
 thing  ?

 st  wy  fart:  क्‍या  झ्रापको  तकलीफ़
 नहीं  है  ।

 श्री  मोरारजी  देसाई  :  मुझ  को  तकलीफ
 जरूर  है  V

 at  मधु  लिसये  :  नये  पनिशमेंट  की  बात
 करते  हैं,  लेकिन  इन  को  छोड़  देते  हैं।

 श्री  मोरारजी  देसाई:  हर  बार  इसको
 कहने  से  क्या  करंगे  ?

 My  hon.  friend  Shri  Dandekar  is  very
 ingenious,  when  he  says  that  when  a  person
 who  conceals  an  income  of  Rs.  1,000
 and  when  he  is  paying  tax  on  Rs.  5,000
 the  punishment  would  be  Rs.  1,000  or
 2,000  for  a  concealment  of  a  tax  which
 would  be  aboout  25,30,40  or  50  or  60
 rupees.  But  when  a  man  pays  on  2.50
 lakhs  income  if  he  conceals  Rs.  1,000  his
 punishment  also  will  be  Rs.  1,000  or
 Rs.  2,000.  How  is  this  adequate  ?  I  think
 this  is  what  he  wanted,  if  I  understood
 it  rightly.  Why  does  he  not  realise  as  a
 man  of  the  world,  that  a  man  whose
 income  is  Rs.  250  lakhs  will  never  con-
 ceal  1,000,  or  2,000  rupees  but  he  will
 conceal  one  or  two  lakhs?  Therefore
 the  punishment  will  be  2  lakhs  or  4  lakhs,
 not  less  than  that.  Therefore,  there  is
 adequate  provision  for  this.  But  I  cannot
 understand  the  other  argument  which  has
 been  raised  that  a  person  who  does  not
 have  to  pay  any  income-tax  will  have  to
 send  areturn.  Hehas  not  to  send  any
 return.

 SHRI  N.  DANDEKER:  No.  He
 has  _  to  send  a  return  and  the  ITO  will  say,
 nil  assessment,  N.A.

 SHRI  MORARJI  DESAI:  I  don't
 think  any  Income-tax  officer  will  be  so  mad
 as  to  levy  tax  on  such  a  person.  If  any
 such  case  is  brought  to
 ta  _withdras,

 me  I  am  prepared
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 SHRI  KANWAR  LAL  GUPTA:  I
 am  prepared  to  send  dozens  of  cases.

 SHRI  MORARJI  DESAI:  You  have
 not  sent  even  one.  Without  substantiat-
 ing  the  points  if  my  hon.  friend  wants  to
 argue  and  throw  the  doors  of  the  gutter
 open  |  cannot  do  it.  It  is  not  possible  for
 me  to  do  that.  There  is  concealment  at
 every  stage.

 At  the  lower  stage,  at  the  middle  stage
 and  at  the  higher  stage,  everywhere  there
 is  concealment,  except  in  the  cases  of  those
 who  are  receivings  salaries  only,  and  those
 salaries  being  salaries  paid  by  persons  or
 companies  that  have  got-to  deduct  the
 income-tax  from  the  very  begining.  There
 are  cases  where  people  receive  salaries  and
 where  they  are  not  bound  te  deduct  the
 income-tax  ;  they  are  also  evading  them...

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Like  the  poor  M.P.’s.

 SHRI  MORARJI  DESAI:  I  cannot
 say  that  alt  of  them  are  poor  M.P.’s.

 SHRI  KANWAR  LAL  GUPTA  :
 Ministers.

 Like

 SHRI  MORARSI  DESAI:
 also  cannot  be  excused  ;
 to  excuse  anybody.  Therefore,  why  this
 anxiety  ?  Supposing  a  Minister  is  wrong,
 will  my  hon.  friend  say  that  he  has  set  an
 example  and  he  will  do  the  same  thing  ?
 What  is  the  use  of  saying  this?  Why  are
 Ministers  on  his  brains  all  the  while?  I
 do  not  understand  this.  Only  Congress
 M.P.’s  will  be  on  the  drains  of  all  of  them.
 This  kind  of  thing  should  not  happen.
 We  cannot  go  on  transacting  business  in
 this  manner.  If  this  is  the  evil  which  I
 am  being  reminded  about  everyday,  if  I
 take  steps  about  this  matter  in  order  to
 prevent  this  loophole,  then  I  am_  being
 charged  with  inconsistency  or  being  very
 hard  on  some  cases.  On  which  cases  am
 I  going  to  be  hard  ?

 When  I  was  replying  to  the  arguments
 advanced  at  the  consideration  stage,  I  had
 explained  that  it  was  necessary  to  inflict  a
 punishment  of  a  lakh  of  rupees  on  a  man
 whu  was  evading  Rs.  5,000  tax.  Only  if
 that  is  done,  he  will  not  avoid  that  tax.

 Tp  Pred

 Ministers
 I  am  not  trying
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 As  regards  valuation,  I  have  said  that
 valuers  will  be  approved  by  Government
 and  panels  will  be  notified.  Government
 also  want  to  set  up  a  department  of  valu-
 ation  If  there  help  is  taken  to  value,
 that  will  not  be  challenged...

 SHRI  N.  DANDEKER:  On  payment
 of  fees  ?

 SHRI  MORARJI  DESAI:  Yes,  fees
 will  have  to  be  paid.

 SHRI  N..DANDEKER:  By  whom  ?

 SHRI  MORARJI  DESAI:  By  the
 assessee  ?  By  whom  else  ?
 himself  if  he  wants...

 He  can  assess

 SHRI  N.  DANDEKER  :  So,  another

 SHRI  MORARIJI  DESAI:  I  am  _  not
 asking  them  or  telling  them  to  go  to  those
 valuers  ;  they  can  do  the  valuation  them-
 selves  honestly  and  pay  Rs.  5,000  more.
 Why  do  they  want  to  pay  Rs.  5,000  less  ?
 I  cannot  understand  this.  Why  this  anxiety
 of  doing  Jess  and  not  more?  If  a  little
 more  is  paid,  what  harm  is  there?  After
 all,  they  are  they  paying  to  the  public
 exchequer  and  not  to  any  private  person.
 But  if  the  anxiety  is  to  save  and  save  and
 save  in  a  wrong  manner,  then  what  are
 Government  to  do?  When  the  evil  has
 grown  to  this  extent,  then  the  remedy  also
 has  got  to  be  strong.

 The  amendment  proposed  by  my  hon.
 friend  Shri  Shivaji  Rao  S.  Deshmukh  has
 been  worded  in  such  a  way  that  it  will
 not  be  effective  at  all.  Though  he  supposes
 that  a  man  will  be  sent  for  two  years,  yet,
 his  amendment  says  that  he  should  have
 deliberately  done  it  and  so  on.  Who  is
 going  to  prove  that  it  was  deliberate?  It
 is  very  difficult  to  prove  that  things  are
 done  deliberately  in  these  matters.  My
 hon.  friend  is  also  a  lawyer  and  he  knows
 how  difficult  it  is,  and  he  will  himself  per-
 haps  be  briefed  in  some  cases,  and  J  have
 po  doubt  about  it.

 Therefore,  this  is  not  a  matter  where  we
 can  take  a  remedy  of  this  nature.  There-
 fore,  I  cannot  accept  these  amendments.
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 MR.  DEPUTY-SPEAKER:  Now,  I
 shall  put  the  amendments  to  vote...

 श्री  कंवर  लाल  गुप्त  :  जो  चीज़  विलग्नर

 नहीं  हुई  है,  उस  को  हमें  समभने  दीजिये,  इस
 तरह  से  नहीं  चलना  चाहिये  -  जो  आफिसर्ज

 रेद्स  बढ़ा  देते  हैं"

 MR.  DEPUTY-SPEAKER  :  I  am  not
 permitting  any  more  arguments  now.  I
 may  point  out  that  one  great  philosopher
 has  said  that  in  sex  matters  as  well  as  in
 money  matters,  the  last  word  is  not  the
 law,

 I  shall  now  put  all  the  amendments
 together  to  vote.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 I  want  that  my  amendment  may  be  put
 to  vote  separately...

 MR.  DEPUTY-SPEAKER:  Does  he
 want  a  division  ?

 SHRI  MORARJI  DESAI:  What  does
 the  hon.  Member  gain  by  a  division?  It
 will  be  defeated.  What  else  will  happen  ?

 ‘
 MR.  DEPUTY-SPEAKER:  I  may

 warn  hon.  Members  that  if  they  want
 division  in  this  manner,  important  clauses
 wlll  be  guillotined.  I  do  not  want  to  say
 anything  more  on  this...

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 My  amendment  may  be  put  to  vote  separa-
 tely  at  least.

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  Shri  S.  S.  Deshmukh’s  amendment
 No.  99  to  the  vote  of  the  House.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 Please  read  it.

 MR.  DEPUTY-SPEAKER:  No.
 Amendment  Nov.  199  was  put  and  negatived.

 MR.  DEPUTY-SPEAKER  :  I  shall
 now  put  all  the  other  amendments  to  the
 vote  of  the  House.

 VAISAKHA  I!  1890.  (SAKA)  Finance  Bill,  7968  38

 Amendments  Nos  14,  16,  24,  125,  247
 and  248  were  put  and  negatived

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 “That  clause  9  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 The  ques-

 Clause  9  was  added  to  the  Bill.

 Clause  20  was  added  to  the  Bill.

 Clause  2  —(Insertion  of  new  section  2768)

 SHRI  SRINIBAS  MISRA  (Cuttack)  4
 I  beg  to  move*  :

 Page  13,  lines  I]  and  !2,—omir  “‘be
 punishable  with  rigorous  imprison-
 ment  for  a  term  which  may  extend
 to  six  months,  and  shall  also”  (76)

 SHRI  KANWAR  LAL  GUPTA:  I
 beg  to  move*  :

 Page  13,  line  8,—for.  “person”  substitute
 “company”  (126),

 Page  13,  line  i!,—for  “he”  substitute
 “the  managing  director  of  the  com-
 pany”  (i27)

 SHRI  N.  DANDEKER  :
 move*  :

 Page  13,  lines  2  and  3,—for  “and
 shall  also  be  liable  to  fine  which
 shall  be  not  less  than”  substisute—
 “or  with  fine  which  may  extend  to”
 (162)

 Page  13,  line  6,—after  ‘“‘paid”  insert-—
 “or  with  both’*  (I63)

 Page  3,—after  line  16,  insert—‘‘Pro-
 vided  that  no  person  shall  be  pro-
 secuted  under  this  section  without
 the  prior  sanction  of  the  Commis-
 sioner  of  Income-tax”  (164)

 I  beg  to

 SHRI  BENI  SHANKER  SHARMA  :
 I  beg  to  move*  :

 Page  13,  line  I!,—
 after  “‘he  shall”  insert—

 “one  conviction  before  a  competent
 court”’  (249)

 *amendments  moved  with  the  recommendation  of  the  President.
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 MR.  DEPUTY-SPEAKER  :  The  clause
 and  these  amendments  are  before  the
 House.  The  other  amendment  is  barred.

 SHRI  SRINIBAS  MISRA:  Iam  _  not
 fond  of  people  who  pay  income-tax.  But
 what  appears  to  me  is  that  even  people
 with  incomes  of  Rs.  4,000  or  Rs.  5,000  will
 be  most  affected  by  this  provision  because
 assessment  to  income-tax,  as  has  already
 been  pointed  out,  will  depend  upon  so
 mapy  imponderables  and  also  the  state  of
 mind  for  the  time  being  of  the  assessing
 officer  conditioned  by  his  domestic  circum-
 stances  and  so  on  at  the  time  he  assesses.
 Whether  he  accepts  the  evidence  adduced
 by  the  agsessee  or  not  will  depend  upon  so
 many  things.

 Also  there  are  two  things.
 another  imprisonment.  It  is  good  that
 some  of  them  go  to  jail.  But  coming  from
 a  Finance  Minister,  it  appears  surprising
 because  he  jis  concerned  with  getting
 money,  not  in  spending  it.

 One  is  fine,

 5.43  hrs.

 [Shrimati  Tarkeshwari  Sinha  in  the  Chair]

 Whatever  be  the  busineSs,  whoever  be
 the  person  invodlved,  whether  he  is  a  big
 gun  or  a  small  man  earning  only  Rs.  4000
 or  Rs.  5000,  still  sending  him  to  jail,  in-
 stead  of  saving  money,  will  lead  to  spen-
 ding  it.  I  donot  know  why  the  Finance
 Minister  is  spending  good  money  after  bad
 which  is  not  being  realised.  In  his  speach,
 he  has  stated  that  first  of  all,  how  much
 money  has  been  concealed  and  how  much
 tax  has  not  been  deducted  wil!  be  ascerta-
 ined.  If  that  is  done,  there  is  enough
 power  under  the  I.  T.  Act  to  have  access
 to  that  money  and  realise  it.  So  why  does
 the  question  of  sending  him  to  jail  and
 making  it  a  criminal  offence  be  raised  ?  If
 he  is  to  be  sent  to  jail,  there  will  be  a
 criminal  proceeding.  He  will  go  to  jail
 and  then  there  will  be  the  question  of
 expenses,  spending  good  money  which  the
 Finance  Minister  will  collect  after  bad
 money  which  is  not  being  collected.  If
 there  is  good  money  somewhere  to  be  col-
 lected,  let  us  reach  it,  let  us  collect  it,  and
 not  send  him  to  jail  and  create  more
 criminals.  Therefore,  I  move  that  this
 clause  in  the  clause  be  removed.
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 शी  कंवर  लाल  गप्त  :  सभापति  जी,  मेरे
 दो  पअमेन्‍्डमेन्ट्स  हैं।  जिस  विचार  से  यह  संशोधन
 रखे  गये  हैं  उससे  मैं  सहमत  हूं  |  मुभे  मालूम  है
 कि  काफी  कम्पनीज  ऐसी  हैं  जो  पैसा  डिडक्ट
 कर  लेती  हैं,  लाखों  रुपया  जमा  हो  जाता  है
 लेकिन:  इनकम  टैक्स  डिपार्टमेंट  में  जमा  नहीं
 कराती  है  बल्कि  अपने  बिजनेस  के  काम  में  उस
 पैसे  को  इस्तेमाल  करती  हैं,  तो  उनसे  मेरी
 कोई  सहानुभूति  नहीं  है  1  मैंने  इसमें  एक  भ्रमेण्ड-
 मेंट  की  है,  पर्सन  की  जगह  पर  कम्पनी  किया
 है,  इससे  एक  फायदा  होगा  क्‍योंकि  इस  तरह  के
 अधिकांश  कैसेज़,  99  परसेंट,  कम्पनियों  के
 ही  मामले  होते  हैं  श॥्लौर  अगर  कम्पनी  छोड़कर
 इन्डिवीजुप्नल्स  के  केसेज  में  करेंगे  तो  कुछ  छोटे
 छोटे  कंसेज  भी  होते  हैं  जैसे  मान  लीजिये,  एक
 नौकर  काम  करता  है,  दस  रुपये,  50  रुपये  या
 सौ  रुपये  रह  गये  तो  उसको  भी  जेल  हो,  मैं
 समभता  हूँ  उप-प्रधान  मन्त्री  जी  का  यह  इरादा
 नहीं  हो  सकता  है--उनका  इरादा  उन्हीं  लोगों  के
 लिए  हैं  जो  लाखों  रुपया  इकट्ठा  करके  मिसयूज
 करते  हैं--इसलिए  श्रगर  कम्पनीज  के  कैसेज़
 में  करेंगे  तो  अच्छा  होगा  V

 SHRI  70.  N.  PATODIA:  Clause  2b
 reads.  “Ifa  person,  without  reasonable
 cause  or  excuse,  fails  to  deduct  or  after
 deducting  fails  to  pay  the  tax......  oe  There
 is  a  clear  difference  between  the  two  insta-
 nces.  One  is  that  the  amount  is  deducted
 and  not  paid;  the  other  is  that  the  amount
 is  not  even  deducted  and  so  not  paid.  If
 should  be  unperstood  that  the  process  of
 deduction  is  not  very  easy.  it  is  compli-
 cated,  particularly  for  smaller  group  of
 people.  On  account  of  several  complica-
 tions  many  times  it  happens  that  the  small
 companies  are  unable  to  deduct.  Even  where
 a  company  or  firmis  unable  to  deduct
 or  does  not  deduct  and,  therefore,  does
 not  pay,  it  is  subject  to  penalty.  We  have
 moved  certain  amendments  in  the  clause
 suggested  by  the  Finance  Minister.  It
 has  been  made  mandatory  that  the  defaul-
 ter  will  not  only  be  imprisoned  but  also  be
 fined.  There  is  no  justification  for  making
 aclause  like  this  particularly  when  it
 applies  to  those  persons  also  who  have  not

 deducted
 andhao  9°  ७75  bere
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 amendment  says  :  either  fine  -or  imprison-
 ment  or  both.  The  other  amendment  wants
 a  proviso  that  no  person  small  be  prosecu-
 ted  without  the  prior  sanction  of  the
 Commissioner  of  Income-tax.  If  these
 amendments  are  accepted,  they  will  meet
 the  ends  of  justice.  Wherever  there  is  a
 prima  facie  case,  they  could  act.

 SHRI  BENI  SHANKER  SHARMA:
 By  my  amendment  I  want  the  words  ‘convi-
 ction  by  a‘competent  court’  to  be  added.
 Because,  when  rigorous  imprisonment  is
 to  be  given  to  a  defaulting  assessee,  it  has
 got  to  be  done  after  conviction  by  a  compe-
 tent  court.

 SHRI  K.  NARAYAN  RAO  (Bobbili)
 Mr.  Gupta  has  raised  a  valid  point  about

 the  criminal  liability  of  the  firms  and  comp-
 anies.  It  is  extremely  difficult  to  convict
 a  corporate  personality  like  a  company
 and  generally  they  designate  a  particular
 person  and  call  him  a  director  or  sharehol-
 der  and  he  will  be  designated  and  it  will
 be  indicated  that  he  has  assumed  criminal
 responsibility  for  commissions  or  commi-
 ssions  under  a  particular  Act.  I  should
 like  to  know  from  the  hon.  Minister
 whether  any  person  here  has  been  so  desi-
 gnated  under  this  Bill  or  whether  they  have
 any-other  provision.  It  is  difficolt  for  us
 now  to  find  out.  I  request  the  hon.  Mini-
 ster  to  find  out  if  a  company  would  also  be
 inclnded  under  this  particular  penal  clause.

 SHRI  MORARJI  DESAI:  Company
 is  included.

 SHRI  K.  NARAYANA  RAO:  How  ?
 I  want  it  to  be  made  clear.

 SHRI  MORARJI  DESAI  :  A  company
 js  included  in  ‘person’.  There  need  not
 be  any  doubt  at  all.  Ido  not  know  how
 my  hon.  friend  who  is  so  very  well  versed
 in.  law’  misses  this  point.  He  is  perhaps
 anxious  that  both  should  be  included  and
 is  over  enthusiastic  in  this.  Doubs  make
 for.confusion.  This  provision  was  made

 as  a  result  of  complaints  in  both  the  Houses
 that  there  had  been  evasions  in  the  matter
 of  payment  to  Government  of  taxes  which
 should  have  been  deducted’  by  companies
 or  persons.  Questions  had  been  put  and
 Government  ‘had  been  charged  with  negle-
 ct  and  favouritism  in  this  matter.
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 All  these  arguments  have  come  in.
 Then,  we  should  seriously  consider  what
 Should  be  done.  We  are  not  putting-a
 new  obligation  on  anybody  of  paying  taxes
 to  Government.  This  obligation  is  already
 laid  on  companies  and  on  persons  ;  ‘on
 corporate  bodies  and  non-corporate  bodies.
 That  provision  exists  in  law  as  it  is.
 Nobody  has  objected  to  it.  But  to  argue
 that  it  will  be  difficult  for  some  people,
 smaller  or  bigger,  to  deduct  it  and  then
 pay  it  to  Government  would  mean  that
 we  must  change  the  original  law.  Nobody
 is  asking  for  that.  That  law  4s  maintained.
 If  that  is  so,  those  who  do  not  pay  to
 Government  within  the  prescribed  time,  is
 it  not  clear  that  they  are  not  paying  it
 deliberately  ?  What  else  can  be  the
 reason  ia  How  can  there  be  any  laxity  ia
 this  matter  ?  They  themselves  had  deducted
 and  why  do  they  not  pay  immediately  ?
 Why  do  they  deduct  and  not  pay?  I
 cannot  understand  this  argument  at  all.
 This  punishment  of  six  months  plus
 penalty,  I  think,  is  very  essential.  If  at  all
 it  is  better  to  raise  the  penalty,  but  not  to
 decrease  it.  I  oppose  the  amendments:

 PATODIA  : SHRI  0.  N.  When  it  is
 not  deducted  and  not  paid  ?

 SHRI  MORARJI  DESAI:  That  will
 be  charged.

 SHRI  D.N.  PATODIA:  When  it  is
 of  a  different  nature,  that  will  be  too
 harsh.

 SHRI  .MORARJI  DESAI  :
 of  a  different  nature.

 It  is  not

 SHRI  K.  NARAYANA  RAO:
 is  one  doubt.  I  agree  with  the  Finance
 Minister.  But  I  want  to  know,  if  the’
 omission  has  taken  place  in  the  case  of  a
 company  or  a  firm,  who  is  to  be  punished  ?
 Who  is  to  be  put  in  jail?  Are  you  going to  put  all  the  shareholders,  all  the  directors
 io  jail?  I  would  like  to  know  that  much
 only.

 There

 SHRI  MORARJI  DESAI:  It  is  the
 principal  officer  who  will  come  in,  the
 managing  director  or  whoever  he  is  ;  Mot
 the  shareholders  jp  any  case,
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 MR.  CHAIRMAN  :
 amendments  to  the  vote.

 I  now  put  all  the

 Amendment  Nos.  76,  126,  1,  162,  163,  &
 64  were  put  and  negatived.

 MR.  CHAIRMAN  :  The  question  is  :
 “That  clause  a  stand  part  of  the

 छा",
 The  motion  was  adopted.

 Clause  mr  was  added  to  the  Bill.

 Clauses  22  fo  29  were  added  to  the  Bil.

 Clause  30—(Certain  amendments  in  the
 Income-tax  Act  to  take  effect
 from  Ist  April,  +1969).

 SHRI  MORARJI  DESAI  :
 move  :*

 व  beg  to

 Page  5,—
 for  lines  20  and  2l,  substitute

 (“Certain  additional  amendments  to  the
 Income-tax  Act.}

 30.  The  amendments  directed  in  the
 Third  Schedule  shall  be  made  in  the
 Income-tax  Act  with  effect.  from  the
 Ist  day  of  April,  1969,  éxcept  the
 amendments  in  items  3  and  23  of  the
 said  Schedule  relating  respectively,  to
 se¢tions  16  and  39  6f  thé  said  Act,
 which  shall  be  deemed  to  have  cétite
 into  effect  on  the  Ist  day  of  April,
 +1968",  (228)

 SHRI  N.  DANDEKER:  |  want  to
 know  whether  the  amendments  in  relation
 to  the  Third  Schedule  should  bo  moved
 here  or  should  they  be  moved  when  we
 come  to  the  Third  Schedule.  I  may  suggest
 that  only  when  we  come  to  the  Third
 Schedule-should  we  move  the  amendments
 to  the  Third  Schedule,  so  that  the  mere
 passitg  of  this  clause  doés  fiot  imply  that
 thé  Third  Schedule  is  also  passed.

 SHRI  MORARJI  DESAI:  I  agree.

 MR.  CHAIRMAN  :  The  question  is  :
 Page  5,—

 for  \ines  20  and  2I,  substitute—
 (“Certain  additional  amendments  to  the

 dIncome-tax  Act  }
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 30.  The  amendments  directed  in  the
 Third  Schedule  shall  be  made  in  the
 Inconie-tax  Act  with  effect  from  the
 fst  day  of  April,  1969,  except  the
 amendments  in  items  3  and  23  of  the
 said  Schedule  relating,  respectively,  to
 sections  6  and  39  of  the  said  Act,
 which  shall  be  deemed  to  Have  conte
 into  effect  on  the  Ist  day  of  Appril,.
 1968",  (228)

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  The  question  is  ;
 “That  clause  30,  as  amended  stand

 part  of  the  Bill”.
 The  motion  was  adopted.

 Clause  30,  as  amended,  was  dddéd  to  the
 Bill.

 Clause  st  was  added  to  the  Bitt.

 Clause  32—  (Amendment  of  Act  27  of  (1957).

 MR.  CHAIRMAN:  Mr.  Sudarsefam
 and  Mr.  Ram  Avtar  Sharma  are  absent.

 SHRI  S.S.  KOTHARI:  I  move
 amendment No.  18.

 MR.  CHAIRMAN:  Mr.  Saaghi  ie
 abséAt.

 SHRI  N.  DANDEKER:  I
 amendments  117,  118,  20  and  122.

 move

 SHRI  KANWAR  LAL  GUPTA:  I
 move  amendments  Nos.  128,  29  and  130.

 MR.  CHAIRMAN:  Mz.  Salve  and
 Mr.  Somani  are  absent.

 SHRI  MORARII  DESAI  :
 Gov  den

 I  move  the
 Nos.  229  to  234.

 SHRI  BENI  SHANKER  SHARMA  :  I
 am  not  moving  amendmen:  No.  252.  I  gm
 moving  only  No.  251.

 SHRI  S$.  3.  KOTHARI:  I  प्त  to
 thove®  :

 Page  6,—
 after  line  29,  insert—

 “Provided  that  on  an  application made  by  an  assessee  pfior  to  filling  in

 ““FAmendment  moved  with  the  regptnmendation  of  the  President,  i  _  7७
 Ty
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 his  return,  a  standing  panel  of  valuers,
 to  be  set  up  by  the  Central  Govern-
 meat  shal!  provisionally  determine  the
 fair  value  of  ap  asset,  and  that  value
 shall  be  filled  in  by  the  assessee  in  his
 return,  subject  to  the  rights  of  the
 assessee  and  the  Wealth  Tax  Officer  to
 appeal  to  the  Wealth  Tax  Tribunal
 against  the  decision  of  the  panel  of
 Valuers.”  (18)

 SHRI  N.  DANDEKER  :
 move*  :

 Page  i6,  line  25,  द...
 after  “than”  insert —

 “fifty  per  cent  of,”
 Page  46,--

 for  lines  26  to  29,  substitute—
 “the  amount  of  the  tax,  if  any,  which

 would  have  been  avoided  if  the  value
 of  the  assets  or  of  the  debts,  as  the
 case  my  be,  as  returned  by  such  person
 had  been  accepted  as  the  correct  value;”

 (LEB)
 Page  6,—

 omit  lines  33  to  39.

 ]  beg.  to

 (I47)

 (120)

 SHRI  N.  DANDEKER:  I  beg  to

 Page  I7  and  8,-—
 omit  lines  3  to  42  and  |  to  12,  respecti-

 vely.  (122)

 SHRI  KANWAR  LAL  GUPTA:  I
 beg  to  move®  :

 omit  ‘which  shati  not  be  iess  than,
 but”  (128)

 Page  16,  line  27,—
 after  “been”  insert  “deliberately”

 Pages  I6  and  7,—
 omit  lines  30  to  42  and  I  to  12,  respecti-

 vely  (130)

 (129)

 SHRI  MORARJI  DESAI:  I  beg  to
 move*  :

 Page  6,—
 Sor  line  i,  substitusre—

 (ड)  in  section  5,—
 (i)  in  sub-section  (t),—"  (229)

 Page  6,—
 after  line  I,  insert—

 1)  after  clause  (xiv),  the  following
 Clause  shall  be  inserted  with  effect  from
 the  Ist  day  of  April,  1969,  namely  :—

 “(xv)  fixed  deposits  under  any
 scheme  framed  by  the
 Central  Government  and
 notified  by  it  in  this  behalf
 in  the  Official  Gazette,  to
 the  extent  to  which  the
 amounts  of  such  deposits  do
 ot  exceed  the  maximym
 amount  permitted  to  be  depo-

 हि  sited  therein  ;”  (230)
 Page  i,  line  32,—
 for(i)”  substitute  (2)
 Page  16,  line  4,—

 for  “(iY  substitute  #3)"
 Page  !6,—

 after  line  19,  insert —
 ‘(ii)  in  sub-section  (2),  after  the

 words  “‘not  specified  in”,  the
 words,  brackets  and  figures
 “clause  (xv)  or”  shall  be  in-
 serted  with  effect  from  the  Ist
 day  of  April,  969  ड्  (233)

 Page  6,—
 for  lines  30  to  40,  substitute

 (ii)  for  the  existing  Explanation.
 the  following  ‘Explanations’
 shall  be  substituted,  namely  :—

 “Explanation  I~Where,—
 (i)  the-value  of  any  asset  returned

 by  any  person  is  less  than
 seventy-five  per  cent  of  the
 value  of  such  asset  as  determin-
 ed  inan  assessment  under  sec-
 tion  6  or  section  17  (the  value
 60  agsessed  being  referred  to
 hereafter  in  this  Explanation  as
 the  correct  value  of  the  asset),
 or

 (ii)  the  value  of  any  debt  returned
 by  any  person  exceeds  the  value
 of  such  debt  as  determined  in
 an  under  6
 or  section  7  by  more  than
 twenty-five  per  cent,  of  the
 value  so  assessed  (the  value  60
 assessed  being  referred  to  bere-

 (231)

 (232)

 —¥fwendments  moved  with  the  recommendation  of  the  President.  ~ the  recommendation  of  the  President.  ony
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 after  in  this  Explanation  as  the
 ‘correct  value  of  the  debt),  or
 the  net  wealth  returned  by  any
 person  is  less  than  seventy-five
 per  cent  of  the  net  wealth  as
 assessed  under  section  J6  or
 section  17  (the  net  wealth  so
 assessed  being  referred  to  here-
 after  in  this  Explanation  as  the
 correct  net  wealth),

 (iii)

 then,  such  person  shall,  unless  he  proves
 that  the  failure  to  return  the  correct  value
 of  the’  asset  or,  as  the  case  may  be,  the
 correct  value  of  the  debt  or  the  correct  net
 wealth  did  not  arise  from  any  fraud  or  any
 gross  or  wilful  neglect  on  his.  part,  be
 deemed  to  have  concealed  the  particulars
 of  assets  or  furnished  inaccurate  particulars
 of  assets  or  debts  for  the  purposes  of
 clause  (c)  of  this  sub-section.

 Explanation  2—For  the  purposes  of
 clause  (iii)—’’.’.  (234)

 SHRI  BENI  SHANKER  SHARMA  :  I
 beg  to  move*  :

 Page  ‘16,  lines  37  and  38,—
 for  “if  he  has  understated  the  value  of

 the  asset”
 substitute  ‘if  he  has  left  out  or  omitted

 the:  asset’  altogether  knowingly  or
 deliberately’  (251)

 SHRI  S.S.  KOTHARI:  This  is  one
 of  the  most.  controversial  clauses’  in  the
 Bill  where  the  basis  -of  penalty  is  being
 changed  from  tax  to  wealth  itself.  I  hold
 no  brief.  for  tax  evaders.  But  the  honest
 assessee  should  be  given  a  fair  chance  and

 -he  should  not  be  roped  in  by  the  law.
 Differences  of  opinion  may:  exist  about  the
 walue  Of  any  property  or  jewellery.  As  an
 Accountant,  |  may  say  that  difference  of
 opinion  may  exist  even  between  Account-
 ants  with  regard  to  the  valuation  of  shares
 ip,  say,  private  limited  companies.  So,
 would  it  not  be  inequitable  that  just  be-
 cause  this  difference  of  opinion  may  exceed
 25  per  cent  of  the  value  of  the  property,
 the  assessee  should  be  deemed  to  be  an
 evader  and  the  penalty  should  go  to  the
 extent  of  209  percent  of  the  amount  of  the
 difference’?  My  amendment  is  eminently
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 accepted  it  in  spirit,  yesterday  and  today.
 My  amendment  says  that  on  an  application
 being  made  by  the  assessee  prior  to  filing
 his  return,  the-assess¢e  would  have  a  right
 to  approach  the  department  and  say,
 “Please  evaluate  My  property  correctly”,

 so  that  he  may  put  that  value  in  the  return.
 What  is  an  honest  assessee  to  do  if  he  is
 uncertain  about  the  value?  The  Finance
 Minister  has  agreed  that  a  standing  panel
 of  valuers  will  be  there..  Let  the  assessee
 be  allowed  to  go  to  that  panel,  get  the
 correct  value  from  them  and  enter  it  ‘in
 his  return.  If  the  assessee  does  not  agree
 or  if  the  wealth-tax  officer  does  not  agree
 with  that  value,  let  them  have  the  right  to
 goto  an  appellate  tribunal  in  appeal.  I
 think  my  amendment  is  an  eminently
 reasonable  one  and  the  Finance  Minister
 should  accept  it,  so  that  the  honest  asses-
 see  does  not  suffer.

 SHRI  N.  DANDEKER:  My  amend-
 ments  are  in  three  groups.  Nos.  .l7  and
 4i8  are  concerned  with  the  quantum.  of
 penalty  to  be  imposed.  I  do  not  want  to
 say  much  more  than  what  I  said  the  day
 before  yesterday  on  this  except  to  point
 out  that  here  again  what  Jl  am  trying  to
 do  is  to  relate  the  penalty  to  the  tax  magni-
 tude  of  the  offence.  Where  the  offence
 involves  the  loss  of  tax  of  a  certain  amount
 X!  regardless  of  whether  it  is  in  the  lower
 wealth  bracket  or  upper  wealth  bracket,  I

 ‘Suggest  the  penalty  should.be  related  to
 that  particular  offence,  viz.,  the  attempt  to
 evade  that  amount  of  tax.  Thereforé,  in
 substitution  of  the  mode  of  penalty‘pro-
 posed  here,  I  would  suggest  that  the
 minimum  penalty  should  be  equal  to  50
 per  cent  of  the  tax  sought  to  be  evaded,
 and  the  maximum  penalty  shauld  be  twice
 the  ainount  of  tax  sought  to  be  avoided.
 That  I  conceive  to  be  rigorous  enough

 ‘compared  with  the  situation  which  prevails
 today.  I  appreciate  the  Finance  Minister’s
 anxiety  to  step  up  the  penalties.  Today,

 for  instance,  the  minimum  penalty  is  equal
 to  20  per  cent  of  the  tax  sought  to  be
 avoided  and  the  maximum  }  times.the  tax
 sought  to  be  avoided.  What  I  am  suggest-
 ing  is  that  the  minimum  should  ‘be  at
 least  50  per  cent  of  the  tax  sought  to  be
 avoided  and  the  maximum  twice  the  amount

 ..reasonable.  “The  Finance  Minister  almast..:.of.tax  sought  to  be  avoided.  |  sugges!
 ——¥Amcndments  moved  with  the  recommendation  of  the  President.  77 moved  with  the  recommendation  of  the  President.
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 that  only  then,  and  then  alone,  in  relation
 to  the  various  categories  of  assessees  in
 various  brackets  of  wealth  the  thing  would
 be  just  and  fair  and  also  severe.

 6  00  hrs.

 The  second  amendment  that  I  have
 moved,  amendment  No.  120,  is  frankly
 concerned  with  a  most  preposterous  pro-
 position  which  it  has  been  sought  to  intro-
 duce  into  the  Wealth  Tax  Act,  namely,  that
 the  mere  difference  in  valuation,  if  it  exists
 shall  be  deemed  to  amount  to  the  commis-
 sion  of  an  offence  of  deliberate  concealment
 of  part  iculars  of  wealth  or  of  the  wealth
 itself.  4  would  like  to  re-emphasise  the
 argument  I  urged  the  other  day,  namely,
 that  the  valuation  for  the  purpose  of  wealth
 tax  isin  any  event  a  matter  of  opinion.
 Section  7  of  the  Wealth  Tax  Act  reads  as
 follows  :

 “Value  of  assets  how  to  be  determin-
 ed  :  Subject  to  any  rules  made  in  this
 behalf  the  value  of  any  assets,  other
 than  cash,  for  purposes  of  this  Act,
 shall  be  estimated  to  be  the  price
 which  in  the  opinion  of  the  Wealth  Tax
 Officer  it  would  fetch  if  sold  in  the
 open  market.”
 When  I  submit  a  return  I  attempt  to

 show  therein  the  value  of  a  house  property
 I  may  own.  I  have  to  try  and  show  there
 the  value  which  in  the  opinion,  not  my
 opinion,  but  in  the  opinion  of  the  Wealth
 Tax  Officer  it  would  fetch  if  sold  in  the
 open  market.  If  my  estimate  of  that
 value  differs  from  the  estimate  of  the  value
 made  by  the  Wealth  Tax  Officer,  I  would
 now  be  deemed  to  have  comimitted  an
 Offence.  Jt  seems  to  me  a  _  preposterous
 proposition  that  a  mere  difference  of  opinion
 can  be  made  the  subject  matter  of  deem-
 ing  a  very  serious  kind  of  offence  to
 have  been  committed.  I  would  repeat

 -what  I  said  the  other  day.  27  prepared
 to  challenge  here  and  now  to  give  parti-
 culars  of  any  property  of  which  I  know
 Something  to  the  Finance  Minister,  and
 to  the  gentlemen  from  the  Central  Boarde
 of  Revenue  who  are  sitting  over  there  and  to
 any  other  person  sitting  there,  and  it  will
 be  extremely  surprising  if  there  estimates

 -of  the  value  tallied  anywhere  near  ten  per-
 *,cent  of  each  other.  I  do  seriously  suggest

 that  there  can  be  no  question  about  this.
 J  would  even  go  so  far  as  to  say  that  the
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 introduction  of  a  proposition  of  this  kind
 by  way  of  an  “explanation”  is  probably
 totally  unconstitutional  and  ultra  vires.  But
 {  would  not  raise  that  point  here  today
 because  it  is  natural  that  this  is  not  a
 matter  upon  which  the  Chair  can  give
 ruling.  But  I  would  suggest,  whether  or
 Not  it  is  ultra  vires,  it  is  totally  prepo-
 sterous.

 I  know  an  attempt  has  been  made  in
 the  amendment  that  has  been  moved  by
 the  Finance  Minister  admendment  No.  234,
 to  try  and  narrow  down  the  preposter-
 ous  nature  of  this  proposition  by  suggest-
 ing  that  this  sort  of  thing  shall  be
 deemed  to  be  an  offence  only  if  the
 valuation  differs  by  not  less  than  25  per-
 cent.  But  what  on  earth  are  we  trying  to
 play  at?  Is  this  not  a  matter  of  opinion  ?
 If  my  opinion  differs  from  the  opinion  of
 ITO  by  just  24  percent  then  it  is  an  honest
 difference  of  opinion,  but  if  it  differs  by
 26  percent  it  is  a  dishonest  difference  of
 opinion.  I.  sugges  this  is  totally  intolerable
 and  preposterous.

 The  third  part  of  my  amendments  is
 concerned  with  sub-clause  (c)  of  clause  32
 where  an  attempt  has  been  made  to  step
 up  the  rates  of  wealth  tax.

 Here,  of  course,  the  argument  has
 really  nothing  to  do  with  the  Wealth  Tax
 as  such.  It  is  an  argument  which  I  urged.
 the  other  day  to  the  effect  that  for
 abolishing  what  should  never  have  existed,
 namely,  the  discriminatory  surcharge  on
 unearned  income  from  investment,  instead
 of  abolishing  what  was  in  any  event  not
 justifiable  an  attept  is  being  made  to  step
 up  the  rates  of  wealth  tax.  I  think  the
 argument  is  altogether  non  sequitur  and
 should  not  have  been  brought  up.  There-
 fore,  this  particular  amendment  I  have
 moved  is  merely  cut  out  sub-clause  (c)
 altogether,  concerned  with  raising  the  rate
 of  wealth-tax.

 श्री  कंबर  जाल  गुप्त  :  सभापति  महोदय,
 मैं  सम कता  हूं  कि  हर  एक  स्टेट  में  वेल्थ  टैक्स
 और  इनकम  टैक्‍स  के  लिये  पेनेलिटी  क्लाज  हैं,
 लेकिन  मैं  उप-प्रधान  मन्त्री  जी  से  पूछना  चाहता
 हूँ  कि.  जो  इतने  सारे  पेनेलिटी  .लाजेज़  लिखे
 हुए  हैं,  उन  में  से  कितने  पेनैलिटो  लाजेज़॒  बह
 इस्तेमाल  में  लाये  हैं।  इतने  प्रोसिक्यूशन  क्लाजेज्
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 [श्री  कंवर  लाल  गुप्त]
 भी  हैं,  लेक़िन  कितने  केसेज  में  उन्होंने  किसी  को

 प्रोसिक्यूट  किया  है  ?  मैं  समभता  हूँ  कि  शायद
 ही  किसी  केस  में  कोई  प्रोसिक्यूट  किया  गया
 हो  well  महोदय,  पावर  लेते  जाते  हैं  और
 कोशिश  यह  करते  हैं  कि  इवेजन  रुक  जाय  1
 लेकिन  जितनी  भी  पावर  वह  ले  लें,  किसी  तरह

 “से  इवेजन  रुकने  वाला  नहीं  है।  सरकार  की
 ब्प्नोच  गलत  है  ।

 अगर  मेरी  उन  से  डिफरेंस  आफ  ओोपी-
 नियन  है  तो  यह  कि  वह  जनरल  बात  करते  हैं  |
 फिर  पेनेंलिटी  कितनी  है  ?  सजा  दी  जायेगी  या
 जितनी  प्रापर्टी  होगी  वह  सारी  की  सारी  उससे
 छीन  ली  जायेगी,  खत्म  कर  दी  जायेगी  i  मैं
 समभता  हूं  कि  यह  एक्स्ट्रीमली  हेवी  है  ।

 दुतिया  में  कहीं  भी  इस  तरह  से  पेनल  क्लाजेज़
 नहीं  हैं  ।

 मैं  श्राप  को  एक  उदस्हरख  देता  चाहता  हूँ।
 प्राइम  मिनिस्टर  के  आनन्द  भवन के  बारे  में
 मैंने  सवाल  उठाया  था।  उसका  एस्टिमेट  किया
 गया  है  दो  या  ढाई  लाख  रुपये  का  इलाहाबाद
 में  |  मैं  गारन्टी  के  साथ  कहता  हूं  कि  श्रगर

 किन्हीं  भी  तीन  आदमियों  को  एस्टिमेट  करने
 का  काम  दे  दिया  जाय  तो  उसका  असेसमेंट
 4  लाख  रु०  से  कम  का  नहीं  होगा  ।  मैंने  स्वयं

 अक्टक्स  से  राय  ली  है।  उन्होंने  उस  को  4
 लाख  रु०  का  असेस  क्रिया  है।  क्‍या  उप-प्रधान
 मंत्री  महोदय  उन  को  प्रोसिक्यूट  क्रेंगे।  क्‍या
 झानन्द  भवन  की  जब्त  करेंगे  ?  इस  लिए  जो
 ब्राप  की  अप्रोच  है  वह  गलत  है|  झगर  आप
 को  इवेजस  रोकना  है  तो  उसका  यह  तरीका
 नहीं  है  जिस  ढंग  से  श्राप  उसको  रोकना  चाहते
 हैं  । इस  तरह  से  आप  के  डिपाटमेंट  में  डिस-
 आनेस्टी  और  करप्शन  बढ़ गी  श्रोर  जो  आपके

 बैलुएटरस  हैं  उनको  रिव्वतें  दी  जायेंगी  झाप
 की  श्प्रोत्व  गलत  है  और  इस  पर  आपको
 सोचना  चाहिये  और  सोचने  के  बाद  इवेजन  को
 रोकने  के  लिये  उचित  कदम  उठाना  चाहिये
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 SHRI  BENI  SHANKAR  SHARMA  :
 Sir,  ]  have  no  quarrel  with  the  hon.  Fina-
 nce  Minister  about  the  penalty  he  is  see-
 king  to  impose.  Let  them  be  severe,
 severer  or  even  severest,  but  I  would  say
 that  the  penalty  should  be  for  some  offence
 for  concealment,  not  for  difference  of
 opinion.  I  have  tried  to  resolve  this  diffi-
 culty  by  substituting  for  “if  he  has  under-
 Stated  the  value  of  the  asset  by”  the  words
 if  he  has  left  out  or  omitted  the  asset  alto-
 gether  knowingly  or  deliberately”.  If  t
 have  a  property  and  ॥  do  not  include  it
 in  the  return,  it  is  concealment.  But  if
 have  a  property  and  I  have  shown  it  in  my
 return  I  should  not  be  penalised  simply
 because  the  I.  T.  0.  has  valued  it  higher.
 Suppose  I  have  constructed  a  house  in  my
 village  by  spending  Rs.  10,000  long  ago.
 Now  I  do  not  know  whether  that  house
 property  will  fetch  me  Rs.  20,000  or  30,000,
 But  I!  honestly  value  it  at  Rs.  20,000.
 However  the  officer  who  may  be  living  in
 Bombay,  Calcutta  or  Delhi  may  say  that  it
 is  a  big  building  which  would  cost  not  less
 than  Rs.  50,000  and  value  it  at  Rs.  50,000.
 If  ]  quietly  pay  the  difference  in  tax,  how
 am  I  guilty  of  any  offence.  Of  course  you
 can  make  any  law  you  want;  you  can  call
 an  ass  an  elephant  and  an  elephant  an  ass.
 But  it  will  not  ७७.३  good  law.  If  an  asses-
 see  is  guilty  of  not  showing  his  property
 or  asset  in  his  return,  he  should  be  penali

 .sed  and  his  property  should  be  forfeited.
 But  if  he  has  shown  the  property  in  his
 return  and  if  he  has  honestly  given  his
 valuation,  why  should  he  be  penalised  2  |
 would  go  so  far  as  to  say  that  let  no  valua-
 tion  be  fixed  by  the  assessee,  let  the  depa-
 ttment  value  according  to  its  own  method,
 according  to  its  own  discretion.  If  the
 assessee  is  dissatisfied  he  may  file  an  appeal
 before  the  higher  authority.

 Just  to  give  an  example,  if  a  man  has
 got  house  property  worth  Rs.  2,50,000  and
 it  is  valued  at  Rs.  3  lakhs,  the  difference
 is  Rs.50,000  and  the  tax  evaded  will  come
 to  only  Rs  250.  But  the  penalty  sought  to
 be  proposed  might  be  a  maximum  of  Rs.
 lakh  and  a  minimum  of  Rs.  50,000.  I  do
 not  understand  by  what  standard  of  juris-
 prudence  you  can  impose  such  a  high  pena-
 lty  which  is  not  commensurate  with  the
 guilt..........  (Interruption)
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 SHRI  PILOO  MODY:  What  sort  of
 logic  is  it  ?

 SHRI  BENI  SHANKER  SHARMA  :
 Even  the  Manu  Smriti,  the  Shariat

 or  the  Bible  pale  into  insignificance  when
 compared  to  the  present  provision.  We  have
 gol  the  old  laws  :  a  tooth  for  a  tooth  and
 an  eye  for  an  eye.  But  Rs.  |  lakh  for  Rs.
 250  is  a  punishment,  I  cannot  understand.
 I  can  understand  the  Finance  Minister’s
 observation  that  the  man  who  tries  to
 conceal  Rs.  250  must  pay  Rs.  4  lakh  by
 way  of  a  deterrant.  But  he  should  be
 guilty  of  concealment,  and  not  of  difference
 of  opinion.  !  would,  therefore,  most  hum-
 bly  request  him  at  least  to  accept  my
 amendment  that  if  an  assessee  has  included
 the  subject  matter  of  the  asset  or  property
 ia  his  return  he  should  not  be  penalised
 for  the  difference  of  opinion  that  might  be
 there  between  him  and  the  department.

 ft  मधु  लिसये  :  वित्त  मंत्री  हथियारों
 को  इकटंठा  करने  का  काम  बड़ी  तेजी  से  कर
 रहे  हैं।  उनके  पास  हथियारों  की  पहले  भी
 कमी  नहीं  भी  ।  उम्होंने  जो  नए  हथियार  प्राप्त
 करने  की  कोशिश  की  है,  इसका  मैं  विरोध  नहीं
 कर  रहा  हैँ  1  लेकिन  इन  हथियारों  का  वे  इस्ते-
 माल  कैसे  करेंगे,  इसके  बारे  में  सदन  जरूर
 जानकारी  हासिल  करने  की  कोशिश  करेगा  t
 इसीलिए  कल  भी  मैंने  जिन  तौन  बड़े  व्यक्तियों
 के  मामले  उठाये  थे  उनके  द्वारा  किया  गया
 कंसीलमेंट  या  भ्रंडेर-वेल्युएशन  बिल्कुल  साबित

 हो  झुका  है  और  वह  जानबूककर  किया  गया
 है,  तो  क्या  मंत्री  महोदय  हम  को  श्राध्वासन  देंगे
 कि  इन  हथियारों  का  इस्तेमाल  उनके  खिलाफ
 किया  जाएगा  ?

 साथ-साथ  कंवर  लाल  जी  गुप्त  ने  हमारे
 प्रधान  मन्‍्त्री  क ेएक  मामले  की  झोर  इशारा
 किया  है  1  इसी  सदन  में  उनके  पिता.  जी  जब
 प्रधान  मंत्री  थे  ध्रौर  उम्होंने  सरकार  के  प्रधान
 मस्त्री  के  नाते  जो  भाषण  विये,  लेख  लिखे
 उनका  संग्रह  सरकारी  खर्चे  से  प्रकाशित  हया
 था,  किताब  छापी  गई  थी  ।  उसकी  रायल्टी
 उनकी  पुनी  कौ  मिलमी  चाहिए  या  नहीं,  उस

 के  बारे  में  मेरे  मित्र  डा०  लोहिया  ने  बहुत
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 उठाई  थी  मान  लीजिये  उस  में  अनैतिकता

 नहीं  है  ।  लेकिन  यहां  पर  ला  मिनिस्टर  ने  यह
 हिदायत  दी  है  कि  उसके  ऊपर  कोई  टैक्स  नहीं
 लगेगा,  बैल्थ  टैक्‍स  या  दूसरा  टैक्स  नहीं

 श्री  कंवर  लाल  गृप्त  :  श्रजीव  लीगल
 इंटरप्रेटेशन  है  v

 mt  मध्‌  लिमये  :  में  वित्त  मन्त्री  जी  से
 जानना  चाहता  हैं  कि  इसमें  जो  पीनल  प्राविज्जंज
 हैं  इनकम  टैक्स  एक्ट  की  9  और  32  क्लाजिज्ञ
 में  हैं  कया  उनका  इस्तेमाल  मैंने  जो  तीन
 व्यक्तियों  के  नाम  दिये  हैं,  उनके  खिलाफ  किया
 जाएगा  ?  किलाचन्द  देवचन्द  का  कंसीलमेंट
 साबित  हो  चुका  है।  इसे  सरकार  ने  कबूल
 किया  है।  दूसरा  भ्रमींचन्द  प्यारेलाल  का  मामला
 हैं  ।  तीसरा  राधाकृष्ण  रुइया  का  मामला  झाया।
 इन  को  कभी-कभी  गुस्सा  श्राता  है।  लेकिन  मैं
 निवेदन  करना  चाहता  हूँ  कि  इनकी  वह  जांच
 करें  ।  जब  इनका  पुत्र  न्यू  इंडिया  में  इंस्पेक्टर
 था  तब  उन्होंने  राधाकृष्णु  रुइया  का  भी
 इनइयोरेंस  का  काम  किया  था।  श्राज  यही
 व्यक्ति  मिलओ्रोनज्ञ  एसोसिएशन  के  प्रेजीडेंट  के
 नाम  से  काम  करता  है  और  इस  तरह  से  टैक्स
 की  चोरी  होती  है  t

 एक  मामला  मैंने  प्रधान  मंत्री  का  भी
 उठाया  है।  कंवर  लाल  गुप्त  जी  ने  भी  एक
 रखा  है।  हम  आपको  कसौटी  पर  कसना
 चाहते  हैं  ।  अगर  आपने  इनके  खिलाफ  सख्ती  से
 कारंवाई  की  तो  हमारे  मन  में  यकीन  श्लौर
 विश्वास  उत्पन्त  हो  जाएगा  कि  आप  कानून
 का  ठीक  इस्तेमाल  करने  वाले  हैं  -  वर्ना  इस
 प्रकार  के  कठोर  हथियारों  को  हाभ  में  श्राप  ले
 भी  लें  तो  भी  कोई  नतीजा  निकलने  वाला
 नहीं  है  ।

 शी  कंवर  लाल  गुप्त  :  श्रानन्द  भवन  का
 वेल्युएशन  पिछले  सात  साल  से  वही  है  ।

 SHRI  MORARJI  DESAI:  I  have
 explained  the  rationale  behind  this  pupishe
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 ment  several  times,  not  once  only.  I  do
 not  know  whether  it  is  frutful  to  explain  it
 further  because  I  will  have  to  say  the  same
 things.  But  just  now  my  hon.  friend,  Shri
 Madhu  Limaye,  has  said  certain  things.  I
 do  not  understand  why  he  should  have
 again  brought  my  son  in  saying  that  he
 had  an  insurance  perhaps  from  Radhakrish-
 na  Ruia.  I  personally  do  not  know.

 at  aa  लिसये  :  आपकी  बुराई  इस  में  मैं
 नहीं  कर  रहा  हूं  |  मैं  यही  कह  रहा  हूं  कि
 राधाकृष्ण  रुइया  का  मामला  मैंने  उठाया  है,
 इसके  खिलाफ  श्राप  कारवाई  करे  a  मैं  बिल्कुल
 आपको  दोष  नहीं  दूगा।

 श्री  मोरारजो  देसाई :  किसी  दिन  मेरे
 लड़के  ने  उनकी  इनश्योरेश'**'**

 शनी  मधु  लिसये  :  श्राप  वित्त  मन्त्री  नहीं
 थे।  श्राप  अपने  ऊपर  सारी  बात  क्‍यों  लेते  हैं  ।
 आप  क्‍यों  गुस्सा  होते  हैं।  सावंजनिक  जीवन
 में  जो  बड़े  लोग  हैं,  उनके  रिश्तेदारों  के  जरिये
 लोग  फायदा  उठाते  हैं।  आपकी  नियत  पर  मैं
 शक  नहीं  करता  1  भाप  क्‍यों  बुरा  मानते  हैं  ?  मैं
 कहां  गुस्से  होता  हूं।

 SHRI  MORARII  DESAI  :
 know  why  that
 relevance  it  had.

 I  do  not
 was  brought  in,  what

 शनी  मघ  लिसमे  :  मैं ज्ञापके  खिलाफ  नहीं
 बोल  रहा  हूँ

 SHRI  MORARJI  DESAI  :
 to  this  kind  of  a  statement.  Why  was  it
 referred  to  I  do  not  know.  What  was  the
 relevance  of  it  I  want  to  know  unless  there
 is  a  diseased  mind.  That  is  what  I  can
 say.  What  is  the  use  of  saying  these
 kind  of  things  ?  It  was  not  relevant  at  all
 here.  Let  me  tell  him  that  whoever  he
 may  be,  whoever  conceals  he  will  be  dealt
 with  equally  under  the  law.

 I  object

 The  case  of  the  late  Prime  Minister
 was  referred  to  by  Shri  Kanwar  Lal  Gupta.
 He  quoted  half  the  letter.  He  has  not
 quoted  it  fully.  It  so  happened  that  the
 property  of  the  late  Prime  Minister  had  8
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 valuation  in  the  municipality  of  Allahabad.
 That  was  not  made  by  him.  It  was  a
 rental  value  and,  according  to  that  rental
 value,  the  valuation  had  been  made  and  it
 amounted  to  only  Rs.  40,000  or  Rs.  45,000.
 When  it  came  to  the  notice  of  the  late
 Prime  Minsiter,  he  said,  “This  would  not
 be  correct.  It  must  be  put  at  Rs.  -1,75,000.”"
 Was  this  bona  fide  or  was  this  mala  fide  ?
 Yes,  my  hon.  friend  says,  today  it  is  diffe-
 rent.  But  he  went  to  this  leagth,  from
 Rs.  45,000  to  Rs.  1,75,000...

 SHRI  KANWAR  LAL  GUPTA:  It
 was  much  more.

 SHRI  MORARJI  DESAI:  If  today
 the  valuation  goes  more,  it  will  have  to  be
 put  more  and,  if  it  is  not  put  more,  then
 certainly  it  will  be  liable-to  the  same
 penalty  as  is  prescribed  here.  Nobody
 will  be  freed  from  this.  But  this  cannot
 be  applied  retrospectively.  J  cannot  apply
 it  retrospectively  for  the  past  defaults.
 My  hon.  friend  may  desire;  I  may  desire,
 and  yet  I  cannot  do  it.  I  have  said,  in
 the  matter  of  wealth  tax  also,  the  prosecu-
 tion  is  being  considered  in  some  of  these
 cases.  But  I  have  got  to  be  satisfied  by
 the  lawyers  whether  the  prosecution  will
 stand.  This  is  alll  can  say.  If  my  hon.
 friend  is  clear  on  the  point  that  such
 people  should  be  punished,  I  am  even
 clearer.  I  do  want  them  to  be  punished.
 But  I  cannot  go  on  doing  that  merely  be-
 cause  he  tells  me  or  somebody  else  tells
 me.  I  must  have  facts.  It  must  be
 proved  in  a  court  of  law.  There,  I  am  pre-
 pared  to  be  helped  by  him.  He  goes  on
 arguing  that  what  he  says  must  be  true.

 In  another  case,  he  said,  “This  gold
 will  be  smuggled  gold”  and,  therefore,  I
 take  it  as  smuggled.  How  can  I  do  it?
 He  may  infer  ;  his  inference  may  be  right.
 1  will  not  say  it  is  all  wrong.  But  on  that
 inference,  I  cannot  prosecute  aman.  I
 cannot  act  on  that.  Why  such  an  intelli-
 gent  man  is  not  able  to  realise  this  unless
 it  be  the  enthusiasm  to  condemn  us,  that
 leads  him  to  utilise  his  intelligence  in
 this  manner.  This  is  only  the  inference  I
 make.  There  is  nothing  else.

 st  मु  लिमये  यह  नहीं  है।  श्राप  के
 डिपादुं  मैंदू  में सेबोटाज  होता  है  |



 V7  Finance  Bill,  7968

 SHRI  MORARII  DESAI  :  If  there  is
 a  sabotage,  that  sabotage  has  also  got  to
 be  remedied.  Is  this  helping  me  to  remedy
 it?  That  is  what  I  plead  with  him.  I
 am  not  at  all  offended  by  what  he  says.
 But  have  I  not  to  point  to  him  the  facts  ?
 He  gets  angry  and  he  tells  me,  |  am  getting
 angry.  I  am  not  angry  I  tell  him  the  facts.
 Who  raises  the  voice  ?  Who  does  this?  I
 do  it.  Please  have  patience  in  this  matter
 and  have  some  respect  for  others.  Don’t
 argue  that  you  are  the  only  honest  man  in
 the  world.  Then,  you  will  not  be  an  honest
 man  at  all.

 SHRI  PILOO  MODY  :  You  said  that
 you  had  explained  the  rational  of  it.
 I  cannot  understand  at  what  time  you  did
 it.  You  made  three  attempts  to  explain.
 But  I  see  no  rationable  in  saying  the  same
 thing  over  and  over  again,  by  saying,  “I
 want  to  punish  these  people”.  Nobody
 disagrees  with  that.  We  all  want  to
 punish  these  people.  But  there  must  be
 a  rational  way  in  which  you  punish  them
 —by  making  the  punishment  fit  the  crime.

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  cannot  make  another  speech  now.

 “SHRI  S.  S.  KOTHARI:  Let  him
 explain  it.

 MR.  CHAIRMAN  :  lam  sorry.  The
 Finance  Minister  has  already  explained
 that  he  .wanted  to  explain.  You  cannot
 now  go  on  arguing  on  that.

 SHRI  MORARJI  DESAI  :  He  explains
 the  point  by  saying  that  if  an  assessee
 leaves  to  Government  to  assess,  why  not
 Government  take  this  liability  ?  How  can
 Government  take  this  liability?  If  the
 assessee  is  prepared  to  abide  by  the  opinion
 of  the  Income-tax  Officer  who  assessee  it
 and  not  go  in  for  appeal,  I  am  prepared
 to  take  it.  How  can  I  doit?  Then,  it
 cannot  be  done.  I  have  said  the  next  best
 thing.  Government  is  going  to  have  panels
 and  valuers  will  be  notified.  If  you  take
 their  valuation,  it  will  not  be  challenged.
 Beyond  that  what  am  I  to  say  ?

 MR.  CHAIRMAN  :  J  shall  now  put
 the  Government  Amendments,  namely,
 229,  230,  23i,  232,  233  and  234,  to  the  vote

 of  the  House.
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 The  question  is  :
 Page  6,—

 Sor  Une  \\,  substitute,—
 “(a)  in  section  5,—

 (i)  in  sub-section  (!),—”?  (229)
 Page  6,—

 after  line  insert—
 5])  after  clause  (xiv),  the  !following

 clause  shall  be  inserted  with  effect
 from  the  ist  day  of  April,  1969,
 namely  :—

 “(xv)  fixed  deposits  under  any  scheme
 framed  by  the  Central  Government
 and  notified  by  it  in  this  behalf  in
 the  Official  Gazette,  to  the  extent
 to  which  the  amounts  of  such  depo-
 sits  do  not  exceed  the  maximum
 amount  permitted  to  be  deposited
 therein  झ्  (230)

 Page  16,  line  2,—
 Sor  o  i)”  substitute  eer  (231),

 Page  I6,  line  4,—
 Sor  “(ii)”  substitute  eae  (232)
 Page  16,  —after  line  19,  inser-—
 “(ii)  in  sub-section  (2),  after  the  words

 “not  specified  in’’,  the  words,  brackets
 and  figures  ‘‘clause  (xv)  or”  shall  be
 inserted  wtih  effect  from  the  Ist  day
 of  April,  969  ;  (233)

 Page  6,—for  lines  30  to  40,  substitute—
 “(ii)  for  the  existing  Explanation,  the

 following  Explanations’  shall  be
 substituted,  namely  :—

 “Explanation  ,—Where,—
 (i)  the  value  of  any  asset  returned

 by  any  person  is  less  than
 seventy-five  per  cent  of  the  value
 of  such  asset  as  determined  in
 an  assessment  under  section  6
 or  sec.  7  (the  value  so  assessed
 being  referred  to  hereafter  in
 this  Explanation  as  the  correct
 value  of  the  asset),  or

 (ii)  the  value  of  any  debt  returned
 by  any  person  exceeds  the  value
 of  such  debt  is  determined  in  an
 assessment  under  section  46
 or  section  7  by  more  tban
 twenty-five  per  cent,  of  the
 value  so  assessed  (the  value  so
 assessed  being  referred  to  here-
 after  in  this  Explanation  as  the
 correct  value  of  the  debt),  of
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 (iii)  the  net  wealth  returned  by  any

 person  is  less  than  seventy-five
 per  cent,  of  the  net  wealth  as
 assessed  under  section  6  or
 section  ॥7  (the  net  wealth  so
 assessed  being  referred  to  here-
 after  in  this  Explanation  as.  the
 correct  net  wealth),

 then,  such  person  shall,  unless  he
 proves  that  the  failure  to  return  the
 correct  value  of  the  asset  or,  as  the
 case  may  be,  the  correct  value  of
 the  debt  or  the  correct  net  wealth
 did  not  arise  from  any  fraud  or  any
 gross  or  wilful  neglect  on  his  part,
 be  deemed  to  have  concealed  the
 particulars  of  assets  or  furnished
 inaccurate  particulars  of  assets  or
 debts  for  the  purposes  of  clause  (c)
 of  this  sub-section.

 Explanation  2—for  the
 clause  (iit)—"*.”  (234)

 The  motion  was  adopted.

 purposes  of

 MR.  CHAIRMAN  :  Now  shall  put
 the  other  amendments  to  the  vote  of  the
 House.

 The  other  amendments  Nos.  ‘18,  \\7,  I8,
 120,  122,  128,  129,  30  and  2st  were  put  and
 negatived.

 MR.  CHAIRMAN  :  I  shall  now  put
 the  Clause  32,  as  amended,  to  the  vote  of
 the  House.

 The  question  is  :
 “That  Clause  32,  as  amended,  stand

 part  of  the  Bill.”’
 The  motion  was  adopted.

 Clause  32,  as  amended,  was  added  to  the  Bill.

 Clause  33—(  Amendment  of  Act  7  of  964.)

 MR.  CHAIRMAN  :
 He  is  moving  it.

 Mr.  Kothari...

 Mr.  Ram  Avtar  Sharma’s  is  out  of
 order,  Mr.  Panigrahi...He  is  not  here.
 Mr.  Dandeker’s  and  Mr.  Patodia’s,  out  of
 order...

 SHRI  0.  N.  PATODIA  :  Why  ?

 MR,  CHAIRMAN  :
 scope  of  the  Clause.

 It  is  beyond  the
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 Mr.  Indrajit  Gupta...He  is  moving.
 Mr.  Beni  Shankar  Sharma’s  is  beyond  the
 scope  and  so,  it  is  ruled  out  of  order.
 Dr.  Ranen  Sen  is  the  same  as  Mr.  Indrajit
 Gupta’s

 SHRI  S.  S.  KOTHARI:
 move*  :

 Page  18,  line  8,—
 for  “25  per  cent  substitute—

 “nill  for  the  assessment  year  I969-70”
 (21)

 I  beg  to

 SHRI  INDRAJIT  GUPTA  :
 move*  :

 Page  18,
 omit  lines  7  to  19.

 I  beg  to

 (204)

 SHRI  5.  5.  KOTHARI:  With  regard
 to  surtax  on  company  profits,  I  would
 submit  that,  when  this  measure  was  intro-
 duced,  it  was  a  time  of  inflation  ;  there
 may  have  been  some  windfall  of  profits
 and  the  surtax  was  intended  probably  to
 mop  up  the  windfall  to  a  certain  extent.
 But  now  the  situation  has  entirely  changed.
 In  the  recessionary  situation  that  we  have
 today,  there  is  no  justification  for  surtax.
 Recognising.  this  to  a  certain  extent,  the
 Finance  Minister  has  very  commendably
 reduced  the  rate  from  35  to  25  per  cent.
 An  expert  body  like  that  of  Bhoothalingam
 Committee  has  also  recommended  that  this
 tax  should  be  taken  off.  !  would,  there-
 fore,  request  the  Finance  Minister  to  consi-
 der  taking  off  this  tax  either  this  year  or
 next  year  as  he  deems  fit,  because  it  is
 actually  a  tax  on  efficiency.  We  want  that
 in  society,  the  resources  should  be  utilised
 inthe  best  possible  manner.  Therefore,  a

 tax  which  works  against  efficiency  has,  I
 think,  no  place  in  the  tax  structure.  The
 Finance  Minister  may  kindly  consider  tak-
 ing  this  off  either  this  year  or  next  year  as
 he  deems  fit.

 SHRI  D.N.  PATODIA:  The  Finance
 Minister  was  kind  enough  to  reduce  the
 surtax  from  35  to  25  per  cent.  But  what
 is  this  surtax?  This  is  a  tax  imposed  on
 the  efticiency  of  the  company.  For  example,
 aut  of  two  companies  employing  the  same
 capital,  if  one  company  makes  larger  pro-
 fits,  it  has  to  pay  more  surtax.  This  is
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 most  unreasonable  ;  it  is  irrational  and  it
 goes  beyond  the  scope  of  justice.  Therefore,
 as  suggested  by  Shri  Bhoothalingam  in  his
 recommendations,  it  is  high  time  that  the
 Finance  Minister  takes  note  of  it  and  com-
 pletely  withdraws  this  surtax  which  has
 been  imposed  on  the  companies  in  a  most
 unjustifiable  manner.

 DR.  RANEN  SEN  (Barasat):  My
 amendment  seeks  to  amend  the  already
 amended  section  moved  by  the  Finance
 Minister.  In  fact,  the  arguments  are  quite
 opposite  to  what  Mr.  Kothari  and  Mr.
 Patodia  have  said.  Here,  I  do  not  under-
 stand  why  there  should  be  this  reduction  of
 surtax.  In  this  book  supplied  to  us,  it  is
 simply  stated  that  the  rate  of  surtax  on  the
 net  chargeable  profit  of  the  company  is
 Proposed  to  be  reduced  with  effect  from
 the  assessment  year  1969-70  by  i0  per  cent,
 from  35  to  25  per  cent.  Now  there  are
 some  detailed  explanations  to  all  those
 recommendations.  Here  I  do  not  find  any
 reason  given  by  the  Finance  Minister.

 SHRI  S.  S.  KOTHARI
 can  be  given.

 No  reason

 DR.  RANEN  SEN:  That  is  true,  no
 reason  cap  be  given.  I  do  not  say  ‘No’.
 You  have  spoken  on  behalf  of  the  Finance
 Minister.  But  I  want  to  state  here  that
 though  there  is  no  compulsion,  no  obliga-
 tion,  on  the  Finance  Minister  to  give  an
 explanation  as  to  why  this  particular  re-
 commendation  is  made,  it  seems  to  me  that
 there  is  no  justification  for  the  reduction
 of  this  surtax.  Now  it  is  stated  that  previ-
 ously  because  of  particular  condition,
 namely,  inflation  and  other  things,  the
 surtax  was  needed,  but  to-day,  Mr.  Kothari
 says  and  does  the  Finance  Minister  also
 say  that  that  state  of  inflation  does  not
 exist  in  the  country  ?  Can  we  say  to-day
 that  the  situation  has  improved  to  such  an
 extent  that  this  surtax  is  not  needed  at  all?

 Therefore,  what  appears  to  me  is  this.
 It  is  completely  unwarranted.  If  the
 Finance  Minister  wants  to  really  earn  reve-
 nue  for  the  State,  he  should  not  be  un-
 necessarily  lenient  to,  should  not  cherish
 soft-corners,  for  the  big  business  who  even
 to-day  during  recession  are  making  enough
 profits.

 With  these  words  I  move  my  amend-
 ment.  I  think  the  Finance  Minister  will

 VAISAKHA  au,  4890  (S4KA)  Finance  Bill,  (1968  482

 accept  my  amendment  which  only  means
 that  the  status  quo  may  remain.  There  is
 no  reason  why  this  status  quo  should  be
 changed  in  favour  of  big  business.

 SHRI  N.  K.  SOMANI  (Nagaur)  :  May
 I  make  a  suggestion  to  the  Deputy  Prime
 Minister  as  far  as  the  surtax  is  concenred
 that  it  may  be  removed  as  far  as  public
 limited  companies  ar?  concerned  so  that
 all  other  private  limited  companies,  if  they
 want  to  enjoy  this  facility,  let  them  have  a
 larger  spread  of  shareholding  and  the  avow-
 ed  objective  of  opposition  to  concentration
 of  economic  power  can  also  be  achieved
 and  this  will  help  them  in  speedier  develop-
 ment  as  a  result  of  this  proposal.

 SHRI  K.  NARAYANA  RAO  (Bobbili):
 In  a  growing  economy  the  Finance  Minister
 has  been  trying  to  find  every  scope  to  raise
 the  revenues  of  the  country  so  that  the
 Government  can  meet  the  growing  demands
 of  the  State.  In  such  a  situation,  if  the
 already  existing  tax  structure  and  also  the
 sources  of  income  have  to  be  cut  short
 volutarily  by  the  Government  of  India,  there
 must  be  very  extremely  compelling  cirzum-
 stances.  So  far  as  the  profit  tax  is  concern-
 ed,  I  cannot  find  any  compelling  reason  for
 reducing  the  amount  which  we  have  already
 fixed  earlier.  I  hope  and  trust  the  hon.
 Finance  Minister  will  carefully  look  into
 this  matter.

 SHRI  MORARJI  DESAI:  There  are
 two  opposite  demands  in  this  matter.

 SHRI  S.  KANDAPPAN  (Mettur)  :
 You  are  very  happy  about  it  ?

 SHRI  MORARJI  DESAI:  I  am  not
 happy  about  differences  of  opinion  any-
 where.  I  would  wish  all  these  differences
 resolved  and  opinions  synthesised.  There
 would  be  differences,  but  I  do  not  want
 to  widen  them:  That  is  not  my  intention.
 ]  would  like  to  have  more  integration  and
 not  division.  In  this  matter  or  in  any
 other  matter  we  would  certainly  have  a
 rational  look  at  every  thing  and  try  to
 come  to  some  conclusion.  That  is  what
 I  would  wish.  In  this  particular  matter
 or  in  the  matter  of  taxes,  it  is  obvious
 there  are  bound  to  be  differences  in  the
 Opposition  and  even  amongst  some  of  my
 own  Party  men,  as  can  be  seen.  These  are
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 matters  where  there  are  bound  to  be
 differences  of  opinion.

 In  the  first  place  the  surtax  was  levied
 on  account  of  emergency  and  now  there
 is  recession.  In  order  to  fight  the  recession
 we  have  taken  several  steps  of  giving  some
 incentives.  This  is  one  such  incentive  to
 companies  which  work  efficiently  and  which
 earo  profits.  But  when  it  is  argued  that
 this  is  a  punishment  on  efficient  companies,
 |  am  afraid  that  argument  is  not  very
 valid.  After  all  who  will  pay  to  Govern-
 ment?  Only  those  who  are  efficient.
 Those  who  are  inefficient  and  who  cannot
 earn  won't  pay.  How  are  they  going  to
 pay  ?  Of  course  we  will  try  to  make  them
 efficient.  That  is  what  we  are  doing
 trying  to  do.  But  who  is  going  to  pay  us  ?
 Who  is  going  to  serve  more?  Only  the
 efficient  will  serve  more,  not  the  inefficient
 ones.  So  they  should  be  happy  that  they
 pay  more.  Why  should  they  think  they
 should  not  pay  more?  That  argument  at
 any  rate  does  not  hold  good.

 To  say  that  there  is  no  reason  to
 reduce  it  I.  think,  is  also  not  a  justifiable
 reason.  I|  had  given  reasons  in  the  budget
 speech  why  I  had  reduced  it.  Beyond  that
 if  it  does  not  appeal  to  somebody,  it  does
 not  appeal.  That  is  all.  I  cannot  help.  About
 such  argument  by  my  hon.  friend  I  can
 equally  say  with  the  same  force  that  it
 does  not  appeal  to  me.

 DR.  RANEN  SEN:  Last  year  also
 there  was  recession  and  you  said  you
 cannot  reduce  it.

 MR.  CHAIRMAN  :  |  will  now  put
 the  amendments  to  the  vote  of  the  House.
 Amendment  No.  a  by  Shri  S.  S.  Kothari.

 The  question  is  :
 Page  18,  line  8,—

 for  25,  per  cent.”  substitute—
 “nil  for  the  assessment  year  1969-70

 (21)
 The  motion  was  negatived

 MR.  CHAIRMAN  :  Shri  Panigrabi  is
 not  here.  Shri  Indrajit  Gupta  has  got  an
 amendment,  Amendment  No.  204.
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 The  question  is  :
 Page  8,—

 omit  lines  7  to  9  (204)
 The  motion  was  negatived

 MR.  CHAIRMAN  :  Now,  the  question
 is:

 “That  clause  33  stand  part  of  the
 Bill”.

 The  motion  was  adopted
 Clause  33  was  added  to  the  Bill.

 MR.  CHAIRMAN  :
 take  up  clauses  34  to  37.
 amendments.

 We  will  now
 There  are  no

 The  question  is  :
 “That  clauses  34  to  37  stand  part  of

 the  Bill”.
 The  motion  was  adopted

 Clauses  34  to  37  were  added  to  the  Bill

 Clause  38.  (Amendment  of  Act  \  of  1944).

 MR.  CHAIAMAN:  We  will  now
 take  up  Clause  38.  There  are  some
 amendments.

 SHRI  S.  S.  KOTHARI  :  I  beg  to
 move  :*

 Page  2I,  aster  line  16,  insert
 ‘(iii)  the  following  provise  shall  be

 addéd  at  the  end,  under  the  third
 column,  namely  :—
 “Provided  that  no  duty  shall  be
 payable  on  unmanufactured  tobacco.
 and  bidi  for  the  year  1968-69.”  (22)

 SHRI  SRINIBAS  MISRA:  |  am  not
 moving  amendment  No.  80.  I  move*
 amendment  No.  8h.

 Page  2!,—
 after  line  16,  insert
 ‘(iii)  after  sub-item  (8),  the  following

 Proviso  shall  be  added  namely  :—
 “Provided  that  no  duty  shall  be
 payable  on  pidis,  or  unmanufactured
 tobacco  used  in  any  form,  whatsoever
 for  smoking  or  chewing:  ड्  (8I)

 *Amendments  moved  with  the  recommendation  of  the  President.
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 SHRI  INDRAJIT  GUPTA:  I  move*
 amendment  No.  206.

 Pages  20  and  2!,—
 lines  35  to  47  and  |  to  5,  respec- omit

 tively.  (205)
 Page  22,

 omit  lines  24  to  35.  (206)

 SHRI  M.R.  MASANI:  I  move*
 amendment  No.  258.

 Page  22,---
 omit  lines  !  to  16.  (258)

 SHRI  N.  DANDEKER:  I  beg  to
 move  :*

 Page  i,  Jine  9,—
 omit  “(3),  (4),  (5),  (6)  and  (8),”

 Page  2I,-—-
 for  lines  I]  to  l6  substitute—

 “and  fifty  paise.”  shall  respectively,
 be  substituted’.  (256)
 Page  22,  line  24,—
 for  “Twenty  per  cent”.  substitute

 “Ten  per  cent’.  (259)

 (255)

 Page  22.—
 after  line  35,  insert

 “Provided  that  no  such  duty  shell
 be  leviable  in  respect  of  steel  furniture
 supplied  to  hospitals,  nursing  homes,
 dispensaries.  and  educational  institu-
 tions’.  (260)

 Mr.  CHAIRMAN:  Mr.  Ranen  Sen,
 you  cannot  move  the  other  one.  It  is  the
 same.

 SHRI  S.  S.  KOTHARI  Madam
 Chairman,  at  this  stage  I  wish  to  touch
 only  a  very  few  broad  points.  I  wish  to
 say  something  regarding  the  excise  duties
 in  general.  Excise  duties  involve  commo-
 dities  in  a  big  way  from  I5  to  60  per  cent
 and  they  impinge  upon  the  common  man,
 particularly  excise  duties  on  items  of  mass
 consumption.  This  is  very  important.  If
 the  price  level  isto  be  brought  down,  if
 the  burden  on  the  common  man  is  to  be
 eased,  it  is  necessary  that  excise  duties  on
 items  of  mass  consumption  must  be  reduc-
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 ed.  Itis  seen  that  ihe  Finance  Minister
 has  increased  excise  duty  on  manufactured
 tobacco  and  beedies.  These  are  things
 which  are  consumed  by  poorer  sections  of
 the  society.  It  gives  them  a  little  pleasure,
 1  would  say.  If  that  is  taxed,  it  is  a  retro-
 grade  step,  and  it  should  be  withdrawn.  I
 have  moved  an  amendment  that  no  duty
 should  be  there  on  unmanufactured  to-
 bacco  and  beedies.  I  request  him  to  consi-
 der  this.

 There  is  another  suggestion  I  would
 like  to  make.  This  is  with  regard  to  cold
 storage.  If  airconditioners  are  taxed,  I
 would  say  they  fall  upon  the  richer  sections
 of  society.  Taxing  them  a  little  more
 would  not  be  objected  to.  But  when  the
 tax  falls  on  cold  storages  which  are  used
 for  industrial  purposes,  for  the  purpose  of
 preservation  of  seeds,  medicines  foodstuffs
 and  vegetables,  I  would  submit  to  the

 whether
 some  relief  could  be  given  to  these  cold
 storages.  In  defining  the  term  ‘industriat
 company’;  we  have  got  mining  and  all
 other  industrial  operations  and  procession
 also.

 But  processing  does  not  include  preser-
 vation.  Preservation  of  seeds  has  assumed
 great  importance  in  the  context  of  stimula-
 ting  agricultural  production.  Keeping  in
 view  all  these  factors  and  the  fact  that  this
 excise  duty  on  these  air  conditioning  parts
 would  also  impinge  on  cold  storages,  may
 I  request  him  to  kindly  have  this  matter
 examined  now  or  later  and  see  that  some
 relief  is  given  to  cold  storages  which  are
 used  for  those  particular  industrial  pur-
 poses  like  preservation,  I  repeat,  of  seeds,
 medicines,  foodstuffs  and  vegetables  ?

 SHRI  M.  R.  MASANI  :  I  would  like
 to  speak  in  support  of  my  amendment,
 namely  amendment  No.  258,  which  seeks
 to  delete  lines  |  to  6  at  page  22  of  the
 Bill.  These  lines  cover  two  toplcs.  One
 of  them  is  the  one  referred  to  by  the  hon.
 Member  who  has  just  spoken,  namely  refri-
 geration  and  air-conditioning.  The  Finance
 Minister  in  his  speech  seemed  to  suggest
 that  what  he  was  concerned  with  was  room
 air-conditioners.  Even  there,  he  was  not
 on  firm  ground,  because  air-conditioning
 is  no  longer  a  luxury.  Are  we  enjoying

 *Amendments  moved  with  the  recommendation  of  the  President.  )
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 any  particular  luxury  here  because  we  have
 air  conditioning  here  today  ?  Were  it
 not  for  air-conditioning,  would  we  have
 been  able  to  carry  on  this  discussion  with
 the  coolness  and  light  and  good  humour
 which  we  are  displaying  ?  That  is  what  |
 would  like  to  ask  the  Finance  Minister.

 But  the  important  thing  is  that  the
 bulk  of  these  new  duties  do  not  fall  on
 domestic  air-conditioning,  but  on  industrial
 Tefrigeration.  Out  of  105,000,  H.  P.  of  air-
 conditioning  produced  last  year,  only
 25,000  H.  P.  was  used  for  room  air-condi-
 tioning  and  refrigeration,  and  over  75  per
 cent  was  used  for  industrial  purposes.
 These  industrial  purposes  are  extremely
 important.  Things  like  food  preservation,
 dairy  farming,  things  that  we  say  are  in  the
 national  interest,  fertilisers,  ammunition
 and  explosive  manufacture,  photo-films,-
 precision  tools,  blood  plasma,  which  saves
 the  lives  of  people  and  without  which
 people  would  die  and  which  has  therefore
 to  be  kept  in  refrigerators,  eye  banks,  and
 the  export  of  sea-food  and  fish  and  ali  the
 things  that  we  send  abroad  such  as  frog’s
 legs  which  we  make  money  out  of  sea-food
 exports  give  Rs.  5  crores  of  revenue  in
 terms  of  foreign  exchange  to  this  country
 every  year—-There  are  all  basic,  and  refri-
 geration  serves  them.

 This  is  a  new  industry  which  employes
 as  many  as  35,000  employees  and  with  a
 capital  of  Rs.  50  crores  employed  ;  it  is  a
 new  industry  or  infant  industry  which  is
 just  finding  its  feet.  So  far,  the  recession
 has  not  hit  it  badly,  although  even  there
 now  is  the  threat  of  engineers  and  techni-
 cians  being.laid  off  because  of  the  slack
 or  the  slump  inthe  market.  Now,  the
 impact  of  these  duties  is.  fierce.

 I  would  give  two  examples  to  the
 Finance  Minister  and  I  would  like  him  to
 check  them  up.  For  a  standard  20-tonne
 refrigeration  chilled  water  plant  used  in  the
 pharmaceutical  and  chemical,  and  fertiliser
 and  rubber  industries,  the  selling  price
 without  taxation  is  Rs.  90,000,  and  the
 total  taxation  is  Rs.  72,000,  making  a  total
 price  to  the  consumer  of  Rs.  |  62,000.  In
 other  words,  the  ratio  of  tax  to  price  is
 Rs.  72,000  to  Rs.  90,000.  At  the  other
 end  of  the  scale,  for  a  room  air-conditioner
 of  a  normal  size,  the  selling  price  without
 taxation  is  Rs.  2600,  and  the  total  tax  is
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 Rs.  1700,  and  the  total  price  for  the  con-
 sumer  is  Rs.  4300.  This  is  a  savage  impact
 on  an  industry  that  deserves  well  by  the
 country.  I  would  like  to  suggest  that  this
 is  a  very  retrogressive  step  which  is  being
 taken.  Even  now,  I  would  suggest  that
 the  Finance  Minister  would  do  well  to
 reconsider  his  step.

 Otherwise,  he  will  be  doing  great
 damage  to  the  economic  interests  of  the
 country,  both  in  agriculture  and  in  industry.

 The  other  item  is  of  electronic  compo-
 nets  that  go  into  receiver  sets,  things  like
 valves  and  tubes,  parts  that  go  into  a
 radio  set.  Here  also,  there  is  a  fantastic
 burden  of  taxation.  For  an_  electornic
 valve  or  tube  there  is  a  tax  suggested  of
 Rs.  5  on  each  against  a  price  of  Rs.  2.50
 to  Rs.  3.20.  On  that  part  which  costs
 Rs.  2.50,  the  tax  will  be  Rs.  5.  We  have
 all  along  been  talking  of  taking  the  cheap
 radio  set  to  the  countryside,  which  could
 be  used  for  education,  for  family  planning,
 for  production,  for  agricultural  advance-
 ment,  and  so  on.

 Here  is  a  new  industry  producing  in
 the  country  transistor  sets  for  Rs.  75  to
 Rs.  100;  for  the  first  time,  prices  have
 gone  down  from  three  to  two  figures.  As
 a  result,  sets  are  available  at  between
 Rs.  75  and  Rs.  100.  Smuggling  of  Japanese
 components  which  was  furiously  going  on
 till  two  years  ago,  has  been  brought  under
 control  for  the  first  time  now  a  legitimate
 industry  producing  these  parts  and  paying
 tax  on  it,  excise  duty  and  sales  tax,  is
 being  hit.  I  would  warn  the  Finance
 Minister  that  if  he  goes  ahead  with  this
 wretched  imposition,  it  is  going  to  mean
 that  again  Japanese  goods  will  be  smuggled
 into  this  country  clandestine  radio  sets
 will  be  produced  as  was  the  case  two  or
 three  years  ago  before  this  new  industry
 came  up.  I  hope  he  wili  realise  that  a
 tax  of  this  kind  is  going  to  hurt  this  infant
 industry,  which  is  an  important  part  of  the
 electronic  communications  which  are
 essential  to  our  national  life.  Both  these
 are  very  bad  taxes  which  we  strongly  oppose
 and  I  would  even  now  ask  the  Finance
 Minister  to  reconsider  them.

 MR.  CHAIRMAN  :  We  have  a  number
 of  clauses  yet  to  go  through  and  then
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 very  long  schedules.  We  have  also  to
 conclude  by  5  or  5.30.  So  I  would  ask
 hon.  Members  to  be  very  brief  and  to
 the  point  ;  otherwise,  there  will  be  less
 time  available  for  the  third  reading  stage.

 SHRI  INDRAJIT  GUPTA  I  welcome
 the  small  limited  reliefs  which  the  hon.
 Minister  has  announced  with  respect  to
 these  proposed  excise  duties  on  confec-
 tionery,  chocolates  and  steel  furniture.
 Nevertheless,  I  feel  that  these  do  not  go
 far  enough  for  the  simple  reason  that  it  is
 really  the  small  scale  units  of  these  two
 industries  which  are  not  going  to  benefit
 by  the  reliefs  announced.  I  am_  not
 concerned  with  the  big  units.  There  a
 few  big  units,  but  I  am_  not  concerned
 with  them.  But  my  concern  is  for  the
 small  units.

 Firstly,  as  regards  confectionery,  I  hope
 it  is  not  part  of  his  philosophy  of  austerity
 that  children  should  be  given  less  sweets,
 because  he  knows  that  it  is  a  processed
 food  of  extremely  high  nutritional  value.

 AN  HON.  MEMBER  :  Good  for  him
 also.

 SHRI  INDRAJIT  GUPTA  For
 childern  and  for  troops  in  the  field  also.

 MR.  CHAIRMAN  :  Various  categor-
 ies  of  children  also.

 SHRI  INDRAJIT  GUPTA  :  It  is
 concentrated  food.

 SHRI  PILOO  MODY:  A  chocolate
 bar  should  be  given  to  every  Minister  every
 morning  to  improve  his  performance  io
 Parliament.

 SHRI  D.N.  TIWARY  (Gopalganj)  :
 It  should  be  given  to  every  Member.

 SHRI  INDRAJIT  GUPTA  :  These
 proposed  imposts  constitute  a  completely
 new  set  of  duties.  I  hope  he  realises  that
 it  will  be  putting  a  premium  on  all  sorts  of
 sub-standard  unhygienic  sweets  being  pro-
 duced  by  other  people  and  sold  in  the
 market.  Also  the  prices  of  these  will  go
 up.  I  am  told  the  industry  is  already
 working  to  haif  its  installed  capacity.  With
 a  capacity  of  52,009  tonnes,  last  year  the

 utout  was  only  23,000  tonnes.  —
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 6.44  hrs.

 [Mr.  Deputy-Speaker  in  the  Chair.]

 One  of  the  main  reasons  is  the  price  of
 sugar.  Formerly,  allocation  of  sugar  was
 at  the  controlled  rate  of  Rs.  145  a  quintal
 Now  they  have  to  pay  Rs.  375  per  quintal
 in  the  open  market.  I  do  not  know  what
 exactly  the  meaning  of  these  20  tonnes  and
 40  tonnes  produced  is,  which  is  the  margin
 he  has  afinounced.  I  do  not  know  what
 it  would  mean  but  the  fact  remains  that
 compared  to  the  amount  of  revenue  he  has
 expected  from  this—from  the  original
 proposal  to  net  Rs.  2  crores  from  this  he
 will  lose  now  a  good  amount  after  the
 relief—I  think  it  is  hardly  worthwhile
 rubbing  up  the  people  the  wrong  way  and
 putting  another  set  of  difficulties.

 Therefore,  Madam——]I  am  sorry,  Sir,
 excuse  me...

 MR.  DEPUTY-SPEAKER  :  That  only
 shows  that  you  are  not  addressing  the
 Chair;  you  are  addressing  the  Finance
 Minister.  Therefore,  there  has  been  this
 slip.

 SHRI  INDRAJIT  GUPTA:  I  appeal
 to  him—he  is  a  fair  man—not  to  stand  on
 some  sense  of  prestige  and  think  that  just
 because  it  has  been  announced  the  whole
 thing  should  not  be  removed.

 I  believe  the  hon.  Minister  has  said
 in  his  opening  remarkes  that  steel  furniture
 is  something  which  is  mainly  used  by  big
 companies  and  soon.  In  my  parts,  I  see
 a  large  number  of  small  sca’e  units  whose
 total  capital  investment  is  in  no  case  more
 than  a  lakh  of  rupees.  Secondly,  it  is  unjust
 for  middle-class  people  who  cannot  afford
 wooden  furniture  of  good  quality  and
 therefore  they  increasingly  use  steel  chairs
 and  tables  in  their  homes  as  also  small
 almirahs.  After  the  recession  since  1965-66,
 the  sales  in  this  industry  have  fallen  by
 fifty  per  cent  because  one  of  the  main  items
 of  raw  material,  ¥/z.,  sheets,  needed  for
 this  industry  are  not  available  at  the  rates
 announced  by  the  joint  steel  plant  com-
 mittee;  they  have  to  be  bought  at  Rs.
 1700,  per  ton  in  the  open  market.  The  cost
 of  production  has  gone  up.  It  is  estimated
 that  a  steel  almirah  which  costs  Rs.  230
 now  will,  after  this  duty,  cost  Rs.  90  more.
 JT  do  not  sce  any  point  in  imposing  thig
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 duty  suddenly  on  this  new  industry  in  the
 first  instance.  The  first  Rs.  50,000  worth  of
 production  which  he  is  now  willing  to
 exempt  is  quite  a  high  figure.  for  a  unit
 whose  total  capital  investment  is  one  lakh.
 There  are  very  smal!  units  and  co-operative
 units  also  producing  steel  furniture  near
 about  Calcutta.  Therefore,  I  appeal  to
 him  that  in  both  these  cases,  confectionery
 and  steel  furniture,  where  the  estimated
 revenue  is  comparatively  negligible,  he
 should  give  up  the  idea  and  withdraw  both
 these  proposals.

 SHRI  N.  DANDEKER:  I  do  not
 want  to  say  anything  more  about  tobacco
 than  what  my  friend  Kothari  has  said.  I
 also  find  myself,—an  agreeable  surprise—  in
 the  company  of  my  friend  M-.  Indrajit
 Gupta  on  the  subject  of  sweets.  I  must
 say  that  I  am  unable  to  look  my  nephews
 and  nieces  in  the  eye  if  I  do  not  oppose
 the  levy  on  sweets.

 I  should  like  to  add  one  point
 to  what  the  previous  speaker  had  said
 about  steel  furniture.  I  think  the~  propos-
 ed  levy  really  ought  to  go  out  of  the
 window.  But  if  there  is  going  to  be  any
 tax  at  all,  it  should  be  a  nominal,—say
 ten  per  cent.  In  any  event  my  amend-
 ment  No.  260  says  :  ‘‘Provided  that  no  such
 duty  shall  be  leviable  in  respect  of  steel
 furniture  supplied  to  hospitals,  nursing
 homes,  dispensaries  and  educational  institu-
 tions.”  I  think  they  ought  to  be  exempt.
 The  prices  of  these  things  are  high  and  the
 ‘schools  and  other  institutions  could  not
 afford  to  pay  for  them  and  it  would  not
 also  be  hygenic  for  hospitals  to  have
 wooden  furniture.

 SHRI  D.N.  PATODIA:  There  are
 today  in  the  world  abont  130  countries
 which  compete  against  each  other  in  the
 export  of  sea  food  and  if  we  want  to  add
 the  cost  of  refriegeration  to  the  price  of
 sea  food,  we  would  be  careful  about  the
 result  it  will  have.  I  should  also  like  to
 reiterate  the  arguments  that  the  addition
 of  excise  duty  00  steel  furniture  will  have
 a  bad  effect  on  the  supply  position  of
 furniture  to  hospita[s,  schools,  colleges  and
 research  laboratories.  There  is  a  great
 scarcity  of  these  institutions  which  ar¢
 providing  good  service  to  the  country,
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 शो  शिव  मारायण  (बस्ती):  उपाध्यक्ष
 महोदय,  मैंने  कोठारी  साहब  को  सुना  श्रौर
 पबलिक  एकाउ ट्स  कमेटी  के  चेमरमेन  साहब
 को  सुना  लेकिन  वह  जो  उन्होंने  टै  क्सेशन  घटाने
 की  बाबत  कहा  तो  मेरा  कहना  है  कि  वह  चीजें

 लक्जूरियस  चीजें  हैं  श्रौर  इसलिए  श्रगर  टैक्स
 उन  पर  लगाया  है  तो  वह  अनुचित  नहीं  कहा
 जा  सकता  है  V

 तम्बाकू  पर  जो  फाइनेंस  मिनिस्टर  ने  टैक्स
 लगाया  है  वह  ठीक  ही  लगाया  है।  शब  यह
 बीड़ी  वगरह  लोगों  के  स्वास्थ्य  के  लिए  नुकसान-
 देह  हैं  श्नौर  उन  पर  यदि  वित्त  मन्त्री  महोदय
 ने  टैक्स  लगाया  है  तो  वह  कोई  अनुचित  बात
 तहीं  हुई  है।

 खाना,  कपड़ा  और  रहने  के  लिए  मकान,
 यह  तीन  बुनियादी  श्रावरयकताएं  हर  एक  व्यक्ति
 की  हैं  -  अब  यह  एयर  कंडीयनर,  कलस  या
 रंफ्रीजरेटर  बगरह  बड़े  बिजन  समन  इस्तेमाल
 करते  हैं  जिनकी  कि  बड़ी  इनकम  होती  है  और
 ऐसे  घनी  और  सम्पन्न  लोगों  से  यदि  हमारे  वित्त
 मंत्री  जी  5  परसेंट  टैक्स  मांगते  हैं  तो  वया  गुनाह
 करते  हैं  ?  में  इन  संशोधनों  का  विरोध  करता
 हूँ  1

 SHRI  SRINIBAS  MISRA  :  Mr.  Depu-
 ty  Speaker,  Sir,  the  hon.  Member,  Shri
 Sheo  Narain,  has  touched  one  part  of  the
 argument.  He  has  not  referred  to  the  other
 aspect  of  it-  My  amendment  proposes  to
 cover  beedi,  unmanufactured  tobacco  and
 such  other  things.  Why  ?  It  is  now  being
 said  by  the  so-called  persons  who  want  to
 reform  society  that  these  things  should  not
 be  used.  But  then,  they  have  not  given
 food  to  the  people;  they  have  not  been
 able  to  supply  food,  and  therefore,  the
 poor  try  to  fill  the  stomach  by  beguiling there  time  with  these  things.  The  common
 man,  the  worker,  the  farmers,  the  poorest

 of  the  poor,  beguile  their  time  with  these
 things.  You  call  it  luxury  of  beverage  or
 intoxicant  or  even  poison.  But  that  exists;
 they  beguile  their  time  with  them.  How  can
 the  Finance  Minister  tax  these  things  ?  Of
 gourse  he  has  said,  he  has  promised,  that
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 he  is  keeping  his  mind  open.  But  how  can
 he  tax  these  unmanufactured  tobacco,  bidi
 khaini  and  gundi  and  other  such  substances
 That  would  be  taxing  the  poorest  of  the
 poor  in  the  country.  This  is  taxing  the
 poorest  of  the  poor.  Even  if  you  tax  them
 they  will  still  go  and  purchase  them.  They
 cannot  give  up  these  things.  So,  you  must
 provide  them  more  food,  more  employment
 and  more  education,  and  then  gradually
 this  habit  of  theirs  will  lessen.  But  until
 then,  you  cannot  tax  them  further.

 SHRI  K.  NARAYANA  RAO:  About
 the  concession  given  to  the  confectioneries,
 I  have  to  say  this;  I  just  wonder  whether
 they  will  have  the  desired  effect  at  all.
 Here,  it  is  a  part  of  the  commodities  which
 are  exempted  from  this  particular  excise
 duty.  But  does  it  necessarily  mean  that
 correspondingly  in  the  market,  the  price
 ratio  willalso  vary  in  accordance  with  that  ?
 For  instance,  up  to  Rs.  20,000  has  been
 exempted  from  this  excise  duty,  but  once
 they  goto  the  consumer’s  market,  there
 cannot  be  any  distinction  between  the  con-
 fectioneries  which  pay  excise  duty  and
 those  varieties  which  do  not  pay  excise  duty.
 Both  will  have  the  same  price  level,  and
 there  will"be  a  chain  reaction.  Even  if  the
 product  of  the  smaller  factories  are  exemp-
 ted,  they  also  generally  trail  behind  the
 price  level  that  is  prevailing.  They  may  also
 emulate  the  other  factories,  with  the  result
 that  my  apprehension  is  that  these  conce-
 ssions  are  not  going  to  afford  any  relief  to
 the  consumers  as  such,  but  we  are  giving
 perhaps  an  unwanted  benefit  to  certain
 producers.

 SHRI  S.S.  KOTHARI:  Sir,  there  is
 a  distinction  between  Cadbury  chocolate
 and  similar  chocolates  which  are  consu-
 med  by  the  children  of  the  rich,  and  the
 Morton  and  other  toffees  costing  just  half
 an  anna  or  one  anna  which  consumed  by
 the  poorer  children.  Ifa  poor  boy  mana-
 ges  to  steal  an  anna  or  two,  he  would  go  in
 for  these  toffees;  even  a  boot-polisher,  if  he
 gets  an  anna,  would  buy  these  toffees.
 Therefore,  the  toffee  should  be  distinguish-
 ed  from  Cadbury  and  other  expensive  cho-
 colates,  and  it  should  be  exempted  from
 duty;  you  may  increase  the  tax  on  Cadbury
 chocolates,

 SHRI  INDRAJIT  GUPTA:  I  just
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 wanted  to  exempt  the  small  manufacturers
 of  steel  furniture,  not  Godrej  &  Boyce.

 SHRI  MORARJI  DESAI:  I  have  al-
 ready  given  concession  for  the  small-scale
 manufacturers  and  that  ought  to  cover  them.
 Therefore,  it  is  not  a  question  of  not
 covering  them  at  all.  They  have  been
 exempted  up  to  Rs.  50,000,  production-
 Even  if  it  is  up  to  Rs.  2  lakhs,  then,  up  to
 Rs.  50,000  it  will  be  exempted.  It  means
 that  they  will  be  paying.  much  less  for  the
 total  amount.

 In  ‘the  matter  of  confectionaries  also,
 up  to  20  tons  they  are  completely  exempted
 If  they  produce  up  to  40  tons,  20  tons  are
 still  exempted.  Therefore,  they  have  been
 exempted  for  one  half  of  it.  Therefore,
 that  will  reduce  the  burden  on  these
 people.  I  do  not  agree  that  all  the  sweets.
 are  good  for  the  children  or  for  anybody.

 ,  SHRI  INDRAJIT  GUPTA:  The
 Finance  Minister  is  not  a  nutritional  expert.

 SHRI  MORARJI  DESAI:  I  am  a
 better  nutritional  expert  than  my  hon.
 friend,  because  I  have  studied  the  subject
 for  50  years.

 SHRI  INDRAJIT  GUPTA  :  How  does
 he  know  that  I  have  not  studied  it?

 SHRI  MORARJI  DESAI:  I  have  at
 any  rate  more  years  than  him.  Therefore,
 I  have  studied  it  for  longer.  I  have  not
 said  that  I  am  wiser  than  him.  I  have
 studied  it  and  I  know  the  nutritional  value
 of  this  is  zero.  Except  chocolates,  all  these
 drops  and  other  things  have  no  nutritional
 value.  [t  has  only  some  carbon  value.  It
 is  all  right  for  children  who  run  about;  it
 does  give  them  some  energy,  but  that  is
 not  the  vitality  part  of  it.  But  that  is  not
 the  ground  on  which  this  tax  is  levied.
 The  point  is  this  is  being  consumed  by  the
 richer  portion  of  the  society.  Which  poor
 people  are  using  these  drops  and  toffees  ?
 My  hon.  friend  says,  even  a  shoe  polisher
 takes  it.  I  do  not  know  which  polisher  he
 has  seen  using  it.  I  do  not  think  he  is
 connected  with  any  shoe  polisher.

 SHRI  5.  8.  KOTHARI:  I  am  a
 democrat.  I  do  not  mind  being  connected
 with  a  shoe  polisher,
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 SHRI  MORARJI  DESAI  :  I  wish  you
 were  connected.  If  you  were  connected  it
 would  be  an  honour,  not  dishonour.  I
 am  not  saying  it  from  that  point  of  view.
 He  does  not  know  them.  It  is  not  they
 who  are  using  it.  People  like  us  are  using
 it.  People  who  are  here  cannot  call  them-
 selves  poor  at  all,  because  nobody  here
 gets  less  than  Rs.  000  per  month.  They
 cannot  be  called  the  poorer  section.  90  per
 cent  of  the  people  do  not  use  any  choco-
 lates  or  any  of  those  things.  Why  say
 that  those  people  are  going  to  be  covered  ?

 SHRI  INDRASIT  GUPTA  Have
 you  travelled  in  suburban  trains  nowadays  ?
 You  will  see  every  day  the  poorest  people
 are  buying  them,  one  sweet  at  a  time.

 SHRI  MORARJI  DESAI  :  On  the  one
 hand  he  says  that  the  conditions  have  gone
 much  worse  than  before.  On  the  other,
 he  says  now  that  even  the  poorest  people
 are  using  all  those  things.  How  does  he
 explain  these  two  things?  That  means
 poverty  has  certainly  receded  to  some  ex-
 tent.  Why  does  he  not  grant  that  ?
 Therefore,  in  the  matter  of  confection-
 aries,  |  see  no  reason  to  make  any  conces-
 sion.

 Let  me  assure  my  hon.  friend  that  I  am
 not  bothered  about  prestige  in  any  matter.
 Prestige  which  depends  on  untruth  is  no
 prestige  at  all.  If  lam  convinced  that  it
 is  right  to  do  so,  |  will  certainly  do  so  at
 any  time,  not  now  but  later  on.

 The  same  thing  applies  to  refrigerators
 also.  If  there  are  any  inconveniences  caus-
 ed  or  heavy  burdens  put  on  any  particular
 areas,  we  will  certainly  see  that  some  relief
 is  given.  It  is  within  the  right  of  the
 Finance  Minister  to  exempt  some  areas  if
 it  is  necessary.  I  have  been  constantly
 giving  some  relief  to  some  sections  where-
 ver  necessary.  This  will  be  done.

 About  bidis,  it  is  only  the  whole  leaf
 tobacco  which  is  claiming  duty  at  a  lesser
 rate,  because  it  is  not  used  in  bidis,  that
 will  now  have  to  pay  a  higher  duty  if  that
 is  used  in  bidis,  not  otherwise.  They  were
 always  misused  in  bidis.  That  is  how
 they  were  escaping  tax  charging  more
 profits.  It  is  only  the  manufacturers  who
 were  earning  more.  I  do  not  think  ths
 bidi  smoker  is  going  to  pay  more.  It  is
 fo  prevent  misuse  of  this  that  this  has  been
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 raised.  There  is  no  other  purpose  behind
 it.

 I  oppose  all  the  amendments.

 SHRI  M.  7२.  MASANI:  What  about
 electronic  components  and  receiver  sets  ?

 SHRI  MORARJI  DESAI  :  If  I  find  it
 leads  to  any  more  smuggling,  we  will  cer-
 tainly  take  reasonable  steps.

 MR.  DEPUTY-SPEAKER  :  |  will  now
 put  all  the  amendments  to  the  vote  of  the
 House.

 Amendments  Nos.  22,  81,  205,  206,  255,
 256,  258,  259  and  260  were  put  and  negatived,

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 “That  clause  38  stand  part  of  the
 Bill.”

 The  ques-

 The  motion  was  adopted
 Clause  38  was  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER  :  There  are
 no  amendments  to  clauses  39  to  43  I  will
 put  them  together.

 SHRI  M.R.  MASANI:  I  want  to
 oppose  clause  4I.

 7.00  hrs.

 MR.  DEPUTY-SPEAKER:  Then  I
 shall  put  clauses  39  and  40,

 SHRIMATI  TARKESHWARI  SINHA
 (Barh):  Sir,  I  want  to  saya  few  words
 on  clause  39.  It  concerns  taxation  on
 embroidery.  I  do  not  mind  if  the  profit
 is  more  and  tax  is  levied  on  it.  But  here
 the  small  units  are  in  a  very  very  [difficult
 position  because  generally  they  have  to  pay
 the  tax  on  the  cloth  that  they  purchase.
 If  they  purchase  some  superfine  cloth  at
 Rs.  3  a  metre  nearly  Re.  !  they  have  to
 pay  as  excise  duty  on  cloth.  Over  and
 above  that  they  have  to  pay  the  latest
 taxation  that  has  been  proposed.  There-
 fore  the  small  units  which  have  one  or  two
 machines  will  be  very  much  hard  presged.
 I  would  like  to  draw  the  attention  of  the
 hon.  Deputy  Prime  Minister  to  thig  fact that  a  very  big  embroidery  industry  has
 been  established  by  the  Indian  personnel
 in  Nepal  galled  the  Nepal  Millg,  Tho



 tis?

 People  in  Nepal  do  not  pay  a  single  paisa
 as  tax  but  the  whole  cloth  is  allowed  free
 into  India  with  the  result  that  our  own
 units  are  having  very  adverse  competition
 from  the  units  of  Nepal.  Something  should
 be  done  about  this  matter  because  other-
 wise  our  Indian  units  will  be  very  much
 adversely  affeeted  in  relation  to  Nepal
 Millis.  I  would  like  to  suggest  that  the
 Deputy  Prime  Minister  may  limit  his  consi-
 deration  to  small  units.  He  may  limit  his
 consideration  to  units  with  one  or  two
 machines  and  give  them  certain  reasonable
 concessions.  Iam  glad  the  Deputy  Prime
 Minister  even  before  I  spoke  said  that  this
 matter  is  being  rationalised.  I  appeal  to
 him  to  look  into  this  matter.

 Finance  Bill,  ‘1968

 SHRI  MORARJI  DESAI  :
 I  shall  look  into  the  matter.

 Certainly

 MR.  DEPUTY-SPEAKER  :  The  Ques-
 tion  is  :

 “That  clauses  39  and  40  stand  part
 of  the  Bill.”

 The  motion  was  adopted
 Clause  39  and  40  were  added  to  the  Bill.

 Then  we MR.  DEPUTY-SPEAKER  :
 come  to  Clause  4l.

 SHRI  M.  R.  MASANI:  Sir,  |  would
 like  to  briefly  oppose  this  clause.  It  seeks
 to  raise  the  duty  on  motor  spirit  and  diesel
 oil.  This  isa  hardy  annual  every  year.
 The  Finance  Minister  lays  his  predatory
 hands  on  these  two  commodities.  It  is
 not  funny,  because  diesel  oil  and  petro!
 are  the  life-blood  of  our  transportation
 system.  Already  today  road  transport  is
 taxed  in  the  most  cruel  manner.  For  every
 tonne  mile  of  goods  carried,  the  taxation
 on  roads  equals  the  entire  cost  of  transpor-

 -tation  by  rail.  I  will  repeat  it.  The  cost
 per  tonne  mile  of  goods  on  Railways  the
 total  cost,  is  equalled  by  the  taxation  on
 road  transport  per  tonne  mile.  This
 shows  the  inequity  of  it.  Yet  we  come
 again  and  again  to  raising  this  tax.  The
 logic  in  the  Explanatory  Memorandum  on
 page  27  defeats  me.  This  is  the  reason
 that  it  gives  :

 “The  existing  celling  rates  have  been
 found  to  be  inadequate  as  the  over-
 recoveries  in  the  hands  of  the  oil  com-
 panies  which  have  to  be  appropriated

 VAISAKHA  ti,  3890  (SAKA)  Finance  Bill,  ‘1968  498

 to  the  Consolidated  Fund  of  India
 through  additional  excise  duties  require
 a  higher  rate  of  levy  than  at  present.”

 What  does  this  mean  ?  Instead  of  reduc-
 ing  the  price,  making  petrol  and  diesel
 available  cheaper  to  the  consumer  and
 helping  the  transportation  service  in  this
 country  to  improve,  the  Government  takes
 away  the  economy  that  might  have  been
 Possible  for  the  consumer.  In  other  words
 Prices  are  never  allowed  to  come  down,
 even  when  oil  companies  do  a  good  job
 they  must  not  be  allowed  to  take  profits,
 the  consumer  must  not  get  the  benefit  but
 Government  takes  away  the  money.  This
 is  a  very  retrograde  and  anti-consumer
 Point  of  view.  Ido  not  kpow  what  the
 motives  are,  apart  from  grabbing  money,
 which  is  obvious.

 7.04  hrs,

 (Mr.:Speaker  in  the  Chair]

 Perhaps  it  is  to  protect  the  Indian  Oil
 Company  in  its  attempt  to  establish  a
 monopoly  because  the  Indian  Oil  Company
 probably  cannot  compete  if  prices  are
 brought  down  so  the  prices  are  kept  high
 and  the  profits  are  taken  away  by  the
 Government.  May  be  it  is  to  protect  the
 Railway  Board  and  the  Railyays  to  run
 their  inefficient  services  because  they  also
 cannot  compete  if  road  transport  is  allow-
 ed  to  go  ahead.  Whether  this  is  the
 motive  or  not,  probably  the  Finance  Minis-
 ter’s  only  motive  at  the  moment  is  to  put
 his  hands  on  some  money  which  he  badly
 requires.  But  I  would  suggest  to  him  that
 if  there  is  a  margin  like  this  as  he  says,
 the  right  thing  to  do  is  to  lower  prices,  let
 the  consumers  have  cheaper  petrol  and
 cheaper  diesel  so  that  transportation  in
 this  country  can  be  developed.

 SHRI  N.  DANDEKER  :  od  would  like
 to  add  one  word  to  what  Shri  Masani  has
 said.  The  same  story  holds  good  as  regards
 tryiag  to  rake  off  these  profils  on  furnance
 oil.  Furnance  oil  is  increasingly  becoming
 the  fuel  in  industry  and  today  it  has  in
 fact  an  advantage  over  coal,  and,  in  parti-
 cular,  long  distance  movement  of  coal  is
 not  so  economic  in  the  matter  of  fuel  cost
 as  furnace  oil.  This  business,  again,  of
 raking  off  wherever  additional  profits  the
 oil  companies  are  making,  merely  to  put
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 [Shri  N.  Dandeker]
 them  on  even  keel  presumably  with  the
 Indian  Oil  Company,  rather  than  ask  the
 Indian  Oil  Company  to  keep  down  the
 prices  so  that  the  industry  in  general  can
 take  the  benefit  of  this  ;  a  taxation  scheme
 of  this  kind  I  find  impossible  to  sympathise
 with.

 SHRI  MORARJI  DESAI  :  We  are
 not  taking  away  anything  from  the  con-
 sumers.  It  is  only  from  the  companies
 we  are  taking.

 SHRI  M.R.  MASANI  :
 the  company  so
 Prices.

 Give  it  to
 that  it  can  reduce  the

 SHRI  MORARJI  DESAI]:  Why  did
 they  not  bring  down  the  price  ?  Therefore,
 I  have  to  do  this.  If  they  reduce  the  rate,
 one  can  understand  that.  But  I  do  not
 see  that  at  all.  If  I  take  it  from  the
 company,  it  is  objected.  If  I  take  it  from
 the  persons,  then  also  it  is  objected.  Then
 from  whom  am  I  to  take  it  ?

 MR.  SPEAKER  :  Since  there  is  no
 amendment  to  this  clause,  I  will  put  it  to
 the  vote.  The  question  is  :

 “That  clause  4l  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  47  was  added  to  the  Bill.

 Clauses  42  and  43  were  added  to  the  Bill.

 Clause  44—!  Amendment  of  Act  6  of 1898)

 SHRI
 move*  :

 Pages  25  and  26,—
 omit  lines  35  to  4l  and  |  to  ‘18,  respec-

 tively.  (263)

 N.  DANDEKER:  |  beg  to

 SHRI  KANWAR  LAL  GUPTA:  I
 beg  to  move*  :

 Page  25,—
 Sor  lines  36  and  37,  substitute—

 “Single  6  paise
 Reply  2  paise”  (131)
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 SHRI  BENI  SHANKER  SHARMA:
 I  beg  to  move*  :

 Page  25,  line  34,
 for  “I5  paise”  substitute  ““l0  paise”  (261)

 SHRI  SRINIBAS  MISRA:
 move*  :

 Page  25,  line  30,—
 for  +20,  paise””  substitute  “5:  paise”  (82)

 Page  25,  line  32,—
 for  “\5  paise”  substitute  “l0  paise’.  (83)

 Page  25,  line  34,—
 for  “\5  paise”  substitute  12,  paise”  (84)

 Page  25)  iine  36,
 for  “10  paise”  substitute  “5  paise”  (85)

 Page  25,  line  37,—
 for  “20  paise”  substitute  “10,  paise”’  (86)

 ]  beg  to

 SHRI  INDRAJIT  GUPTA  :
 move*  :

 Page  25,  line  36,—
 for  “10  paise”  substitute  ‘6  paise’’  (210),

 I  beg  to

 Page  25,  line  37,—
 for  “20  paise’’  substitute  ‘l2  paise”(2I!)

 SHRI  N.  DANDEKER  :  I  am  suggest-
 ing  that  the  enhanced  rates  that  are  pro-
 posed  on  postcards  and  on  book,  pattern
 and  sample  packets  and  on  registered  news-
 papers  have  to  go,  because  |  do  not  think
 there  is  any  justification.  However  much
 we  try  to  cover  up  inefficiencies  in  the
 postal  department  by  raising  the  rates  of
 service  charges,  there  would  be  no  justifica-
 tion  for  doing  that,  in  any  event  as  regards
 post-cards,  book,  pattern  and  sample
 packets  and  registered  newspapers.

 श्री  कंबर  लाल  गुप्त  :  भ्रष्यक्ष  महोदय,
 मैंने  इस  में  एक  ही  अमेंडमेंट  सुझाया  है  कि
 पोस्टकोर्ड  की  कीमत  जो  5  पैसे  से  0  पैसे  की
 गई  है  उसकी  जगह  पर  6  पैसे  कर  दी  जाय
 भर  भ्रन्तर्देशीय  पत्रों  की  कीमत  जो  0  पैसे

 *Amendments  moved  with  the  recommendation  of  the  President.
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 की  जगह  15  पेसे  की  गई  ,  उस  की  जगह
 12  पैसे  की  जाय  ।

 मेरा  कहना  यह  है  कि  शायद  यह  पहला
 मौका  है  जब  कि  एक  दम  से  पोस्टकार्ड  की
 कीमत  सरकार  ने  दुगुनी  कर  दी  है।  झगर  इस
 की  पहले  की  हिस्ट्री  को  देखा  जाय  तो  अगर
 कभी  इस  की  कीमत  ञ्राधा  पैसा  बढ़ाई  जाती
 थी  तो  सारे  देश  में  चिल्लाहट  होती  थी  |  मुभे
 याद  है  कि  अंग्रेजों  के  समय  में  जब  यहां  पर

 सेंट्रल  असेम्बली  थी  तब  श्री  सत्यमुति  श्रौर  दुसरे
 लोगों  ने  जब  पोस्टकार्ड  का.  दाम  आधा  पंसा
 बढ़ाया  गया  था  तो  उस  को  ऐन्‍टी  पीपल्स  ऐक्ट
 कहा  था।  मैं  भी  इस  को  ऐन्टी  पीपल्स  ऐक्ट
 कहता  हूँ।  मैं  समझता  हैँ  कि  यह  गरीब  लोगों
 पर  बहुत  बड़ी  चोट  है  और  उप-प्रधान  मन्त्री  को
 इस  पर  सोचना  चाहिये  ।

 SHRI  0.  N.  PATODIA  :  I  have  only
 a  small  observation  to  make.  These
 enhanced  rates  are  not  only  an  excessive
 burden  on  the  society  but  I  feel  that  what-
 ever  revenue  that  the  Government  expects
 by  increasing  the  rates  can  very  well  be
 obtained by  increasing  the  efficiency  in  the
 Postal  department.  Nowadays,  in  the
 course  of  the  last  more  than  two  years,
 inefficiency  has  grown  to  such  on  extent
 that  most  of  the  postal  articles  are  under-
 stamped.  The  under-stamping  is  not  being
 checked  and  the  articles  are  being  delivered
 without  charging  the  difference.  I  have
 my  own  personal  experience  in  the  matter.
 In  the  month  of  March  or  April  I  request-
 eda  friend  of  mine  to  address  four  letters
 from  Rajasthan  to  Calcutta.  In  spite  of
 the  fact  that  all  those  four  letters  were
 under-stamped  they  were  delivered  in  Cal-
 cutta  without  recovering  the  difference.
 This  is  the  efficiency  of  the  Postal  Depart-
 ment.  I  have  with  me  evidence  to  show
 that  ;  I  have  these  envelopes  which  show
 that  all  the  underdues  have  not  been  charg-
 ed  and  the  articles  have  been  delivered  in
 March  and  April.  So,  I  suggest  that  instead
 of  charging  more  from  the  society,  the
 efficiency  should  go  up  and  they  should
 collect  proper  dues.

 SHRI  BENI  SHANKER  SHARMA  :
 I  want  to  retain  the  old  prices  of  postcards
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 envelopes  and  inland  letters.  So  far  we
 have  been  pleading  only  for  .5  per  cent  of
 our  population  who  were  paying  income-
 tax,  but  so  far  as  postcards  are  concerned,
 this  affects  the  whole  population  and,  I
 think,  the  hon.  Finance  Minister  who  was
 adamant  so  far  as  the  income-tax  assessees
 were  concerned,  will  be  a  bit  lenient  when
 he  comes  to  the  ordinary  people.

 श्री  मध्‌  लिसये  :  अध्यक्ष  महोदय,  वैसे  ही
 हमारे  देश  में  साक्षरता  का  अनुपात  बहुत  कम
 है  भ्रौर  लोग  चिट्टी  बगैरह  कम  लिखा  करते  हैं  ।
 श्रगर  इनके  नए  रेट्स  अमल  में  आ  जाएगे  तो
 मेरा  खयाल  है  कि  अधिकतर  लोग  चिट्ठी  नहीं
 लिख  पाए  गे  a  मैं  प्राथंना  करना  चाहता  2  कि
 श्रमर  पत्रों  को  वह  न  भी  हटाना  चाहें  तो  न
 हटायें  लेकिन  लैंटर  काड  और  पोस्टकार्ड  का
 तो  कम  से  कम  पुराना  रेट  चलने  दें,  यानी  लेटर
 कार्ड  का  दस  पैसा  और  पोस्ट  कार्ड  का  छः
 पैसा  |

 SHRI  SRINIBAS  MISRA  :  It  appears
 that  this  matter  has  been  discussed  in  this
 House  at  the  time  of  the  Demands  for  the
 Ministry  of  Communications  and  also  here.
 Akthough  the:  Finance  Minister  says  that
 his  mind  is  open,  I  find  that  both  his
 mind  and  the  mind  of  the  Minister  of
 Communications  are  closed,  blocked  and
 sealed  so  far  as  this  is  concerned.  So,  in
 protest,  although  I  moved  my  amendments,
 I  am  not  going  to  say  anything.

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 It  is  true  that  the  postal  services  have  been
 regarded  as  essential  services  and  under
 the  law  there  are  special  provisions  to  see
 that  even  in  cases  of  emergencies  and
 illegal  strikes,  the  postal  services  are  not
 only  not  allowed  to  continue  but  are
 enabled  to  continue.  In  regard  to  such
 essential  services,  if  we  aré  going  to  raise
 the  rates  of  postal  tariff  every  year  or  once
 in  two  years,  we  will  reduce  the  postal
 service  to  a  commercial  service  and  that
 too  a  very  badly  managed  commercial
 service  because  mostly  the  losses  in  the
 Postal  Department  are  there  because  of
 mismanagement  and  lack  of  managsment.
 There  are  a  large  number  of  postal  em-
 ployees  who  are  unnecessary.  This  results
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 {Shri  Shivajirao  $.  Deshmukh]
 in  two  sorts  of  injustices.  Postal  employees
 at  the  lower  rungs  of  the  ladder  are  ill
 paid  and  those  at  the  highest  ladder  are
 surplus  and  are  very  liberally  paid.  The
 consumer,  the  poorest  of  the  poor,  who
 cannot  go  without  postcards  and  letters,
 is  consequently  charged.  Therefore  I  will
 earnestly  plead,  with  the  Finance  Minister
 to  reduce  the  rate  at  least  on  postcards.
 I  have  no  doubt  that  his  mind  is  really
 open  and,  therefore,  I  again  plead  with
 him  that  even  now  it  is  not  too  late  to
 reduce  postal  tariff  at  least  in  the  case  of
 postcards.

 DR.  RANEN  SEN:  ldo  not  want
 to  make  any  speech  on  my  amendments.
 T  only  make  an  appeal  that  with  regard
 to  the  rates  for  postcards,  letter  cards  and
 envelopes,  with  regard  to  these  three  items,
 the  Finance  Minister  again  thinks  because
 the  common  people  will  be  the  worst
 affected  due  to  this  rise  in  prices.  It  is  high
 time  that  he  thinks  over  again  and  reduces
 the  rates  to  the  level  of  the  old  rates.  The
 status  quo  Should  be  restored.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER  :
 wants  to  speak  on  this  !

 The  whole  House

 SOME  HON.  MEMBERS  :  It  is  very
 important.

 SHRI  Vv.  KRISHNAMOORTHIL
 (Cuddalore):  The  entire  nation  expects
 from  the  Finance  Minister  that  on  this
 proposal  he  will  retrace  the  steps  which
 he  has  already  taken.  He  has  done  some-
 thing  for  children  and  I  want  that  he
 should  do  something  for  the  poor  also.
 We  are  opposing  this  proposal  on  behalf
 of  our  party.

 SHRI  SONAVANE  rose—

 MR.  SPEAKER  :
 amendment  ?

 Which  is  your

 SHRI  SONAVANE  (Pandharpur)  :  I
 want  to  say  something  on  this.

 MR.  SPEAKER  :
 There  is  no

 The  Minister  will
 say.  amendment  in  your
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 do  that.

 If  you  want  to  oppose  it,  all  right,

 stag  लिमये :  इस  पर  खुला  वोट
 होना  चाहिये  ।  कोई  संचेतक  विप  न  दें  ।

 SHRI  SONAVANE  :  Sir,  I  submit
 that  when  the  Finance  Minister  put  forth
 his  proposals,  particularly,  when  he  raised
 the  price  of  a  single  post-card  and  double
 post-card  from  6p.  to  0  p.,  I  thought
 he  had  kept  a  margin  for  the  reduction
 subsequently  on  the  demand  of  the  people
 as  a  whole.  I  find  the  hon.  Finance
 Minister  is  adamant  on  this.  1  submit
 that  the  wishes  of  the  people  and  the
 demand  of  the  people  as  a  whole  should
 be  considered  because  it  affects  the  poorest
 of  the  poor.  The  Finance  Minister’s
 contention  is  that  these  post-cards  are
 actually  misused.  |  think  that  should  not
 be  the  contention  and  this  should  not
 come  in  his  way.  It  is  not  what  is  being
 misused  but  what  mode  of  communication
 is  being  used  by  the  poorest  of  the  poor.
 This  should  weigh  with  him  and  I  hope  he
 will  consider  it.

 SHRI  MORARJI  DESAI:  May  |  say
 this  is  one  matter  where  I  was  hard’put  to
 it  when  I  considered  it  in  the  first  instance  ?
 I  discussed  it  with  the  Minister  of  Parlia-
 mentary  Affairs  who  is  also  the  Minister
 in-charge  of  this  Department.  We-weighed
 the  pros  and  cons  of  everything  and  we
 knew  also  that  it  is  not  likely  to  be  looked
 upon  with  favour  by  many  people.  And
 yet  the  duly  of  the  Finance  Minister  has
 got  to  be  performed.  I  cannot  see  that
 this  Department  can  always  work  in  deficit
 and  in  losses  which  go  upto  Rs.  25  crores.
 We  want  to  extend  the  postal  facilities  and
 other  facilities  to  the  country.  How  are
 we  going  to  do  it  if  we  are  going  to  run
 like  this  and  have  these  kind  of  losses  ?
 We  are  not  so  prosperous  in  this  country.
 We  cannot  afford  to  make  losses  in  all
 these  services.  Therefore,  it  is  not  possible
 and  the  Minister  of  Communications  had
 also  given  full  reasons  when  the  Demands
 of  that  Department  were  discussed.  I  am
 very  sorry  I  cannot  accept  the  amendments
 which  have  been  moved.  I  have  got  to
 oppose  them.
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 MR.  SPEAKER:  Now!  put  all  the  MR.  SPEAKER  :  Now,  I  put  Amend-
 Amendments  to  the  vote  of  the  House.  ment  No.  131  to  the  vote  of  the  House.

 SHRI  KANWAR  LAL  GUPTA:  My
 Amendment  No.  131,  may  be  put  separately.

 MR.  SPEAKER:  All  right.  I  put
 all  Amendments,  axcept  Amendment  No.
 131,  to  the  vote  of  the  House.

 Amendments  Nos.  82,  83  to  86,  2I0,  2I!,
 261  and  263  were  put  and  negatived.

 DIVISION  NO.  6
 Ahmed,  Shri  J.
 Badrudduja,  Shri
 Basu,  Shri  Jyotirmoy
 Dandeker,  Shri  N.
 Devgun,  Shri  Hardayal
 Dhandapani,  Shri
 Ghosh,  Shri  Ganesh
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kanwar  Lal
 Kamalanathan,  Shri
 Kandappan,  Shri  S.
 Khan,  Shri  H.  Ajmal
 Khan,  Shri  Ghayoor  Ali
 Khan,  Shri  Latafat  Ali
 Kisku,  Shri  A.  K.
 Kripalani,  Shri  J.  B.
 Krishnamoorthi,  Shri  V.
 Limaye,  Shri  Madhu
 Madhok,  Shri  Bal  Raj
 Maiti,  Shri  S.  N.
 Mangalathumadom,  Shri
 Maran,  Shri  Murasoli
 Meena,  Shri  Meetha  Lal
 Meghachandra,  Shri  M.

 Ahirwar,  Shri  Nathu  Ram
 Asghar  Husain,  Shri
 Awadesh  Chandra  9280,  Shri_
 Babunath  Singh,  Shri
 Bajpai,  Shri  Shashibhushan
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Bhagat,  Shri  B.  R.
 Bhandare,  Shri  R.  D.
 Bhargava,  Shri  B.  N.
 Bhola  Nath,  Shri
 Bohra,  Shri  Onkarlal
 Brahm  Prakash,  Shri
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati  Jyotsna
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  R.  L,

 AYES

 NOES

 The  question  is  :
 Page  25,—

 Jor  lines  36  and  37,  substitute—
 “Single  6  paise

 Reply  2  paise”

 The  Lok  Sabha  divided

 Misra,  Shri  Srinibas
 Mody,  Shri  Piloo
 Mohamed  Imam,  Shri  J.
 Molahu  Prasad,  Shri
 Muhammad  Ismail,  Shri  M.
 Muthusami,  Shri  C.
 Naik,  Shri  R.  V.
 Patodia,  Shri  D.  N.
 Pari,  Dr.  Surya  Prakash
 Ramji  Ram,  Shri
 Rao,  Shri  V.  Narasimha
 Saboo,  Shri  Shri  Gopal
 Samanta,  Shri  S.  C.
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Sen,  Dr.  Ranen
 Sequeira,  Shri  Erasmode
 Sharma,  Shri  Beni  Shanker
 Sharma,  Shri  N.  S.
 Shashtri,  Shri  Raghuvir  Singh
 Shivappa,  Shri  N.
 Somani,  Shri  N.  K.
 Viswambharan,  Shri  P.

 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  D.  R.
 Chavan,  Shri  Y.  B.
 Damani,  Shri  S.  R.
 Das,  Shri  N.  T.
 Dasappa,  Shri  Tulsidas
 Dass,  Shri  C.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivajirao  S.
 Dhillon,  Shri  G.  S.
 Dhuleshwar  Meena,  Shri
 Dixit.  Shri  G.  C.
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Gavit,  Shri  Tukaram
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 Ghosh,  Shri  Bimalkanti
 Ghosh,  Shri  Parimal
 Girja  Kumari,  Shrimati
 Govind  Das,  Dr.
 Hazarika,  Shri  J.  N.
 ‘Hem  Raj,  Shri
 Himatsingka,  Shri
 Jadhav,  Shri  Tulshidas
 Kamble,  Shri
 Kasture,  Shri  A.  S.
 Katham,  Shri  B.  N.
 Khan,  Shri  M.  A.
 Kinder  Lal,  Shri
 Kripalani,  Shrimati  Sucheta
 Krishnan,  Shri  G.  Y.
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Sbri
 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Maharaj  Singh,  Shri
 Mandal,  Dr.  P.
 Mehta,  Shri  Asoka
 Mehta,  Shri  P.  M.
 Mrityunjay  Prasad,  Shri
 Mukerjee,  Shrimati  Shrda
 Naghnoor,  Shri  M.  N.
 Nahata,  Shri  Amrit
 Oraon,  Shri  Kartik
 Pahadia,  Shri  Jagannath
 Parthasarathy,  Shri
 Patil,  Shri  Anantrao
 Patil,  Shri  Deorao
 Patil,  Shri  S.  D.
 Patil,  Shri  T.  A.
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri

 MR.  SPEAKER:  The  result*  of  the
 Division  is  :

 Ayes  47
 Noes  110,

 The  motion  was  negatived.-

 MR  SPEAKER:  Now  I  shall  put

 Rajasekharan,  Shri
 Raju,  Dr.  D.  S.
 Ram  Dhan,  Shri
 Ram  Dhani  Das,  Shri
 Ram  Swarup,  Sbri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Thirumala
 Rao,  Dr.  ५.  K.  R.  ५.
 Rohatgi,  Shrimati  Sushila
 Roy,  Shrimati  Uma
 Saigal,  Shri  A.  S.
 Sambasivam,  Shri
 Sant  Bux  Singh.  Shrt
 Sapre,  Shrimati  Tara
 Sayyad  Ali,  Shri
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  G.
 Sethuramae,  Shri  N.
 Shah,  Shrimati  Jayaben
 Shah,  Shri  Shantilal
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Shri
 Singh,  Shri  D.  ५.
 Sinha,  Shri  Mudrika
 Sinba,  Shrimati  Tarkeshwari
 Snatak,  Shri  Nar  Deo
 Sunder  Lal,  Shri
 Supakar,  Shri  Sradhakar
 Swaran  Singh,  Shri
 Tiwary,  Shri  D.  N.
 Uikey,  Shri  M.  G.
 Venkatasubbaiah,  Shri  P.

 Clause  44  to  the  vote  of  the  House.
 The  question  is  :
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 “That  Clause  44  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  44  was  added  to  the  Bill.

 THE  FIRST  SCHEDULE

 *The  following  Members  also  wanted  to  record  their  Votes  :—
 AYES:  Sarvashri  Bhogendra  Jha,  J.  M.  Biswas  and  S.  S.  Kothari.
 NOES:  Shri  Sonavane,  Shri  Ramanand  Shastri  and  Shri  Vidyadhar  Bajpai,
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 SHRI  S.  S.  KOTHARI:
 move*  :

 Page  40,  lines  35,—
 for  “Rs.4,000”substitute—

 I  beg  to

 “Rs.  6,000"  (23)
 Page  43,—

 omit  lines  |  to  5  (2A)
 Page  44,—

 omit  lines  5  to  35.  (25)

 SHRI-RAM  AVTAR  SHARMA  (Patna):
 I  beg  to  move*  ;

 Page  4!,—
 omit  lines  6  to  22.  (47)

 Page  42,
 omit  lines  9  to  I5.  (48)

 Page  45,—
 for  lines  29  to  36,  substitute—

 “I,  In  the  Case  of  a  domestic
 company—45  per  cent  of  the  total
 income  ;”  (54)

 Page  46,—
 omit  lines  l  to  28.  (55)

 SHRI  SRINIBAS  MISRA  :  I  beg  to
 move®  :

 Page  27,—
 omit  lines  6  and  7  (87)

 Page  28,  line  5,—
 for  “Rs,  4,000"  substitute—

 “Rs.  5,000"  (88)
 Page  3!,—

 omit  lines  I  and  12.  (89)
 Page  39,

 omit  lines  26  and  27.  (90)
 Page  40,  line  35,—

 Sor  “Rs,  4,000"  substitute—
 “Rs.  5,000”  (91)

 Page  43,—
 omit  lines  9  and  I0.

 Page  43,  line  28,—
 Sor  Rs.  4,000”,  substitute —

 “Rs.  5,000".  (93)

 (92)
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 Page  43,  line  3!,—
 Sor  “Rs,  4,000"  substitute  ~

 “Rs.  5,000".  (94)

 SHRI  N.  DANDEKER:  J
 move*,—

 Page  27,  line  36,.—
 for  “Rs,  7,000"  substitute—

 “Rs.  10,000",  (132),
 _Page  28,  line  5,—

 Sor  “Rs,  4,000"  substiture—

 beg  to

 “Rs.  6,000".  (133)
 Page  29,—

 omit  line  32  to  4I.  (134),
 Page  30,—

 omit  lines  !  to  40.  (135)
 Page  3!,—

 omit  lines  |  to  7.  (136)
 Page  32,—

 omit  lines  I  to  15.  (137)
 Page  32,  line  20,—

 for  “Rs.  25,000”  substitute—
 Rs.  ,00,000°.  (138)

 Page  32,
 omit  lines  2I  to  26.  (139)

 Page  32,  line  27,—
 Jor  ‘‘Rs.  5,500  plus  2  per  cent”,
 substitute

 “10,  per  cent”.  (140)
 Page  32,—

 omit  lines  30  to  35.  (141)
 Page  33,—

 omit  lines  |  to  14,  (142),
 Page  34,  line  3,—

 after  “company —”  insert
 “45  per  cent.  of  the  total  income”.

 (143),
 Page  34,--

 omit  lines  4  to  4l.  (144)

 C

 Page  35,—
 omir  lines  |  to  44,  (145),

 *Amendments  moved  with  the  recommendation  of  the  Presirent.
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 Page  36.—

 omit  lines  |  to  2i  (146),
 Page  36,  line-4t,

 for  “70  per  cent.”  substiture—
 “60  per  cent.”  (147)

 Page  38,  line  5,—
 Sor  “\4  per  cent.”  substitute—

 “10,  per  cent.”  (148)
 Page  38,  line  20,—

 Sor  “245,  per  cent.”  substiture—
 “20  per  cent.”  (149)

 Page  38,  line  42.—
 Sor  “44  per  cent.”  substitute—

 “30  per  cent.”’  (150)
 Page  38,  line  43,—

 for  10,  per  cent.”  substitute—
 60  per  cent.””  (151)

 SHRI  KANWAR  LAL  GUPTA:  I
 beg  to  move®  :

 Page  40,  line  23.—
 for  “Rs.  7,000”  substitute

 “Rs.  8,000"  (152),

 SHRI  कब,  DANDEKER:  I  beg  to
 move*  :

 Page  40,  line  23,-
 for  “Rs.  7,000."  substitute—

 “Rs.  0,000°"  (169)
 Page  43,—

 omit  lines  32  to  36.  (I72)
 Page  44,  line  5,—

 for  “Rs,  25,000"  substiture—
 “Rs.  1,00,000"  (173),

 Page  44,—
 omit  lines  6  to  !2  (174)

 Page  44,  line  2,—
 for  ‘Rs.  7,500  plus  20  per  cent.””

 substitute—l0  per  cent.”  (175)
 Page  45,—

 omir  lines  5  to  8.  (177),
 (dd)  ina  case  where  the  total  in-

 come  does  not  exceed  Rs.  25,000
 (2)  ina  case  where  the  total  .in-

 come  exceeds  Rs.  25,000  but  is
 below  Rs.  50,000
 ina  case  where  the  total  ine
 come  exceeds  Rs.  50,000

 (3)
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 Page  45,  line  29,—
 after  ““Company”’  insert—

 “45  per  cent  of  the  total  income”.
 (178)

 Page  45,—
 omit  lines  30  to  36.  (179),

 Page  47,  line  5,—
 for  “70  per  cent.”  substitute—

 “60  per  cent.”  (I8l)
 Page  40,—

 (i)  line  U,—
 omit  ‘“‘but  does  not  exceed’.

 (ii)  line  2,—
 omit  ‘‘Rs.  4,00,000°",  (193)

 Page  40,—
 omit  lines  13  to  18.  (194),

 SHRI  BENI  SHANKER  SHARMA  :
 ]  beg  to  move"  :

 Page  27,  line  36,—
 for  “Rs.  7,000,  substitute—Rs.  12,000"

 (271),
 Page  28,  line  5,—

 for  “Rs.  4,000”  substizure  “Rs.  7,500"
 (272)

 Page  40,  line  35,—
 for  “Rs.  4,000"  substitute  ‘‘Rs,  7,500".

 (282)
 Page  44,  line  6,—

 for  “6  per  cent.”  substitute  “3  per  cent.”
 (292)

 Page  44,  line  9,—
 for  “l2  per  cent.”  substitute  ‘6  per

 cent.’’  (293)
 Page  44,  line  2,—

 for  “20  per  cent.”  substitute
 “15;  per  cent”.  (294)

 Pages  45  and  46,—
 Jor  lines  29  to  36  and  !  to  3  respecti-

 vely,
 substitute—
 ४],  Inthe  case  of  a  domestic  com-

 papy—
 25  per  cent  of  the  total  income.

 50  per  cent  of  the  total  income.

 60  per  cent  of  the  total  income.”  (295)

 —  *Apendmepis  moved  with  the  recommendation  of  the  President.  —_  SS moved  with  the  recommendation  of  the  President,  .
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 SHRI'S.S.  KOTHARI:  With  regard
 to  the  amendments  that  |  am  moving,  first
 ]  would  refer  to  raising  the  minimum  tax
 exemption  limit  from  Rs.  4,000  to  Rs.  6,000;
 the  limit  has  to  be  increased  to  Rs.  6,000
 because  you  will  kindly  appreciate  that  the
 value  of  the  money  has  considerably  gone
 down  during  the  past  few  years  and  as  a
 consequence,  it  is  difficult  for  the  middle
 classes  to  balance  their  budget—I  mean,
 the  common  man,  in  particular.  An  expert
 body  like  that  of  Bhaothalingam  Com-
 mittee  has  recommended  that  the  limit
 should  be  raised  to  Rs.  7,500.  I  would
 say  tnat,  if  the  Finance  Minister  cannot
 afford  to  take  it  to  Rs.  7,500,  he  should  at

 least  increase  the  limit  to  Rs.  6,000.
 With  regard  to  the  other  amendments,

 T  would  submit  that  the  obnoxious  Annuity
 Deposit  Scheme  has  been  commendably
 taken  off  by  the  Finance  Minister,  and  that
 is  a  tax  good  thing.  But  on  account  of  that
 the  tax  liability  has  gone  up.  Here  I  will  be
 very  brief  I  would  submit  that  the  middle
 class  should  be  given  some  relief  ;  they  are
 the  dynamic  section  of  society  :  by  ‘middle
 class’  I  would  say  those  people  having  an
 income  between  Rs.  10,0000.  and  Rs.  50,000
 or  Rs.  60,000.  They  are  also  the  saving
 and  investing  classes.

 Therefore,  the  10%  surcharge  which
 was  imposed  by  Mr.  Sachin  Choudary,
 probably,  ]  would  say,  in  a  [light  manner,
 is  impinging  very  heavily  upon  the  people.
 ]  would  suggest  that  the  surcharge  should
 be  taken  off  by  the  Finance  Minister.  If
 he  can  it  off  this  year,  it  is  good  or  he  can
 take  it  off  next  year  or  as  he  thinks  fit.
 But  |  personally  feel  that  it  has  become
 necessary  that  persons  in  these  income
 brackets  should  be  given  some  relief.  The
 income  brackets  have  not  been  revised  in
 the  last  20  years  and  in  view  of  the  depre-
 ciation  in  the  value  of  money,  these
 brackets  should  also  be  revised  and  that
 would  give  some  relief  to  the  middle  class
 people.

 श्री  कंबर  लाल  गुप्त  :  मेरी  एमेंडमेंट  यह
 है  कि  मिनिमम  लिमिट  को  इंडिबिजुअल  के
 केस  में  चार  हज़ार  के  बजाये,पांच  हज्ञार  रुपये
 कर  दिया  जाये  और  हिन्दू  भ्रनडिवाइडिड
 फैमिली  के  केस  में  सात  हज्ञार  के  बजाये  आठ

 हजार  रुपये  कर  दिया  जाये  ।
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 सारे  देश  में  कुल  मिला  कर  27;01,733
 ऐसेसो  हैं,  जिन  में  स ेकरीब  20  परसेंट  ऐसेसी
 ऐसे  हैं,  जिन  को  आमदनी  पांच  हजार  रुपये  या
 उस  से  नीचे  है  -  अगर  फिनांस  मिनिस्टर  साहब
 पांच  हज़ार  रुपये  की  लिमिट  कर  दें,  तो  करीब
 चार  या  पांच  लाख  ऐसेसीज़  को  फायदा  होगा
 और  वे  लिस्ट  से  निकल  जायेंगे  इन  लोगों  से
 जो  रेवेन्यू  इकंट ़ा  होता.  है,  वह  टोटल  रिसीट स
 का  केवल  4  परसेंट  होता  है।  इन  लोगों  से  कोई
 खास  रेबेन्यू  इकट  ठा  नहीं  होता  है  श्रौर  कलेक्शन
 चाजिज  भी  बहुत  हैं  ।  इन  चार  या  पांच  नाख
 लोगों  को  वकीलों  की  फीस  देनी  पड़ती  है,
 दफ्तर  में  आना-जाना  पड़ता  है,  उन  का  हैरास-
 मेंट  होता  है।  अगर  इनकम  टौक्स  आफिस
 बड़े  बड़े  केसिज  में  कनसेन्‍्ट्रेट  करेंगे,  तो  ज्यादा
 रेवेन्यू  इकट ठा  हो  सकेगा  i  इस  लिए  मैं  मांग
 करता  हूं  कि  मिनिमम  लिमिट  को  चार  हजार

 के  अजाये  पांच  हजार  रुपये  कर  दिया  जाये
 SHRI  SRINIBAS  MISRA  :  My  amend-

 ment  will  have  the  same  effect,  that  is,
 raising  the  minimum  to  Rs.  5,000.  But  [
 will  add  only  one  thing  to  what  has  already
 been  said.  From  ‘1966  this  Rs.  4,000,  timit
 has  been  established.  Now,  according  to
 the  Finance  Minister's  answer’s  “in  this
 House,  the  price  rise  has  been  of  ‘the
 order  of  20%.  So  after  real  calculation,
 taking  that  price  rise  into  consideration
 and  after  deduction  of  tax  at  source,  a
 person  who  gets  27  income  of  Rs.  4,000  per
 annum  is  left  with  Rs.  265  per  month.  That
 is  in  the  shape  of  real  wages  in  terms  of
 966  prices.  Not  only  that,  with  this  low
 base  calculation,  large  number  of  people
 will  come  of  thin  that  —Rs.  4,000-Rs.  5,000
 and  actually  when  the  base  is  being  reduced,
 more  officers  should  be  necessary  to  calcu-
 late  this  tax  because  the  prices  are  rising
 and  more  people  will  come  within  that
 limit,  but  it  will  bring  less  income  to
 Government  and  more  expendituré.  People
 will  be  trubled  more  and  their  real  wages
 are  falling.  ‘So  far  as  neutralisation  of  rise
 in  prices  ia  cancerned,  how.  far  this  is
 neutralised  ?  For  this  income  group,  45%
 of  the  rice  is  being  neutralised  by  the  DA
 increase.  I  think  the  Finance  Minister
 should.concede  that  the’  limit  should  be
 raised.
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 SHRI  N.  DANDEKER:  I  shall  not  total  income  and  be  exempted  from
 deal  with  the  points  that  have  already  been  tax.””  (26)
 dealt  with.  My  amendments  are  concerned
 firstly  with  the  removal  of  all  surcharges.  Page  55,—
 Secondly,  they  are  concerned  with  the
 reduction  of  the  rates  of  taxation  on  regis-
 tered  firms.  And  thirdly  I  seek  to  fix  the
 Standard  of  rate  of  company  tax  in  respect
 of  domestic  companies  at  45%  and  the
 standard  rate  of  tax  in  respect  of  non-
 domestic  companies  at  60%.  Then  Part  II
 of  Schedule  is  concerned  with  the  deduce
 tion  of  tax  at  source,  and  there  is  nothing
 more  to  say  there.  For  Part  III  of  the
 Schedule  I  have  got  a  series  of  amendments
 which  correspond  to  the  amendments
 which  relate  to  Part  of  the  first  Schedule.

 SHRI  MORARJI  DESAI  :
 the  amendments.

 I  oppose

 MR.  SPEAKER  :  I  will  now  put  all
 the  amendments  to  the  First  Schedule  to
 vote.

 All  the  amendments  were  put  and  negatived.

 MR.  SPEAKER  :
 “That  the  First  Schedule  stand  part

 of  the  Bill.”
 The  motion  was  adopted.

 The  question  is  :

 The  First  Schedule  was  added  to  the  Bill.

 MR.  SPEAKER  :  There  are  no  amend-
 ments  to  the  Second  Schedule.  The  ques-
 tion  is  :

 “That  the  Second  Schedule  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 The  Second  Schedule  was  added  to  the
 ill.

 SHRI  S.S.  KOTHARI  I  beg  to
 move*  :

 Page  51,  after  line  38,—
 add—

 “Notwithstandihg  anything  contained
 in  any  other  sub-section,  sixty-five
 per  cént,  of  the  contribution  to  such
 provident  fund  set  up  by  the  Central
 Government  shall  be  deducted  from

 after  line  23,  insert
 (29)  Plastics.”?  (27)

 SHRI  0,  N.  PATODIA  :  I  beg  to'
 move*  :

 Page  49,—
 omit  line  33.  (95)

 Page  52,  line  29
 for  “five  hundred”  subsiture—

 “one  thousand’’.  (96)
 Page  52,  line  30,—

 for  “five  hundred”  substitute—
 “one  thousand”  (97)

 SHRI  N.  DANDEKER  :  I  beg  to
 move*  :

 Page  48,—
 omit  lines  17  and  18.  (154)

 Page  50,—
 omif  lines  to  42.  (156)

 Page  5!,—
 omit  lines  |  to  12.  (157)

 Page  49,—
 after  line  25,  inserr—

 “Provided  that  if  the  Income-tax
 Officer  is  satisfied  that  the  expenditure
 actually  incurred  in  respect  of  the  con-
 veyance  is  more  than  the  amount
 specified  herein,  such  higher  amount
 Shall  be  allowed.”*  (182)
 SHRI  N.  K.  SOMANI

 move*  :
 Page  50,  line  8  to  0,—

 omit  “or  any  expenditure  or  allowance
 in  respect  of  any  assets  of  the  asses-
 see  used  by  such  employee  either
 wholly  or  partly  for  his  own  purposes
 or  benefit.”  (183)

 Page  50,  line  ,—
 for  “one-fifth”
 substitute  “‘one-third’’.  (184)

 Page  50,—
 for  lines  2  to  5,—

 I  beg  to

 ion  of  the  Presid *Amendments  moved  with  the  re
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 substitue  “of  the  amount  of  salary  pay-
 able  to  the  employee  for  the  period
 of  his  employment  during  the  previ-
 ous  year’.  (185),

 SHRI  N.  DANDEKER  :  I  beg  to
 move

 Page  5!,—
 emit  lines  30  to  32.  (186)

 Page  53,—
 omit  lines  30  and  She  (189)

 Page  54,—
 omit  iipes  |  to  32.  (190)

 Page  55,—
 omit  lines  |  to  23.  (49I)

 SHRI  MORARJI  DESAI:  I  beg  to
 move*  :

 Page  53,—
 after  lines  22,  insert—
 ‘23,  Section  39.—For  sub-section  (4),

 substitute—
 “(4)  (a)  Any  person  who  has  not

 furnished  a  return  within  the  time
 allowed  to  him  under  sub-section
 (I)  or  sub-section  (2)  may  before  the
 assessment  is  made,  furnish  the
 return  for  any  previous  year  at  any
 time  before  the  end  of  the  period
 specified  in  clause  (b),  and  the  pro-
 visions  of  clause  (iii)  of  the  proviso
 to  sub-section  (I)  shall  apply  in
 every  such  case.

 (b)  The  period  referred  to  in  clause  (a)
 shall  be

 (i)  where  the  return  relates  to
 a  previous  year  relevant  to  any
 assessment  year  commencing  on
 or  before  the  Ist  day  of  April,
 ‘1967,  four  years  from  the  end
 of  such  assessment  year  ;

 (ii)  where  the  return  relates  toa
 previous  year  relevant  to  the
 assessment  year  commencing  on
 the  Ist  day  of  April,  1968,  three
 years  from  the  end  of  the
 assessment  year  ;

 (ii)  where  the  return  relates  toa
 previous  year  relevant  to  any
 other  assessment  year,  two
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 years  from  the  end  of  such
 assessment  year.’’  (235)

 Page  53,  line  23,—
 Sor  23",  substitute  24",  (236)

 Page  53,  line  29,—
 for  24",  substitute  “35,  (237)

 Page  54,  line  !,—
 for  “257,  substitute  267,  (238)

 MR.  SPEAKER  :  !  will  now  put  all
 the  amendments  to  the  Third  Schedule,
 except  Government  amendments  (235,  236,
 237  and  238)  the  vote  of  the  House.

 Amendments  Nos.  26,  27,95,  to  97,  54  to
 ‘157,  82  to  86  and  89  to  9l  were  put  and
 negatived

 MR.  SPEAKER  :
 Page  53,—

 after  line  22,  insert—
 ‘23’  Section  39  for  sub-section  (4),

 substitute—
 “(4)  (a)  Any  person  who  has  not

 furnished  a  return  within  the  time
 allowed  to  him  under  sub-section  (1)
 or  sub-section  (2)  may  before  the
 assessment  is  made,  furnish  the
 return  for  any  previous  year  at  any
 time  before  the  end  of  the  period
 specified  in  clause  (b),  and  the
 provisions  of  clause  (iii)  of  the
 proviso  to  sub-section  (ly  shall  apply
 in  every  such  case.

 (b)  The  period  referred  to  in  clause
 (a)  shall  be—

 (i)  where  the  return  relates  to  a
 Previous  year  relevant  to  any
 assessment  year  commencing
 on  or  before  the  ist  day  of
 April,  1967,  four  years  from
 the  end  of  such  assessment
 year  ;

 The  question  is  :—

 (ii)  where  the  return  relates  to  a
 previous  year  relevant  to  the
 assessment  year  commencing
 on  the  Ist  day  of  April,  1968,
 three  years  from  the  end  of
 the  assessment  year  ;

 (iiiY  where  the  return  relates  to  a
 previous  year  relevant  to  any

 *Amendments  moved  with  the  recommendation  of  the  President.
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 other  assessment  year,  two
 years  from  the  end  of  such
 assessment  year’.  (235)

 Page  53,  line  23,
 for  “237,  substitute  “24.  (236)

 Page  53,  line  29,—
 for  24",  substitute  25",  (237)

 Page  54,  line  1—
 for  25",  substitute  “267.  (238)

 The  motion  was  adopted

 MR.  SPEAKER  :  The  question  is  :
 “That  the  Third  Schedule  as

 amended,  stand  part  of  the  Bill”.
 The  motion  was  adopted

 The  Third  Sehedule,  as  amended,  was  added
 the  Bill.

 Fourth  Schedule

 MR.  SPEAKER:  There  are  no
 amendments  to  the  Fourth  Schedule.  |
 will  now  put  the  Fourth  Schedule  to  the
 vote  of  the  House.

 The  question  is  :
 “That  the  Fourth  Schedule  stand

 part  of  the  Bill’.
 The  motion  was  adopted

 The  Fourth  Schedule  was  added  to  the  Bill.

 MR.  SPEAKER:  Now,  the  question

 “That  Clause  1  the  Enacting  Formula
 and  the  title  stand  part  of  the  Bill”.

 The  motion  was  adopted

 Clause  dy,  the  Enacting  Formula  and  the
 title  were  added  to  the  Bill.

 SHRI  MORARJI  DESAI:  Sir,  I  beg
 to  move  :

 “That  the  Bill  as  amended  be
 passed’.

 MR.  SPEAKER  :
 “That  the  Bill,

 passed’’.
 SHRI  KANWAR  -LAL  GUPTA:

 rose—
 MR.  SPEAKER  :  In  the  Third  reading

 there  will  be  only  general  points.

 Motion  moved  :
 as  amended,  be
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 ft  कंबर  लाल  गुप्त  :  अध्यक्ष  जी,  मुझे
 दो-तीन  बातों  के  बारे  में  कहना  है  ।  पहली  बात
 तो  यह  है  कि  माननीय  बित्त  मंत्री  जी  ने  रिफण्ड
 बाउचज  के  बारे  में  कहा  है  ैं  उन  को  सूचना
 के  लिये  बता  देना  चाहता  हुँ  कि  पिछले  एक
 साल  से  उनकी  इंस्ट्रक्शन्ज  और  कोशिशों  के

 बावजूद  भी  रिफण्ड  वाउचस  लोगों  को  समय
 पर  नहीं  मिलते  हैं।  हालत  पहले  से  भी  ज़्यादा
 खराब  हो  गई  है।  मैं  चाहूंगा  कि  माननीय
 मंत्री  महोदय  अपने  दफतर  से  आंकड़े  मंगवायें
 कि  किन-किन  केसेज  में  दो-दो,  तीन-तीन  ब्र
 चार-चार  साल  से  लोगों  को  रिफण्ड-  बाउचर्ज
 नहीं  मिले  हैं  ।

 क्री  मोरारजी
 'एक्जाम्पल  भेजिये  |

 देसाई  :  ऐसी  कोई

 श्री  कंवर  लाल  गृप्त  :  मेरा  अपना  पर्सनल
 केस  है  v  मैंने  खुद  चिट ठी लिखी  है  और  खुद
 वहां  जा  कर  बताया  है,  लेकिन  भ्रभी  तक  मेरा
 स्वयं  का  रिफण्ड  वाउचर  नहीं  मिला  है।  मेरे
 पास  एक  केस  नहीं  ब्नेकों  केस  हैं  |  ग्रगर  श्राप
 यहां  किसी  लायर  से  या  बार  एसोशियेशन  के
 लोगों  से  पूछेंगे  तो  वे  श्रापको  बतायेंगे  कि
 रिफण्ड  बाउचजं  प्राप्त  करने  में  कितनी  कठि-
 नाइयां  होती  हैं।

 दूसरी  चीज़  यह  कहा  जाता  है  कि  रिफण्ड
 अगर  देरी  में  दिया  जायगा,  तो  डिपाट'  मेन्ट  भी
 इन्टरेस्ट  देगा  ।  मैं  वित्त  मन्त्री  से  पूछना  चाहूँगा
 कि  अभी  तक  कितना  इन्टरेस्ट  सरकार  ने  दिया
 है  ।  श्राप  के  आंकड़ों  के  मुताबिक  भ्रभी  तक  कुल
 25  रु०  सारे  हिन्दुस्तान  में  इन्टरेस्ट  का  सर-
 कार  ने  दिया  है--यह  कितना  फ॑  नटेस्टिक  है  1
 यह  भी  किस  को  दिया  गया  होगा  जो  इन्कम-
 टैक्स  के  कमंचारी  हैं,  या  जिन  का  दबाव  होगा,
 उन  को  दिया  गया  होगा  ।  99  परसेन्ट  केसेज
 में  इन्टरेस्ट  नहीं  दिया  गया  है।  मैं  भापके
 ध्यान  में  यह  चीज्ञ  लाना  चाहता  हूं  कि  आप
 कोई  ऐसी  व्यवस्था  बनायें  कि  जहां  पर  देरी
 होती  है,  वहां  पर  उन  को  कोई  सच्चा  दी
 जायगी  ।  जब  तक  उन  को  सजा  नहीं  दी  जायगी,
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 तब  तक  यह  चीज़  नहीं  होगी  ।  वहां  पर  करप्शन
 है  इन्कम  टौक्स  झ्ाफिसर  के  कहने  के  बाद  भी
 रस्फिण्ड  वाउचर्ज  ईशु  नहीं  किये  जाते  हैं-  जब
 तक  वहां  पर  चढ़ावा  नहीं  चढ़ाया  जाता।

 दूसरी  बात  मैं  केसेज़  के  एरियजं  के  बारे
 में  कहना  चाहता  हूं  ।  अभी  माननीय  मंत्री  जी
 ने  कहा  कि  कोशिश  करने  के  बावजूद  भी  एरि-
 यर्ज  झभी  उतने  ही  हैं।  इस  के  लिये  आप  को
 योजना  बनानी  चाहिये  ताकि  आहिस्ता  आहिस्ता
 एरियर्ज  की  संख्या  कम  हो।  बीच  में  कुछ
 कोशिश  की  गई  थी  और  उस  से  कुछ  संख्या
 कम  भी  हुई  थी,  लेकिन  फिर  तीन-चार  सालों
 में  वह  संख्या  उतनी  ही  हो  गई  |  इस  लिये  कोई
 ऐसी  योजना  बनानी  चाहिये  जिससे  ये  एरियर्ज
 कम  हों  ।

 तीसरी  चीज़  जो  अमेरिकन  सिस्टम  या
 फंक्शनल  सिस्टम  आपने  इन्ट्रोड्यूस  किया  था,
 मेरे  ख्याल  से  वह  बिल्कुल  फेल्योर  साबित  हुभा
 है,  उस  का  कोई  लाभ  नहीं  हुआ  है  ।  छोटे  छोटे
 केसेज  के  लिये  जैसा  कहा  गया  था  कि  उन  को
 आप  बिना  बुलाये  देख  लीजिये,  ताकि  असेस-
 मेन्ट  जल्दी  हो  जाय  मैं  मंत्री  महोदय  से  कहूंगा
 कि  वह  खरा  अपने  डिपाट  मेंट  से  झांकड़ें  इकट  ठे
 करें  कि  कितने  केसेज़  में  असेसी  को  बगैर  बुलाये
 अ्रसेसमेन्ट  पूरा  किया  मया  है।  मैं  समभता  हूं
 कि  इन  छोटे  केसेज्ञ  में  शायद  पांच  परसेन्ट
 केसेज़  भी  इस  तरह  से  नहीं  हुए  हैं।  जो  चीज़

 पहले  चल  रही  थी.  झाज  भी  उसी  तरह  से  चल

 रही  है,  बल्कि  उस  में  श्रौर  ज्यादा  कम्पली-

 केशन्ज  आ  गई  हैं  और  कन्ट्रोल  की  कमी  हो  गई

 है,  जिसकी  वजह  से  काफी  गड़बड़  है।

 श्राखिर  में,  मैं  यह  कहुंगा  कि  छोटे  छोटे
 केसेज  के  ऊपर  ज्यादा  देर  ध्यान  न  देकर,  उन
 को  एक्सेप्ट  किया  जामा  चाहिये  1  और  बड़े-बड़े
 केसेज  पर  कस्सेन्ट्रेट  करना  चाहिये  ताकि  जो

 बड़े-बड़े  लोग  हैं,  जो  नये  नये  तरीकों  से  टैक्स
 को  इवेड  करते  हैं,  उन  को  पकड़ा  जाना  चाहिये,
 जून  पर  पैनल्टी  लगानी  चाहिये  |
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 श्री  ato  ना०  तिवारी  (गोपालगंज)  :
 प्रध्यक्ष  जी,  मैं  न बजट  पर  बोला  हूँ  और  न
 फाइनेन्स  बिल  पर  बोला  हूँ  -  इस  लिए  में  भापसे
 अमुरोध  करता  हूं  कि  थोड़ा  अधिक  समय  मुझे
 दें।

 MR.  SPEAKER  Ke  cannot  accumulate
 for  three  days  and  then  speak  all  that  now.
 If  a  man  has  fasted  for  three  days  he  can-
 not  take  all  that  food  in  one  day.

 श्री  gto  ato  तिबारी  :  ग्रध्यक्ष  जो,
 समाज  में  कुछ  कमजोर  अंग  होते  हैं  जिनको
 ऊपर  उठाने  के  लिए  स्पेशल  एफटंस  किये  जाते
 हैं,  वैसे  ही  देश  के  कुछ  ही  अंग  हैं,  कुछ
 ऐसे  हिस्से  हैं,  जिनकी  ग्राबादी  कम  नहीं  है,
 अधिक  आबादी  हे,  उन  को  ऊपर  उठाने  के  लिए
 न  फाइनेन्स  बिल  में  और  न  बजट  में  कोई
 प्रपोजल  है  उनके  लिए  कोई  खास  प्रयत्न  नहीं
 किया  गया  है।  प्लानिंग  में  भी  यह  देखा  जाता
 है  कि  जो  अंग  कमजोर  हो,  उस  को  मजबूत
 करने  के  लिये  क्या  उपाय  किये  जाब-लेकिन
 जो  हिस्सा  आज  देश  का  गिरा  हना  है,  पिछड़ा
 हुआ  है,  उस  को  ऊपर  उठाने  के  लिये  इस
 फाइनेन्स  बिल  में  कोई  प्रपोज्ञल  नहीं  दी  गई  है  ।
 मैं  चाहूंगा  कि  एक  ऐसा  कमीशन  एप्वाइन्ट  करें
 जिसका  दायरा  जिले  की  इकानामिक  कन्डीशन
 देखने  का  हो--किस-किस  जिले  की  इकानामिक
 कन्डीद्न  कितनी  खराब  है  या  कितनी  अच्छी
 है,  उसको  श्रागे  बढ़ाने  के  लिये  हमको  क्या-क्या
 स्टेप  लेना  होगा--यह  तखमीना  लगाया  जाय।
 उसके  बाद  जब  रिपोर्ट  आ  जाय  तो  उन  को
 झ्ागे  बढ़ाने  के  लिये  कोई  उपाय  या  स्पेशल
 एफटंस  की  जाय  |

 47.37  hes.

 {Mr.  Deputy  Speaker  in  the  Chair]

 मैं  नाथं  बिहार  की  एक्जाम्पल  देना  चाहता
 हूँ।  श्राज  सारे  देश  में  जो  पर-कपिटा  इनकम
 है,  उसकी  झ्ाषी  भी  पर-कैपिटा  इनकम  वहां  की
 तहीं  है।  उन  लोगों  को  ऊपर  ड़ठाने  के  लिये,
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 [श्री  द्ग्०  ना  दिवारी]
 उनको  राहत  देने  के  लिये  फाइनेन्स  मिनिस्टर
 साहब  कोई  प्रपोज़ल  इस  बजट  में  नहीं  लाये

 हैं  -  अगर  यही  स्थिति  रही  तो  देश  के  दूसरे  अंग
 आगे  बढ़ते  जायेंगे  श्र  वह  अंग  पीछे  हटता
 जायगा  ।  इस  लिये  मेरा  अनुरोध  है  कि  इस
 तरफ  स्पेशल  तवज्जह  देनी  चाहिये

 दूसरी  बात  एग्रीकल्चर  के  इम्पलीमेन्ट्स
 के  सम्बन्ध  में  है  ।  हमारे  एग्रीकल्चर  मिनिस्टर
 साहब  इस  समय  यहां  पर  बंठे  हुए  हैं।  देश  में
 दिन-ब-दिन  ज़मीन  का  बटवारा  होता  जा  रहा
 है  तथा  पर-फंमिली  ज्ञ़मीन  कम  होती  जा  रही
 है।  श्राज  इ  डिविजुअल  ग्रहस्थ,  कुछ  लोगों  को
 छोड़  कर  जिनके  पास  अधिक  जमीन  है,  इस
 स्थिति  में  नहीं  है कि  मार्डन  इम्पलीमेन्टस  खरीद
 सके  औौर  ट्रेक्टर  ले  सकें।  मैं  चाहूंगा  कि सरकार
 की  तरफ  से  ऐसा  इन्तजाम  होना  चाहिये  कि
 एग्रीकल्चर  को  बढ़ाने  के  लिए  कुछ  गांवों  को
 एक  प्लाउइंग  यूनिट  मान  कर  हर  ब्लाक  में  श्राठ
 या  दस  ट्रेक्टर  दें  दें,  जिससे  डीप  खुदाई  हो  सके
 तथा  दूसरे  इम्पलीमेन्ट्स  भी  वहां  पर  रख  दें।
 इन  इम्पलीमेन्ट्स  के  इस्तेमाल  का  भाड़ा  लें,  इस
 से  सरकार  का  जो  इन्वेस्टमेन्ट  उन  पर  होगा,
 वह  भाड़  से  आ  जायेगा  ।  लेकिन  वहां  के  छोटे
 छोटे  ग्रहस्थों  को  यह  सुविधा  देने  के  लिये  ऐसी
 व्यवस्था  करना  जरूरी  है।  इस  के  बिना  डीप
 प्लांइंग  नहीं  हो  सकता  है  और  वे  परिवार

 इम्पलीमेन्टस  के  श्रभाव  में  भ्रपनी  खेती  से  अधिक
 श्रन्न  पैदा  नहीं  कर  सकते  हैं  ।  मुझे  विश्वास  है
 कि  यदि  फरटिलाइज्र  न  भी  मिले,  केवल  दो
 इन्तज़ाम  हो  जांय  सिंचाई  और  डीप  प्लौंइंग
 --तो  OB  परसेन्ट  ईल्ड  48  ही  बढ़  जायगी,
 बिना  फर्टिलाइजर  के  भी  मैं  उम्मीद  करता  हूं
 कि  फाइनेन्स  मिनिस्टर  इन-कन्सलटेशन-विद
 एग्रीकल्चर  मिनिस्टर  ऐसी  व्यवस्था  करेंगे।

 खाद्य  तथा  कृषि  मंत्री  (भी  जग  शीवनराम)  :
 यह  स्कीम  चलेगी  ।

 श्री  lo  ना०  तिवारी  :  बहुत  धन्यवाद  |
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 मैं  ओर  लोगों  की  श्रावाज  सुनते-सुनते  थक
 गया  हूँ.  मैं  चाहता  हूं  मेरी  श्रावाज  भी  इस
 हाउस  में  लोग  सुनें  ।

 एक  बात  मुझे और  कहनी  है  श्र  वह  है
 पोलिटिकल  a  श्राज  देश  में  क्या  ट्रेन्ड  चल  रहा
 है,  यह  भो  फाइनेन्स  मिनिस्टर  को  देखना
 चाहिए।  आ्राज  देश  में  प्रादेशिक  सरकारें  गिरती
 जा  रही  हैं,  एक  के  बाद  दूसरी,  चाहे  वह
 कांग्रेसी  हों  या  गैर-कांग्रेसो  ।  इससे  यह  साबित
 हो  चुका  है  किजो  प्रादेशिक  सरकारें  हैं  वह
 गुड्स  डेलिवर  नहीं  कर  रहीं  हैं  -  इसके  अलावा
 श्राज  सभी  ओर  से  मांग  है  कि  सेन्टर  को  भ्रधिक
 मजबूत  होना  चाहिये  7  हाउस  की  बहस  से  और
 सवालों  से  यह  मालूम  होता  है  कि  सेन्टर  के
 पास  अधिक  पावस  होनी  चाहिए  ।  आज  एग्री-
 कल्चर,  ला  एण्ड  झार्डर,  हेल्‍थ,  ये  सारे  सब्जेक्ट्स
 स्टेट  सब्जेक्ट  हैं।  लेकिन  अगर  श्राप  मेम्बसं  के
 सवालात  को  देखें  या  उनकी  भावना  को  देखें
 तो  मालूम  होगा  कि  सभी  लोग  चाहते  हैं  कि
 यहां  से  ही  जवाब  मिले  भ्रौर  यहां  से  ही  उनको
 डोल  किया  जाये  ।  तो  इस  ट्रेण्ड  को  भी  फाइनेंस
 मिनिस्टर  को  देखना  चाहिये  कि  हमारे  संविधान
 में  कोई  तब्दीली  हो  या  क्या  किया  जाये  जिस
 से  यहां  पर  यूनिटरी  फामं  श्राफ  ग्रवनंमेंट  श्र
 जाये  जिससे  सारे  देश  का  शासन  चला  सके।
 इसके  लिए  झापकों  उपाय  सोचना  होगा  ।  झाप
 चाहे  सारे  ग्रुप्स,  पोलिटिकल  पार्ट  श्रौर
 पोलिटिशियन्स  को  इकट्ठा  करें  लेकिन  आज
 जो यह  ट्रेन्ड  देश  में  चल  रहा  है  उस  को  किस
 तरह  से  भ्रन्जाम  दिया  जाये  कांस्टीट्यूशन  को
 झमेन्ड  करके  या  किसी  और  तरह  से  इसको
 झाप  देखें  ।

 MR.  DEPUTY-SPEAKER  :  Shri  Piloo
 Mody.  Very  very  brief.

 SHRI  PILQO  MODY  (Godhra)  :.  I
 have  never  been  anything  but  brief.  We
 have  just  been  treated  to  another  one
 of  these  usual  ‘amashas  that  go  on  every
 year.  A  great  many  of  ug  spend  @  consi-
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 derable  amount  of  time  trying  to  study  not
 only  what  legislation  is  being  brought  for-
 ward  in  the  House,  but  also  trying  to  go
 behind  it  and  see  what  is  in  the  minds  of
 the  Ministers  proposing  these  pices  of  legi-
 slation.  But  instead  of  giving  the  sugges-
 tions  made  over  here  the  proper  weightage
 and  the  proper  degree  of  understanding,
 many  of  them  are  summarily  brushed  aside.

 You  have  just  seen  what  has  happened
 to  tobacco;  you  have  also  seen  what  has
 happened  tochocolates  and  children.  So
 far  nobody  has  been  able  to  convince  the
 Finance  Minister  that  air-conditioning  is  a
 necessity,  although  I  am  sure  he  uses  it
 himself,

 We  have  also  tried  to  point  out  to  him
 the  savagery  of  money  of  the  punitive
 measures  that  he  intends  to  take.  I  am  sure
 that  as  far  as  a  great  many  people  are  con-
 cerned,  punitive  measures  may  be  necessary
 but  legislation  cannot  be  based  on  trying
 to  bring  to  book  only  the  crooked.  Legisla-
 tion  must  be  framed  to  provide  good
 government  and  to  protect  the  honest  man.
 Unfortunately,  the  complicated  and  twisted
 minds  of  our  legislators......

 SHRI  MORARJI  DESAI:  Including
 himself.

 SHRI  PILOO  MODY  .......invariably
 bring  forward  legislation  in  which  they
 assume  that  everybody  is  dishonest.  I  find
 that  there  is  practically  no  legislation  in
 this  country  to  protect  the  honest.  I  also
 make  the  charge  that  where  a  man  is  honest
 and  has  everyintention  of  being  so,  it  is
 difficult  for  him  say  with  any  degree  of
 certainty,  ‘I  am  honest’.

 This  is  the  type  of  legislation  that  has
 been  going  on  in  this  country.  Take  the
 tax  laws.  There  are  all  manner  of  overla-
 pping  provisions—legislations  which  over-
 lap  One  another  like  the  Wealth  Tax  Act,
 the  Estate  Duty  and  a  whole  lot  of  other
 taxes

 1  would  recommend  to  the  Finance
 Minister  that  in  a  moment  of  dispassionate
 calm  he  should  apply  his  mind  with  a  real
 purpose  of  simplifying,  which  he  says  he
 wants  to  do,  and  provide  a  uniform  proce-
 dure  by  way  of  a  taxation  procedure  code
 which  takes  into  account  the  entire  gamut
 of  tax  legislation  and  puts  jt  jn  a  simplified
 procedure,
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 श्री  कुशोक  बाकुला  (लद॒दाख)  :  उपाध्यक्ष
 महोदय,  मैं  आज  लदुदाख  के  बारे  में  कुछ
 कहना  चाहता  हूं  मैंने  यहां  पर  कई  मतंवा
 सवाल  पूछे  लेकिन  एक  सवाल  का  भी  संतोष-
 जनक  उत्तर  नहीं  मिला,  मुझे  इस  बात  का
 बड़ा  अफसोस  है  ।  मुझे  बड़े  खेद  के साथ  कहना
 पड़ता  है  कि  लद॒दाख  के  बारे  में  कोई  भी
 तवज्जह  नहीं  दी  जा  रही  है  1  मैंने  एक  सवाल
 पूछा  जिसका  जवाब  माननीय  मन्त्री,  श्री  अशोक
 मेहता  जी  ने  दिया  लेकिन  वह  उत्तर  संतोषजनक
 नहीं  है।  मैंने  उस  पर  झलग  से  चर्चा  की  मांग
 भी  की  है।

 उपाध्यक्ष  महोदय,  लद॒दाख  में  पन-बिजली
 शौर  पानी  की  खास  जरूरत  है।  मैंने  इसके
 सम्बन्ध  में  जो  सवाल  पूछा  उसके  जवाब  में
 कहा  गया  कि  पन-बिजली  के  बारे  में  राज्य
 सरकार  ने  कुछ  योजना  भेजी  थी  लेकिन  आपने
 उसको  मंजूर  नहीं  किया  है।  रम्बीपुर  कैनाल
 और  कुरबाथांग  कैनाल  पहली  पंचवर्षीय  योजना
 में  शुरू  की  गई  लेकिन  वे  विफल  रहीं  1  इस  के
 बारे  में  मैंने  पूछा  तो  जवाब  दिया  गया--रम्बीपुर
 कनाल  के  बारे  में  कि  यह  विफल  नहीं  हुई  है
 बल्कि  उसके  बारे  में  जांच  हो  रही  है।  लेकिन
 पता  नहीं,  उसकी  कौन  जांच  कर  रहा  है  ?
 क्या  कोई  कमेटी  बनाई  गई  है  या  किस  प्रकार
 से  जांच  हो  रही  है,  इसके  बारे  में  न  तो  मैंने

 कुछ  सुना  है  और  न  कोई  जवाब  ही  दिया
 गया  है।

 जो  कारगिल  तहसील  है  वहां  पर  मुसलमान
 ज्यादा  रहते  हैं,  वहां  पर  कुरबाथांग  कैनाल  है।
 उसके  बारे  में  भी  आप  कहते  हैं  कि  पंचवर्षीय
 योजना  में  शामिल  की  जा  रही  है  लेकिन  आप
 ने  स्पष्ट  रूप  से  नहीं  कहा  है  कि शामिल  की

 है  या  नहीं  की  है।  दूसरे,  जो  कुरवाथन  कैनाल

 है  वह  मिलिद्री  ऐरिया  में  है  ।  मैं  कहना  चाहता
 हूं  कि  कहीं  ऐसी  बात्त  न  हो  कि  बाद  में  यह
 कह  दिया  जाय  कि  यह  भी  नहीं  हो  सकती
 है  ।  चुकि  यह  मिलिद्री  ऐरिया  में  है,  इसलिये
 कहीं  बाद  में  यह  कह  दिया  जाये  कि  इसमें
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 कोई  सिंचाई  नहीं हो  सकती  है।  इसमें  कोई
 घोखें  की  बात  नहीं  होनी  चाहिये।

 उपाध्यक्ष  महोदय,  कारगिल  तहसील  में
 बिजली  बहुत  पैदा  की  जा  सकती  है  क्योंकि  वहां
 पर  पानी  के  बहुत  जरिये  हैं  लेकिन  लेह  में
 दरिया  सिंध  से  बिजली  पैदा  करनी  होगी  इस
 लिए  उसमें  थोड़ी  कठिनाई  आयेगी  v  लेह  और
 कारगिल  में  सिर्फ  6  किलोवाट  बिजली  लगी
 है।  लेकिन  जब  यहां  से  कुछ  माननीय  सदस्य

 लेह  गये  थे  तो  उस  समय  वह  6  किलोबाट

 बिजली  भी  बन्द  थी  |  उसके  बाद  हमारी  जनता
 ने  नेफा  पेटन  की  मांग  की,  काफी  शोर  उठा
 तब  90  किलोवाट  के  दो  डीज़ल  इंजन  लगाये
 जाने  की  बात  हुई  लेकिन  अभ्रभी  तंक  केवल  एक

 ही  लेह  में  लगा  है,  कारगिल  में  नहीं  लगा  है।
 कारगिल  पाकिस्तान  की  सीमा  पर  है,  कभी-
 कभी  वहां  के  लोगों  पर  पाकिस्तानी  जासूस
 होने  के  इल्जाम  तो  लगाये  जाते  हैं  लेकिन  बहां
 की  जनता  के  फायदे  के  लिए  कोई  तवक़्जह  नहीं
 दी  जाती  है।  वहां  पर  पानी  और  बिजली  इन
 दो  बातों  पर  ज्यादा  तवज्जह  देने  की  जरूरत

 है
 उपाध्यक्ष  महोदय,  लद॒दाख  के  लिये  पैसे

 भी  बहुत  कम  कर  दिये  गये  हैं।  सन  66-67  में
 करीब  65  लाख  रुपया  मिला  था  लेकिन  67-68
 में  करीब  44  लाख  ही  दिया  गया  है।  लद॒दाख
 का  बहुत  बड़ा  एरिया  है,  जम्मू  कश्मीर  से  भी
 बड़ा  एरिया  है,  वहां  पर  इतने  पैसे  से  क्या  क्राम
 हो  सकता  है  ?  कल  मन्त्री  महोदय  ने  कहा  कि

 लद॒दाख  के  लिए  कुछ  अलग  से  पैसा  दे  रहे  हैं
 झौर  योजना  बना  रहे  हैं  लेकिन  मैं  पूछना
 चाहता  हैँ  कि  झापने  वहां  पर  क्‍या  किया  है,
 किस  जमीन  पर  झापने  पानी  का  इंतजाम  कर
 दिया  है  या  कहां  पर  बिजली  का  इंतजाम  कर
 दिया  है  ?  लेह  और  कारगिल  छोटे-छोटे  टाउन  हैं
 उनको  श्राप  खूबसूरत  बना  सकते  थे  लेकिन  ड्न
 के  लिए  भी  झापने  कुछ  नहीं  किया  है।  थे  दोनों

 हाउन  जिस  प्रकार  पहुले  थे,  उसी  प्रकार  से  झ्ाज
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 भी  हैं  7  इसलिए  मेरा  कहना  है  कि  केवल  कहने
 से  ही  काम  नहीं  हो  जाता  है,  उसके  लिये  भाप
 को  कुछ  करना  भी  चाहिए  1

 श्री  सध्‌  लिमये  :  उपाध्यक्ष  महोदय,  कल
 जो  चर्चा  हुई  उस  में  कुछ  मुद्दों  पर  मैं  बोलना
 चाहता  था  लेकिन  समय  के  अभाव  के  कारण  मैं
 बोल  नहीं  पाया  |  उस  में  से  दोः  मुददे  ऐसे  हैं
 जिनका  कि  सम्बन्ध  हमारी  अर्थ  व्यवस्था  से
 श्रौर  देश  के  संतुलित  विकास  से  है  1

 एक  असे  से  इस  बात के  बारे  में  मैं  प्रश्न
 भी  पूछ  रहा  हुं  और  बोल  भी  रहा  हूं
 कि  हमारे  देश  में  इस  वक्‍त  फी  झ्रादमी
 पीछे  जो  आमदनी  है  उसमें  इतना  अंतर
 हो  गया  है  कि  कुछ  सबों  में  जो  फ़ी  व्यक्ति  पीछे
 झामदनी  है  वह  और  सूबों  की  आमदनी  से
 दुगनी  ज्यादा  है  और  उस  का  सामाजिक,
 आध्िक  और  राजनीतिक  बहुत  ही  खराब  नतीजा
 निकल  रहा  है।  इसलिए  मैंने  प्लानिंग  कमिशन
 के  उपाध्यक्ष  को  भी  चिट्ठी  खी  थी  और
 उन्होंने  मुझे  कहा  है  :

 “The  problem  of  the  disparity  in
 levels  of  per  capita  income  between
 States  to  which  you  draw  attention  has
 been  considered  by  the  Planning  Com-
 mission  in  the  past.  We  shall  be  inclu-
 ding  some  measures  for  the  correction
 of  the  inequality  in  the  draft  of  the
 fourt  Five  Year  plan.  One  question
 which  has  some  bearing  on  this  prob-
 lem,  namely,  the  principles  of  the
 allocation  of  Central  assistance  to
 States  to  be  determined,  is  being  placed
 for  consideration  before  the  forth  com-
 ing  meeting  of  the  National  Develop-
 ment  Council.

 मैं  चाहता  हूँ  कि  वित्त  मंत्री  जी  इस  समस्या
 पर  भी  कूछ  रोशनी  डालें

 मेरा  दूसरा  सवाल  यह  है  कि  जब  मैं  महा-
 राष्ट्र  के  दौरे  पर  जाता  हूं.  हर  6  महीने  या
 साल  के  बाद  जाता  हूं  ।  उसमें  मुझे  एक  बात  से
 बड़ी  परेशानी  हो  रही  है  श्लौर  जो  महाराष्ट्र  की
 बात  है  वही  दूसरे  सूबों  की  बात  है।  जो  सिचित॒



 329  Finance  Bill,  968

 इलाका  है  वहां  के  काइतकारों  की  श्रामदनी  शौर
 भधिकतर  महाराष्ट्र  भौर  मंसूर  वगैरह  में  जो
 झंसिचित  इलाके  हैं  वहां  के  काइतकारों  की
 आमदनी  में  जमीन  आस्मान  का  फके  है  झब
 की  बार  जबकि  मैं  दक्षिण  महाराष्ट्र  में  गया
 था  तो  मुझे  जानकार  लोगों  ने  बताया  कि  इस
 साल  गलने  की  खेती  सिंचित  इलाके  में  करने
 वाले  काइतकारों  को  एक  एकड़  में  6-7  हजार
 रुपये.  की  आमदनी  हुई  है  मगर  यह  बात  भी
 सही  है  कि  जब  मैं  दूसरे  इलाकों  में  जाता  हूं  तो
 पाता  हूं  किं  दिन  प्रतिदिन  वहां  की  हालत  खराब
 होती  जा  रही  है।  यह  मैं  नहीं  मानता  हूं  कि
 सभी  इलाकों  में  स्थिति  खरांब  होती  जा  रही
 है  लेकिन  जो  भ्रसिचित  क्षेत्र  हैं  वह  दिन  प्रतिदिन
 खराब  होता  जा  रही  है।  इसलिए  मैं  वित्त  मंत्री
 जी श्रौर  पूरी  सरकार  से  निवेदन  करूगा  कि

 ह  जल्दी  इस  बारे  में  सोच  लें  ।  राज्य  सरकार
 खेती  की  आमदनी  पर  टैक्स  बिठाने  के  बारे  में
 कोई  कदम  नहीं  उठा  रही  है  तो  शायंद  संवि-
 घान  में  इस  के  लिये  परिवर्तन  करना  पड़ेगा  |
 उस  बारें  में  मैं  दो  सुझाव  देना  चाहता  हूँ।

 एक  तो  आज  खेती  की  पैदावार  बढ़ाने  की
 भ्रावेश्यकेता  हैं।  इसलिए  शहरी  श्रामदनीं  पर
 जो  भी  शाप  मर्यादा  लगायेंगे  उससे  खेती  की
 आमदनी  पर  ज़रा  ऊची  मर्यादा  लगाये  ।  इसमें
 000  रुपये  या  उससे  ज्यादा  का  फंक  जरूर
 रखना  चाहिये!  दरअसल  2  हजार  रुपये  का
 फर्क  रखनी  चाहिए  ।  अगर  शहरी  श्रामदनी  के
 लिये  5000  पर  हो  तो  खेती  के  लिये  7000
 रुपये  की  मर्यादा  रखिये  ताकि  खेती  की  पैदावार
 को  प्रोत्साहन  मिले।  साथ-साथ  कानून  या
 संविधान  में  परिवर्तत  किया  जाय  ताकि  खेती
 की  पैदावार  झर  झामदनी  पर  जो  इनकम  टैक्स
 लगेगा  उंससे  जो  आमदनी  होगी  वह  सिंचाई  के
 लिये  सुरक्षित  रक्खी  जाय  ताकिजो  असिंचित
 इलाका  है  उसमें  भी  फेंदावार  बढ़  संके।  मैं

 चाहूँगा  कि  उससे  जो  प्रामदनी  प्राप्त  हो  वह
 प्रसिच्षित  इलाके  में  सिंचाई  का  ईतजाम  करने  के
 लिये  ही  खर्च  हो  ।
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 उपाध्यक्ष  महोदय,  तीसरा  मामला  मैं  एक
 इनकम  टैक्स  विभाग  में  जो  सीधे  रक्ूट  किये
 गये  अफसर  हैं  और  जिन  को  बढ़ोतरी  नीचे  से
 क्लास  2  से  मिली  है  इनका  एक  मामला  सुप्रीम
 कोर्ट  में  गया  था  और  मेरी  समभ  में  सुप्रीम
 कोट  का  जो  फंसला  है  उसे  हुए  करीब-करीब
 ‘15-17  महीने  हो  गेये  हैं।  इस  बार  में  पिछले

 संत्रे  में  मैंने  कुछ  संवाल  भों  दिये  थें  और  वित्त
 मन्त्री  जी  &  निवेदन  किय  था  कि  वह  इस
 बारे  में कुछ  कहें  श्रौर  उस  वक्त  उन्होंने  यह
 जवाब  दिया  था  :

 I  do  not  consider  that  the  matter
 is  of  such  importance  as  to  justify
 a  suo  motu  statement  by  me  on  the
 floor  of  the  House.

 उपाध्यक्ष  महोदय,  उसके  बाद  फिर  सवाल
 पूछा  शौर  उसका  जवाब  आया  कि  हम  विचार
 कर  रहे  हैं  फ़िर  ld  महीने  के  बाद  मैंने  यह
 संवाल  पूछा  तो  यह  कह  रहे  हैं  कि  इस  पर
 विचार  चल  रहा  है  अब  सुप्रीम  कोर्ट  ने  यह्‌
 ऑ्राडर  दिया  है।  अब  इनके  डिपार्टमेंट  में  श्रगर
 इस  तरीके  से  काम  किया  जायेगा  तो  मन्त्री
 महोदय  की  जो  अपेक्षा  है  कि  कार्य  क्षमता
 बढ़  और  उन  में  ईमानदारी  बढ़  तो  वह  नहीं
 हो  पायेगा  में  सुप्रीम  कोर्ट  के  उस  श्राडर  का
 अंतिम  वाक्य  पढ़  रहा  हूं  :

 “For  the  reasons  given  in  that  case,  we
 hold  that  this  petition  should  be  allow-
 ed  and  a  writ  in  the  nature  of  "tandamus
 under  article'32  of  the  Constitution
 should  be  grafted  commanding  the
 respondents  |  to  3  to  adjust  the  senio-
 rity  of  the  petitioner  and  other  officers
 similarly  placed  like  him  and  prepare
 a  fresh  seniority  list  in  accordance  with
 the  Jaw,  after  adjusting  the  recruitment
 over  thé  period  95]  to  958  and  onwa-
 tds  in  accordance  with  the  quota  rule
 prescribed  in  letter  F.  242..."  etc.

 अदालत  के  द्वारा  श्रादर्श  दिये  जाने  के  बाद
 ‘1415,  महीने  हो  जाते  हैं  झभी  तक  यह  लोग
 लिस्ट  तैयार  नहीं  करते  हैं  7  मेरी  समझ  में  नहीं
 जलाता  है  कि  यह  काल  हरण  क्‍यों  ?  क्या  इसी
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 [at  we,  लिमये]
 गति  से  सारा  काम  होने  वाला  है  ?  अगर  इस
 गति  से  सारे  काम  होंगे  तो  देश  कौ  श््थं
 व्यवस्था  भर  टैक्स  वसूली  को  व्यवस्था  के  बारे
 में  बहुत  ही  गंभीर  हालात  उत्पन्न  हो
 जायेगी  ny

 डा०  गोविन्द  दास  (जबलपुर)  ४  उपा-
 ध्यक्ष  महोदय,  मैं  प्राय:  सदन  में  व्यापक  विषयों
 पर  बोलता  रहा  हूं  परन्तु  भाज  मैं  एक  प्रत्यन्त
 संकुचित  बात  अपने  वित्त  मन्‍्त्री  जी  से  कहना
 चाहता  हूं  और  वह  जबलपुर  के  सम्बन्ध  में  है
 जबलपुर  मध्य  प्रदेश  का  एक  बड़ा  विकसित
 नगर  है  और  जिस  समय  प्रान्तों  का  पुनर्गठन
 हुआ  उस  समय  उस  आयोग  ने  जबलपुर  को
 मध्य  प्रदेश  की  राजधानी  के  लिए  उपयुक्त  स्थान
 बताया  था।  राजधानी  वह  नही  बनी।  वहां  के
 लोगों  को  काफ़ी  दुःख  हुआ  इस  से।  लेकिन
 शब  उन  की  एक  बहुत  छोटी  सी  मांग  है  शौर
 वह  बड़ी  न्यायपूर्ण  मांग  है  कि  जबलपुर  को
 बी०  श्रेणी  का  नगर  घोषित  किया  जाय
 हम  इस  सम्बन्ध  में  सरकार  के  पास  उन  सारी

 बजूहात  को  भेज  चुके  हैं  ज़िनके  कि  श्राघार  पर
 जबलपुर  अवश्य  बी  श्रणी  का  नगर  घोषित

 होना  चाहिए।  बहां  सभी  दलों  के  लोगों  की
 मांग  है।  यह  प्रश्न  बार-बार  सरकार  के  सामने
 लाया  गया  है  A  हमें  इस  बात  का  बड़ा  खेद  है  कि
 ज्ो  नगर  मध्यप्रदेश  की  राजघानी  बनने  बाला
 था  उस  नगर  के  सम्बन्ध  में  एक  इतनी  छोटी
 सी  मांग  भी  स्वीकृत  नहीं  होती  है  1  मैं  समझता
 हैं  कि  यह  जबलपुर  के  प्रति  बहुत  बड़ा  अन्याय
 है  ।  हमारे  वित्त  मंत्री  जी  स्वयं  जबलप्र  अनेक
 बार  पघार  चुके  हैं।  वे  जबलप्र  की  स्थिति  से
 पूर्ण  रूप  से  परिचित  हैं  -  इसलिए  मैंने  जसे  श्रभी
 निवेदन  किया  मैं  यहां  पर  व्यापक  विषयों  पर
 ही  बोलता  रहा  हूं  लेकिन  आज  एक  बड़े  संकुचित
 विषय  को  मैं  वित्त  मन्‍्त्री  जी  के  सामने  लाना
 चाहता  हूँ  श्रौर  मैं  कहना  चाहता  हूँ  कि  वे
 इस  बात  की  पूरी  जांच  कर  लें  कि  उन
 के  स्वयं  के  नियमों  के  अनुसार  जबलपुर
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 बी  श्र्णी  का  नगर  होता  है  या  नहीं
 श्रौर  अगर  वह  होता  है  तो  फिर  उसको
 तुरन्त  बी०  श्रेणी  का  नगर  घोषित  कर  दिया
 जाय  |

 8.00  hrs.

 श्री  गुलाम  मोहम्मद  बर्शी  (श्रीनगर):
 जनाब  वाला,  मैं  महज  थोड़े  से  वकफे  में  श्रान-
 रेबल  डिप्टी  प्राइम  मिनिस्टर  श्रौर  ऐवान  की
 तवज्जह  दिलाना  चाहता  हूं  कि  झााज  फाइनेन्स
 बिल  आखिरी  तौर  पर  पास  हो  रहाऔर  उस  में
 पार्लियामेंट  को  वजारतों  के  प्रखराजात  के  सैक्शन
 देने  हैं।  इसी  कंसोलिडेटेड  फंड  में  से  सेंटर  भी
 खच  करता  है  भ्रौर  स्टेट  भी  खर्च  करती  है  ।
 इस  के  अलावा  और  कोई  दूसरा  फंड  नहीं  है.
 सारे  इंडिया  में  जिस  में  से  अलग  तरीके  से
 अलग  अलग  काम  पर  शौर  अलग  श्रलग  जगह
 पर  खच  किया  जाये  ।  जहां  तक  काइमीर  का
 ताल्लुक  है,  उसको  भी  इसी  फंड  में  से  रुपया
 मिलता  है  v  लोन  मिलता  है  और  आन्ट्स
 मिलती  है,  प्लैन  ग्रादुस  प्लैन  फंड्स  और  प्लैन

 लोन्स  ।  मैं  ऐवान  की  आगाही  के  लिये
 बतलाना  चाहता  हूं  कि  947  से  ले  कर
 up  to  end  of  March  1964.  Rs.  72  crores  as
 loans  and  grants  were  given  to  Kashmir.
 As  against  that  from  April  964  to  end  of
 March  968  Rs.  90  crores  were  given.  That
 is  only  for  a  period  of  4  years  and  Rs.  72
 crores  were  given  for  a  period  of  16,  years.
 Never  more  than  15,000  tonnes  of  foodgra- ins  were  got  fron  the  Centre.  But  from
 March  ‘1964.  onwards  according  to  the  reply ofthe  hon.  Food  Minister  within  these

 four  years  5,80,000  tonnes  of  foodgrains  were:
 sent  to  Kashmir.  In  the  1947-48  conflict
 with  Pakistan  we  spent  Rs.  6  crorer  to  Rs.
 7  crores  onthe  refugee  problem  where
 lakhs  and  lakhs  were  involved.  The  whole
 State  was  then  ransacked  by  Pakistan.  But
 in  the  965  conflict  which  was  just  limited
 to  Chamb,  Jaurian  and  part  of  Poonch
 where  about  60,000  to  80,000  people  were
 involved  a  grant  of  Rs.  I!  crores  was  given Yet  the  problem  is  there.  The  hon.  ‘Fina-
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 nce  Minister  was  in  Jammu  only  a  few  days
 back.  He  said  that  Kashmir  is  as  good  a
 part  of  India  as  any  other  part.  I  agree
 with  him.  He  is  right  and  that  is  our
 considered  opinion.  But  I  would  request
 him  one  thing.

 जहां  तक  पब्लिक  भ्रकाउ ट्स  कमेटी  और

 एस्टिमेट्स  कमेटी  का  ताल्लुक  है,  इसमें  उन्हें
 कोई  ऐतराज  नहीं  होना  चाहिये  कि  यह  काइमीर
 पर  भी  लागू  किया  जाये  ।  370  की  तहत  भी
 यह  बात  आती  है।  मैंने  870  को  काफी  गौर
 से  पढ़ा  है।  उस  से  इस  में  कोई  फर्क  नहीं  पड़ता
 जिस  की  वजह  से  इस  में  कोई  खास  दिक्कत

 हो  ।  लिहाजा  यह  कहने  का  कोई  मतलब  नहीं
 है  कि  वहां  पर  श्रकाउ  टेन्ट  जनरल  है।  वह
 कहते  हैं  कि  2  श्रौर  2,  4  हुए,  मामला  खत्म  हो
 गया,  वह  कहते  हैं  कि  3  और  3  6,  हुए,  मामला
 खत्म  हो  गया  ।  मैं  पूछना  चाहता  हूं  कि  जब
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 flict  with  Pakistan  we  spent  Rs.  6  crores  to
 Rs.  7  crores  On  the  refugee  problem  where
 lakhs  and  lakhs  were  involed.  The  whole
 State  was  then  ransacked  ty  Pakistan.  But
 in  the  965  conflict  which  was  just  limited  to
 Chamb,  Jaurian  and  part  of  Poonch  where
 about  60,000  to  80,000  people  were  involved
 agrant  of  Rs.  I!  crores  was  given.  Yet
 the  problem  is  there.  The  hon  Finance
 Minister  was  in  Jammu  only  a  few  days
 back.  He  said  that  Kashmir  is  as  good  a
 part  of  India  as  any  other  part.  I  agree
 with  him.  He  is  right  and  that  is  our
 considered  opinion.  But!  would  request
 him  one  thing
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 श्री  शिव  नारायरण  (बस्ती)  :  उपाध्यक्ष
 महोदय,  मैं  ला  ऐंड  आडर  के  बारे  में  फाइनेन्स
 मिनिस्टर  से  दर्ख्वास्त  करता  हूं  और  उन  को
 बधाई  देना  चाहता  हूं  कि  उन्होंने  कल  बहुत
 बोल्डनेस  से  हर  बात  का  जवाब  दिया  av  मैं  उस
 के  लिये  उन  को  घन्यवाद  देता  हूँ  ।  साथ  ही  जो
 बजट  उन्होंने  पेश  किया  मैं  उस  का  समर्थन
 करता  हूं  1  लेकिन  मैं  फाइनेन्स  मिनिस्टर  साहब
 से  दर्खास्त  करता  हूं  कि  जैसा  एक्स  फाइनेन्स
 मिनिस्टर  श्री  टी०  टी०  कृष्णमाचारी  ने  वादा
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 up  to  end  of  March  4964  Rs.  72  crores  as
 loans  and  grants  were  given  to  Kashmir.
 As  against  that  from  April  964  to  end  of
 March  968  Rs.  90  crores  were  given.  That
 is  only  for  a  period  of  4  years  and  Rs.  72
 crores  were  given  for  a  period  of  16  years
 Never  more  than  15,000  tonnes  of  foodgra-
 ins  were  got  from  the  Centre.  But  from
 March  964  onwards  according  to  the  reply
 of  the  hon.  Food  Minister  within  these
 four  years  5,80,000  tonnes  of  foodgrains
 were  sent  to  Kashmir.  In  the  1947-48,  con-

 किया  था,  पटेल  कमिष्ठान  ने  उत्तर  प्रदेश  के
 दो  पूर्वी  जिलों  के  लिये  जो  कुछ  कहा  था  उस
 पर  सरकार  गौर  करे  और  उन  की  मदद  करे।

 जहाँ  तक  ला  ऐंड  आर्डर  का  सवाल  है  मैं
 कहना  चाहता  हूं  कि  कम्थूनलिज्म  तो  है  ही,
 हिन्दू  मुसलमानों  के  झगड़े  चल  रहे  हैं,  लेकिन
 हरिजन  भी  आज  कल  मारे  जा  रहे  हैं  मैं  आप
 की  -इजाजत  से  एक  उदाहरण  देना  चाहता  हूँ...
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 उपाध्यक्ष  बहोदय  :  उत्तर  प्रदेश  का  बजट
 तो  आने  वाला  है  |

 श्रो  शिव  नारायण  :  यह  उत्तर  प्रदेश  का
 ही  मामला  नहीं  है,  बिहार  का  मामला  भी  है  |
 बिहार  में  4  दिसम्बर  को  कत्ल  हुआ,  लेकिन
 आज  तक  उस  की  जांच  नहीं  हुई  ।  बिहार  के
 माननीय  सदस्य  यहां  43  हुए  हैं।  वह  मुझ  को

 कंट्रेडिक्ट  कर  दें  कि  मैं  गलत  कहता  हूं।  मैं
 फाइनेन्स  मिनिस्टर  से  दर्खास्त  करता  हूँ  कि
 सारा  कुछ  होम  मिनिस्ट्री  के ऊपर  है।  अगर
 वह  चाहे  तो  ला  ऐंड  आर्डर  रह  सकता  है  और
 हमारा  देश  ठीक  से  चल  सकता  है।  इस  लिये
 यह  सारा  पैसा  दिया  जाये  क्‍योंकि  यहां  पर
 शिक्षकों  का  मामला  है,  मजदूरों  को  मामला
 है
 “गरीबों  को  मिले  रोटी  तो  मेरी  जान  हाजिर  है

 मैं  गवन॑मैंट  से  बहुत  एम्फेटिकली  कहना
 चाहता  हूं  कि  गरीबों  पर  पैसा  खर्च  किया  जाय
 और  जो  बड़े  बड़े  पूजीपति  हैं  जिन  के  पास
 100  करोड़  रुपया  हमारा  बाकी  है,  वह  उन  से

 वसूल  किया  जाये  ।

 श्री  नाथूराम  झह्रिबार  (टिकमगढ़)  :
 उपाध्यक्ष  महोदय,  मैं  वित्त  मंत्री  महोदय  का
 ध्यान  अपने  चुनाव  क्षेत्र  टीकमगढ़-छतरपुर  की
 तरफ  आकिषित  करना  चाहता  हूं  जो  कि  एक

 बहुत  पिछड़ा  हुआ  इलाका  है  |  मेरे  च्‌नाव  क्षेत्र
 में  सिचाई  की  व्यवस्था  बहुत  कम  है।  रनमुवा
 बांध  बस  चुका  है  लेकिन  यहां  से  छतरपुर  के
 लोड़ी  क्षेत्र  के  लिये  सिंचाई  के  लिये  नहर  नहीं
 निकाली  गई  है  1  यह  योजना  केन्द्रीय  संरकार  के
 विचाराधीम  है  ।  मैं  चाहता  हूँ  कि  इस  के  लिये
 जल्‍दी  की  जायें  1

 माताटीला  बांध  पहली  पंचवर्षीय  योजना
 “में  बन  चुका  था  ।  इस  के  लिग्रे  मध्य  प्रदेश  भर
 उत्तर  प्रदेश  की  सरकारों  के  बीच  में  यह  .सम-
 भौता  हुआ  था  कि  एक  तिहाई  बिजली  मध्य  प्रदेश
 को  मिलेगी  भ्रौर  दो  तिहाई  उत्तर  प्रदेश  को  Vv

 वहां  पर  बिजली  की  लाइन  बना  दी  गई  है,
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 लेकिन  मध्य  प्रदेश  को  बिजली  भी  तक  नहीं
 दी  गई  है  ।

 उस  के  बाद  दूसरा  समभौता  यह  किया
 गया  था  कि  उत्तर  प्रदेश  के  जो  गांव  मध्य  प्रदेश
 की  बिजली  लाइन  के  पास  पड़ते  हैं  उन  को  मध्य
 प्रदेश  से  बिजली  दी  जायेगी  और  जो  मध्य
 प्रदेश  के  गांव  उत्तर  प्रदेश  की  बिजली  लाइन  के
 पास  पड़ते  हैं  उन  को  माताटीला  से  बिजली  दो
 जायेगी  ।  टीकमगढ़  जिले  के  निवाड़ी  तहसील  में
 वर्ष  965  में  बिजली  की  लाइन  लगा  दी  गई
 है,  लेकिन  अभी  तक  बिजली  नहीं  दी  गई
 है।  यहां  विद्युत  मंत्री  भी  बंठे  हुए  हैं
 मैं  वित्त  मन्‍्त्री  महोदय  से  निवेदन  करना  चाहता
 हैं  कि  उत्तर  प्रदेश  सरकार  से  तय  कर
 टीकमगढ़  जिले  की  सिंचाई  योजना  तथा  ग्रामीरा
 विद्यत |  त  योजना  को  तुरन्त  चालू  किया  जाये  जिस
 से  बिजलो  के  द्वारा  सिंचाई  बढ़  सके  ।

 श्री  oO  लार  कुरोल  (रामसनेहीधाट)  :
 उपाध्यक्ष  महोदय,  जैसा  अभी  श्री  तिवारी  ने
 कहा  देश  का  जो  विकास  हुमा है  उस  में  कुछ
 ऐसी  गलतियां  हुई  हैं  जिन  से  जो  प्रदेश  गरीब  था
 वह  धनी  हो  गया  शौर  जो  प्रदेश  घनी  था  वह
 अधिक  गरीब  होता  चला  गया  ।  मैं  उत्तर  प्रदेश
 की  ओर  आपका  ध्यान  झ्राकषित  करना  चाहता
 हैं  -  950-51  में  वहां  की  पर  कंपिंटा  इनकम
 259  62  थी  जब  कि  सारे  हिन्दुस्तान  की  247.5
 थी।  फिर  ‘1960-6  में  245.88  हो  गई  जब
 कि  सारे  हिन्दुस्त।न  की  पर  कैपिटा  इनकम  30
 थी,  और  966-67  में  वह  227.6  हो  गई  जब
 कि  सारे  हिन्दुस्तान  की  पर  कंपिटा  इनकम
 315  थी  7  यानी  उत्तर  प्रदेश  पर  कंपिठा  इनकम
 259  से  227  हो  गई।  इसकी  ओर  विशेष  ध्यान
 देना  होगा  ।  शायद  यह  बात  इस  लिये  है  कि
 यू०  पी०  के  लोग  यहां  ज्यादा  शोर  नहीं  करते,
 ओवर-ड्राफट  नहीं  लेते  और  उनको  भुगेताना
 फ्ड़ता  है  |  वित्त  मंत्री  महोदय  को  यह  देखना
 पड़ेगा  कि  जो  लोग  शोर  नहीं  मचाते,  ओवर-
 ड्राफूट  नहीं  लेते,  उन  के  साथ  न्याय  हो  ।  उनका
 नुक्सान  न  हो।
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 फंमली  प्लैनिंग  जो  हो  रही  है  उस  में  भी
 आप,  को  देखना  पड़गा  कि  जो  लोग  इस  के
 लिये  होस  कार्यवाही  कर  सकते  हैं,  सफलता
 प्राप्त  कसते  हैं,  उन  का  नुक्सान  होता  है  यु  पी ०
 वे  इस  ओर  ठीक  से  ध्यान  दिया  और  उस  को
 एक्त  पालियामेंट  की  सीट  और  5  असेम्बली  की
 सीटें  खोनी  पढ़ीं  । इस  की  ओर  भी  आप  को
 ध्यात  देता  होगा  ।

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 Mr.  Deputy-Speaker,  Sir,  I  hope,  you  will
 readily  agree  that  the  Finance  Bill  at  the
 third  reading  stage  of  the  Budget  gives
 effect  to  the  fiinancial  proposals  of  the
 Government.  The  financial  proposals  which
 acquire  the  right  to  levy  taxes  on  the  peo-
 ple  with  their  consent  as  expressed  through
 their  chosen  representatives  is  one  of  the
 crucial  rights  of  democracy.  Particularly
 in  acountry  which  is  given  to  planned
 deveiopment,  the  right  to  levy  taxes  through
 the  Budget  proposals  is  most  importand
 particularly  when  it  was  a  part  of  the
 process  of  levelling  up  and  levelling  down
 through  the  process  of  taxation.  If  these
 taxation  proposals  are  to  be  tested  on  the
 crux  of  this  touchstone,  whether  it  helps
 the  poorest  of  the  poor  and  taxes  the  per-
 sons  who  can  afford  to  pay  taxes,  I  think
 our  proposals  very  miserably  fail.  Parti-
 cularly  in  am  agricultural  country,  where  50
 percent  of  the  national  income  comes  from
 agriculture,  when  50  per  cent  of  our  total
 exports  come  from  agriculture  and  where
 80  per  cent  of  the  people  live,  these  Budget
 proposals  have  nothing  to  give.  It  is  a
 known  fact  that  Indian  agriculture  suffers
 from  this  basic  infirmity  that  we  cannot
 give  irrigation  to  more  than  30  per  cent  of
 our  land,  that  we  do  not  have  all  our  agri-
 cultural  land  with  contour  bunding,  that
 we  do  not  preserve  them.  So,  to  provide
 water,  to  provide  fertiliser  and  to  conserve
 Jand  it  requires  tremendous  funds.  On  the
 top  of  this  we  withdraw  concessions
 which  were  due  to  theagriculturists.
 So,  we  have  taxed  agriculture  not
 only  directly  but  indirectly  also  0५
 withdrawing  concessions  that  are  due  to
 agriculturists.  And  when  we  deny  them
 due  prices  we  strike  at  the  most  vulnerable
 part  of  agriculture.  Therefore,  |  plead  with
 the  Finance  Minister  to  look  into  this  and
 come  out,  if  not  in  these  proposals  at  least
 in  the  next  proposals,  to  reflect  the  econo»
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 mic  polices  of  the  party  for  which  he
 stands.

 श्रीमती  लक्ष्मी  कान्तम्मा  (खम्प्रम)  :  मैं
 एक  प्रइन  पूछना  चाहती  हूं  ।  केवल  एक  प्रइन  ।

 MR.  DEPUTY-SPEAKER  :  The  hon.
 lady  Member  should  resume  her  seat.  If
 ]  permit  one  question,  I  will  have  to  per- mit  several.  There  isno  time  now.  [
 will  not  permit  any  question.

 डा०  सूर्य  प्रकाश  पुरो  (नवादा)  :  हमेशा
 विरोधी  दल  के  सदस्य  को  बुलाने  के  बाद  आप
 मंत्री  महोदय  को  बुलाते  हैं  1  इस  बार  कांग्रेस
 का  सदस्य  बोल  रहा  था  और  आपने
 मन्त्री  महोदय  को  बुला  दिया  है।  इधर  एक
 सदस्य  को  दो  मिनट  समय  दे  दें,  फिर  वित्त
 मंत्री  बोलें  1

 MR.  DEPUTY-SPEAKER  :  I  have
 accommodated  as  many  as  I  gould.  I  exten-
 ded  the  time.

 SHRI  SRINIBAS  MISRA  :  The  pra- ctice  has  been  that  after  an  Opposition
 Member  has  spoken  the  Minister  replies.

 MR.  DEPUTY-SPEAKER:  I  know.
 I  have  accommoJated  as  many  Members  as

 Do  you  want  to  havea  reply from  the  Finance  Minister  or  not?  He
 will  be  too  happy  if  I  allow  other  Members

 (Unterruption)

 att  मोरारजो  देसाई  :  मुझे  जितना  समग्र
 मिलेगा  उतना  समग्र  ही  मैं  बोलूगा।  दो
 मिनट  मिलेंगे  तो  दो  मिनट  बोलूंगा ।  जिस
 तरह  से  माननीय  सदस्य  समय  के  बाहर  चले
 जाते  हैं  उस  तरह  मैं  नहीं  जा  सकता  हूं  मैं  तो
 आपका  हुकम  मानू गा  ।

 फाइनेंस  बिल  ग्राखिरी  दौर  में  से  गुखर
 रहा  है  जो  दलीलें  दी  गई  हैं  इस  वक्‍त  उनको
 मैंने  बहुत  ही  गौर  से  सुना  है।  मैं  नहीं  कह
 सकता  हूँ  कि  जितनी  दलीलें  दी  गई  हैं  कुछ
 रद्दोबदल  करने  के  बारे  में  वे  सारी  दलीलें  सही
 नहीं  थी  या  जन  में  कुछ  तथ्य  नहीं  था।  ऐसा
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 [श्री  मोरारजी  देसाई]
 मैं  कभी  नहीं  कह  सकता  हूँ  ।  जिन  बातों  को  मैं
 स्वीकार  कर  सकता  उनको  मैं  जरूर  स्वीकार
 करता  ।  लेकिन  जिन  हालात  में  मुझे  काम
 करना  पड़  रहा  है.  जिन  परिस्थितियों  में  से  देश
 गुजर  रहा  है  और  जिन  मुसीबतों  का  हमें  सामना
 करना  पड़  रहा  है  और  जो  जिम्मेदारियां  मेरे
 ऊपर  हैं  उन  सब  को  देखते  हुए  मुझे  जो  कदम
 उठाने  पड़े  हैं,  मै ंमानता  हूँ  कि उनको  उठा  कर
 मैं  सब  को  संतोष  नहीं  दे  सका  हें,  ओर  मुझे
 इसका  दुख  भी  है  ।  लेकिन  आखिर  को  इस  दुख
 को  मुझे  बरदाश्त  करना  ही  पड़ेगा  और  इसी
 आशा  में  करना  पड़ेगा  कि  मेरी  मजबूरियां  मेरे
 साथ  हैं  -  कुछ  भी  आप  दलीलें  दें  लेकिन  फिर
 भी  मैं  चाहता  हैँ  कि  मेरी  जो  हालत  है  उसको
 आप  समझें  ।  मैं  चाहता  हैँ  कि  जो  मैं  कहता  हूँ
 उस  में  उनकी  श्रद्धा  और  विश्वास  हो  मेरी
 गलती  हो  सकती  है।  लेकिन  मैं  विश्वास  दिलाना

 चाहता  हूँ  कि  जो  कुछ  भी  मैं  कहता  हूँ  संजीदगी
 से  कहता  हूं  श्रौर  श्रपणी  समझ  के  मुताबिक
 कहता  हूं  ।  इतना  है"  में  वादा  कर  सकता  हूँ।
 मैं  यह  वादा  नहीं  कर  सकता  कि  हर  एक  बात
 जो  मैं  कहता  हूँ,  सही  है  या  उस  में  कोई  गलती

 नहीं  हो  सकती  है।  मैं  यह  भी  नहीं  कहता  हूं
 कि  जो  कुछ  मैं  कहता  हूं  वही  दुरुस्त  है।

 माननीय  सदस्य  श्री  पीलु  मोडी  ने  बहुत
 गम्भीरता  से  कहा  जो  अमूमन  वह  नहीं  कहा
 करते  हैं,  और  इसी  से  में  समझ  सकता  हूँ  कि
 उनको  इससे  कितनी  चिन्ता  है।  चिन्ता  सब  को

 होती  है  |  हमें  भी  होती  है।  मुझे  यह  चिन्ता
 जरूर  है  कि  इस  देद्  में  जिस  तरीके  से  तन्‍त्र

 पहले  से  चला  आया  है  इस  में  अभ्रविष्वास  की
 सब  बातें  बनी  हुई  ह ैऔर  इसी  वजह  से  जो
 कुछ  भी  होता  है,  जो  कुछ  सही  बात  भी  की
 जाती  है,  उसका  भी  दुरुपयोग  हो  जाता  है।
 जो  सही  करना  चाहते  हैं  उनको  भी  कुछ  न

 कुछ  सहन  करना  पड़ता  है,  श्र  जो  चोरी  कर
 जाते  हैं  व ेचोरी  करके  निकल  जाते  हैं  इससे
 चोरी  करने  वालों  को  ज़्यादा  प्रोत्साहन  मिलता
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 है,  और  ऐसी  भी  हवा  पैदा  होती  है,  इससे  मैं
 इन्कार  नहीं  कर  सकता  हूँ  7  इसीलिए  में  चाहता
 हैं  कि  गवर्नमेंट  की  ओर  से  जितना  बन  सके
 इतना  किया  जाए  श्र  जो  सम्बन्ध  हमारे  कर्म-
 चारियों  का  समाज  के  साथ  रहे  वह  विश्वास
 का  रहे।  विश्वास  गवर्नंमेंट  को  पैदा  करना
 चाहिये  ।  इसको  भी  में  मानता  हूँ  7  पहले  कदम
 उनको  उठाना  चाहिये,  इसको  भी  में  मानता
 हूं।  लेकिन  साथ-साथ  में  यह  भी  निवेदन
 करना  चाहता  हूँ  कि जब  तक  जनता  भी  उसके
 साथ  सहकार  नहीं  करेगी  तब  तक  वे  कुछ  भी
 करें,  उनके  लिए  मुसीबत  भी  पैदा  हो  जाएगी
 श्रौर  उनके  ऊपर  भारोप  लगाये  जा  सकते  हैं  1
 उन  आरोपों  में  कई  आरोप  सही  भी  हो  सकते
 हैं,  कई  गलत  भी  हो  सकते  हैं  ।  इन  सब  बातों
 को  हमें  सोचना  होगा  और  सोच  कर  इसका  हल
 निकालना  होगा  t

 बात  ठीक  है  कि  जो  सज़ायें  यहां  बनाई  हैं
 और  जित्त  के लिए  यह  व्यवस्था  की  है  वह
 सजा  सख्त  हैं।  लेकिन  सख्त  सजा  किये  वगैर
 इसको  दुरुस्‍्ते  नहीं  हम  कर  सकते  हैं,  इस
 नतीजे  पर  में  पहुँचा  हूँ।  इसका  प्रयोग
 करना  मेने  चाहा  और  इंसीलिए  में  यहां  आया
 इस  काम  को  लेकर  में  आशा  करता  हूँ  कि
 इस  में  से  जो  श्राशा  मे  रखता  हूं  वह  आशा
 सफ़्लीभूत  होगी  ।  मेरे  कहने  का  मतलब  यह
 है  कि  इसका  उपयोग  हमें  ज्यादा  न  करना
 पड़े  ।  श्रगर  जनता  की  ओर  से  भी  सहकार
 मिलता  रहेगा  तो  मुझे  पूरा  यकीन  है  कि  जो
 भ्राशंकायें  माननीय  सदस्यों  के  ध्यान  में  है  कि
 इसका  दुरुपयोग  होगा,  वेसा  न  हो  इस  प्रकार
 की  व्यवस्था  हम  कर  सकेंगे,  ऐसी  में  श्राषा
 करता  हूँ।

 मधु  लिमये  जी  ने  दो  तीन  बातें  कही  हैं  t
 बात  कुछ  ठीक  भी  है  1  उन्होंने  कहा  है  कि  जो
 सिचाई  का  क्षेत्र  है वहाँ  लोगों  की  हालत  काफी
 सुधरी  है  भौर  जो  सूखे  भाग  हैं,  उनमें  शौर
 सिचाई के  क्षेत्रों  में  काफो  अन्तर  है।  लेकिन
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 यह  बात  सही  नहीं  है  कि  सूखे  भाग  जो  हैं  वे
 खराब  होते  गए  हैं  -  सूखा  भाग  भी  सुधरा  है
 लेकिन  उसके  मुकाबले  में  बहुत  कम  हद  तक,
 इतना  जरूर  में  स्वीकार  कर  सकता  हूं  :  इसलिए
 सिंचाई  का  लाभ  हर  एक  जगह  मिलता  रहे,
 इसके  लिए  हम  कोशिश  कर  रहे  हैं।  जब  तक
 पचास  प्रतिशत  जमीन  सिंचाई  के  नीचे  नहीं
 आएगी  तब  तक  खेती  का  हल  जैसा  होना
 चाहिये,  उससे  ग्रामदनी  जितनी  होनी  चाहिये,
 नहीं  होगी,  यह  भी  मुर्भ  लगता  है।

 जिन  को  ज्यादा  इस  में  ग्रामदनी  होती  है
 उन  के  ऊपर  कर  लगाने  की  बात  भी  होती  है
 यहां  पर  शा  कर  सदस्यों  में  मतभेद  है।  वह
 होगा  भी  ।  लेकिन  एक  बात  में  साफ  करना
 चाहता  हूँ  कि  यह  प्रादेशिक  राज्यों  का  हक  है,
 केन्द्रीय  सरकार  का  हक  नहीं  है।  इसको  बदलने
 के  लिए  संविधान  को  बदला  जाए,  यह  भी
 आसान  नहीं  है  ।  कारण  यह  है  कि  प्रादेशिक
 राज्य  इस  में  सहमति  नहीं  प्रकट  करेंगे

 श्री  मधु  लिमये  :  मैंने  यह  नहीं  कहा  कि
 राज्यों  से  केन्द्र  क ेपास  यह  अधिकार  और  झामदनी
 थ्रा  जाए.  |  मैं  चाहता  हूँ  कि  एग्रिकेलचरल  इनकम
 टैक्स  जो  लगे  उसकी  आमदनी  का  राज्य  इस्ते-
 माल  करें  t

 श्री  मोरारजी  देसाई:  वह  भी  नहीं  हो
 सकता  है  जब  तक  कि  राज्य  सरकारें  सहमत

 न  हों  ।  उनकी  इसके  लिए  सहमति  चाहिये।
 अभी  हाल  ही  में  प्लानिग  कमिशन  के.  डिप्टी
 चेयरमन  ने  उसकी  बात  की  थी।  काफी  लोगों
 ने  उसका  यहां  भी  विरोध  किया  है,  यह  आपको
 मालूम  ही  है।  कुछ  लोग  करते  हैं  और  कुछ  नहीं
 भी  करते  है  1  बाहर  भी  होता  है  इसका  विरोध,
 इसको  भी  श्राप  जानते  ही  हैं  ।  फिर  लोकतंत्र  में
 एक  बात  तो  रहती  ही  है।  जहाँ  ज्यादा  मतों
 का  अधिकार  है  उसका  श्रसर  तो  सब  पर  पड़ता
 है  -  और  यह  बात  साफ  है  कि  जो  किसान  हैं
 उनके  मत  ज्यादा  है  इसीलिए  उनका  असर
 ज्यादा  पड़ता  है,  ,,
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 श्री  मधु  लिसये  :  मैंने  तो सीधी  सी  बात
 कही  है।  धनी  किसान  गरीब  किसानों  की  मदद
 करें।  मैं  कहां  चाहता  हूँ  कि  वहां  से  भ्रामदनी
 प्राप्त  करके  शहरों  पर  खर्च  की  जाए।  घनी
 किसान  गरीब  किसानों  की  मदद  करें,  यह  मैं
 चाहता  हूं  1

 श्री  मोरारजी  देसाई  :  श्गर  ऐसी  हालत  हो
 जाये,  तब  तो  हिन्दुस्तान  में  हमें  कुछ  करना  ही
 नहीं  पड़ेगा।  हर  एक  जगह  ज़िस  के  पास  साधन
 और  शक्ति  हैं,  अगर  वह  उन  की  मदद  करे,
 जिन  के  पास  नहीं  हैं,  तो  मेरी  मुसीबत  बिल्कुल
 हल्की  हो  जाये,  रहे  ही  नहीं  ।  मगर  वह  हालत
 भी  हमें  पैदा  करनी  है।  सवाल  यह  है  कि  वह
 एक-दम  हम  कैसे  पैदा  करेंगे  ।  हम  सब  की
 कार्य-क्षमता  जितनी  होनी  चाहिए,  उतनी  नहीं
 है  सारे  देश  की  यह  हालत  है,  सिर्फ  .एक  या
 दो  की  नहीं।  मगर  मैं  मानता  हूँ  कि  वह  कार्य-
 क्षमता  वढ़ती  जा  रही  है,  कम  नहीं  हो  रही  है  ।

 हमारे  मसले  भी  बढ़ते  जाते  हैं  श्रौर  काम  की
 मर्यादा  भी  बढ़ती  जाती  है,  कम  नहीं  होती  जाती
 है  ।  इस  लिए  भी  कार्य-क्षमता  बढ़ने  में  कुछ
 रुकावट  होती  है  1  मगर  हम  सब  इस  बारे  में

 हमदर्दी  से  एक  दूसरे  से  बात  करें  और  सोचें
 कहना  हो,  तो  कहें,  सख्ती  से  कहें,  मगर  दिल  में

 हमदर्दी  रखें।  अगर  हम  यह  करं,  तो  मुझे
 विश्वास  है  कि  हम  में  इतनी  बुद्धि,  शक्ति  और
 श्रक्ल  ज़रूर  है  कि.  हम  सारी  हक़ीक़तों  के  बाव-

 जूद  इस  देश  को  जल्दी  ही  काफ़ी  बागे  ले  जा
 सकते  हैं  1  मगर  वह  तभी  हो  सकता  है,  जब

 हम,  भले  ही  हमारे  मतों  में  विरोध  हो,  लेकिन
 साथ  मिल  कर  काम  करने  और  एक  दूसरे  की

 मदद  करने  के  बारे  में  ज्यादा  सोचें  उस  स्थिति
 में  हम  सब  का  उपयोग  इस  काम  में  झा  सकता

 है।
 एक  बात  इनकम  टैक्स  आफ़िसज  के  बारे

 में  श्री  मधु  लिमये  ने  कही।  एक  आफिसर
 कानटेम्ट  आफ  कोर्ट  के  लिए  सुप्रीम  कोर्ट  में  केस
 ले  गया  था,  क्‍योंकि  इस  में  इतनी  ढोल  हुई ।
 मैंने  भ्रभी  सुना  है  कि  सुप्रीम  कोर्ट  ने  कहा  है  कि
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 [श्री  मोरारजी  देसाई]
 वैकेशन  के  बाद  जुलाई  में  सुप्रीम  कोर्ट  के  मिलने
 से  पहले  ही  उसका  फंसला  हो  जाना  चाहिए।
 मैं  विश्वास  करता  हूं  कि  जुलाई  से  पहले  नहीं,

 जून  के  अन्त  से  पहले,  उस  का  आखिरी  फंसला
 हो  जायेगा  और  इसके  लिए  मैंने  कह  भी  दिया

 है  -  लेकिन  कुल  900  श्राफिसजं  इस  में  सम्ब-
 न्धित  हैं  इन  सब  के  लिए  भलग-अलग  बातें

 हैं।  सुप्रीम  कोर्ट  ने  जो  फैसला  दिया  है,  वह
 सब  को  लागू  होता  है  1  हर  एक  का  श्रलग-अलग
 केस  होता  है  -  सब  को  देखना  पड़ता  है,  ताकि
 इस  में  से  फिर  से  कोई  केस  न  हो  जाये  |  इसी
 लिए  टाइम  लगा  है।  मगर  यह  जल्दी  हो  सकता
 है  मैं  नहीं  चाहता  कि  जल्दी  नहीं  हो  सकता
 था  ।  जितनी  कार्य-क्षमता  चाहिए,  श्रगर  वह
 होती,  तो  ज़रूर  जल्दी  होता,  मगर  वह  नहीं
 है  ।  वह  लाने  के  लिए  कोछिश  हो  रही  है।  मैं
 मानता  हूँ  कि  वह  कायं-क्षमता  भी  आती  जाती
 है  और  अब  वह  काफी  ज्यादा  बढ़ ेगी  1  शुरुआत
 में  इतनी  तरक्की  नहीं  होती  है।  मगर  जैसे-
 जैसे  आगे  बढ़ते  जाते  हैं,  वैसे-वैसे  तरक्की  भी
 बढ़ती  जायेगी  ।  इसका  भी  फंसला  जल्दी  हो
 जायेगा,  ऐसा  मेरा  विध्वास  है  और  इसके  लिए
 मेरा  पूरा  प्रयत्न  रहेगा  |

 श्री  कुशोक  बाकुला  ने  लहाख  के  बारे  में
 बड़े  दिल  के  दर्द  से  यहां  बातें  कहीं  1  उन  के
 साथ  मेरी  बहुत  सहानुभूति  है,  हमदर्दी  है।  मैं
 उन  की  तड़प  भी  जानता  हूं  । मगर  वह  कहते
 हैं  कि  लद्दाख  में  कुछ  भी  नहीं  हुश्न 1  यह  बात
 सही  नहीं  है,  यह  मुझे  बहुत  ही  नम्रता  के  साथ
 उन  को  कहना  है।  वह  श्रपना  दुख  पेश  करें,
 जरूर  करें,  मगर  यह  भी  हकीकत  है  कि  बाकी
 की  वादी  में  पर-कंपिटा  जितना  पैसा  खर्च  किया
 गया,  लह्टाख  में  उससे  ज्यादा  किया  गया  है।
 मगर  लद्दाख  की  हालत  इतनी  कठिन  है  कि
 चाहे  कितना  भी  पैसा  खर्च  करें,  तो  भी  मेदान
 में  जैसी  हालत  हो  सकती  है,  वंसी  लहाख  में
 एक-दम  नहीं  हो  सकती  है।  यह  ठीफ  है  कि
 उस  को  सुधारने  के  लिए  ज्यादा  कोशिश  करनी
 घाहिए।
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 श्री  कुक  बाकुला  :  मैंने  यह  नहीं  कहा
 है  कि  कुछ  भी  नहीं  हुआ  है  t  लेकिन  श्रगर  यह
 कहा  जाता  है  कि  वहां  पर  बहुत  कुछ  किया  गया
 है,  तो  मुझे  बताया  जाये  कि  लद्दाख  में  कहां
 सिंचाई  का  इन्तजाम  किया  गया  और  कहां:
 बिजली  लाई  गई

 श्री  मोरारजी  देसाई  :  अगर  वह  मुझे
 मिलेंगे,  त्तो  मैं  बताऊगा  ।  मेरे  पास  हकीक॑त
 आई  है  |  मैं  उन  को  यह  भी  बताऊ गगा  कि  झागे
 चल  कर  हम  क्या  कर  सवते  हैं  ।

 श्री  गलाम  मुहम्मद  बर्शी  :  पहले  जुमले
 में  उन्होंने  कहा  कि  काफी  काम  हुआ  है,  लेकिन
 जो  कुछ  होना  चाहिए  था,  वह  नहीं  हुमा  है  ।

 श्री  मोरारजी  देसाई  :  मैं  बराबर  गौर
 से  उन  को  सुन  रहा  था  |  बाद  में  उन्होंने  कहा
 कि  कुछ  नहीं  हुआ  ।

 हर  साल  फिनांस  बिल  और  बजट  के  अव-
 सर  पर  मेरे  साथी  प्रदेशों  की  बातें  काफी  किया
 करते  हैं।  इस  बार  नहीं  हुई,  पहले  तो  मुझे  इस
 का  संतोष  था,  मगर  आखिरी  हिस्से  में  कुछ  श्रा
 ही  गई  ।  ठीक  है  ।  जबलपुर  का  जिक़  किया
 गया  |  जो  सेन्सस  हुई,  उस  के  हिसाब  से  वह
 नहीं  हो  सकता  है  |  ह:(:  कहा  जाता  है  कि  आज
 का  अन्दाजा  लगा  कर  वह  हो  जाता  है,  इसलिए
 दे  दो।  इस  तरह  से  तो  काम  नहीं  हो  सकता
 है।  96  में  जो  सेन्सस  हुई,  उस  का  ही  अन्दाज़ा
 लगाया  जा  सकता  है  ।  भ्रभी  दो  साल  के  बाद
 दूसरी  सेन्सस  होगी  |  तब  इस  बारे  में  जो  बदल
 करना  है,  वह  करेंगे  ।  अगर  पूरा  सुबूत  मिल
 जाये  कि  हालत  बदल  गई  है,  तो  हम  जरूर
 बदल  सकते  हैं  |  मगर  मैंने  जो  देखा  है  उससे

 वह  नहीं  हो  -सकता  है,  ऐसा  मुझे  कहना
 पड़ेगा  ।

 उत्तर  प्रदेश  की,  खासकर  उसके  पूर्वी  हिस्से
 की,  बात  कही  गई  यह  बात  सही  है  कि  उत्तर
 देश  के  पूर्वी  हिस्से  की  स्थिति  बहुत  ही  नाजुक
 है  |
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 aft  gto  ना०  तिवारी  :  नाथं  बिहार  ?

 श्री  मोरारजो  देसाई  :  नार्थ  बिहार  की  भी
 ऐसी  ही  स्थिति  है  यू०  पी०  और  बिहार,  ये
 दोनों  साथ  हैं।  ये  दोनों  जमींदारी  हिस्से  थे  t
 इसीलिये  वहां  काम  कम  होता  है  1  केन्द्र  इसमें
 क्या  करेगा  ?  वहां  जिन  को  काम  करना  है,  उन
 के  पीछे  लगने  के  बजाये  यहां  हमार  पीछे  लगते
 हैं।  वहां  पर  काम  ज्यादा  जोर  से  बढ़ाना
 चाहिये  ।  वहां  कोई  कम  पंसे  नहीं  दिये  हैं
 उत्तर  प्रदेश  को  हर  एक  योजना  में  हम  ज्यादा
 पँसे  देते  जाते  हैं।  चार  छः  महीने  पहले  मैंने

 वहां  के  मुख्य  मंत्री  को लिखकर  बताया  था  कि
 हम  क्या-क्या  करते  हैं।  मगर  वहां  पर  जो  काम
 करना  है,  वह  तो  हम  जा  कर  नहीं  कर  सकते
 हैं।  वह  तो  वही  कर  सकते  हैं।  इसलिए
 माननीय  सदस्य  हमें  कहने  के  बजाये  वहां  जा
 कर  ज्यादा  कहें,  तो  इसका  फायदा  जरूर

 पहुँचेगा  । इस  काम  में  मैं  भी  साथ  देने  के  लिए
 राजी  हूं  ।  मैं  कूबूल  करता  हूं  कि  वह  हम  सब
 का  काम  है,  मगर  जहां  से  काम  करना  चाहिये,
 शगर  वहां  से  न  करें,  तो  वह  काम  नहीं
 होगा  |

 भरी  gto  ना०  तिवारी  :  ज॑से  उत्तर  प्रदेश
 के  चार  जिलों  के  लिए  कमीशन  बना  कर
 इन्क्वायरी  हुई,  बसे  ही  नाथं  बिहार  के  लिये  भी
 एक  कमीशन  बनाकर  सरकार  जांच  करे  कि  वहां
 पर  कितनी  भामदनी  पर  कैपिटा  है  1

 श्री  मोरारजों  देसाई  :  कमीशन  बनाने  में
 भी  जरा  सोचना  चाहिये  -  माननीय  सदस्य  को
 जरूरत  हो,  तो  वह  कमीशन  बनाने  के  लिये
 जरूर  करेंगे,  मगर  अगर  कोई  दूसरा  कमीशन
 बनेगा,  तो  कहेंगे  कि  ढील  में  डालने  के  लिए
 कमीझन  बनाया  जा  रहा  है।  मैं  हमेशा  ऐसी
 बात  सुनता  रहता  हूं  -  सिफं  कमीशन  से  काम
 नहीं  होने  वाला  है।  उत्तर  प्रदेश  के  पूर्वी  जिलों
 के  लिए  जो  कमीशन  बेठा था,  उससे  भी  कुछ
 नहीं  हुआ  मैं  यह  बात  बार-बार  सुनता  हूं  t
 कमीदान  की  जरूरत  नहीं  है।
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 यह  बात  साफ  है  कि  जो  नीचे  के  तबके
 के  लोग  हैं,  जिन  को  ज्यादा  परेक्षानी  है,  उनके
 लिए  हमें  कुछ  न  कुछ  करना  चाहिए,  मगर  वह
 करने  के  लिए  वहां  पर  कायंकर्त्ता  कुछ  काम
 उठायें,  ज्यादा  सहकार  से  कुछ  काम  शुरू  करें,
 सहकारी  संस्थायें  बना  कर  उन  की  मार्फत  काम
 करें,  तो  हम  उनको  भी  पैसे  दे  सकते  हैं।  उनकी
 मार्फत  वहां  पर  उद्योग  भी  लगाये  जा  सकते
 हैं  a लेकिन  अगर  हर  एक  काम  के  बारे  में  कहा
 जाये  कि  सरकार  ही  करें,  तो  सरकार  कहां  से
 करेंगी  ?  सरकार  के  लिए  करना  बिल्कुल
 मुमकिन  नही  है।  अगर  वहां  पर  छोटे-दोटे
 उद्योगों  के  बारे  में  प्रबन्ध  किया  जाये,  तो
 केन्द्रीय  सरकार  की  ओर  से  उसमें  हम  जितनी
 मदद  कर  सकते  हैं,  उतनी  हम  जरूर  करेंगे  |

 मैं  सब  साथियों  को  उनकी  हमदर्दी  और
 मेहरबानी  के  लिए  घन्यवाद  देना  चाहता  हूं

 MR.
 question  is  :

 “That  the  Bill  as  amended  be  passed.
 The  motion  was  adopted.

 DEPUTY—SPEAKER  :  The

 8.29  hrs.

 *SITUATION  IN  EASTERN
 FORNTIER  AREAS

 at  कंबर  लाल  गुप्त  (दिल्ली  सदर):
 उपाध्यक्ष  महोदय,  यह  आध  घंटे  की  बहस
 ईस्टर्न  फ्रन्टियर  एरियाज के  बार  में  हैं  t  are
 सुबह  भी  प्रधान  मंत्री  महोदय  ने  बताया  कि
 उन्होंने  जो  नीति  अपना  रखी  है,  उस  से  लाभ  हुमा
 है  और  नागालैंड  और  आसाम  में  हालत  सुधरी
 है  ।  मेरा  यह  कहना  है  कि  वहां  हालात  सुधरी
 नहीं  है,  बल्कि  वहां  पर  हालत  दिन-व-दिन
 बिगड़ती  जा  रही  है  और  एक  एक्सप्लासिव
 सिटुएशन  डेवेलप  हो  रही  है  !  इतना  ही  नहीं
 कि  नागा  विद्रोहियों  का  चीन  श्रौर  प्राकिस्तान

 “Half  An  Hour  Discussion.
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 [श्री  कंवर  लाल  गुप्त]
 के  साथ  कालूजन  है,  बल्कि  पाकिस्तान  के  जरिये
 से  उनका  सम्बन्ध  पुतंगाल  और  ईस्ट  अफ्रीका
 के  साथ  भी  हो  गया  है  -  यह  बात  अखबारों
 में श्राई  है  कि  उनका  सम्बन्ध  पुतंगाल  के  लोगों
 शर  सरकार  से  हो  गया  है।

 8.30  hrs.

 [Shri  Thirumala  Rao  in  the  Chair]

 श्रौर  उनको  पाकिस्तान  के  जरिये  से,
 पुतंगाल,  के  जरिये  से,  श्राम्ज॑  मिलते  हैं।
 पाकिस्तान  स्वयं  भी  देता  है  शर  चीन  भी  देता
 है,  इस  तरह  से  कई  देशों  से  उन्हें  हथियार
 मिलते  है  और  ट्रेनिंग  भी  दी  जाती  है।
 इतना  ही  नहीं,  सभापति  जी,  हिन्दुस्तान
 स्टैण्डड  के  27  माचं  के  भ्रंक  में  लिखा  है  मैं
 इसको  पढ़कर  सुनाता  हूं--

 The  underground  have  secured  a
 sizeable  quantity  of  modern  weapons
 including  morters,  rocket  launchers  and
 automatic  muchine  guns.  The  source
 of  supply  is  believed  to  be  China,  al-
 though  the  weapons  bore  British  and
 American  markings.  They  are  stated
 to  have  been  captured  by  the  Chinese
 in  Korea.  The  strength  of  the  present
 underground  army  is  stated  to  be  about
 10.000.  If  the  recruitment  drive  conti-
 nues  unhampered  it  may  rise  to  20,000"
 सभापति  जी,  वहां  पर  इस  समय  0  हजार

 सेना  उनकी  है--  जो  ट्रेन्ड  है।  इस  ग्रखबार
 -का  यह  भी  कहना  है  कि  श्गर  इसी  तरह  से
 चला  तो  उस  की  संख्या  20  हजार  हो  जायेगी  t
 इतना  ही  नहीं,  वहां  जो  रंबल  नागाज़  हैं  उनके
 पास  रेडियो  सेट्स  हैं,  वायरलेस  है,  एन्टी  एयर
 क्राफ्ट  गन्ज  भो  हैं  -  यह  स्थिति  एक  तरफ  है
 और  दूसरी  तरफ  आसाम  में  खुद  चब्हाण  साहब
 ने  माना  है,  जब  गोहाटी  में  दंगे-फिसाद  हुए  थे,
 हमारी  इंटेलिजेन्स  फेल  हो  गई  थी।  उन्होंने  यह
 भी  माना  था  कि  वहां  के  नागाश्रों  का  लेफ्ट
 कम्युनिस्ट  लोगों  से  लिंक  है  a  यह  भी  माना
 था  कि  वहां  पर  करीब  पांच-छः  लाख  पाकिस्तानी
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 घुसे  हुए  हैं  श्रौर  यह  केन्द्र  सरकार  असम
 सरकार  को  कह  रही  है  कि  इन्होंने  एक  ट्राबिनल
 बना  दिया  है,  जो  फैसला  करेंगी  कि  कौन  आदमी
 पाकिस्तान  भेजा  जाय  श्र  किस  को  यहां  की
 नागरिकता  दी  जाय  और  इस  तरह से  केन्द्र
 सरकार  ने  असम  सरकार  को  इस  मामले  में  फ्री
 हैण्ड  नहीं  दिया  ।

 सभापति  जी,  आज  यह  स्थिति  हमारे
 ईस्ट-फ्रान्टियस  की  है।  भ्रगर  यही  नीति  बरती
 गई,  तो  हो  सकता  है  कि  एक  दिन  देश  का  वहू
 हिस्सा  हमार  बीच  में  स ेचला  जाय  ।  हमारी
 सरकार  कुछ  कोम्पलेसेन्ट  है,  कुछ  तथ्यों  को
 छिपाना  चाहती  है  मैंने  उस  दिन  कहा  था  कि

 कुछ  चीनी  और  पाकिस्तानी  हवाई  जहाज  वहां
 नागालैंड  में  उतर  थे।  मेंने  इस  सम्बन्ध  में
 प्राइम  मिनिस्टर  को  भी  चिट्ठी  लिखी  है  और
 मैंने  उनसे  कहा  भी  है  कि  उन  हवाई  जहाजों  की
 संख्या  दो  से  ज्यादा  थी।  मेरे  पास  रक्षा  मंत्री
 जी  की  चिट्ठी  आई  है--वह  मुभ  से  पुछते हैं
 कि  इस  इर्न्फामेंशन  का  सोस  क्या  है,  बताइये
 मैं  समझता  हूं  कि  उन्होंने  इस  तरीके  से  एक
 फौमं॑लिटी  पूरी  की  है  वह  इस  चीज़  को  जानते
 हैं,  सोर्स  उनके  पास  है,  सरकारी  मंशनरी  उन
 के  पास  है।  मैं  उनको  इतना  ही  बताना  चाहता
 हूं  कि  वहाँ  पर  26  मार्च  के  करीब  हवाई  जहाज
 उतरे  हैं,  वहां  पर  वेली  के  पास  एक  कच्चा  रन-
 वे  है,  जहां  पर  बड़े-बड़े  हवाई  जहाज  उतर
 सकते  हैं।  मेरी  सूचता  यह  है  कि  वहां  पर
 हमारी  मिलिट्री  नहीं  है,  कोई  चौकी  हो  सकती
 है,  जहां  दो-चार  सिपाही  रहते  हों  ।  26  मार्च
 को  प्रात:काल  लगभग  LU  बजे  कम  से  कम  तीन
 हवाई  जहाज,  हैलीकोप्टर  नहीं,  हवाई  जहाज,
 उतरे  हैं  भौर  उन्होंने  नागाश्ों  के  'रेबल-लीडसं
 को  हथियार  दिये ।  मैं  जानता  हूं,  भ्रध्यक्ष
 महोदय,  मैं  एक  बड़ी  सीरियस  बात  कह  रहा
 हैं।  उस  दिन  हमारे  मन्त्री  महोदय  शौर  प्रधान
 मन्‍्त्री  महोदया  ने  भी  कहा  था  कि  मुझे  इस  बात
 का  सोस  बताना  चाहिए  ।  मैं  भी  इस  बात  को
 मानता  हूँ  लेकिन  जब  मैं  यह  देखता  हूं  कि  यह
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 सरकार  वस्तु  स्थिति  को  छिपा  कर  एक  गलत
 तस्वीर  देश  के  सामने  खींचना  चाहती  है,  तो
 मैंने  यह  समभा  कि  कम  से  कम  मैं  अ्रपने  फर्ज
 को  निभाऊ-राष्ट्रीय  दृष्टिकोण  से  ताकि  सब
 को  पता  चल  सके  कि  आज  हमारे  देश  के  उस
 हिस्से  की  कैसी  एक्सप्लोसिव  सिद्चुएशन  है  और
 इस  वजह  से  मैने  उस  बात  को  यहां  पर

 SHRI  R.  BARUA  (Jorhat):  What  is
 the  name  of  the  place  where  they  had
 landed  ?

 श्रो  कंवर  लाल  गुप्त  :  वह  जगह  शहर  के
 अन्दर  नहीं  है,  वेली  के  नीचे  एक  कच्चारन-वे
 है  श्रगर  स्थिति  इसी  प्रकार  चलती  रही  तो
 साल  या  छः  महीने  में  जो  स्थिति  डवलप  होगी,
 तब  यह  सरकार  जो  गलत  बयानियां  करती  रही
 है,  वह  सब  के  सामने  श्रा  जायेगी  और  जो  सही
 चीज़ें  हैं,  उन  का  पता  लगे  जायेगा  |

 मैं  एक  चीज़  और  कहना  चाहता  हूँ।  मेरी
 इन्फर्मशन  यह  है  कि  वहां  पर  पाकिस्तानी  और
 चीनी  हवाई  जहाज  गाते  हैं,  उन  की  तरफ  से
 वायोलेशन  होता  है,  यहां  तक  कि  शीलांग  में
 भी  होता  है,  नागालैंड  में  तो  होता  ही  रहता
 है।  उन  हवाई  जहाजों  ने  नागालैंड  के  जंगलों
 में  हथियार  ड्रौप  किये  हैं  और  उन  में  से  कुछ
 हथियार  हमारी  सेनाओ्रों  ने  भी  पकड़े  हैं,  लेकिन
 हमारी  सरकार  उस  को  दबाना  चाहती  है।
 क्यों  दबाना  चाहती  2?  इसलिए  कि  वहां  पर
 जो  भिशनरीज  हैं,  फौरन-मिशनरीज़  हैं,  उनका
 सम्बन्ध  पाकिस्तान  के  मिशनरीज़ के  साथ  हैं  और
 इस  तरह  से  वे  पाकिस्तान  के  जरिये  अ्रमरीका  के
 साथ  जुड़े  हुए  हैं,  इस  तरह  से  अमरीका  ब्हाया
 पाकिस्तान  हमारे  ऊपर  इनफ्लृएन्स  करना
 चाहते  हैं  और  यह  सरकार  ग्रमरीकी  दबाव  में
 आकर  वहां  कुछ  नहीं  करना  चाहती  है।

 इन्होंने  रेबल्ज  के  साथ  जो  एग्रीमेन्ट  किया
 हुआ  है,  जो  देशद्रीही  हैं  यही  सरकार  है  जो
 कहती  है  कि  हमने  देशद्रोह  करने  वालों  के  साथ
 एग्रीमेन्ट  किया  हुआ  है,  सीजुू-फायर  एग्रीमेन्ट
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 fear  gar  है-कितने  बड़े  शर्म  की  बात  है  ।
 अगर  वे  यह  कहें  कि  हम  इस  देश  के  साथ  रहना
 चाहते  हैं,  तब  आप  एग्रोमेन्ट  करें  तो  कुछ  माना
 भी  जा  सकता  है,  लेकिन  वह  तो  इस  देश  के
 साथ  रहना  ही  नहीं  चाहते  हैं  -  श्राप  रोज  अख-
 बारों  में  पढ़ते  2200  लोग  चले  गये,  हथियार  ले
 कर  आ  गये  ।  जब  अखबारों  के  कारसपोन्‍्डेन्ट्स
 सब  बातों  का  पता  लगा  सकते  हैं,इतनेश्रादमी  गये,
 इतने  ट्रेनिंग  लेकर  आ  गये-आपको  याद  होगा  झभी
 इन  की  कान्फ्रैन्स  हुई  थी,  उन्होंने  अपना  आजादी
 का  भण्डा  लहराया,  यह  किया,  वहू  किया,  जिस

 तरह  से  श्राल  इण्डिया  कांग्रेस  कमेटी  के  अधि-
 वेशन  का  कबरेज  होता  है,  उसी  तरह  से  इस  सो
 काल्ड  फैडरल  गवरनंमेंन्ट  आफ  नागालेंड  का
 का  कवरेज  हुआ,  को  भी  अखबार  का  कारस-
 पोन्डेन्ट  वहां  जा  का  देख  सकता  है  2  इस  समय
 जो  नागालैंड  की  गवनंमेंन्ट  है,  वह  तो  नाम  की
 गवनंमेंन्ट  है,  उस  का  कोई  इफंक्टिव  कन्ट्रोल
 नहीं  है,  कुछ  यहां  केन्द्र  सरकार  को  गलत
 नितियों  की  वजह  से  वह  बिल्कुल  ही  इनएफे-
 क्टिव  बना  दी  गई  है,  इस  तरह  को  सरकार
 बना  दी  गई  है  कि  बैठे  हैं,  कुछ  कर  नहीं  सकते  |
 मैं  आपके  जरिये  से  यह  मांग  करना  चाहता  हूँ-
 मैं  जानता  हूं  कि  यह  सरकार  उन  सब  चीजों  को
 डिनाई  करेगी,  यह  कहेगी  कि  ये  फाल्ज  एली-
 गेसन्ज  हैं,  सबूत  दीजिये  मैं झाप  से  पूछता  हूं  कि
 क्या  आपके  पास  वह  कच्चा  रन-वे  है  या  नहीं
 है-बतलाइये  ?

 प्रतिरक्षा  मन्त्रो  (श्री  स्वरा  सिह)  :  कहां
 है,  कौन  सी  जगह  है  ?

 श्री  कंवर  लाल  गृप्त  :  नागालैंड  में  वली
 के  नीचे  है।  उस  दिन  कई  सदस्योंने  कहा  था
 कि  वहां  कोई  ऐसी  जगह  नहीं  है  जहां  बड़े
 हवाई  जहाज  उतर  सकते  हैं  1  मैं  आपसे  पूछता
 कि  नागालैंड  में  कोई  बड़ा  श्रड्डा  जहां  पर
 हवाई  जहाज  उतर  सकते  हैं  है  या  नहीं  है  ?

 SHRI  ऐ.  BARUA:  No,  no.
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 श्री  कंवर  लाल  गुप्त :  Let  him  deny  it.
 दूसरी  चीज--मैं  चाहता  हैँ  कि  यह  सदन  एक
 पालियामेन्ट्री  कमेटी  वहां  भेजे,  जो  वहां  लोगों
 से  मिले,  बातचीत  करे  और  मालुम  करे  कि
 नागालैंड  की  स्थिति  क्‍या  है।  अगर  वहां  पालि-
 यामेन्ट  के  भेम्बर  जायेंगे  तब  यह  सारी  चीज,
 ये  सारे  तथ्य  साबित  हो  जायेंगे  |

 सभापति  जी,  मेरी  मांग  है  कि  यह  जो
 आपने  सीज  फायर  किया  है,  इस  को  रद  कीजिये,
 अगर  इस  देश  को  रहना  है,  अगर  अच्छा  एड-
 मिनिस्ट्रेशन  चलाना  है  तो  आप  ऐसा  निश्चय
 कीजिये,  इस  तरह  की  ढीली  नीति  को  खत्म
 कीजिये  |  आज  वहां  सिक्‍योरिटी  फोस  के  लोग
 00  गज  से  परे  नहीं  जा  सकते  हैं,  वे  जंगलों
 में  आपरेशन  नहीं  कर  सकते  हैं  क्‍या  यह  ठीक
 है  ?  क्‍यों  नहीं  कर  सकते  ?  आज  रेबल  नागाज़
 इस  सीज-फायर  का  मिसयूज  कर  रहे  हैं,  ट्रेनिंग
 के  लिये,  अपनी  ताकत  बढ़ाने  के  लिये,  अपने
 कन्सेन्ट्रेशन  के  लिये  वे  इस  का  मिसयूज  कर  रहे
 हैं।  मेरा  कहना  हैं  कि आप  इस  को  बन्द  कीजिये।
 मिलिट्री  को  पूरे  अख्तियार  दीजिये  उस  के  काम
 में  रुकावट  मत  डालिये,  इस  तरह  से  रुकावट
 डौलना  वह  अपना  अपमान  समभते  हैं।  मन्त्री
 महोदय  कहते  हैं  कि  वहां  टरेन  हैं,  पहाड़  हैं,
 मिलिट्री  इन  सब  चीजों  की  नहीं  समभती-छोटे
 टेरेन  हैं  यां  बड़  टैरेन  हैं,  श्राप  उन  को  कह
 दीजिये  कि  हम  यहां  सफाई  चाहते  हैं।  जो
 रेबल्ज  हैं,  जो  देछद्रोही  हैं,  उन  के  साथ  हमें  कोई
 प्यार  नहीं  है  और  मैं  समझता  हूँ  कि  अगर  आप
 मिलिट्री  को  पूरे  अख्तियार  देंगे  तो  यह  चीज
 क्लिअर  की  ज्ञा  सकती  है।  लेकिन  फौरन-प्र सर
 झापके  रास्ते  में  श्रा  रहा  है।  अगर  बंगाल  में
 भगड़ा  होता  है,  तब  आप  मिलिट्री  को  बुला
 लेते  हैं,  उस  में  बदनामी  नहीं  होती  है,  कम्यूनल
 रायेद्स  होते  हैं,  तब  मिलिट्री  को  बुला  लेते  हैं,
 उसमें  बदनामी  नहीं  होती  है,  लेकिन  जहां  पर
 देश  की  सिक्‍मोरेटी  को  खतरा  है,  वहां  मिलट्री
 क्यों  नहीं  ज्ञाती  ?  उस  को  वहां  पर  भेजना
 चाहिये,  उस  को  फ्री-हैण्ड  देना  चाहिये  ।  दूसरी
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 मांग  मैं  यह  करना  चाहता  हुं  कि  असम  गवने-
 मेन्ट  को  इफेक्टिवली  काम  करने  का  मौका
 देना  चाहिये  |  असम  में  जो  पाकिस्तानी  घुसे
 आये  हैं--हो  सकता  है  कि  वे  श्रापकी  पोलिटिक्स
 को  सूट  करें,  इलक्शन  में  वे  श्रापको  वोट  दें,
 लेकिन  पार्टी  तभी  रहेगी,  जब  देश  होगा  ।  इस*
 लिये  आसाम  की  गवनंमेन्ट  को  आप  कहिये  कि
 जो  लोग  इन्फिल्ट्रेशन  करके  पाकिस्तान  से  आये

 हैं  उनको  वहां  से  ढ़केल  दें,  उन  के  साथ  कोई
 सिम्पंथी  नहीं  होनी  चाहिये,  और  जो  सही
 नागरिक  हैं  चाहे  वे  हिन्दु  हों  या  मुसलमान  हों
 उनको  रहने  दिया  जायेगा  श्रौर  जो  आपने

 ट्रिब्यूनल  की  बात  कही-नन्‍्दा  जी  ने  पहले  यह

 ट्रीव्यूनल  की  बात  इन्ट्रोड्यूस  की  थी-उसका
 कोई  तक॑  नहीं  है।  इस  चींज  को  वापस  लेना

 चाहिये।
 दूसरी  चीज  यह  है  कि  पाकिस्तान  भौर  चीन

 जिस  तरीके  से  मदद  करता  है,  तो  पाकिस्तान
 और  चीन  को  भी  बता  देना  चाहिये  कि  यह
 होस्टाइल  ऐक्ट  है  1  पाकिस्तान  को  बता  देना

 चाहिये  कि  यह  ताशकन्द  एग्रीमेन्ट  के  खिलाफ
 है,  एक-तरफा  गाड़ी  नहीं  चलेगी,  श्रगर  आप
 वायलेशन  करते  हैं  तो हम  भी  ताशकन्द  एग्री-
 मेन्ट  को  मानने  वाले  नहीं  हैं।  फ़िर  हमें  भी
 उसी  तरह  के  रिटंलिएट्री  स्टेप्स  उठाने  चाहिये-।

 आखिर  में  मैं  चाहुंगा  कि  यह  जो  बात  मैंने
 कही  है  आप  चाहे  इसे  डिनाई  कर॑  लेकिन
 कम  से  कम  भगवान  के  लिये,  इस  देश  की  रक्षा
 के  लिये,  वहां  पर  जो  एक्स्प्लोजिव  सित्रुएशन  है,
 उस  के  खिलाफ  कुछ  सख्ती  से  कार्यवाही  कीजिये
 और  हमें  विश्वास  दिलाइये  कि  तीन  महीने  में,
 6  महिने  में,  जो  प्राब्लम  आ्रासाम  में  है,  नागा-
 लेंड  में  हैं  श्रोर एक  हिस्से में  त्रिपुरा  में  है,
 उसको  कनन्‍्ट्रोल  में  कर  देंगे  ।  अभी  तो  नागाझों
 में  कम्यूनिस्ट  होस्टाइल  ऐक्टिविटीज  के  सम्बन्ध
 में  आप  हर  जगह  कह  देते  हैं  कि  सब  ठीक  है
 लेकिन  किसी  भी  नागा  लीडर  ने  चाहे  आपस  में
 उनकी  लड़ाई  हो  गई  हो  यह  नहीं  कहा  है  कि
 भारत  में  रहना  चाहते  हैं।  एक  नागा  लीडर  ने
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 भी  ऐसी  बात  नही  कही  है  और  आज  प्रधान
 मन्‍्त्री  ने  इस  बात  को  माना  है  स्व्॒ण  सिंह  जी
 का  कांग्रेस  पार्टी  स ेझगड़ा  हो  जाये  तो  भी
 वह  जनसंघ  को  वोट  देने  वाले  नहीं  हैं,  कैबिनेट
 में  खुब  झगड़ा  होता  है  लेकिन  उसका  मतलब  यह
 तो  नहीं  की  वे  जनसंघ  के  साथ  झा  गये  ।  लेकिन
 झाप  यही  समभते  हैं  कि  अगर  उनका  आपस  में

 भंगड़ा  हो  गया  तो  वे  हमारे  साथ  झा  गये  ।
 आप  वहां  पर  राष्ट्रीयता  का  स्कूल  तो  नहीं
 खोल  रहे  हैं।  उनके  दिल  और  दिमाग  में  चीन

 ने,  पाकिस्तान  ने,  पुतंगाल  ने  और  साउथ
 प्रफ़ीका  न ेएक  तस्वीर  बना  रखी  है  ।  वहां  दुनिया
 की  पालिटिक्स  का,  श्रनसोशल  एलिमेन्ट्स  का

 श्रड्डा  बन  गया  है  1  इसलिये  इसमें  किसी  पार्टी
 का  सवाल  नहीं  होना  चाहिये  ।  देश  की  सुरक्षा
 श्राप  को  भी  उतना  ही  प्यारी  है  जितनी  कि
 हमें  हैं।  उसका  ठेका  केवल  हमारा  ही  नहीं  है  t

 इसलिये  मैं.  प्राथंना  करता  हूँ  कि  वह  बतायें
 कि  क्‍या  कदम  उठाना  चाहते  हैं  ताकि  देश  के
 लोग  जो  इस  क्षेत्र  के  बारे  में  चिन्तित  हैं  उनकी
 चिन्ता  दूर  हो  सके  ।

 SHRI  SRADHAKAR  SUPAKAR  (Sam-
 balpur)  :  Last  year,  in  the  month  of  July
 or  August,  it  was  widely  reported  in  the
 newspapers  that  some  flying  saucers  have
 landed  in  Assam.  Again  in  the  month  of
 March  this  year,  it  is  reported  that  some
 aeroplanes  have  landed  there  in  Nagaland.
 Now,  there  is  no  knowing  whether  this
 thing,  about  the  landing  of  these  aero-
 planes,  was  ever  reported  although  the
 press  has  given  news  about  the  landing  of
 such  things  in  Assam  last  year.  I  want  to
 know  this:  when  a  demand  is  made  by
 many  Members  of  this  House  from  either
 side  that  the  Government  should  take  a
 hard  line  with  the  Nagas,  the  reply  is  that
 they  are  after  all  our  brothers,  and  we
 must  treat  them  in  a  way  that  we  can  win
 them  over.:  Government  also  said  that
 more  and  more  hostile  Nagas  have  been
 won  over.  But  on  the  other  hand,  we
 hear  that  the  hostile  Nagas  are  creating  all
 sorts  of  disturbances.  Will  the  hon.
 minister  assure  us  that  every  effort  is  being
 made  fo  see  that  the  ipfluence  of  the
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 friendly  Nagas  is  on  the  increase  and  the
 number  and  influence  of  the  hostile  Nagas
 are  steadinly  on  the  decline  and  will  vanish
 within  a  reasonable  time  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH  ):  Sir,
 uormally  a  discussion  of  this  nature  is
 sought  whenever  a  member  feels  that  no
 satisfactory  reply  nas  come  to  any  of  the
 questions  raised  during  question  time.  I
 am  surprised  that  my  _  hon.  friend,
 Mr.  Gupta,  thought  it  necessary  to  raise
 this  discussion,  because  when  the  Starred
 Question  No.  409  was  taken  up  in  this
 House,  we  tried  to  give  as  complete  an
 answer  as  possible.

 This  question  of  Nagaland  has  been
 discussed  very  often  in  the  House.  All
 the  aspects  of  the  Govenment’s  policy  in
 this  regard  and  the  incidents  that  have  taken
 place  there  have  been  discussed  on  one
 occasion  or  other.  There  is  nothing  new
 which  can  be  revealed  from  the  Govern-
 ment  side  or  which  hon.  members  can
 bring  to  the  notice  of  the  House,  except
 perhaps  the  incident  of  the  landing  of
 foreign  planes  in  Nagaland,  which  the  hon.
 member,  Mr.  Gupta,  brought  to  the  notice
 of  the  House  the  other  day.  That  specific
 issue  will  be  dealt  with  by  79  senior
 colleague,  the  Defence  Minister,  a  little
 later.  I  shall  deal  with  the  other  questions.

 The  main  criticism  of  the  hon.  member
 is  that  the  situation  in  Nagaland  is  not
 satisfactory,  that  it  is  critical  and  Govern-
 ment  are  always  trying  to  hide  the  facts
 and  mislead  the  House  by  painting  a  rosy
 picture,  while  the  real  facts  are  not  reveal-
 ed  to  the  House.  I  do  not  agree  with  this
 allegation  at  all.  We  have  never  tried  to
 hide  facts  or  mislead  the  House.  We  have
 always  tried  to  give  the  factual  position  in
 Nagaland.  We  have  not  said  that  the
 situation  there  is  absolutely  satisfactory.
 We  have  ourselves  said  on  a  number  of
 occasions  that  it  is  not  satisfactory,  that
 unlawful  activities  do  take  place  every
 now  and  than  and  reports  of  robbery  and
 kidnapping  are  there.

 We  have  also  said  that  whenever  any
 violations  of  the  AGSOP  take  place,  the
 local  authorities  take  adequate  action  again-
 st  those  people  who  violate  the  provisions
 of  that  agreement  and  the  law  and  order
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 situation  in  Nagaland  is  well.  under  control.
 But  nonetheless,  it  is  a  fact  that  the  situa-
 tion  there  is  not  very  satisfactory,  and  it
 does  cause  us  a  great  deal  of  anxiety.

 MR.  CHAIRMAN:  I  may  be  com-
 pelled  to  close  the  discussion  at  7.  The
 senior  Minister  also  has  to  reply.  If  you
 go  oncovering  the  whole  policy  of  the
 Government  on  this  issue,  there  will  be  no
 time.  You  should  reply  to  the  specific
 points  raised.

 SHRI  SURENDRA  PAL  SINGH  :
 Yes,  Sir.  As  I  said,  there  was  no  attempt
 on  the  part  of  the  Government  of  India  to
 mislead  the  House  inthis  regard.  The
 factual  position  is  always  given  to  the
 House.  We  have  said  that  we  do  feel
 anxious  about  the  situation  in  Nagaland.

 Every  possible  attempt  is  being  made
 by  the  Nagaland  Government,  as  well  as
 by  the  Security  Forces,  to  bring  about
 normalcy  in  that  area  as  early  as  possible.

 This  new  development  of  underground
 Nagas  or  some  misguided  elements  seeking
 help  from  China  is  a  new  factor  which  has
 added  a  new  dimension  to  the  whole  pro-
 blem.  This  is  a  very  serious  problem.
 About  that  we  are  also  very  anxious.  As
 has  been  said  in  the  past  on  the  floor  of
 this  House,  every  effort  is  now  being  made
 by  our  security  forces  to  prevent  their
 going  out  of  the  country  into  China  or
 anywherelse  for  that  matter  and  also
 to  prevent  their  coming  back  into  the
 country.  Also,  as  has  heen  said  before,
 because  of  the  vastness  of  the  country,
 because  of  the  difficult  terrain  there  and
 because  we  have  not  got  sufficient  number
 of  troops  in  the  border  area.  it  is  not
 always  possible  to  seal  the  border  hermeti-
 cally  and  completely.  However,  new
 efforts  are  being  made  to  prevent  their
 going  out  of  the  country  and  coming
 back.

 The  hon.  Member  said  that  Pakistan
 and  China  are  taking  interest  in  the  affairs
 of  Nagaland  and  are  inciting  trouble  there
 by  giving  them  help  and  fire-arms.  That
 is  all  true.  We  have  admitted  it  and  said
 so.  Itis  a  fact  that  Pakistan  is  helping
 them.  We  have  also  said  that  we  have
 made  a  protest  to  Pakistan  as  to  why  they
 are  doing  this  when  it  is  against  the  Tashe
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 kent  Agreement.  We  have  pointed  out  to
 the  Government  of  Pakistan  that  such  an
 act  is  against  the  spirit  of  the  [Tashkent
 Declaration.  They  have  denied  the  charge
 and  say  that  they  have  nothing  to  do  with
 it,  that  they  are  not  giving  any  help  to  the
 Nagas.  In  fact,  they  have  gone  so  far  as
 to  say  that  some  of  these  underground
 Nagas,  Mizos  etc.,  from  this  country  are
 being  pushed  into  their  country  by  our
 Security  forces  and  that  is  creating  trouble
 there,  and  it  has  become  quite  a  problem
 for  them  to  prevent  these  people  from
 entering  into  their  territory.  It  is  for  the
 hon.  Member  to  believe  it  or  not,  but
 this  is  the  reply  we  have  been  getting  from
 them.

 As  regards  the  policy  of  the  Govern-
 ment  of  India  in  regard  to  Nagaland  the
 hon.  Member  said  that  the  policy  is  very
 complacent,  very  weak  and  it  is  not  going
 to  be  successful  in  solving  the  problem.
 I  beg  to  differ  on  that  point.  Isay  that
 the  Government’s  policy  has  already  given
 dividends  in  as  much  as  the  bulk  of  the
 people  in  Nagaland  have  already  got  a
 stake  in  peace  and  stability  and  many  of
 the  underground  Nagas  have  adopted  this
 way  of  thinking  that  the  solution  lies  in
 negotiations,  and  the  whole  problem  should
 be  settled  by  negotiations  in  a  peaceful
 manner  rather  than  by  force  of  arms.  It  is

 not  correct  to  say  that  our  policy  is  incorrect.
 As  I  said  before,  in  our  view  it  has  already
 paid  dividends  and  it  has  proved  to  be
 very  useful.  There  is  no  proposal  under
 the  Government  of  India’s  consideration  to
 change  that  policy.

 Mention  was  also  made  of  activities  of
 foreign  missionaries  in  Nagaland.  I  will
 not  dwell  at  length  on  this  point  because
 it  has  already  been  replied  to  before.
 There  are  no  foreign  missionaries  in  Naga-
 land.  There  were  some  in  the  past  but
 none  of  them  are  there  now.

 Another  point  made  was  about  the
 Nagaland  Government  being  ineffective  in
 dealing  with  the  situation  over  there.  It
 is  true  that  the  situation  in  Nagaland  is
 very  difficult  and  sometimes  the  local
 governinent  there  find  it  difficult  to  have
 complete  control  over  the  situation.  When-
 ever  they  have  asked  for  help  from  the
 Central  Government  and  the  security  forces
 that  help  has  been  given.  Recently  there
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 was  a  demand  for  extra  police  force  to
 meet  the  situation.  That  has  been  met.
 It  is  not  passible  for  me  to  give  the  details
 as  to  how  much  force  has  been  sent  and
 all  that,  but  whatever  demand  come  from
 there  we  try  to  meet  that  as  far  as  possible.
 We  are  hopeful  that  they  will  be  in  a  posi-
 tion  to  handle  the  situation  as  effectively
 as  desired.

 The  only  other  main  point  made  was  in
 regard  to  landing  of  foreign  planes  in
 Nagaland  and  that  will  be  answered  by  the
 Defence  Minister.

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  Mr.  Chairman,  Sir,
 ]  have  very  little  to  add  to  what  I  said  on
 the  last  occassion.  Shri  Kanwar  Lal  Gupta
 is  a  well  known  lawyer.  Today  he  has
 supplemented  his  question.  He  will  agree
 with  me  if  he  looks  up  the  record  of  the
 proceedings  which  is  the  subject  matter  of
 the  present  discussion.  Today  he  said  that
 there  is  some  kutcha  landing  place  in  the
 valley---l  do  not  know  whether  it  is  in
 Assam  or  in  Nagaland.

 He  says  that  on  the  26th  of  March,
 round  about  10,  at  least  three  planes  lan-
 ded  there.  Even  now  about  the  kutcha
 landing  place  and  the  valley  his  statement
 isnot  at  all  precise  or  clear.  I  would
 like  to  say  what  I  said  on  last  occasion—it
 is  nothing  new—that  any  information  to
 the  effect  that  any  foreign  plane,  either
 Chinese  or  Pakistani,  has  landed  in  any
 part of  Nagaland  is  absalutel  founded.
 I  would  like  to  repeat  that.

 In  fact,  4  requested  Shri  Kanwar  Lal
 Gupta,  not  in  any  formal  manner,—he  was
 pleased  to  remark  this  was  only  a  formatity
 to  ask;  it  was  nota  formality—I  asked
 him  orally  that  he  should  give  any  informa-
 tion  that  he  may  have  with  him  so  that  |
 ceuld  check  it  up,  cross-check  it  and  re-
 check  it  and  send  someone  uaconnected
 with  the  local  command  even,  to  find  out
 what  are  the  real  facts.  He  did  not  give
 me  any  information.  He  did  not  mention
 to  me  even  the  date,  or  place  or  time.  He
 mentioned  them  for  the  first  time  in  the
 House.  I  have  written  to  him  a  letter  to
 which  also  he  has  not  sent  areply.  Of
 course,  he  is  the  best  judge  of......

 SHRI  KANWAR  LAL  GUPTA:  It
 was  received  only  yesterday.  I  have  already
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 sent  a  letter  to  the  Prime  Minister  yester-
 day.

 SHRI  SWARAN  SINGH  :  But  he
 did  not  tell  me  about  his  letter  to  the
 Prime  Minister,  or  anything  else.  If  he
 has  sent  a  letter  to  the  Prime  Minister,  it
 is  good  enough,  because  when  it  is  sent  to
 anyone  of  us,  it  will  be  shared  by  all  of
 us.

 But  my  point  is  that  to  make  a  state-
 ment  of  that  type,  which  causes  unnecssary
 scare  or  fear,  or  raises  a  certain  suspicion
 in  the  minds  of  the  general  public  in  that
 area,  or  people  all  over  the  country,  to  say
 the  least,  is  not  fair,  not  fair  to  the  coun-
 try,  not  fair  to  this  Parliament.  After  all,
 every  day  when  there  is  the  slightest  varia-
 tion  or  slip  from  us,  or  supply  of  informa-
 tion  which  is  not  either  precise  or  does  not
 convey  the  correct  picture,  on  the  follow-
 ing  day  there  is  some  motion  that  this  has
 been  suppressed  or  that  has  been  suppres-
 sed.  So,  I  put  itto  Shri  Kanwar  Lal
 Gupta  to  ponder  over  this  thing.  Did  he
 have  this  information  either  about  the  date
 or  place  or  the  time  or  about  the  number
 of  planes  when  he  putthis  question  the
 other  day  ?  He  then  made  a  blank  state-
 ment  that  day  that  he  has  some  informa-
 tion  that  some  planes  have  landed.  I  cate-
 gorically  denied  it.  I  followed  that  up  by
 writing  to  him  a  letter;  not  by  way  of  com-
 plaint.  The  House  would  be  interested  to
 know  what  I  asked  him  to  let  me  know.
 All  that  I  said  was  ;  you  raised  this  matter
 and  ॥  would  tike  to  be  enlightened  about
 it  so  that  I  might  be  able  to  look  into  this
 further.  I  did  not  enter  into  a  controversy
 with  him.  But  even  to  that  he  has  not
 thought  fit  to  reply.  He  says  he  has  sent
 some  letter  to  the  Prime  Minister.

 SHRI  KANWAB  LAL  GUPTA:  t
 received  your  letter  only  yesterday.  |  will
 reply.

 SHRI  SWARAN  SINGH:  If  he  had
 received  it  yesterday,  even  then  24  hours
 were  there  before  him  to  write  a  reply.

 MR.  CHAIRMAN  I  will  suggest
 one  thing.  After  the  statement  of  the
 hon.  Minister,  Shri  Gupta  can  eulighten
 the  House  about  what  reply  he  has  sent,
 because  he  says  he  has  already  sent  the
 reply.  I  will  give  him  an  opportunity.
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 SHRI  KANWAR  LAL  GUPTA:  I
 have  sent  the  reply  to  the  Prime  Minister.

 SHRI  SWARAN  SINGH  :  I  would
 only  appeal  to  him  that  in  a  matter  like
 this,  when  matters  of  this  nature  are  sought
 to  be  raised  on  the  floor  of  the  House—
 he  is  perfectly  entitled  to  raise  them  ;  I  am
 not  denying  him  the  privilege  of  raising
 these  things  ;  it  is  for  him  to  decide  as  to
 what  is  in  the  best  interests  of  the  country
 —and  when  such  allegations  of  this  nature
 are  denied  on  the  floor  of  the  House  ina
 very  forthright  manner,  he  should  accept
 them  and  he  should  not  try  to  read  motives
 into  it  saying  that  we  are  suppressing  facts.

 See  the  logic  of  the  argument  of  Shri
 Gupta.  He  says  that  planes  have  probably
 landed  there  and  because  there  are  foreign
 missionaries  there,  these  missionaries  are
 connected  with  Pakistan  missionaries  and,
 through  them,  they  are  connected  with  the
 United  States  of  America  and  that  therefore
 lam  hiding  the  fact  of  the  Chinese  aod
 the  Pakistani  planes  landing  in  Nagaland.
 I  do  not  think  such  an  argument  calls  for
 any  reply.

 SHRI  KANWAR  LAL  GUPTA:  He
 is  twisting  facts.

 9.00  hrs.
 SHRI  SWARAN  SINGH:  You  read

 what  you  said  today.  This  is  precisely  what
 you  have  said.

 SHRI  KANWAR  LAL  GUPTA  :
 Missionaries  and  landings  are  two  different
 things.  Do  not  mix  the  two.

 SHRI  SWARAN  SINGH:  He  had
 also  said  on  the  last  occasion  that  we  were
 suppressing  these  facts.  I  would  like  to
 assure  this  hon.  House  that  if  things  of
 this  seriousness  happen,  it  is  not  in  the
 interest  of  anybody,  surely  not  in  the  inter-
 est  of  Government,  that  these  facts  should
 be  kept  back  from  the  House  or  from  the
 country.  I  would  like  to  say  with  all  the

 hasis  at  my  id  that  there  is  no
 use  raising  these  matters  in  a  half-baked
 fashion,  without  being  backed  by  precise
 information.  It  is  bad  for  the  country  ;  it
 is  bad  for  the  morable  of  the  people  and
 it  is  bad  for  those  who  are  serving  there.
 This  type  of  attitude,  ]  think,  is  not  in  the
 overall  nationa)  interest,  that  is  to  raise
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 ence.

 SHRI  KANWAR  LAL  GUPTA:  I
 have  given  the  date,  time  and  the  place.
 What  else  does  he  want  ?  You  are  in
 the  Government  ;  you  should  inquire.

 MR.  CHAIRMAN  :  4  can  give  you
 one  or  two  minutes’  time  if  you  have  got
 anything  to  say.  You  have  said  in  your
 speech  that  Americans  were  in  touch  with
 some  of  the  missionaries  there  and  were
 trying  to  influence  the  local  people  and
 through  them,  the  Government  of  India  to
 have  a  softer  attitude  towards  the  Naga
 rebels.  That  is  what  I  understood  you  to
 have  said.  He  has  denied  it.  With  regard
 to  the  actual  landing  of  planes,  Govern-
 ment  have  completely  denied  that.  All
 this  is  going  to  the  press  ;  therefore,  if  you
 have  got  anything  to  say  on  that,  |  will
 give  you  two  or  three  minutes’  time.

 aft  कंबर  लाल  गुप्त:  सभापति  महोदय,  मैं
 श्राप  को  धन्यावाद  देता  हुं  कि  श्राप  ने  मुझे  कुछ
 और  समय  दिया  ।  मैंने  तारीख  बतलाई  है  ।
 मैंने  यह  कहा  था  उस  दिन  कि  हो  सकता  है  कि

 हेलिकाप्टर  भी  हों,  आज  मैंने  कहा  कि  वह
 जहाज  हैं,  वह  हेलिकाप्टर  नहीं  थे  -  फिर  कई
 भेम्बरों  ने  उस  दिन  कहा  था  कि  बड़  जहाज  वहां
 नहीं  उतर  सकते  ।  मन्त्री  महोदय  बतलायें  कि
 नागालैंड  में  बड़े  जहाज  उतरने  की  व्यवस्था  है
 या  नहीं  |

 SHRI  SWARAN  SINGH  :  This  is  a
 geographical  fact  that  Dimapur  and  Kohima
 are  two  aerodromes  and  I  have  said  that
 nothing  has  landed  there  at  all.  Now  he
 talks  of  some  kutcha  landing  place.  I  do
 not  know  where  it  is.  But  there  has  been
 no  landing  at  all  of  any  Chinese,  Pakistani
 or  any  foreign  plane  anywhere.

 श्री  कंवर  लाल  गप्त  :  दूसरी  बात  यह  है
 कि  तफसील  कोई  भी  झादमी  नहीं  दे  सकता
 जो  उन्होंने  पत्र  लिखा  है  वह  मुके  कल  मिला  ny
 मैं  उसका  जवाब  दू  गा।  इस  से  पहले  मैंने  प्राइम
 मिनिस्टर  को  चिट्ठी  लिखी  है  कि  यह  तफसील
 है,  इस  की  इस्बबायरी  करवायें  |  मैं  मानता  हूं
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 कि  नैशनल  इंटरेस्ट  में  है।  जितना  नेशनल
 इंटरेस्ट  का  ध्यान  मुझ  को  है  उतना  ही  श्राप  को
 है  और  सदन  में  बैठने  वाले  दूसरे  लोगों  को  है।

 क्रिश्चियन  मिशनरीज  के  बारे  में  अलग
 बात  कही  थी,  उसका  लैंडिंग  से  कोई  ताल्लुक
 नहीं  है  |  मंत्री  महोदय  को  जो  सूचना  मिली  वह
 गलत  है  ।

 आखिर  में  मैंने  प्राथंना  की  थी  और  पूछा
 था  कि  कया  वह  इस  पालियामेन्‍्ट  के  कुछ  मेम्बरों
 को  वहां  भेजेंगे  ताकि  वहां  जा  कर  और  लोगों
 से  बातचीत  कर  के  वहां  की  हालत  का  पता
 लगायें  कि  आया  जो  तस्वीर  यहां  खींची  गई  है
 वही  है  या  जो  मैंने  बतलाया  है  वह  है।  मैं  ने
 ड्रापिग्स  के  बारे  में  भी  कहा  था  उसका  भी
 कोई  जवाब  नहीं  दिया  गया  ।
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 MR.  CHAIRMAN  :
 thing  to  add  ?

 Have  you  any~

 SHRI  SWARAN  SINGH:  Nothing,
 Sir,  he  has  not  added  anything  new.
 About  the  dropping  of  arms  by  planes  also,
 ]  would  like  to  say  that  there  is  absolutely
 no  foundation  even  in  this.
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 9.04  hrs.

 STATEMENT  Re  :  PRODUCTION
 AND  MARKETING  OF

 COTTON  TEXTILES

 MR.  CHAIRMAN  :  Now,  Shri  Dinesh
 Singh  is  to  make  a  statement  in  regard  to
 the  production  and  marketing  of  cotton
 textiles.  I  find  that  the  statement  is  fairly
 long.  Will  he  like  to  place  it  on  the
 Table  of  the  House.

 SHRI  SHIVAJIRAO  S.  DESHMUKH
 (Parbhani)  :  We  should  be  permitted  to
 ask  questions.

 MR.  CHAIRMAN:  We  see  everyday
 that  after  a  statement  is  made  no  questions
 are  permitteds.

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  Sir,  with  your
 permission,  I  lay  on  the  Table  of  the
 House  the  statement  that  I  was  proposing
 to  make  in  regard  to  the  production  and
 marketing  of  cotton  textiles.  [Placed  in
 Library.  See  No.  LT-430/68}.
 9.05  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Thursday,  May  2,  (1968),
 Vaisakha  12,  7090  (Saka).
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